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LOK SABHA DEBATES

LOK SABHA

Monday, November 24, 1980/
Agrahayana 3, 1902 (Saka).

The Lok Sabha met ut Eleven of thc
Clock

[Mgr. DEPUTY-SPFAKER in the Chair]
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, I am
to inform the House of the sad demise
of two of our former colleagues, name-
ly, Sarvashri K A. Damodara Menon
and Shuv Shanker Prasad Yadav.

SHRI K. A. DAMODARA MENON:
was a Member of the Provisional
Parhiament and First Lok Sabha dur-
ing 1950—57. He was elected to the
Kerala Assembly in 1960 and served as
Minister for Industries and Commerce
and Information and Publicity in the
Government of Kerala. He partici-
pated in the freedom movement and
suffered imprisonment. @ An eminent
journalist, he worked as editor of
Mathrubhumi, a Malayalam daily and
was President,  Malabar Journalists’
Association during 1946—48. Author
of a number of book in Malayalam,
he was a member of Kerala Sahitya
Parished. He passed away at Cochin
on }st November, 1980 at the age of
4.

Shri Shiv Shanker Prasad Yadav
was a Member of the Fifth Lok Sabha
from Khagaria constituency of Bihar
during 1871—-77. He took active part in
Salt Satyagraha in 1930 during the
freedom struggle. A social worker,
he fought against untouchability and
oppression of the downtrodden. He
passed away at Patna Medical College
Hospital Patna, on 11th November,
1880 at age of 73.

2

We deeply mourn the demise of these

firiends and I am sure the House will

join me in conveying our condolences
to the bereaved famiiies.

The House may stand in silence for
a short while as a mark of respect to
the deceased.

The Members then stood in silénce
for the short while.

ORAL ANSWERS TO QUESTIONS

Faulty Telephone Service in Delhi

*gl. SHRI CHHANGUR RAM:

SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it ig a fact that while
a large number of complaints about
the faulty telephone service in Delhi
remains unattended, the number of
fresh complaints has been considerab-
ly growing;

(b) if so, the backlog of the un-
attended complaints till date and the
number of complaints received during
the last six months, month-wise;

(c) the reasons for not clearing the
backlog of the unattended com-
plaints; and

(d) the measures taken by Gov-
ernment to improve the telephone
service in the Capital?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. It is not a fact that there are a
large number of complaints about the
faulty telephone service in Delhi re-
maining un-attended.
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(b) There is no backlog of unattend-
ed complaints. Complaints that are
booked late in the evenings which
could not be repaired the same day
are being carried-over to the next day.
Number of complaints received during
the last six months, month.wise is
placed on the table of the House.

(¢) Does not arise.

(d) The following measures are be-
ing implemented to improve the tele-
phone service in the capital:

(1) Pressurisation of main cables
with dry air.

(2) Use of jelly filled distribution
cables.

(3) Laying of cables in ducts to
avoid damages in congested
localities.

(4) Use of coaxial and Micro-
wave systems for improving
service to far flung areas.

(5) Setting up a  Task-Force to
recommend measures to tackle
service break-downs during
monsoon.

(6) Addition of about 12000 lines
this year and 15000 1lines
next year tc reduce the load
on the existing exchanges.

(7) Modernisation of the net-work
by introduction of electronic
exchanges.

Statement

Information relating to number of
complaints received in Delhi Telephones
for the past six months.

-—

Month Complaints,
April, 1980 173480
May, 1980 186625
June, 1980 186237
July, 1980 215871
August, 1980 190086
September, 1980 177370

st B TR : 3@ a@ &L A
AT AT & R gEEArEER &
ffmaromr 2 1 wrfetaw e
d S AT H G FT JM@T g
q9 g9 TN 4 @a & 6 79 Ja
FiagH am @ g0 g & W fas,
A ETET FI | T AL I @G AR
fmgmos @e | @ &
1 W g feafs & 1 oFEW a
TF FFA FIFE F AL K fAaw
3R aw o FId F @I & A
EUAR T AT EF T | Tg
st e fafer gar @ s T W@
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mahe § & rwER Qo
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Sir, the question is about the com-
plaints, about the faulty functioning,
whether the complaints are left un-
attended:; that is the question. The
number is given. (Interruptions).
But let us remember that in Delhi
there are 44 exchanges. The installed
capacity is 2,11,000. The number of
telephones working is about 1,85,000
That being the reason, the point is, for
a telephone, on an average, it is less
than one fault per month. That is the
situation.

Sir, no telephone system anywhere
in the world is perfect and can claim
to be fault-free. Faults there will bes
The question is how much time is ta-
ken to correct the phone, that is the
only question. But, nothing is perfect,
I will give you the figures.

Sir, in June—August, monsoon period
when there was quite a lot of discus.
sion here, we had reached the figure
of complaints for 100 telephones, dur-
ing April it was 68, May 73, June 72,
July 84, August 73, and dufing Sepe
tember, it has come down to 68.

Now, the duration of the faults lef$
unattended is of the order of 5.4 hours,
5.5 hours. Then it went up to 6.6, 8.8
and 7.6. It has come down to 5 hours
now. This is the current position.



7 * Oral Answers

Sir, I will just explain to the House.
What happens is if you ring up 198,
we get a complaint. We make a Regis-
ter. Then we check up whether it is
a fault or a congestion in the exchange.
It happens that if there is heavy rush
coming in, of course, there will be no
reply and we get an engaged tone.
This is identified and even if it is iden-
tifled as fault, then, an effort is made
to find out where the fault has arisen,
whether it is in the Exchange, or out-
side the exchange. This is done with-
in 30 minutes time. This has got to
be done within 30 minutes time. If
the complaint relates to external area
and if it comes to us after 7 O’Clock.
then it cannot be attended to, and it
will have to be carried over to the next
day. This carried-over fault per day
is of the order of 2,000 and it is being
.attended to by next day and very high
priority is being given, since it is on
an average 2,000 faults remaining un-
attended to and carried-over because
it is for the external area and all that.
This is a mechanical thing. This the
Honourable Members will kindly un-
derstand. The point is that the dura-
tion of the fault in Delhi is not behind
the target that is fixed, is to be reach-
able target and it is coming down.
From 8.8, it has come down to 7.7.
And from 84, the complaints came
down to 68. From 100 faults it has
come down to 42. Complaints have
come down to 68 and actually identi-
fied has come down to 42. 42 per 100
per month is not a high figure and it
is being handled. But still with ali
this, the carried over faults are around
the area of 2,004. This is all I say.
This is mechnical defect. This has to
be kindly understood.

SHRI KUSUMA KRISHNA MUR-
THY: Mr. Speaker, Sir, the hon.
M{pister has made it very clear, that
absolute perfection is ruled out in
making fault free the Telephonic Ser-
vice and I agree with him. (Interrup-
tions). But Sir, the way in which the
complaints about Telephones are dealt
with in Delhi is quite unsatisfactory.
It is, Sir, not only my personal expe-
rience but all the Hon, Members share
my experience, in this regard.

NOVEMBER 24, 1980
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Sir, I will] give an instance. From
the beginning of last week of Septem.
ber 1980 until the end of first week of
October, 1980 there was no day passed
without making a complaint about my
telephone. The usual reply we get is
“Zaroor Dekhenge”. Again, after
one or two complaints I make a com-
plaint and then somebody used to
come to test the equipment and used
to show it was restored. But the
moment I started making use of it, it
used to go out of order, Incidentally,
during one of those days I happened
to visit the hon. Minister in his resi-
dence for some work, I lodged a com-
plaint through one of his PAs, who was
kind enough to make a complaint on
my behalf. But the result was the
same later. Though I  got my tele-
phone instrument changed, the condi-
tion of my telephone is the same in
the sense that whenever I try to make
a couple of calls, it becomes dead.
The latest explanation that they have
started giving me is that the equipment
has become old and obsolete in the ex-
change, and that is why total telephone
system in Delhi has become ineffective.
If this is due to the obsoleteness of the
equipment, have they got any plans
for replacement and, if so, how soon
it will be done?

SHRI C. M. STEPREN: There are
exchanges in the country elsewhere
where the equipment have become
over-aged and have got to be replaced.
In Delhi although there are some old
exchanges, they are not so old as to
be replaced. Therefore, the question
of replacement does not arise. With
respect to this particular matter which
Shri Krishna Murthy has raised, we
could have handled it. I do not know
what exactly is the position, but from
what the Member says, the technicians
attended to it, the telephone inspectors
made their visit, they checked it and
found it all right and later the instru-
ment was changed. Well, this is
something to be looked into. I will
certainly look into the matter.

st wiTw Ty e JERT
S # AR 9T, ...
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wea wEnew : fww 17 fmE
WA AR E | WA ¥
AT T TH & A I AT
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Rapeseed Oil as Gift from U.N.O./
FQA.OD

*g2. SHR1 SUNIL MAITRA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether 420 MT of rapeseed oil
was given as a gift by UNO/FAQ to
India in early 1979;

(b) if so, When the above consign-
ment reached this country; and

(¢) how was it disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a); The
World Food Programme (WFP) set up
jointly by the TUNO/FAO supplied
about 420 M. T. of repesed o0il as a
gift to India during July—August,
1978.

(b) The consignment arrived at the
Calcutta Port during July/August,
1978, as follows:—

Nams of vessel Quantity Date of }

(M.T) arrival

- -

“STATE OF MAHA-
RASHTRA”

“KIRRIBILLI”

232+ 762 29-6-78
187- 142 8-7-78

T otal:
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(c) A loan of 425 M. T, of palmolein
oil was taken from the State Trading
Corporation of India Ltd. for meeting
the urgent requirements of relief of
flood victims in the country on a tonne
to tonne replenishment basis. It was,
therefore, decided to give 420 M.T. of
W.F.P. o1l to the S.T.C. towards the
settlement of the outstanding loan.

SHRI SUNIL MAITRA: This is the
usual cover-up story that I expected
from thig Ministry.

Is it a fact that since March, 1979,
the Calcutta Port Trust authorities
had been asking the Government of
India to lift this stock of 420 metric
tonnes of rapeseed o0il received from
the F.A.O. and stacked in the godowns
of the Calcutta Port Trust?

Is it also a fact that in June, 1980,
the Calcutta Port Trust wrote to the
Ministry of  Agriculture that if by
September, 1980, the stock of this 420
metric tonnes of rapeseed oil was not
lifted, it would be sold in public auc-
tion?

It is also not a fact that the appro-
priate authorities on behalf of the
Government of Indig wrote to the Cal-
cutta Port Trust authorities that after
investigation they had found that a
substantial part of the stock of rape-
seed oil stacked in the godows of the
Calcutta Port Trust had already been
piltered, anq there wag ho point in
taking delivery of that stock?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIRENDRA
SINGH RAO): It is not correct that
the whole of this oil was not lifted
from the port. From June to July,
1980, he STC had already cleared 178
metric tonnes out of the total quantity
of over 400 metric tonnes. I do not
know if the Calcutta port authorities,
after giving notice to the Government
of India have auctioned this oil or not,
but the fact remains that this oil was
given to the STC by the Ministry of
Agriculture in return for the palmole
oil that was taken from the STC for
distribution in the drought affected’
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areas, and STC had agreed to take this
quantity to clear that loan. The STC
was reminded several times during the
past one year and more that they
should clear the quantity that remain-
ed there.

Another hitch in the way was that
the port authorities did not clear this
oil from the port earlier because they
said that it was not fit for consump-
tion. That matter lingered for a long
time, and ultimately it was decided in
consultation with the Health Ministry
that this oil could be refined and used
for soap-making and some other pur-
poses, and not for human consumption.
That is where the matter had been
resting in the past, and further infor-
mation I am trying to obtain from the
STC to know the latest facts. What-
ever information I can gather I have
given to the House.

SHRI SUNIL MAITRA: The hon.
Minister has admitted that the oil was
landed in August/September, 1978 and
that in 1980, out of 420 metric tonnes,
only 178 metric tonnes were lifted by
the STC. 1 want to know the reason
for this unusual delay. It is because
there are some interested persons in
the Ministry of Agriculture or the STC
who did not want that these 420 metric
tonnes of rapeseed oil should go to the
flood-affected people of the different
States. Four hundreq and twenty
metric tonnes means 4,20,000 kg. That
means, roughly if a family consists of
four persons, monthly consumption of
nearly more than one lakh of people
wag wasted. Was it because there
were some interested persons who
wanted to see, in connivance with the
traders, that these 420 metric tonnes
of rapseed oil was not released in
the market, otherwise the prevailing
rate in the market would come down?
Will the Minister get the investigation
made, apportion the blame, pinpoint
the responsibility and take severe
action against the culprifs?

SHRI BIRENDRA SINGH RAO: I
have no hesitation in saying that if
there is anything suspicious in the
matter, we will hold an enquiry, But

NOVEMBER 24, 1980
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from what information 1
would like to give the statement of
events so far, if the hon. Member
could be satisfied with what we have
been trying to do.

have got, 1

The oil was received in July to
August 1978. Then it was not this
Government. In September, 1978, an
agreement was signed and S.T.C.
agreed to release Palmolive oil for
flood victims. In November, Port
Health Authorities rejected this World
Food Programme oil as it contained
colouring matter and it was not found
fit for human consumption.

SHRI JYOTIRMOY BOSU: What
did it contain?
SHRI BIRENDRA SINGII RAO.

Colouring matter. It must have been
some toxic matter that they objected
to. That was also during the previous
regime.

During December, 1978, the Health
Ministry relaxed conditions for colour-
ing material. Then in February, 1979,
the Port IHealth Officer informed that
per oxide content had gone up in this.
In March 1979 the Port Health Officer
indicated that oil can be released for
Vanaspati and Soap industry. In
March 1979 Civil Supplies Depariment
requested S.T.C. to lift gnd utilise this
oil,. In May 1979, that was again the
same Government for which most of
my friends on the other side were res-
ponsible, All this was going on during
those days.

SHRI MOOL CHAND DAGA:
Because they were fighting.

SHR] SUNIL MAITRA: What has
happened for the last ten months?

SHR1 BIRENDRA SINGH RAO: In
May, 1979, when we weére not on these
benches, S.T.C. was reminded to take
delivery of this oil. In June—July
1979 S.T.C. agreed to take delivery of
this 420 metric tonnes of oil on certi-
ficate that it will be refined before
issue. Then in September last i.e. on
24th September, 1979, S.T.C. agreed to
clear this oil within a week. That was
again a different Government. On 14th
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of November last year, Ministry of
Health asked the Port Health Officer
to clear WFP Oil as decided in July
1979. From 25th of June 1980 to July,
1980 i.e after we took over, this
Government was formed, it was only
then that S.T.C. cleared 178 metric
tonnes of this oil.

g ?

ot @iy fog @ : T a@
g, o gw q ¥ oag W
T adr g W AW & HTEETA
g A aare 2

ft iRFfag wa : 99 g 420
qger # 9T, AT AEr € | FEW

TEA W 4207EI @I, 17889 °T TS |

SHRI SUBHASH CHANDRA BOSE
(Alluri): I would like to know from
the hon, Minister whether the oil
which was presented to this country
by the U.N.O. and F.A.O., was bad oil
or unusual for human consumption or
was it found to be so fater it reached
India?

SHRI BIRENDRA SINGH RAO: I
have stated that because of some colo-
uring material, this was not declared
fit for human consumption. Later on,
after it had been stored for a long
time, the toxic matter had also gone
up, as reported.

SHRI SATYASADHAN CHAKRA-
BORTY: In the light of the statement
of the hon. Minister, I would like to
ask one question., The whole thing
was supplied by the United Nations
Organisation and, as per the statement
of the hon. Minister, the whole thing
was not found fit for human consump-
tion. Is the Government of India

going to write to the U.N.O. as to why

AGRAHAYANA 3, 1902 (SAKA)
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this thing was sent to India which
was not fit for human consumption?
That is absolutely necessary.

SHRI BIRENDRA SINGH RAO: 1
have noted the suggestion, But the
material supplied to us by World Food
Council was absolutely Iree, as a gift,
and, as was decided by the authorities
then, it could be used for other pur-
poses. . ..

SHRI SATYASADHAN CHAKRA-
BORTY: Are we such beggars that we
cannot choose? Are we to get only a
poisonous gift?

SHRI BIRENDRA SINGH RAO: Not
only we are not keggars but our stan-
dards of food are higher as can be
proved in this case that because of
colouring material, a thing which was
probably thought fit for human con-
sumption by the advanced countries
was not considered fit for human con-
sumption here,

X 1979-80 ® A ATEATA
Azt afe & fag gaafa
gum et s

*82®. ®t TEWTCW , W0E w0
fearf wdt ag aa@ 1§ F@
f& ; ]
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(w) afz g, @ s=@ afcaiomT
# qUHE A fraar faoma @y awar
g7

THE MINISTR OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (aY Yes, Sir.

(b) Mainly due to short supply of
cement and coal. Coal is required for
burping bricks for lining the canal.

(c) and (d). The set back in the
schedule on account of non-utilisation
Jof funds is not likey to affect the over-
all target date for completion if supply
of coal and cement is stepped up
according to requirements for which
efforts are continuing.
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Estimate of Export of Kharif Crop

!
1

*84, SHRI K. P. SINGH DEO:
SHR] VIRBHADRA SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Kharif crop this year
is going to touch an all time record;

(b) whether the country will soon
be in a position to export foodgrains
to other countries after meeting its
own demands; and

(¢) it so, Government’s reaction in
this regard and whether the targets
of exports have been fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Yes,
Sir. The preliminary tentative esti-
mates based on the available informa-
tion on rainfall and weather conditions
and some preliminary reports on area
under different crops indicate that
production of foodgrains during the
kharif season may touch an all-time
high of 80 million tonnes as against
the earlier peak level of 78.1 million
tonnes.

(b) and (c). Keeping in view the
availability and internal demand,
limited quantities of cereals are being
allowed to be exported under varied
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arrangements—cash bais, barter basis
and commodity loan basis. Besides
export of basmati rice, which is already
on Open General Licence (OG L.3),
Government has gecided to allow ex-
port of 10 lakh tonneg of rice and 89
thousand tonnes of barley during
1980-81.

SHRI K. P. SINGH DEO: Arising
out of the answer to Qn. No. 38—
that was on the 17th—and to this
question., 1.e. No. 84, it is clear that
the agricultural output—50 per cent
of which is contributed by small far-
mers—is dependent on the vagaries of
thc monsoon, and 40 per cent of our
people are going under-nourished be-
cause of lack of cereals and pulses, T
would like to know what 1s the size
of the buffer stock at the moment
and what is the buffer stock going to
be after harvesting, what is the effect
going to be on the public distribution
system and what are the incentives
that are going to be given to increase
production so as to keep the buffer
stock high.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDER SINGH RAO): It is a
well established fact that the agri-
cultural production in this country
as well as in any other country de-
vends upon whether more than any-
thing else.

SHRI JYOTIRMOY BOSU: Here,
we are wholly dependent on rainfall;
there, they are not.

SHRI BIRENDER SINGH RAO:
You have made a discovery, I think,
Mr. Bosu; you have made a new dis-
covery!

As regards the buffer stock, we
have around 12 million tons at the
moment or slightly more than that.

AN HON. MEMBER: How much
Tice and how much wheat?

SHRI BIRENDRA SINGH RAO:

Mostly rice and a smaller quantity
of wheat.
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At present, the procurement of
paddy is proceeding very well accord-
ing to expectations and it is much
better than the record crop the year
before last; particularly in Punjab
and Haryana, they are doing very
well. We hope to go up to the level
of the buffer stock that we have de-
cided to maintain—from 15 to 20 mil-
lion tonnes. The incentives that are
being provided for increasing produc-
tion have been discussed and the
House has been informed several
times | The main incentive for a far-
mer is remunerative price and an as-
surance that all his produce will be
purchased by the Government, parti-
cularly the foodgrains and certain
other items for which the Agricul-
tural Prices Commission recommends
minimum support prices. We are try-
ing to supply seeds, fertilisers, pesti-
cides and other things at subsidised
rates, and Government is undergoing
huge losses on that account. Even
electricity and irrigation are subsidis-
ed for farmers... ")

-

SHRI JYOTIRMOY BOSU: What is
the net irrigated arca percentage—
24 or 26?

SHRI BIRENDRA SINGH RAO:
It is increasing every day, Mr. Bosu.
We are providing irrigation at a very
fast rate. We have already covered
about 55 million hectares out of the
total cultivable area of 170 million
hectares. This is a very high rate
compared to other countries, and we
want to add every year about 2.5
million hectares more under irriga-
tion, Roughly, it is 50 per cent from
surface water and roughly about 50
per cent from ground water. Irriga-
tion is another very important input
which Government is trying to pro-
vide at a very fast rate and at a
cheap rate.

MR. SPEAKER: I think, we are
taking measures to save the land from
salinity as well as from erosion at
the same time.

SHRI BIRENDRA SINGH RAO:
Yes, Sir. There are various program-
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mes for stopping erosion, then for
afforestation, social forestry and other
things and then to augment the in-
come of the farmers by various other
means, under SFDA, DPAP and IRD
programmes. That is also an incen-
tive for farmers for better production
and cultivation.

SHRI K., P. SINGH DEO: Since
most of the price rise in the country
has been attributed to the rising
prices of petroleum products, I would
like to know, arising from the Minis-
ter’s reply to part (b) of the ques-
tion— cash basis, barter basis and
commodity loan basis—whether Gov-
ernment is proposing to take up, on
a barter basis, export of cereals, pulses
and foodgrains for crude oil when the
Soviet Leader, Mr. Brezhnev, comes
to India in a week’s time.

SHRI BIRENDRA SINGH RAO:
Yes, Sir. We are supplying rice to
the Soviet Union in return for crude
and other petroleum products, and
wherever we feel that it is in the
country’s interests to import certain
necessifies, we will do it; certainly
we have some surplus in foodgrains,
and we like to barter. But there is
also export on commercial basis. For-
tunately, we are surplus in rice and
we are in a comfortable position.

SHRI VIRBHADRA SINGH: Keep-
ing in view the scarcity conditions
prevailing in various parts of the
country and also the non-too-happy
prospects of the current rabi crops due
to lack of winter rains so far, I would
like to know whether Government
would utilise the increased availability
of foodgrains due to bumper kharif
crops to build and augment further
the buffer stocks in order to meet the
needs of any future food shortages
rather than to export the marketable
surpluses.

SHRI BIRENDRA SINGH RAO:
We are very conscious of the domes-
tic requirements. Anything that s
exported is after fully estimating our
own requirements and providing
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against any emergency. We think that
the buffer stock of twenty million
tonnes is sufficient for that purpose
which we want to maintain,

SHRI JYOTIRMOY BOSU: Sir, the
hon. Minister had been waxing elo-
quent. In fact, all empty vessels
sound much. China having a cultiva-
ble land which is much lower area
than yours have been producing more
than 200 per cent high-yield in ce-
reals, In foodgrains. Year before last
the foodgrains production was 340
million tonnes while you are struggl-
ing to reach 150 millon tonnes. Would
the hon. Minister kindly tell wus
if he has ever heard or known or
has been told by his brilliant officials
sitting in Krishi Bhavan that with-
out additional application of fertili-
sers and water, through genetic con-
trol and by making wheat flowering
(paddy and wheat) sterile by appli-
cation of arsenic etc., their production
could be increased upto 30 per cent,
Has he heard of that? Are they apply.
ing the same thing here or are they in
perpetual darkness as they had been
in the last thirtythree years? (Inter-
ruptions) I want a reply to this.

SHRI BIRENDRA SINGH RAO:
I would very much like to talk about
our own country in this House, Mr.
Bosu seems to be very fond of talking
more about out side countries than
our own. But I would certainly ap-
preciate if Mr. Bosu also knows more
about our country and the progress
that we have made in agriculture and
the admiration that we have received
from other countries including the one
which Mr. Bosu has mentioned. I am
not going into details of what has
been happening in other countries.
But, T can assure Mr. Bosu that we
know what is happening in other coun.
tries also. Our agricultural scientists
have achieved very good results. They
are being appreciated and even follow-
ed by other countries and even by
some of the advanced countries.

Whatever production level China
hag achieved is not only through the
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genetic research but also through in-
tensive cultivation and the increased
use of fertilisers of all kinds,

SHRI JYOTIRMOY BOSU: We use
sixty per cent of organic manures
and 40 per cent of the chemical fer-
tilisers. (Interruptions)

MR. SPEAKER: Next Question.

Low procurement of Paddy in Panjab
and Haryana

+

SURYA NARAYAN
SINGH:

SHRI P. K. KODIYAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the procurement of
paddy in Punjab and Haryana has
been very low this season;

(b) if so, the details and reasons
therefor;

(c) whether it is a fact that the
farmers had to sell their products at
lower prices to the traders due to the
delay in declaring the official pro-
curement price; and

(d) if so, the details and reasons
therefor?

*85. SHRI

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b) No, Sir, In fact, procurement
of paddy has been higher by 56 per
cent in Punjab and 66 per cent in
Haryana during the current season
when compared to the corresponding
period last year.

(c) and (d) Elaborate arrange-
ments have been made by the Food
Corporation of India and the State
Governments and according to the
reports received by the Central Gov-
ernment, procurement of paddy is
going on in full swing. However, it
is possible that before the announce-
ment of the support price, some quan-
tities might have been sold at rates
lower than those prescribed by Gov-
ernment for the current season.
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND 1IRRIGATION (SHRI
BIRENDRA SINGH RAO): We did
our best to announce the minimum
support price for kharif season as soon
as possible but there is no doubt that
some quantity of paddy started arriv-
ing in the market before the support
price could be announced. But the
support price that was decided last
year was still in force and if the far-
mers had to sell for anything less than
last year’s support price—which hap-
pened in many cases as we received
complaints—that could not be control.
led by the Central Government. It
should have been purchased also by
the State Government at the level of
prices fixed for last year but the
quantities received in the market
before the support price was announc-
ed were negligible. Moreover, farmers
knew that support prices are going
to be announced within a week or so
and they could easily hold their stocks
for a week to ten days even if the
State governments did not come to
their help. But whatever has happen-
ed will not be allowed to be repeated
in future and we will see to it that
the support prices are announced suffi-

ciently in advance of the harvesting
season in future.

- i - - ]
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SHRIMAT] GEETA MUKHERJEE:
Will the Minister kindly state what
was the procurement in the first
month of the paddy coming to the
market and what was the procure-
ment successively and whether it is
also a fact that the first arrivals are
from the poor peasants?

SHRI BIRENDRA SINGH RAO:
I am not in a position to give figures
of week to week arrivals, The arri-
vals in the mandis have been very
heavy and the actual procurement
up to 19th of this month has been
more than double for the same period’s
procurement last year which shows
that most of the paddy produced has
started coming after the procurement
was started by Food Corporation of
India and the State agencies at the
price that was fixed this year. There
wag very little quantity that arrived
in the mandis before the announce-
ment of the support price. I agree
this was mostly procured by traders
who have made some profit on it.

1, SHRI R. L. BHATIA: I would Iike
to know if he knows that in Punjab
the price fixed by him was not paid to
the farmers on two accounts. Firstly,
on account of the extra moisture; and
secondly on account of the quality.
FCI did not pay Rs. 105/- but paid
much less and for quite some time
that paddy was not procured. May I
know if he received such complaints
and what action was taken by the
government?

SHRI BIRENDRA SINGH RAO:
The price fixed for paddy was quite
remunerative, It was Rs. 5/- more than
the recommendation of the Agricul-
tural Prices Commission. In view of
that, and the fact that FCI has been
suffering some losses on account of
paddy being damaged in storage, due
to excess moisture, the conditions were
slightly tightened. In the previous
sear it was a moisture content of up
to 20 per cent. which was allowed.
But this year, it has been reduced to
18 per cent, On that account there was
some cut on the price which was im-
posed by the F.C.I. But after receiv~
Ing complaints from certain areas



25 Oral Answers AGRAHAYANA 3, 1902 (SAKA)

including from Punjab and Haryana
and other States, we reverted back
to the same condition that was fixed
for last year and moisture content of
up to 20 per cent was also allowed
and after that there have been no
complaints._)

Alternative Accommodation for the
Uprooted persons in Delhi

*86, SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that about
50,000 “jhuggis”’ were allowed to be
built in Raghubir Nagar, Bapu Dham,
Gobindpuri, Kalkaji and Minto Road
areas in Delhi and then they were
later pulled down, without providing
alternate shelter to about 2 lakh
people; and

(b) if so, the officers founq guilty;
action taken against them and steps
being taken to provide alternate
shelter to the uprooted persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): (a) No, Sir. The Delh1 Deve-
lopment Authority has reported that
only recent attempts to squat on lands
in Raghubir Nagar and Bapu Dham
areas were foiled by timely action.

(b) Does not arise.

ot wew fagrdt awed : wewer
Aeied, foet & g9 w1 § @
FHIAT 9T, o o To FH FHAT 9%
@ o owdy Pl @ R
FE SOEWWET aF @Y g, FRY
TH F AW T FHT FY G F¥ Horw
@ g A Iw W §
¥ g & geY @ aFaT g1 g
#t amag e T wig famfor agar
AW W o 9 WY F AT w1
FFT FRE & o g e
T WA IR AT L@ g § RS
TAEA & M 7T 5@ a@ T ARy
Ffer @ & fr flt o & & widy
frafr &, @ SE=r Qwr wmg ?

Oral Answers 26

dadlw wi aar fefe s
s WAt (st Wiew Arowr
fog) : st welew, @i %
Y GO A & AT BT FFFIE wAW
frator gY@ &, &Y So geaT g
T 7§ WX 3 faegw o9 €
g AT WA FT ACATF g, [l
FFTAIT Hed ST ¥ 8T &, ag IR
ofae & garfeds g—UEIT AT,
qquTe, MfE T (FTEwT)
T ey w1 g ow Afefes
A g fomd ary § i e
St ¥ smar & )

W T § fawe—aagET
F AEWM W GOEEl FeT F B
faafesr & agi fad  aiw #tv fawst
TmE 1 9, fausr o o To
#zm'&ﬁqwﬁmu’rtaitfaw
w feor mar « SEP

mﬁéa‘mﬁ"rﬂm%ﬂ?ﬁ‘iqﬁﬁﬁ?
T AN FT 9T AG & | WY W
gaer o8 AT g g fawal a% o,
foawr & sax T fRar &

ot wew fagrd awmdy : s
o, W W T T AT o g
Y I SR oA g 1 FE
AT AEAT— S0 ey & Forarrer Ry
& qA dro o o A fr & AT g
9 o Y W WY F AW G &
AT gAr T &, 9 fF owdy
¢ T fo fo wo qﬁ'g R Iy
AT T AW 2 fr mw § it



27 Writter, Answers

T A IHERT T A FHiA FX
W 2 % uft agew ¥ S
wrgar g B wm ag Hifa svse ) st
fs 0 wag fafud amd § w@o
o e F A7 FY GHE 7w
T FY AT HIT AR IAHT A9 g A
it mdy  famio o oo G &
ST ?

Nt Wiew qrmw fag 0 R
g & wer g fF W geew s
g fagrd arsdy St Y =T TNa
2 fF a1 wile | Ty S F AT
g 90 ofen # mwaw  fRwior
@R TR U™ T #E
T g% Tgr g | gafeg
F 9w & T ..
(srgar) ...

1

i

T aF FAY & § fFE I 9%
FoAT F A T g, Tg HATGA T
o o wo # Afgfes Igawa
& & 39 I yarfaw o o Wo
F AW ¥ qoF qATE §, TF THS
gamar &, fow @ & oim o= #1
Ay ool 7 g1 HIX 599 &9 § fqAfor
FE % ..., (wmygw) ... .,

WRITTEN ANSWERS TO QUESTIONS

D.D.A’s HUDCO AND Self-financing
Scheme

*83. PROF. AJIT KUMAR MEHTA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is g fact that DDA’s
HUDCO scheme under which persons
were registereq more than a year
ago is still a non-starter and the pace
of the construction of flats under the
Self-financing Scheme ig dismal and
in most caseg it is not possible for the
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Authority to make allotment within
three years:

(b) whether it is also a fact that the
DDA has taken up certain schemes
which are primarily not its responsi-
bility;

(¢) if so, the particulars of such
schemes taken up by the DDA; and

(d) the reasons for taking up these
schemeg at the expense of the housing
schemes for various income groups?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. Under the
Registration Scheme of the new pat-
tern 1979, the DDA have already an-
nounced the release of over 1500 flats
and another about 10,000 are under
different stages of construction.
Under the three Self Financing sche-
mes of the DDA, 3,386 flats have al-
ready been allotted and another 1,642
have been announced for release.

(b) No, Sir.

(¢) and (d) Does not arise,

Supply of Wheat to Tamil Nadu

*87. SHRI K. T. KOSALRAM: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the steps being taken by Gov-
ernment for regular monthly supply
of required quantity of wheat to
Tamil Nadu so that the roller-floor
mills are not allowed to close down
frequently for want of wheat; and

(b) the quantum of demand and
supply of wheat for Tamil Nadu dur-
ing the past six months?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) The
Food Corporation of India are holding
adequate stocks of wheat for supply
to the Roller Flour Mills against al-

lotments;
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(b) Against the demand of 390.00
thousand tonnes for the roller flour
mills, the Government of Tamil Nadu
were allotteg 287.78 thousand tonnes
wheat during May 1980 to October,
1980, and upto October, 1980 163.9
thousand tonnes of wheat have been
lifted by the mills.

Minorities Commission recommenda-
tions regarding Text Books

*88. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Minorities Com-
mission has made any suggestion as
regards replacement in schools and
colleges of text books which tend to
instil in young minds {feelingg of
animosity between communities by
text books which encourage feelings
of equality and brotherhood between
members of all communities;

(b) it so, whether the recommen-
dation has been examined by Gov-
ernment; and

(¢) the action proposed to be taken
by Government to implement the
recommendation?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (b) Yes,
Sir.

(¢) In addition to NCERT’s continu-
ing programme of comprehensive re-
view of selected school text books, a
review of text-books in History and
Languages in Andhra Pradesh and
Uttar Pradesh has been undertaken.
It is also proposed to undertake a
systematic review of all school text-
books from the national integration
angle. The procedural details are be-
ing worked out.

As regards books in colleges, the
UGC has been asked to examine the
recommendation and take appropriate
action to implement it.
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Quality of Wheat despatched from
- Punjab to Kerala

*89. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of AGRI~
CULTURE be pleased to state:

(a) whethey Government are aware
that 29 wagons of wheat sent to
Keralg from Punjab by the FCI were
of extremely poor quality and unfit
for human consumption;

(b) whether it is also a fact that
another 33 wagons of wheat have not
reached Kerala at all; and

(c) if so, the steps taken to remedy
the situation?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) to (c).
Out of a special of 62 wagons des-
patched from Talwandi Bhai in Pun-
jab to Olavakote in Kerala only 50
wagons have reached various desti-
nations and have been unloaded upto
18-11-1980. Out of these, according to
reports received so far, 8,242 bags
were found to be containing wheat
unfit for human consumption, The
remaining wagons are expected to
reach shortly. On receipt of the bal-
ance wagons, the actual number of
bags containing damaged wheat will
be assessed. Disciplinary action is
being taken against the staff respon-
sible for despatch of damaged wheat
in this Special.

Cross Bar Exchange facilities in India

*€0. SHRI PIUS TIRKEY:
SHRI D. M. PUTTE GOWDA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether there'is any proposal
under Government’s consideration to
go in for large scale introduction of
cross bar exchanges in the country;

(b) whether the performance of
this system wvis-a-vis other systemsin
thig country and other countries has
been assessed; and
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(¢) if so, with what results and the
details thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Nearly 100 large crossbar ex-
changes with a total capacity of about
5.5 lakh lines are already working in
the country.

Additional crossbar exchanges are
planned to be installed both from
indigenous production and by import
to meet the growing demands for
telephone connections.

(b) This is being done continuously.

(c) There are three major tele-
phone exchange systems in use in the
country today namely the manual,
strowger and crossbar, Among the
three, crossbar system is the more
modern and offers several desirable
facilities. The performance of cross-
bar system has been foung to be
superior to the other two systems.
Crossbar exchanges are working in
large numbers in other countries in-
cluding advance countries like the
U.S.A, and Japan and a large num-
ber of crossbar lines are still being

added each year to their existing ex-
changes.

Production, Demand and Price of
Sugar

*91. SHRI K. KUNHAMBU: Wil
the Minister of AGRICULTURE be
pleased to lay a statement showing:

(a) the total production of sugar
during last year and the total de-
mand during that period; and

(b) the details regarding the price
of open sale of sugar during the last
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The sugar production auring 1979-80
season was 38.59 lakh tonnes. The
demand for sugar varies from time to
time in acordance with the prices and
availability o sugar together with

NOVEMBER 24, 1980

Written Answers 32

price and availability of other sweet-
ening agents namely gur and khand-
sari on different occassions. The total
off-take of sugar fcr internal con-
sumption during 1979-80 season was
about 5 lakh tcnnes.

(b) The month end wholesale su-
gar prices for the free sale in the
important markets of the country
during the last three sugar years
namely 1977-78, 1978-79 and 1979-80
are shown in the statement laid on
the table of the House. [Piaced in
Library. See No. 1.1-1407/80].
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34
m w ﬁmmﬁwﬁ Uﬁuﬁaﬁm of. capacity of - storage under

P W%W . 5 National Grid of Rura] Godowns
s frem B fadia 9wl & %94, SHRI A. T. PATIL: Will the
TR F G99 F5  wiEad Minister of RURAL RECONSTRUC-
. ! - 3 TION be pleased to lay a statement

F OFTCRLETY QO FLID | A

AR 57 G ¥ 9THYE faETE &Y (a) what storage capacity has been

created (State-wise) under the
MeATed a7 & fog gmraa: gafsa Scheme for establishing National -Grid

e W@ g FEg By Hey A of Rural Godowns for storage of agri-
AT TS ST F e e cultural produce since 1979 and the

. cost incurred thereon; and
FT HEAWEHAT LT QG A A
wea  wfeal #1 qa faer § A1 399 ; (b) fﬂ:ﬁ' extigtagf mo;;hl-i'yuﬁflrm-
~ . . on O 1s 3stlorage capac) om
LEAL l“_ 1 g fr 3 7 t_l"dl Nﬂ‘ : November, 1979 to October, 1980?
AT, ET FE N FI WA & w4

FEG G FT TG F FE HT THE MINISTER OF STATE IN

R ——" THE MINISTRY OF AGRICULTURE

a_@””g"' AR (SHRI BALESHWAR RAM): (a)
I

No storage capacity has so far been
created under the scheme for estab-
lishment of 3 National Grid of Rura;

. Godowns. Proposals for creation ©

Launching of National Rural Employ- storage capacit?o of 37,000 M. tonnes
mEnS LFogramme in Uttar Pradesh and 10,000 M. Ton-
nes in Anahra Pradesh have so lar

*93, SHRI RAM VILAS PASWAN- been approved. First instalment of
SHRI RASHEED MASOOD: the Central share of st_lbsid) amour -
ing to Rs. 12.87 lakhs In case of Uttar
Will the Minister of RURAL RE- Pradesh and Rs. 3.125 lakhs in case
CONSTRUCTION be pleased to s.ate: of Andhra Pradesh has heen sanc-
(a) when the National Rural Em- tioned.
ployment Programme (NREF) was b) The estion does not ari-e
proposed to be launched; (®) R s

(b) whether the programme has
been launched and if not, the reasons. 3
for delay in its launching; and

(¢) when the programme is now *95. st & ¥ AW
expected to be launched?

THE MINISTER OF STATE JN

THE MINISTRY OF AGRICULTURE Tt Ffg ¥l o T W OFA
(SHRI BALESHWAR RAM): (a) 3 Fr:

to (c). The National Rural Employ-

laceg the Fooq for Work Programme - )

and is already in operation. Re- ERIELS L] faur = RCANL (B O
leases of foodgrains gs also of cash FH § AR TN frecafem - e
funds have been made to the State '~3='€\';T o HES ST ~FT
Government/Union Territories under e

the Programme. T 3 )
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(@) mrag Haw g 5 3@
Ty Y B R ¥ g ¥ A
aeae g § Ged weeasy Al
¥ g ¥ owafas qfa & & §
WqfF T FT AT qga I G
g

(w) ;T ag ft a9 § & =
JqEw d = F fau 30 w¥ wfw
fraes Fgea & " &1 §; WK

(w) afs g, av 3@ a &
g g fruffa @ifc #ar @7

gy dama ¥ v wat (s
WRo &o w@mM™A) :  (F) ¥
(7). oF faacor 91 F 9ew W
@ ST g |

faaToy

FEG @I AT AT HET
FE@MT & goorg  fear Smar g,
IEFT AW Fifqfgs AR T
faffe @ & | FT@R T
SAEET # qHE I 39 H @da
g @ AR TR {E ww & )-
AT aEt F SWEF, Niw qrTE-
AT IAfed T & 58 wfawa
TEHT FQ & § HIAT AWl
a3 w®E

W AW F IR 3§ AWH
N FE foog o 76 g & &
T F SARH F T F I e
T F IO T FEAl AT gATE
e F F g | gy faodm
waw & Qe fafww waefqr aedy
F ITEH GO T F gfaqaiens g
fou T g fgd GaEaRT TgT F ATANA(
# F & F@IAT FT 9 T A
FfaEt A =7 AT 91 wAE R
IT ¥ a9 1980~81 & AW T
FT IR NfF 1979-80 & a9 ¥
1280 T e e 471, FTH< 1500—
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1550 (wqmifaa) sr@ Hied =7 &
T | THET ag wiw gan fr a9 o

F IEAT § T F IATRA § AT 20
sk S gfg g & )\ ST oF = &
gifafas graw oq AR A AT F
A F A FEIAT FAT FA A
graeg g, Jd Y WK g aoe A
Y B fooft & g2 @Y A & A
# F9ma T A fawrdr g # fgama
T & gifafas graw g0 F AT 9T
T AT § | 3Eq AT fret w Dy
F gy AT ¥ forst qe F wow e
F AU 9 T F IEafad w9 3§
|rsuar ST g% & | O foaie e gk
2 fr gd® Twal & T ITRE 20/-
WY ¥ 30/- TR gfafemes & W &
@ < 7 F A wr=kew st @
& | aurfy, ¥ifF FER Faq AW
g frutfa w3t @ W) s aor
wefrr a@l § 79 SRS HE WY
wfas Ifea gea 7 § @0 §, 79 quer
F AR F FET @R I FE oy
FHATE F F7 To9 fa@ré 78 a7
ard ¥ e F gar I9ar g % dam,
ghamom, e sgw, Fieh, wife Sy
wfuwir Todt & e dfaar A aer
Fel R e #1 sy @y &
T ¥g e faar § f5 = 1 ar-
fa® 7ea 20/- W 9fa few & ww-
qra fear smg fF =T SETEt & fag
avf gfeemior & WFTH H ATHETY

T g

uwears % 65 o § faanf v
fg o™ Io®er & @=n

* g5-%. »it FEA T [T : F4qT
ferar Al ag TA A FU4T G

(F) =T T, WIGET, TEAT
T AR T3 g0 & formm=t &y fa=arg
¥ fod oy 7 faer @ &
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(@) afz g, @ IEF T FTW

g

(1) = o qETE A R
1 agaee & f& & A wik
T a9 Wi gt fod @i 9«
FawTa e R g T R @
A1, gEl wife N GuA A F;ifE
I fad s qrY Y wrEwEEar S
2 o< 3@ g & S qrAral § g
THELT FA FY qATg W A E;

(%) @7 o el § w9 I
R T §; ST AT @0E B A
ATY 7 ¢ W/ T I G A w6
=t g & o we g ;WK

(¥) =@ gm=g & I= @K

T HqT HTEAT A TE R 7

fat§ didtg 9 s w9 (W
forataT wwIw wAwW) - (F) ¥ (F):
feraml #) T, wEer 7R S
T /@ gt firew @1 @ At J{fe
TTEeT AR W Jarat § fowor
Iy FY gEAT § FF /AT H IAET ST
g, zafau @it steieR At &t faarg
T AT F faATor gX THIT 92T §
T Ag< & AW ’ l, T
g A gfeg far @ 6 fewrg & fag
I FY FAT G |

fasrd & fau St Y FH F) @
g, TSEA @R 7 fFami 71 a0g
21§ e & Qe s A, forr for s
AR qT A S AT FEAT BT gAAv
H &9 QT 7 T8 gl & | T
qHR ¥ T wrE oo s T gk
3 fF T wroor e § SaRE & )
SET % @% FT GOl FT G g,
FET I A ¥ a9 faama & 7@
¥ g% A &S vy & g wrEer
SermerE & 15 few 7 wafy & fag feand

38

¥ fou afafea o oR° o™ & ga
frg q | TZT aF W A9W T g
&, @ A W giafima $ F wacq fag
T @ & 5 T ) 99 w1 S
SygFT feemr st g | @i 9% ww=_
A T GFY g, TAF A AT FEA
¥ AT ST A g S 8 g€ &
wTer § 5 G #Y wEe A=ar @il o

W wAw W @ af & W W

*96. it gATOqW WfEmv AT
gfe @ ag Fam N FOU FA fF

(%) weq Y_RW T FR GIHC A
FTE, 1980 ¥ AT HHRIAL, 1980 AF
adY FY e AT AEfeT w@ A% §;
L 184

(&) s @ e qur gar
gral § fraey =T g gE 9 ®wR
qeq qoW F IuNErEl ®1 fHaAr Sy
frafafHraEg ?

pfy diawm A wsa war (o
"o Ao wmwATER) © (F) Wi (F).
HER SR FHT JAT § AHAL, 1980 TF
83,385. 6 WiTWr & A&T HAAT HTafeT
Y T 9t i T wfg 9 wafy &
FE W g R 7 951 53w
JIFE T 86,495 HITH ST &I HqTAT
qoeTs &7 AF | IFT AEHI F A AT-
dfea avan ¥ wfafam amr e 7gWT
FEeraTT @ T

2. ¥ W @ fm q &
&G NRW LK KT AT HAT JodATg
Fr oY | Sfaa T FT FA F AW
SUWIEAET & ddr | & faaer
F 1 RET ST §@ T F g
2 o 7o Rw g frafa o of
TRT & aR H LI A AG
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'Foodna:lm allotted under Food for
Wm'k ngra.mme (1\:.§ b

*97. SHRI NIREN GHOSH:
SHRI SOMNATH CHATTERJEE:

Will the Minister of RURAL RE-
CONSTRUCTION be pleasea to state’

(2) the quantity of foodgrains allot-
ted to the States for Food-for-Work
Programme dquring the current year,
State-wise and month-wise;

) quantity of foodgrains actually
supplied to the States for the above-
mentioned programme, State-wise and
month-wise; and

(c) what is the demand of the
States, State-wise and month-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a)
A statement indicating the quantity
of floodgrains allocated/released to
different States/Union Territories {for
Food for Work Programme (now
Rural Employment) during the cur-
rent year—State-wise is placed on the
Table of the House. [Placed in Libr-
ary See No. LT-1408/80]. So far two
allocationg have been made; pne in the

month of April and the other in
October.

(b) According to the information
available, g total quantity of around
9.12 lakh tonnes has been supplied till
the end of August 1980, State-wise
statement is laid on the table of the
House, [Placed in Library. See No.
LT-1408/80].

(c) A statement indicating the de-
mands received from the States/Union
Territories for foodgrains under the
programme ig placed on the Table of
the House,

News-iteyy captioned “DDA Flouts
Master Plan for 3 Star Hotel”

%98. SHRI CHINTAMANI PANI-
GRAHI. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whethey, Government’s atten-
tion has been drawn to the news-
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item published in Indian Express
dated the, 30th October, 1980 “DDA
Flouts Master Plan for 3 Star Hotel”;
and .

(b) if so, the details thereof and
Government’s reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House,

Statement

The main allegations made in the
newg item are dealt with below:—

1. The DDA in direct contraven-
tion of capital's Master Plan have
amended the Zonal Plan of the
Vasant Lok Complex in Vasant
Vihar:

According to Regulation 3(1)(c) ot
the Hotels, Boarding Houses Guest
Houses, Hostels, Lodging Houses and
Motelg (Building Standards) Regula-
tions, 1977, Hotels are permitted inter-
alia within areas shown in the Zonai
Development Plans for Community
Centres, As the site auctioned is
situated in Vasant Lok Community”
Centre there has been no contraven-
tion of the Master Plan. The draftl
Zonal Development Plan for this area
has however not yet been finalised.

2. The Economic viability of the
plot.

The DDA had fixed a reserve price
of Rs. 1 crore which haq been worked
,out on the basis of the total economics
of the scheme, Under the scheme for
large scale acquisition, development
and disposal of land in Delhi, com-
mercial sites are to be disposed of by
auction. In the present case, auction
was held ana the highest bid offered
was Rs. 1.82 crores.

3. The plot is not enough to pro-
vide the requisite infrastructure
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necedsary for 5 3-Star 'Hetel ' ~and ».
DDA have iagreed to leage out dittle -

over half ian fiole of the swrroand-
ing' green Yelt for' decorative pur-
poses to the Hotel.

It is true that an area of 1250 sq.
metreg plintp area has been ear-
marked for the hotel. The DDA con-
siaers this sufficient for a 3-Star Hotel
with 100 rooms.

Out of the green area surroundiag,
the Vasant Lok Community Cen‘re,
an areg of agbout 2500 sq. metres ad-
jacent to the hotel plot has been usen
on a licence basis for land scapivg
and a small swimming pool, A swim-
ming pool is a permissible use in a
green area. Thus there has been no
flouting in any rules and regulations.

4. Hotel is an Industrial Under-
taking and hence industrial specu-
lation in residentia] and green belt
areas has been provided.

As per said Regulations of 1977,
Hotel is a commercial activity ond
Hotel is not considered ;s an inaus-
trial activity.

Drought in Karnatakga

*99 SHRI H. N. NANJE GOWDA:
SHR] K. LAKKAPPA.:

Will the Ministey of AGRICULTURE
be pleased to state-.

(a) whether jt ig a fact that serious
drought situation has been prevailing
in Karnataka State; and

(b) if so, the long anq short term
measures taken by Centre and State
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
According to the memorandum re-
ceived from the Government of
Karnataky in October, 1980, ten dis-
tricts 'wiz., Bijapur, Kolar, Raichur,
Mandya, Mysore, Bangalore, Bidar,
Gulbarga, Tumkur, and Chitradurga

AGRAHAYANA 3, 1802 (SAKA)
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have been affected fully and five dis-
tricts viz. Belgaum, Dharwar, Bellary,
Hassan and Chickmagalur have been
affected partly 'by arought during the
Kharif 1980-81.

(b) The Government of Karnalaka
have been taken the following short
term and long term measures to mect
the drought situation:—

(i) Suitable contingency plans ior
the drought aftdcled areas were
drawn up for taking up alternative
crops;

(i1) Under Special compor.ent
plan and tribal sub-plau, airections
have been 1ssued to provide geods,
fertilizers, plant protection chemi-
cals, implements ang bullocks {ice
of cost to the identified farmers;

(lii) Arrangements for drinnng
water supplies have been maae in
areas where difficulties are felt,

(iv) Relief works to provide c¢m-
ployment lo agricultural workers
have been taken up.

(v) Soil and water conservalion
and afforestation works in ihe
affecteq districts have been taken
up,

(vi) Extension of irrigation {fuci-
lities in the drought affected are.s
by major medium and minor i :i-
gation including the ground w {2
exploitation ig being accclerated.

(vii) The State Government have
sought Central assistance for adce-
leration of works like minor jrricu-
tion work, laying interior roads, snil
conservation works and afforestation
within the Plan (priorities in {“e
areas severely affected by drought.

The Central Government will exten.
financial gassistance after the visit of
a Central Team which will go to the
State shortly, As a long term meu-
sure, the Central Government ‘is zl-
ready assistihg the State Government
with the financial assistance in imple-~
menting the Drought Prone Area
Programme (DPAP).
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Grailn Storage Plan

*100. SHRI B, V. DESAI:

SHRI JANARDHANA
POOJARY:

Will the Minister of AGRICULTURE
be pleased to state;

(a) whether it is a fact that the
Union Government have gtarted a

massive grain storage plan;

(b) if so, whether this grain storage
plan ig being implemented with the
financial aid and help of the World
Bank;

(c) the places where these grain
storages are being planned;

(d) how many of them will be set
up in Karnataka State;

(e) whether only new grain sto-
rage will be set up or existing one
will be expanded; and

(f) by what time these storages
are likely to be completed?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) and
(b). A project for buillding additional
foodgrains storage capacity of 35.75
lakh tonnes with the financial assis~
tance of World Bank has been unaéer-
taken by the Food (Corporation of

India.

(¢), (d) and (f), In accordance with
the project agreement the buffer
storage capacity was planned at va-
rious centres in the States of Andhra
Praaesh, Bihar, Gujarat, Haryana,
Karnataka, Kerala, Madhy, Pradesh,
Maharashtra, Orissa, Punjab, Rajas-
than, Tamil Nadu, Uttar Pradesh
and West Bengal, and was scheduled
to be completed by the end of 198l.
While the project was being imple-
mented the neea for the review of the
project content has arisen in view of
the difficulties in the available of
land, non-availability of railway siding
facilities, cost escalation etc. Accor-
dingly, the project and revised date
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of completion are now in the process
of being reviwed., The proposal of
the Food Corporation in regard to the
revised capacity/locations as also the
revised schedule of completion will
be firmed up only after consultations
with the World Bank and considera-
tion and approval of the Government
of India.

(e) The bulk of the adaitional rapa-
city would be in the new storage com-
plexes/centres and a small portion
would be in the existing complexes

arrar fawer ® geofray &
ghafaar
801. =it 7wy femix Wi : F7

frator st waw St ag Fam wv
FUT w9 fF o

(%) 77 g@R B foht fawrg
afEsr & IEEEr fawrr F da
¥ g7 ufmal & glafmw N a@-
LIS

(@) afe &, & #1 AHS F
gfaeer s & wRw  faw Srga

T) aft g, @ ¥ aF WK
FT I9 gfaaed 99T 9@ 9T @[T
?

dadm w4 @ar fwiw gk
wEE wEr (s W s fag)
(:)it () : faoeit fawre srfyr-
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News-item captioned ‘Ration Kj Chini
Men Black”

802. SHRI RAM SINGH SHAKYA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s atten-
tion has been drawn towards a news-
item under the caption ‘Ration Ki
Chini Men Black” appearing in
‘“Vyapar Bharati” of the 25th October,
1980; and

(b) if so, the steps taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Government have seen the
news-item referred to in the Question,
but have np direct knowleage about
the correctness of the report in which
the Minister of Food and Supplies of
Uttar Pradesh Government is reported
to have told the newsmen that 95 per
cent of the sugar earmarked for dis-
tribution in the rural areas of the
State is sold in the black market to
the halwais. However the Ceniral
Government has already issued direc-
tions to the State Government to
streamline their public distribution
system to eliminate the chances of
malpractices in the distribution of
levy sugar and also to strictly enforce
the various control measures under
law to check hoarding and black-
marketing in sugar.

Branch Post Office and Public Call
Office Serviceg in Village Khajuri,
Bihar

803. SHRI BHOGENDRA JHA: Wwill
the Ministey of COMMUNICATIONS
be pleased to state;

(a) whether there is a proposal to
open a new Branch Post Office in
village Khajurj of Madhubani Block
elevating Bisfe to sub-post Office
and opening Public Call Offices there;
opening PCO at Parsouni connected
with Madhubani Exchange Office
connecting Shaharghat PCO to its
district head-quarters at Madhubani

directly vig Banipatti, opening sub-
exchange for telephones at Banipatti
under Madhubani district of Bihar;

(b) if so, the details thereabout;
and

(¢) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
to (C):

TELECOM:

Under the present policy, opening
of a PCO at Khajuri in Madhubani
Block is not justified. The opening
of PCO at Parsouni is approved.
Parenting Shaharghat PCO to Madhu-
bani is not justifiea as per the pre-
sent traffic. Banipatti is a PCO con-
nected to Madhubanj and there is no
proposal to route the calls via Bani-
patti

POSTAL;

The information is being ascertained
and will be placed on the Table of
the House.

Tobacco cultivation in Karnataka

804. SHRI S. B, SINDAL: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether it is proposed to assess
the potential of tobacco cultivation in
Karnataka and requirement of the
farmers to achieve the above; and

(b) what special incentives are
likely to be made available for to-
bacco growers in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Tobacco is already being cultivated in
Karnataka., the area and production
being 47,700 hectares and 33.00 million
kgs. respectively during 1978-79, It is
estimated that approximately 25 per
cent of the areg and production Iis
contributea by Virginia Flue Cured
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tobaeco. '..The potential -for further”

development: of Virginia PFlue Cured

Tohacep ip theiped.light-bsils of Kar-:

nataka State has been assessed and
target of 48,000 hectares has been
fixed to be covered in the State by
the end of Sixth Plan period. A
broad assessment has been made that
the requirements to achieve the tar-
gets will mainly be in the form of
proviaing knowhow about scientific
cultivation of V.F.C. Tobacco and
help in the installation of curing
barns,

(b) There is no Centrally Sponsored
Scheme to provide srecial incentives
for tobacco growers in the State. Ilow-
ever, the State Government is pro-
viding to the farmers incentives lor
fiela demonstrations, training of fur-
mers in cultivation practices and
curing and grading of V.F.C. tobarco.

In addition farmers are assisted in
procuring materials for installation of
curing barns.

evg A fem ® =@ s
¥ AW WA AT qw H @i A
wagtea sfe sk wagfaa seenta

% am % fag - weww
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frramw 3 e e ity derferg e om-
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P.C.0. 'and’ Telegraph - 'tacilitles in
Alibdg ‘Distiict of' Mahirashtra

806. SHRI BAPUSAHEB PARULE-
KAR. Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of villages 1n
Mahad and Poladpur talukas of Alj-
bag district in Maharashtra angq num-
ber of villages in each Taluka where
P.C.O. and telegraph facilities are
available with names of such villa-
ges;

(b) whether, taking into conside-
ration the number of villages in each

taluka, the facilities so far provided
are adequate; ang

(c) if not, the stéps Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRF KARTIK ORAON).
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~5.No. Taluka Total Villages provi-
No. of ded with tele-
villages. phone/teleg-
raph facility
1. Mahad 163 1. Mahad
2. Dasgaon
3. Birwadi
2. Poladpur 79 1. Poladpur.

(b) and (c). Need for expansion of
telephone/telegraph facility is examin-
eq from time to time and as g result
four more villages in Mahad and three
more villages in Poladpur Taluka

Jv_have been found to justify PCO/Tele-

j

graph facility under the present policy.

IF These have been approved and will be

[- countries;

progressively provided
stores.

on receipt of

Indian workers working in Libya

807. SHRI M. ISMAIL. Will the
Minister of WORKS AND HOUSING
be pleaseg to state:

(a) the total number of Indian
workers working in Libya and Gulf
countries under the NBCC;

(b) the termgs and
their assignment;

conditions of

(¢) whether complaints of non-ob-
servance of terms and conditions of
the contract have been received from

Indian workers in Libya and Gulf

(d) if so, the steps taken by Gov-

ernment to safeguard the rights of
' Indian workers in Libya; and
(e) the number of workers who

have been sent back from Libya to
" India even before they had comple-
ted the contract period?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

3

‘; SINGH): (a) The NBCC is at present

W executing projects in Libya ang Iraq

only. The number of Indian workers
directly employed by NBCC in Libya
is 1514 and in Irag 150 only.
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(b) The information is being collec-
ted and will be laid on the table of
the Sabha.

(c) and (d) There were some alle-
gations about non-observance of terms
ang conditions of the coniract from
Indian workers. The workers em-
ployed by the NBCC at their Ghat
Housing and Hospital Project in Libya
went on strike from 13th April 1980

to 23rd May, 1880 to demand revision

of some of the terms and conditions of
employment. Immediately on receipt
of the news the matter was examined
and & high level negotiating team 'was
sent to Libya and the strike was called
off as a result of these negotiations on
the 24th May, 1980.

(e) Forty workers have been re-
patriated for breach of contract.

Telephone services in Ghazipur, U.P.

808. SHRI ZAINUL BASHER. Will
the Minister of COMMUNICATIONS
be pleased to state-

(a) whether Government are aware
of the unsatisfactory telephone ser-
vices at the district headquarter of
Ghazipur in U.P, and other places in
the district;

(b) whether Government are aware
that telephone exchangesg in. the city
and other towns remain out of order
for days together and Ghazipur ex-
change remaing out of order for seve-
ral months;

(c) if so, the reasons therefor; and

(d) what action is being taken to
improve the telephone services in the
city and distriet of Ghazipur?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON):. (a) No Sir.
The telephone serviceg in District
headquarters of Ghazipur and otfher
places in the district can be consider-
ed as generally satisfactory. The ser-
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vice, however, is affecteq adversely
by frequent and prolonged power
failures.

(b) No Sir. The telephone exchanges
themselves in the city and other towns
in the Ghazipur district do not remain
out of order for long periods. How-
ever, the telephone service at Zangi-
pur (25 lines SAX) is seriously affect-
ed because of power failures conti-
nuing for long durations.

(c) Does not arise,

(d) Stand-by power supply arrange-
ments such ag engine alternators, in-
creased battery capacities is being
made. Rehabilitation of DPs in the
Ghazipur exchange is also being
completed.

Bi-centenary of Asiatic Society

809. SHRI D. S A. SIVA-
PRAKASAM: Will the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state:

(a) whether it is a fact that the
Asiatic society, Calcutta, has request-
ed the Government of India for grant
to celebrate its Bi-centenary in 1984;

(b) whether it is a fact that Gov-
ernment of India have not responded
to that request favourably:

(c) if so, the reason therefor; and

(d) whether it is also a fact that
Governments of UK, and France
have volunteered to help the institu-
tion to celebrate its Bi-centenary?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) No specific proposal
hag been received from the Asiatic
Society, Calcutta for any grant to
celebrate its bicentenary in 1984;

(b) and (¢) Do not arise,

(d) This Ministry hag no informa-
tion in the matter.
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Technica] Educationa) facilities in
lakshadweep

810. SHRI P. M. SAYEED. Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether due to the non-avail.
ability of technical educational faci-
lities in Lakshadweep, Government
are proposing to give such facilities
to the Lakshadweep boys in this re-
gard at various places in the couniry;

(b) if so, what king of facilities
are being considered by the Union
Government,;

(¢) what are the facilities and con-
cessions that are being provided at
present; and

(d) how many boys are being ab-
sorbed every year in the technical
institutions in the country from the
Union Territory of Lakshadweep?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b) Technical
Education facilities to the students
from Lakshadweep are already being
provideq in different technical institu-
tions in the country.

(¢) and (d) The following number
of seats at degree and ITI level were
reserved for Lakshadweep Adminis-
tration: —

Year™ Degree  Seats Utilised
seats
reserved
1979-80 5 Nil
1980-81 5 Information is awai-

ted fiom the Union
Territory of Lak-
shadweep.

Seats reserved in ITIg

From 1977 onwards, two candidates
have been sent to Extension Education
Institute at Nilokheri, Haryana for
training in Artisan-cum-Farm Mecha-
nic Course. Students are also being
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sent to Indian Telephone Industries at
Bangalore under the Apprenticeship
Training Scheme.

No specia] concession is provided to
the students of Lakshadweep for whom
the seals are reserveq in engineering
colleges. The candidates who are
undertaking tra‘ning in Arlisan-cum-
Farm Mechanic Course at Nilokheri
are paid a stipened of Rs, 70/- per
month. The candides who are sent
{0 Indian Telephone Industries under
the Apprenticeship Scheme are given
additional stipend of Rs. 100/- per
month. The Ministry of Labour has
sanctioned a gscheme under which a
stipend of Rs. 100/- per month will be
given to the candidates if the place of
{raining is in Lakshadweep and
Rs, 200/- per month at any place in
the main land. The Unjon Territory
Administration has includeq a sum of
Rs. 10,000/- for this scheme in their
Annual Plan for 1980-81.

Development of Urdu in Delhi

811. SHR] BHIKU RAM JAIN:. Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state the measures which have been
adopted by the Delhi Administration
for proper development of Urdu, allot-
ment of fundg and setting up the
Urdu Academy?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): A decision has been taken
to set up an Urdu Academy in Delhi
lo preserve, foster and develop Urdu
language and its literature.

The Delhi Administration has some
schools where Urdu js the medium of
instructions. It has permitteq some
aided schools also to have Urdu as the
medium of instruction.

If the requisite number of students
in a gchool desire to study Urdu as a
language, the Delhi Administration
Provideg necessary facilities.
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The Administration has an Urdu
Cell with necessary staff, for translat-
ing all important orders and circulars
in Urdu ana also for replying to com-
municationg received in Urdu language.
The Cell also arranges for teaching of
Urdu to employees of the Delhi Ad-
ministration. It also encourages the
propagation of Urdu language.

The Sahitya Kala Parishad of Delhi
Administration arranges Mushaira/
Cultural Programmes. A quarterly
journal “Delhi” js published in Urdu
by the Delhi Administration.

Assistance for Publication of Marathi
Dictionary

812. SHRI R. K. MHALGI: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether Government have re-
ceived any application from Venus
Prakashan, Pune, Maharashtra, for
financial assistance for the publica-
tion of Marathi intg Marathi Dic-
tionary, through Maharashtra Gov-
ernment in March or April, 1978; and

(b) if so, what action Government
have taken in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S, B.
CHAVAN): (a) Yes, Sir.

(b) The case is being processed and
shall soon be put up before the Grants
Committee.

Higher support prices for Wheat and
Barley

813. SHRI S. M, KRISHNA:. Will
the Minister of AGRICULTURE be

pleased to state.

(a) whether Government contem-
plate to increase the production of
wheat in the ensuing rabi season sub-
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stantially- and. build 20 million ton-
nes grain stock;

(b) whether his Ministry hag begun
any ' exercise to tackie the ticklish
issué of higher support prices of
wheat and barley for the marketing

season of 1981-82 and their procure-
ment;

(c) if so, the outcome thereof;

(d) whether any suggestions were
. called for from the State Govern-
ments on the issue of new support
and issue prices of cereals;

(e) if so, whether these were or
will be taken into consideration while
announcing the new support prices;
and

(fy when are these prices likely to
be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) During
the rabi season of 1980-81, it is tar-
getted to produce 36.0 million tonnes
of wheat. In regard to foodgrains
stock with the Government, the pre-
sent policy of the Government is that
on 1st July .of the year it should have
a fooedgrain stock of .about 20 to 20.5
million tonneg including 12 million
tonnes ag bpuffer stock and 8.0 to 8.5
million tonnes of operationa] stock.

(b) to (d) The Agricultural Prices
Commission in their reports on the
Price Policy for wheat and barley for
the 1980-81 crop had suggested that
the support prices of wheat and barley
be fixed at Rs. 127 and Rs. 85 per
quintal respectively. A Conference of
the State Chiet Ministers was con-
vened by the Union Ministry of Agri-
culture on 24th October 1980 to dis-
cuss the price policy in respect of
wheat and barley, The prices de-

manded by the States ranged between '.
Rs. 127 . and Rs: 150 per qaintal ifor

wheat and between Rs. 95 and Rs. 140
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per. guintal for. barley. The detailed
position ig summarised below

ocuremeni prices of wheat and support prices
of barley recommended during the Conference

(Rs. per  quintal)

Wheat Barley

Pirocure-  Support
ment Price Price

Haryana . . : 159 140
Punjab ., . ; 142
Karnataka : . 112
U.P. . . ; 130 110
Madhya Pradesh . 140 95
Bihar . . ; 133
J. & K. Would agiee  to

Government of India’s
decision  provided it
did not put any
extra burden on the

State.

West Bengal Some in-
crease.

Rajasthan " . 127 110

Assam . i . 127

Maharashtra Procuremrnt  prices
should be different
for  dfferert  States
keeping in view
the cost of piroduc-
tion.

Tamil Nadu Did not attend,

(e) The final decision regarding the
administered ' prices of wheat and
barley will be taken, as usual after
taking into consideration the views of
the State Governments expressed in
the Chief Ministers’ 'Conference along-
with those of the concerned economic
Ministries.

(f) These prices “are likely to be
announced sghortly.
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Death of animal in Delhi Zoo

815. SHRIMATI SANYOGITA
RANE; Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of animals that
died in the Delhi Zoo during last 3
years,

(b) the reasons for the alarming
death rate at the Delhi Zoo;

(c) whether any probe had veen
made into the cause of high mortality
rate of the Zoo and if so, the details
thereof; andg

(d) the curative measures proposed
to be taken in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V, SWAMINATHAN): (a) The year-
wise figures are as follows:

1977-78 361
1978-79 376
1979-80 290

(This including mammals, birdg and
reptiles).

(b)y The death rate at the Delhi Zoo
is not alarming even if compared to
the rate at other zoos in the country
‘and abroad e %

(¢) Question does not arise.

(d) A panel of three prominent
Veterinarians is being ‘constituted to
advise on prophylactic measures and
on treatment of ailing animals. Other
precautionary measures are also taken
to treat ' aillng "anlmals,
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Shortage of Govt, Accommedation

816. SHRI ARVIND NETAM: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that there
is over all shortage of Type I, Il and
III quarters in New Delhi for Gov-
ernment employees;

(b) if so, the time by which the
position will be improved;

(c) whether it is also a fact that
persons serving in Central Govern-
ment are not getting quarters in their
respective entitlement even after 20
years of service; and

(d) the time by which Government
will be in g position to provide quar-
fers to such persons?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH). (a) Yes, Sir.

(b) The Government have already
undertaken a crash programme of
construction of quarterg in the types
A(I), B(II) and C(II). Keeping in view
the programme of construction of these
quarters, it is hoped that the position
wil] ease within the next two or three
years.

(c) Yes, Sir,

(d) It ig expected that the construc-
tion of quarters under the Crash Pro-
gramme when completed will reduce
the waiting period considerably.

‘Co-axial ang Microwave Telephonic
facilities in Gujarat

817. SHRI R. P. GAEKWAD: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that a pro-
ject is to be undertaken for installa-
tion of co-axial and microwave tele-
phonic facility jn the region of Guja-
rat and Baurashtra;
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(b) whether Baroda Telephone Dis-
trict is likely to be covered under
the project; and

(c) it s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) Yes,
Sir,

(b) Yes, Sir.

(c) Besides existing Coaxial and
Microwave systems in Gujarat State,
following coaxial/microwave schemes
have been approved and these are
planned for installation quring 1980—
85 plan:—

1. Ahmedabad-Palanpur  Coaxial cable

scheme

2. Palanpur-Deesa Do.
8. Sidhpur-Patan Do.
4. Visnagar-Messana Do.
5- Ahmedabad-Rajkot Do.
6. Baroda-Anand Do.
7. Surat-Navsari Do.
8. Surat-Dhulia Do.
9. Rajkot-Jamnagzr Microwave scheme
10. Ahmedabad-Bhavnagar-

Surat-Rajkot Do.
11. Ahmedabad-Nadiad Do.
12. Jamnagar-Khambalia Do.
13. Ahmedabad-Kaira-Cam-

bay Do.
14. Nadiad-Godah Do.

Pending applications for telephone
connection in Orissa

818. SHRI HARIHAR SOREN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a large
number of applications are pending
for telephone connection in Orissa;

(b) the number of such applica-
tions pending in Keonjhar post and
telegraph sub-division; and
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(c) the reasons of delay in provid-
ing telephone connections?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
number of applications for telephone
connectiong pending in Orissa as on
31-10-1980 was 2078 against about
25,000 telephone connections working.

(b) The number of applications for
telephone connectiong pending in
Keonjhar Telegraphg Sub-Division as
on 31-10-1980 was 71 against about
800 connections working.

(c) With the limited resources avail-
able it hag not been possible to plan
for provision of telephone connections
on Qemand. However, within the
constraintg priority is given to smaller
places and the average waiting period
kept to the minimum.

Most of the applications in Keonjhar
Telegraphs Sub-Division at present
pending are of recent registration.
Connections are likely to be provided
progressively during current financial
year except a few long distance con-
nections.

Request from Jati Nirmulan Sanstha,
Pune for NAEP Grants

819. SHRIMATI PRAMILA DANDA-
VATE. Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government had re-
ceived any request from JATI NIR-
MULAN SANSTHA, PUNE through
the Government of Maharashtrg for
adequate grant for its Adult{ Educa-
tion Programme;

(b) whether it is a fact that so far
no grant has been given to this Insti-
tution; ang

(c) if so, the reasons thereof?
THE MINISTER OF EDUCATION

AND SOCIAL WELFARE (SHRI S, B.
CHAVAN): (ay and (b). Yes, Sir.

(c) The application received in
December, 1978, could not be consider-
ed because of being incomplete. The
case could not be considered even
when the no objection certificate of
the State Government was received in
August, 1979, for the following reasons:

(i) The application was still in-
complete.

(ii) Before a final decision could
be taken on this application,
the Grant-in-Aig Committee
had decided not to consider
applicationgs from States in
which many cases had already
been sanctioned. The State of
Maharashtra came in that
category.

Vacant posts of Labourers and
Chowkidars in C.P.W.D.

820. SHRI AJIT KUMAR SAHA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that a good
number of vacancies of labourers and
chowkidars are lying vacant in va-
rious Divisions of C.P.W.D  in Delhi;

(b) if so, the details thereof, circle-
wise; and

(c) the action contemplated in the
matter?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) There is no post of
Labourer ag such in C.P.W.D. There
are however 70 posts of Chowkidar
lying vacant in varioug divisions of
C.P.W.D. in Delhi.

(b) The vacancies in various circles
are as under:—

Delhi Central Circle T

Delhi Central Circle II 2
Delhj Central Circle IV 17
Delhj Central Circle V

Delhi Central Circle VI 1
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Delhi Central Circle IX 3
Asian Games Circle 3
Guru Teg Bahadur Medical Project 2

Din Daya] Upadhyay Hospital Pro-
jeet 3

Directorate of Horticulture 14

Delhi Central Elect, Circle T

Delhi Central Elect. Circle Vi

2
Delhj Central Elect. Circle, I 2
1
Delhj Central Elect. Circle VII 1

Public Works Department Circle I 2
Pubjic Workgs Department II 3

Public Works Department Circle III 2
Public Works Department Circle IV 2

(¢} Under the existing instructions
of the Government, Employment Ex-
change is to sponsor the candidates
for appointment. A requisition has
already been placed with the Employ-
ment  Exchange, Kasturba Gandhi
Marg, New Delhi. The names are still

awaited from the Employment Ex-
change,

Posts lying vacant in Government of
India Presses

821. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of

WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that a
g00d number of vacancies in various
¢ategories i.e. Copy holders, Bindery
Ass;stants, Machine Attendants, La-
bourers, Dadrbans, Peong are lying
vacant in the Government of India
Press, Minto Road, Ring Road and
Faridabad;

(b) if so, the details thereof, cate-
gory-wise and Press-wise;

(c) how many of them are lying
vacant fo- 1éss than six months and
how muny exist for more than six
months,
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s

(d) how many of them are reserved
for Scheduled Castes and Scheduled
Tribes, category-wise; and

(e) the action contemplated in the
matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(}':)) to (e). A statement is laid on
the Table of the Sabha. [Placed in
Library. See No, LT-1409/801.

Wheat ayathd and supplied to
Karnataka

822. SHRI T. R. SHAMANNA: Wil}
the Minister of AGRICULTURE be
pleased to state: ‘

(a) what is the quantity of wheat
allotted to Karnataka State during
1979-80; and

(b) what is the quantity of wheat
supplied during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The position is ag under:—

(’ooo tonnes)

Allotment 5190 Both for pub'ic
308+ 7 Distribution
System and the
. Roller Flour -
Mills.

Supplies

824. s witam, wit;, 74 fiven Wt
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Shortage of postcards and inlands jin
Dhanbad

825 SHRI A. K, ROY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is acute shortage
of postcards and inlands in Dhanbad
district of Bihar for the last 15 days;

(b) if so, facts in details anq the
reasons thereof;

(c) whether Government are aware
of hoarding and blackmarketing of
the postal itemg to accentuate the
crisis; and

(d) if so. the steps taken in this
regard?

THE MINISTTR OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) There wag g shortage of Poustcards
and inland latters in Dhanbag from
28 Oct. to 5 Nov. 1980.

(b) The shortage was due to non-
supply of these items from India
Security Press, Nasik to the Treasury
in Dhanbad. The supplies were
received on 6 November, 1980 when

the stocks were replenished.

(¢) The Government are not aware
of any hoarding and black-marketing
of posta]l items,

(d) In view of answer to ‘C’ above
this does not arise,
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Cyclonic storm and losg caused in
Andhry Pradesh

827. SHR] SHIV KUMAR BSINGH
THAKUR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that a cyelo-
nic storm has hit adversely Andhra
Pradesh coast recesntly;
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(b) if so, the detai's of the loss—
beth human and of property as a
result thereof;

(c) the steps taken by Government
to save the lives of the publjc in coas-
tal areas and the extent to which
Government was successful in saving
the lives of the people; angq

(d) the steps proposed to be taken
on such future occasions?

THE MINISTTR OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. According to the informa-
tion received from the Government
of Andhra Pradesh, there was a
depression in the Bay of Bengal on
the 17th and the 18th October, 1980
and under itg influence heavy rainfall
was receiveqg in the coasta) districts.

(b) The extent of damage due to
cyclone, ig as under:—

1. Loss of life . . . N'!?

2. Estimatrd valuc of damage
to Houses, Ronds and Build-

i1 gs, Irrigation sources . Ret72 28
lakhs
3. Estimatd value  of crop
damages . . . 66 24
iakhs

(c) and (d). The State Government
have intimated that Collectors of the
coastal districts had been alerted in
advance tp take all necessary precau-
tionary measures, Control Rooms
werz opened round the clock at the
State, District and Divisiona] Head-
quarters for receipt of weather warn-
ings etc. People in the low lying and
vulnerable areas were evacuated and
shifteq to safer places, The State
Govarnment have gsanctioned Rs. 4.00
lakhg to the Callectors for sanction of
gratuitous relief for loss of houses
ete. in deserving cases.

There are standing instruetions to
the Collectors to follow the provisions
contained in the cyclone, contingency
plan of action for taking all precsu-
tionary measures and walso post
cyclone measures.
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Oentral team to assesg 10ss due to
floody in AP,

828, SHRI M. RAM GOPAL
REDDY: Wil] the Minister of AGRI-
CULTURE be pleased to state:

(a) whether AP. Government have
requested the Centre to depute a Cen-
tral team to make assessment of loss
due to floods in the State;

(b) if so, whetier such a t{eam
was sent to the State;

(¢) whether they have submitted
any report in this regard; and

(d) if so, the details.thereof and
'Government’s decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes Sir.

(b) A Central team visited flood
affecteq arcas between the 13th and
the 14th October, 1980.

(¢) and (d). The report submitted
hy the Central Team was considered
by the High Level Committee on
Relief on 1-11-80 and on the basis of
its recommendationg a proposal to
sanction relief expenditure of is
under active consideration by the
Government of India.

Air travel by Members of Parliament

, 829. DR. SUBRAMANIAM
SWAMY: Will the Minister of
PARLIAMENTARY AFFAIRS Dbe

pleaseg to state:

(a) whether Government are con-
sidering to allow Members of Parlia-
ment to travel by air within the coun-
try by paying a fare in excess of the
Tirst Class and Second Class fares
entitled op the railway journeys; and

« (b) whether Government are con-
sidering to allow Members of Parlia-
ment to use intermediate journeys on
Indian Airlines on route outside the
tountry such as Kathmandu, Kabul,

Karachi etc.?

70

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORHKS AND
BOUSING: (SHRI BHISHMA.
glARAIN SINGH): (a) and (b). Ne,

r 1

dw-wr Wt aan

gco. st faemm wAwwT W=y
fminr bk wAw & 3@ sa
FITHN &

(F) #a1 3w & |y gror
el H AW I qETE FA T F A
B& GHANg AT &Y STafasaTr
¥ @ g

(@) afzgi, ar 2w & avit e
gal # a8 gfaur sEm o £7 faar
AN FTEWEET & ; WX

(7) &3 qua€iE FeET W Oo3q
F & f93 gor fvam fagew forar
g’

wgilg ®d awm e wx
W Feit (st Wit Ay foy):
(%) =l (@). &3 goauig JioET
M A WY qEET I ATHT H @S
I I FY TWIFTFA FT fa9T §
T & i s e & R 2000
FUT T &1 HTIeqHAT R |

() &3 daadia QAT F qTEAEET
F1 oY wiferd ®7 7Y femt s @

Audit of Aceount and Giranty given to
National Ceeperative Union

831. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantum of graats, year-
wise given te the Naiional Coopera-
tive union by the Government during
the past three years;
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(b) up to what year the accounts
of N.C.U. have been audited and the
accounts submitted to Government;
and

(¢) the names of other apex co-
operative institutions and the annual
quantum of grants given to them by
the Centre during the past three
years?

THE MINISTTR OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)

NOVEMBER 24, 1980
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year A(mount
Rs. in
lakhs)
1977-78 . . . . . 23 32
1978-79 . . . . . 4268
1979-80 . . . . . 3555

(b) Upto the year 1978-79,

(c¢) The information is contained in
the statement,

Statement

Names of Cooperative Apex Institutions

Qnantum of grants-in-aid given during
the past three years (Amount in Ks),

I e T O S S g e T )

1977-78 1978-79 1979-€o
a
1. National Federation of State Cooperative Banks,
Bombay . . . . . 63,014 1,00,00 1,15,000
2, National Cooperative Land Development Banks
Federation, Bombay . . 90,000 1,00,000 1,00,0(0
3. National Federation of Urban Cooperative Banksand
Ciredit Societies, New Delhi | . . 38,700
4. National Cooperative Housing Fedcration New Delhi 30,200 42,435 34,372
5. National Cooperative Dairy Federation of India
New Delhi . . . . ’ . ‘ 55,000 60,000
6. National Cooperative Consumers Federation, New
Delhi : . 9,00,000 11,48,940 8,25,000
7.National Agricultural Cooperative Marketing chcxa-
tion of India Ltd., New Delhi. . 59,75,000  2,02,25,( 00
8. All India Hanloom Fabrics Coopcxamc \'Iarkctmg
Socicty Ltd., Bombay 34»30,354  43,10,613 24,51 251
9. National Federation of Industrial Cooperatives
limited, New Delhi ; ; ; 4,07,300 2,21,625 1,74,000 '
10. All India Fishermen’s Cooperative Fedcration Ltd.,
Nil

Bombay. (Registered on 26-2-1980)

Non-availability of Sugar at Fair
Price Shops

832. SHRI JAGPAL SINGH:
SHRT RAJESH KUMAR
SINGH:

Will the Minister of AGRICUL-
TURE be pleased to gtate:

(a) whether Government are aware
of the di\Aculties and hardships being

faced by the public because of the
non-availability of sugar despite Gov-
ernment’s assurance to make it avail-
able at the Fair Price Shops at Rs.
6.10 rer kg.; and

)

(b) if so, the steps taken by Gov-
ernment to improve the distribution
system s0 as to make sugar available
to the consumers at reasonable rate?
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THE MINISTER OF STATE IN
E MINISTRY OF AGRICULTURE
SHRI R, V. SWAMINATHAN): (a)
and (b). Under the g¢cheme pf volun-
tary price regulation, free sale sugar
was delivered by the sugar factories
to the nominees of the State Govern-
ments at a fixed ex-factory price of
Rs. 450 per quintal exclusive of excise
duty and arrangements for its distri-
bution of prices around Rs. 6 per kg.
were made by the respective State
Governments. Thig scheme was
operative during the festival period
Jrom 1st September to 15th Novem-
ber, 1980. Some difficulties might
have be2n experienced by the con-
sumers in some parts of the country
#ue to limited availability of sugar
ﬂ;t, by and large, the scheme of
voluntary price regulation has helped
%n making sugar available to the con-
sumers at fixed and reasonable prices.

Reduction of Wheat in Ration

833. SHRI C. CHINNASWAMY:
SHRI P. K, KODIYAN:
SHRI K. A. RAJAN:

Wi]] the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have reduced the wheat ra-
ten from 10 Kg. to 6 Kg. per unit;

(b) whether it is also 5 fact that
#ne ration quota of levy sugar is also
going te be reduced; and

(c) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)

istribut’'on of foodgraing within a
tate through Public Distribution

vstem is the responsibility of the

{ate Government. The allotment of
foodgrains from the Central Pool to
the various Stateg is made on a month
to month basis taking ints account
the overall availability of foodgrains

in the Central Pool, relative needs of
various States, market availability
and other relevant factors. Recently,
the scale of ration issued through
Fair Price Shops in various States was
reviewed and the State Govt. of West
Benga] and Delhi Admn, were re-
quested to reduce the scale, parti-
cularly of wheat, Delhj Admn. have
since reduced the wheat ration to 6
kgs. per unit for wheat caters or 12
kgs. per adult per month. The reac-
tion of the Govt. of West Bengal is
still awaited.

(b) No, Sir,

(c) Doeg not arise.

Opening of mnew branch of Revenue
Board in Sriganganagar (Rajasthan)

834. SHRI  MANPHOOL SINGH
CHAUDHARY: Will the Minister of
RURAL RECONSTRUCTION be
pleased to state:

(a) the district-wise percentage of
revenue cases before the Rajasthan
Revenue Board and whether most of
the cases relate to Sriganganagar dis-
trict;

(b) if so, whether .in view of those
figures a new branch of Revenue
Board is proposed to be opened in Sri-
ganganagar; and

(c) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (2)
According to information collected
from the Government of Rajasthan
8,853 cases in all were pending with
the Board of Revenue on 31st March
1980. Of this 1.690 cases related to
Sriganganagar district,

(b) The State Government have no
such proposal.

(¢) Does not arise.
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Retail prices of puises/grams

75

#5. SHRI XK. A. RAJAN: Will the
Minister o AGRICULTURE be pleas-
ed to state:

(a) whether it is g fact that the
prices ot pulses have shot up consi-
derably during the month of Septem-
ber-Octeber this year;

(b) if so, what are the details of
the retail prices of important pulses/
grams at the end of weeks during
September and October; and

(c) what is the reason for such a
sudden increase in the prices?

NOVEMBER 24, 1980 Written Answers
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURS
(SHR! R. V. SWAMINATHAN): (a)
Prices of pulses have registered in-
creases during the period September-
Octoher thig year. The extent of in-
creases in the case of moang and urad
is very moderste but it is higher for
other pulses.

(b) Details of the weekend retail
prices of important pulses/gram in the
metropolitan cities during the months
of September ang October are giwven
in the Statement..

(c) The main reason for the increase
in the prices ig that there was a sub-
stantial decline in the production of
pulses during 1979-80.

Seatement

Weekly retail prices of Gram and Pulses (split)
week ending  Friday)

[(Rs. per Kg.)

—— e = S

September, 1980-

October, 1980

. ——— b —— = i rpa e e o o b b @ p o — b mp - P

I 1I 111 v 1 II II1 v \Y

1 2 3 4 5 6 7 8 9 10
GRAM
Delhi . 3-70 3-70 380 4-00 410 4°30 4 30 5-& 5.0
Calcutta 400 NQ. 4.00 Nq. Nq. Ng, Nq. 420 5 8(0
Bombay 4740 4740 4°40 4 40 480 480 4-Po 4-Co 5-20)
Madras 3-80 4°00 4°00 4 00 4°00 4°00 4:00 4 (o 4-0tM
Kanpur 3-25 3°25 3°40 3°40 3-85 380 400 40 g-40
ARHAR
Delhi 4:°40 450 460 4-Go 480 4'Bo 500 5 GO 5w
Calcutta 550 550 550 560 560 560 Ng. 580 5 8
Bombay 4°50 4°50 450 4°75 550 5°50 5:50 6:00 6-co
Madras 510 5°10 5°10 5°20 530 5°30 5°40 5§40 5§40
Kanpur 4:°20 4°20 4°35 4'40 4°40 4°50 §°00 §-CO 500
MOONG
Delhi . 5°20 5°20 5°20 5°20 520 540 560 560 g5-€o
Calcutta 540 540 5°40 5'50 550 460 Ng. 5-00 5‘8&
Bombay 560 560 540 600 6:00 6:00 600 6:00 600
Madras ’ 4'60 4°00 4°'00 5°00 500 5°20 5'G0 510 §10
Kanpur . 5°70 560 560 5:40 5'50 5'25 540 5:50 550
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| Il 111 v I 11 1 v v

MASUR
Delhi . 440 4°60 480 4'g0 510 520 540 560 580
Calcutta . . . . . 4'80 480 500 530 540 5'60 Nq. 6-00 6-30
Bombay : . . . . 490 4°20 4°40 4'60 500 500 500 560 6-u0
Madras : : ; s . 38 380 38 400 40 500 500 510 525
Kanpur 4°00 4:°00 4°10 425 4'25 4°'40 460 500 §-20

URAD
Delhi . 4°40 440 4°40 440 4°50 460 480 4:80 4-80
Calcutta 4°20 4°20 4°20 4°30 4°50 470 Nq. 450 4-6o
Bombay 460 460 460 48 480 480 48 500 5-00
Madras . . . 4°10 4°10 4°10 400 4°'00 4°20 420 4°40 4-60
Kanpur ; : . . . 480 48 460 440 445 48 500 480 500
NQ.-—Not quoted.
Blindg Persons cluding Special Employmeni Exchan-
ges for Physically Handicapped) as
836. SHRI HANNAN MOLLAH: on 31st December 1979 was 4,443.

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to lay a statement showing:

(a) the number ef blind persons in
the country;

(b) the number of registered un-
employed who are blind persons;

(¢) how many schools and other
educational institutions are there for
the blind persons throughout the
country (State-wise); and

(d) the number of blind students
reading in various institutions?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8.
B. CHAVAN): (a) No precise data
regarding number of blind persons in
the country is available Registrar
General of India have agreeq to con-
duct survey of handicapped people
during 1981 census.

(b) The number of blind job-seek-
ers (all of whom are not necessarily
wnempleyed) whe were on the live re.
gister of Employment Exchanges (in-

(c) and (d). No complete data in
regard to Number of Schoolg or other
educational institutions for the blind
and also number of blind students
reading in various Institutes is avail-
able. However, as per information
available in the Ministry, there are
156 Institutions (State-wise distribu-
tion given in the statement working
for the welfare of the blind.

Statement

S.No. Name of the State Total
numbe r
of Insty
tutions
for the
Blind

———————— e
1 2 3
1. Andhra Pradesh . v
2. Assam 2
3. Bihar, 12
4. Gujarat 24
5 Haryana 5
6. Jammu & Kashmir 3
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1 v 2 3
7 Kerala
8. Madhya Pradesh . . 8
9. Karnataka . . i 7
10. Maharashtra . . . 24
11. Orissa ‘ . . . 1
12. Purjab ; . . . 4
13. Rajasthan . . . . 4
14. Tamilnadu . . . 12
15. Uttar Pradesh . . . 23
16. West Bengal . . . 7

Union Terrilories

1. Delhi . . . . 4
2. Pondicherry » . v 2
Total: 156

Preparation for Asian Games by
D.D.A,

837. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether it is g fact that most
of the employees of D.D.A. are now
engaged in making arrangements for
Asian Games in Delhi; and

(b) the works undertaken in this
respect and when these are likely to
be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): (a) No,
Sir. ‘The DDA has reported that in
Asian Games Projects a minimum

skeleton staff only is engaged, which
is very small compared to the total
number of employees in the DDA.

NOVEMBER 24, 1980
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(b) The DDA has reporteq that the
following two projects have been
undertaken by iti—

() Indoor Stadium Project at LP.
Estate;

(ii) Asian Games Village Project
at Siri Fort.

Both of these are likely ty be
completed by 1982,

Use of wet bagasse furnaces in
Khandsari Factories

838. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-~
TURE be pleased to state:

(a) whether wet bagasse furnaces
are bheing used in Khandsari facto-
ries; and

(b) if not, whether Government
will encourage such improvzment?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
By and large wet bagasse furnaces
are not being used in Khandsari fac-
tories,

(b) Government woulg like to en-
courage such an improvement after
taking into consideration all factors
including additional costs cte., incur-
red in such an improvement,

Per hectare yielg of Pulses

839. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
per hectare yield of pulses has risen
only marginally during the period
since First Five Year Plan; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. The compound growth rate



81 Written Answers AGRAHAYANA 3, 1902 (SAKA) Written Answers

of yield per Hectare of pulses was
0.08 per cent only from 1852-53 to
1978-79

(b) (i) Pulses are subject to high
degree of instability in production
from year to year, as these are grown
mainly under rainfeq conditions,
mostly on marginal and sub-marginal
lands and the irrigated area under
pulses is as low as 8 per cent,

(ii) Pulses are susceptible to a
number of insect pests ang diseases
such ag pod-borer and wilt in gram
and arhar, and mossic in urd and
moong. Both gram and arhar are
susceptible to frost.

(iii) Pulses are energy rich crops
but are cultivated largely under con-
ditions of energy starvation. The
farmers generally do not apply che-
mical fertiliser or organic manures in
pulses and also do not adopt plant pro-
tection measures, ag the yields per
hectare of pulses are low, The avail-
able varieties of pulses are also nol
as responsive to fertiliser application
as those in cereals,

Urban Land Ceiling Act

840. SHRI CHITTA MAHATA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the States have sent
their reactions to the report of the
working group set up by the Central
Government to review the working of
the Urban Land (Ceiling and Regu-
lation) Act, 1976; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Several State
Governments have sent their reactions.

(b) It will not be in public interest
to reveal the details at this stage as
the Government have not taken a
final decision so far.

82

Conversion of Chandemagore Tele-
phone Exchange into Automatic
Exchange

841. PROF. RUPCHAND PAL: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
convert the Chandernagore Telephone
Exchange under Calcutta Telephones
into Automatic Exchanges; and

(b) if so, by what time the above
conversion may be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Yes, Sir.

(b) Lang is proposed to be acquired
for the automatic exchange building.
It is too early to give a target date for
completion of conversion,

Difference in payment of bonus to
Railway Employees and P&T
Employees

842. SHRI RAMAVATAR SHAS-
TRI. Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that Gov-
ernment had decided to grant pro-
ductivity-linked bonus equal to salary
of 25 days in a year to Railway, Post
and Telegraph and Other Government
employees;

(b) if so, whether they had been
paid bonus equal to the salary of
aforesaid days last year;

(c¢) if so, whether it is also a fact
that Railway and Post and Telegraph
employees have been paid bonus equal
to the salary of 23 days and 15 days
respectively during the current year;
and

(d) if so, the reasons for giving
bonus to Railway employees equal
to the salary of 23 days and P&T
employees equal to the 15 days salary?
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THE MINISTER OF STATE IN THE
MENISITRY OF COMMUNICATIONS
(SHR1 KARTYK ORAON): (a) The
Government kad decided to grant pco-
ductivity-linked bonus to the em-
ployees in the P&T Department,
Overseas Communication Service and
Wireless  Monitoring Organisation
under the Ministry of Communications.
The quamtum of productivity linked
bonus wag to be determinea on the
basis ef productivity achieved by the
employees for the respective year.
Similar scheme had also been intro-
auced for the employees in the Rail-
ways.

(b) An ad-hoc payment of 15 days
wageg was paid to the Government
Employees in the Ministry of Commu-
nications referred to above, gs g mea-
sure of good will, during the year
1979-80.

(¢) and (d). DBuring the current year
1980-81 productivity-link>d bonus equal
to 19 days wages has been sanction. d
to the Government employees in P&T,
Overseas Communication Service and
Wireless Monitoring  Organisation
under the Ministry of Commun.za-
tions. This quantum is based on
the productivity achieved by the staft
in the year 1979-80.

The Railway have granted benus of
23 days wages to their employees on
the basis of productivity reached
during 1979-80. As the amount ot
bonus is linked with the productivity
achieved in the resnective Depari-
ments there can be no uniformity in
the quantum of productivity-linked
bonug granted to different Depart-
ments.

it oAl ® q@ AL
e W wAasT @

843. it afg == W= : w|
writw  gatamie Gy ag a9 # FaT
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Sugar Quota released to States

845. SHRI ARJUN SETHI.
SHRI CHINTAMANI JENA.
PROF. RUPCHAND PAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantity of sugar quota re-
leased to various States during the
last four months;

(b) whether any demand to in-
crease the quota of sugar was made
by the State of Orissa; and

(¢) if so, the reaction of the Cen-
tral Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) The
quantity of monthly levy sugar quo!?
released to various States during the
last four months is shown in the en-
closed statement.

(b) and (¢). In March, 1980 Orissa
Government had asked for increasing
their monthly levy sugar quota to
12,000 tonnes from the level of 10,723
tonnes. On account of limited ava:l-
ability of levy sugar it has not been
possible to accede to the request of
any State Government for increase in
their monthly levy sugar quota beyornd
the level obtaining during partial con-
trol period immediately prior to de-
control of sugar on 16-8-1978.

Statement

Monthly levy sugar quotas released to parwous Stales
during the last four months from Fuly to October

1980
1. States/Union Territories Quota
Jo. (in to-
nnes)

1 2 3
1. Andhra Pradesh 20,882
2 Assam . . . . 7,541
9. Mizoram . . . = 171
4. Bihar . . . 26,929

—
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1 2 3
5. Gujarat 14,031
6. Haryana 4,916
7. Himachal Pradesh 1,588
8. Jammu & Kashmir 2,250
9. Kerala 10,4C5,
10. Madhya Pradesh 20,825
11. Maharashtra 24,743
12. Karnataka 14,215
13. Nagaland 290
14. Orissa 10,723
15. Punjab 6,564
16. Rajasthan 12,757
17. Tamil Nadu 19,783
10. West Bengal 21,004
19. Uttar Pradesh 41.761
20. Andaman & Nicobar . 190
21. Chandigarh 243
22. Dadra & Nagar Havell 36
23. Delhi 5304
24. Goa, Daman & Dig 470
25. Lakshadweep 65
26. Manipur 524
27. Mecghalaya 493
28. Arunachal Pradesh 228
29. Pondicherry : . 230
30. Tripura . . 757
31. Sikkim 107 5
Totz1:- 2,71,107 5

B e
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Sheep Research Farm at Tal (HP.)

846. SHRI R. P. YADAV: Will the
Minister of AGRICULTURE be pleas-
ea to state:

(a) whether the Sheep Research
Farm at Tal (H.P.) has been in g very
bad shape since its establishment in
1972;

(b) if so, the steps being taken by
Government to remedy the situation;

(c) whether Government propose to
shift the Sheep Research Farm to a
more suitable area; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) During
1972-73 when a large number of Gaddi
(Local) sheen were purchased, the
mortality among them wag negligible.
However next year, viz. in 1973-74.
the mortality rate had been high,
which adversely affected the perfor-
mance,

(b) The performance of the unit has
been reviewed from time to time at
the Workshops of the Project held in
1975, 1977 and 1979. A special com-
mittee was also appointed, which sub-
mitled its report in June, 1978. It wag
then considered that the unit should
be shifted to some other congenial
environment of implement the techni_
cal programme effectively. Subse-
quently, the Governing Boay of the
Council appointed in 1979, another
high powered committee under the
chairmanship of Shri Jyotirmoy Bosu,
M.P. to look into the working of this
unit. This committee has suggested
that the unit may be handed over to
Himachal Pradesh '‘Government as
early as possible. The unit was visit-
ea by Project (Coordinator (S.B.),
Director, C.S.W.R.I., Assistant Director
General (AP&B) and the Deputy
Director General (Animal Sciences)
and advice rendered from time tO
time.

(¢) Yes, the proposal to shift the
unit to a better location was made to

the Himachal Pradesh Government on
the basis of the recommendation of
the Expert Committee, which were
submitted in 1978.

(d) The Committee of Experts had
recommended that the work of this
unit be kept at one farm only and that
Jeori Farm jn Simlc District would be
the agppropriate location. The Direc-
tor of Animal Husbandry, H.P., has
since taken over the unit under his
administrative control as reported by
the Project Coordinator vide hig letler
of October 9, 1980,

Scheme of payment of 100 per cent
Realisation on non-levy Sugar as
Incentive to Cane Growers

847. SHRI BALASAHEB VIKHE
PATIL. Will the Minister of AGRI-
CULTURE pe pleased to state:

(a) whether a delegation on behalf
of National Federation of Cooperative
Sugar Factories met him and suggest-
ed to work out a scheme of payment
of 100 per cent realisation of non-levy
sugar by the sugar factories to the
cane growers as an additional cane
price in the form of an incentive and
to mect the cost of production; and

(b) if so, the Government’s reac-
tion thereto?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) ana
(b). The proposal is under examina-
tion.

Coconut Board and its Cultivation

848. SHRI GEORGE JOSEPH MUN-
DACKAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) the causes for the delay in
forming the Coconut Board;

(b) how much cess had been col-
lected from the milling copra— (dried
coconut); and
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(c) the total amount spent during
1980 by the Central Government for
the promotion of Coconut cultivation
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) The
main reasons for delay in constituting
the Coconut Development Board are
as follows:—

(i) The Coconut Develonment
Board Act, 1979, envisages repre-
sentation, among others, of State
Governments, Union Territories,
growers, coconut processing indus-
try and other interests. It was
therefore, necessary to consult the
State Governments, Union Territo-
ries and other agencies concerned
who took some time in sending their
nominations to the Board.

(ii) The Act envisages framing of
rules to deal with several proce-
dural, administrative and financial
aspects, in order to regulate the
functioning of the Board. Framing
of these rules, in consultation with
the Ministry of Law, also tonk a
certain amcunt of time.

(b) An estimated sum of Rs. 96
Iakhs was collected as cess till August,
1980 under the Copra Cess Act which
came into effect from 1st April, 197).
In addition, a sum of Rs, 130 lakhs was
also collected as cess on Copra under
the Produce Cess Act, 1966 during the
period 1966-67 to 1978-79.

(cy A total amount of Rs.
31,41,550/- was made available to the
States during 1979-80 wunder the
Centrally Sponscred Scheme on Pack-
age Programme for Development of
Coconut. A sum of Rs. 52.95 lakhs
was spent during 1979-80 on coconut
research by the Indian Council of
Agricultural Research. In addition, a
sum of Rs. 24.29 lakhs was spent by
Indian Council of Agricultural Re-
search under the World Bank-aided
Kerala Agriculturul Development Pro-
ject which relates primarily to
coconut.
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Water Supply Unit in West Bangal

849. SHRI MUKUNDA MANDAL:
Will the Minister of WORKS AND
HOUSING be pleased to staie:

(a) when the construction work
was taken up for the Sultanpur water
supply unit in Mandirbazar P.S. Distt.
24 Parganas of West Bengal under the
Rural Water Supply Scheme;

(b) what is the tentative date of
completion of the construction work
of the said units;

(c) the particulars of the villages
which will be benefited under this
Water Supply Scheme; and

() whether Bejoygunj which is
the most popular market place and
business centre of the area has been
as one of the beneficiaries of the said
scheme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (d). The
information is peing collected from
the Government of West Bengal and
will be laid on the Table of the Sabha.
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Schools providing free boarding and
lodging to SC/ST students

851. SHR] RAM SWARUP RAM:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Governinent have re-
ceived any memorandum to estahlish
educational institutions upto the High
School standard level providing free
boarding and lodging to the students
of Seheduled Castes and Scheduled
Tribes at Tehsil level; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). Yes, ®ir.
The project proposed was {or experi-
mentation in the district of Gaya in

Bihar, The propusal was, therefore,
forwarded to the Government of Bihar
for appropriate action.

Pexfarmance of Indian Players in
Moscow Olympics

852. SHRI SANTOSH MOHAN
DEV;

SHRI N. E. HORO:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the total number of competi-
tors and officials sent to 1980 Moscow
Olympics;

(b) the game-wise and event-wise
performance of each team and indi-
vidual judged in relation to Olympic
ang Asian records and norms; and

(¢) what steps Government proposgs
to take to train up campetitors for the
1981 World-cup Hockey in Bombay,
19822 Asian Games and the 1984 Olym-
pic Games?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) A Contingent con-
sisting of 75 players and 19 officials
visited the 1980 Moscow Olympics.

(b) A Statement is placed on the
table of the House. [Placed in
Library. See No. LT-1410/80].

(c) It is primarily the responsibility
of the National Sport Federation con-
cerned to train the sportsmen and
women for International competitions.
However, under the liberalised pattern
of financial assistance for participation
in International competitions, 3 coach-
ing camps—2 up to 6 weeks duration
each and 1 for 4 weeks—are allowed.
In addition, for preparation of Indian
teams for participation in Asian Games
1982, 8 additiendl coaching ~amps a
year—the first 2 ¢f 6 weeks each and
the 3rq of 4 weeks duration—are also
allowed. Most of the National Sports
Federations including Indian Hoackey
Federation have finaliseq their plans
for coaching their national teams for
Asian Games 1982. This preparation
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will take care of the World Cup
Hockey Championship to be held in
Bombay in 1981. Plans for prepara-
tion for 1984 Olympic Games
will be prepared after the Asian
Games 1982.

Changana_Cherry Telephoune Exchange

853. SHRI SKARIAH THOMAS:
Will the Ministes of COMMUNICA-
‘TIONS be pleased to state:

(a) whether there is any proposal
under consideration to improve the
facilities in Changana-Cherry Tele-
phone Exchange;

(b) if so, the details thereof and
the time by which the work is ex-
pected to start; and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes
Sir.

(b) and (c¢). Replacement of
manual exchange by an automatic
one is being planned for the current 5
year plan.

Allotment of flats to registrants hy
Delhi Development Authority

854. SHR] JITENDRA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) in how many years the DDA
normally allots flats to all the regis-
tered persons;

(b) whether Government are aware
that Government employees above 40
years of age have got themselves re-
gistereq with the DDA under the re-
gistration scheme of new pattern of
1979 for purchasing flats;

(c) whether Government are also
-aware that the inordinate long period
of gbout 7-8 years taken in allotment
of flals would place the above em-
ployees in a position to forego the in-
"tended purchase as they would not be
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able to repay the house building ad-
vance instalments at the age of flfty;

(d) if so, whether Government con-
template to allot flats under the above
scheme to the above category of em-
ployees as soon as possible as a spe-
cial case; and

(e) if not, why?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISMA NARAIN
SINGH): (a) The D.D.A. has reported
that a registered person can get allot-
ment within 3 to 4 years time provid-
ed that he does npot insist on area pre-
ference.

(b) The D.D.A. hag reported that
it does not maintain separate record
of registered persons age-wise.

(c) and (e). Eevery possible effort
is being made to make available flats
to persons registered in 1979 as early
as possible.
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Expansion of Rae Bareilly Cross Bar
Telephone Exchange Factory

857. SHRI K. M MADHUKAR:
Wiil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government had invit-
ed global tenders for the expansion
of the Rae Bareilly cross-bar telephone
exchange factory;

(b) if so, what are the details of
the tenders received by the Govern-
ment;

(¢) whether any decision has been
taken in awarding the contract; and

(d) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (d). In connection with the
choice of a suitable system of Electro-
Mechanical Telephone Switching
Equipment for manufacture at the
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Rae Bareli factory, Government had
invited limited offers from three
foreign manufacturers whose equip-
ment had been installed in the coun-
try and found satisfactory. These
three foreign manufacturers are
Messrs, NEC and Messrs, Hitachi of
Japan and Messrs. 1. M. Ericsson of
Sweden. A proposal was also obtain-
ed from Indian Telephone Industries
Ltd,, for manufacture of the indigen-
ously developed Indian Crossbar Pro-
ject (ICP) System. An Inter-minis-
terial Committee evaluateq the pro-
posals received from these four
manufacturers, Consideration was
finally narrowed down to two pro-
posals, namely, those from Messrs.
L. M. Ericsson and Messrs. Indian
Telephone Industries Ltd. Govern-
ment have after careful consideration
of all relevant factors, decided in
favour of adopting the ICP System for
manufacture at the Rae Bareli
Factory.

Suggestion by Wilg Life Reservation
Society to check killing of wild lite

858. SHRI RAJESH KUMAR
SINGH: Will the Minister of AGRI-
CULTURE be pleaseq to state:

(a) whether the Wild Life Preser-
vations Society has recently approach.
ed the Central Government to stop
indiscriminate killing of wild life and
have glso urged the Government to
give stringent punishment to those
found guilty and violating the law
relating to wild life preservations; and

(b) it so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V, SWAMINATHAN): (a)
No, Sir.

(b) Government js fully aware of
the need for conservation of wildlife,
The Wild Life (Protection) Act, 1872,
makes ample provision to penalise
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poaching of wildlife. However, it jg
for the courts to award stringent
punishment.

Welfare of Small Farmers of Schedul-
ed Castes and Scheduled Tribes

8569. SHR1 CHHITTUBHAI GAMIT:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether any scheme for the
welfare of Scheduled Castes and Sche.
duled Tribes particularly small far-
mers has been framed recently; and

(b) if so, the details regarding this
scheme and the amounts provided for
the scheme to control shifting cultiva.
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a)
Yeg, Sir.

(b) While a number of schemeg for
the welfare of Scheduled Castes and
Scheduled, Tribes are being imple-
mented by different agencies, the In-
tegrated Rural Development Pro-
gramme of the Ministry of Rural Re-
construction is aimed at a ‘target
group’ consisting of the weakest gec-
tiong in our rura] society. Agricul-
tural labourers, small and marginal
farmers, rural artisang and other
poorest segments of rural society are
provided assistance wunder this pro-
gramme. Assistance under thig pro-
gramme is provided to the poorest
among the poor first and it has been
emphasised that Scheduleq Caste and
Scheduleq Tribe beneficiaries should
be accorded priority in the identifica-
tion of beneficiaries. It has been Jaid
down that gt least 20 per cent of the
beneficiaries under this programme
should be from Scheduled Castes and
Scheduled Tribeg families,

An individual Scheduled Caste
family ig entitled to an assistance of
Rs. 8,000/- by way of subsidy. The
ceiling of subsidy for Scheduled Tri-
bes is Rs. 5000. Scheduled Castes
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beneficiaries are entitled to subsidy at
the rate of 25 per cent of the cost of
the scheme for gmall farmers and
33-1/3 per cent for marginal farmers
and others. Scheduled Tribe benefi.
ciaries are entitled to subsidy at the
rate of 50 per cent of the cost of the
scheme,

Under the Integrated Rura] Deve-
lopment Programe, any viable eco-
nomic activity can be taken up by the
beneficiaries, Agriculture, minor
irrigation and land development are
among the activities eligible for assis-
tance. No specia] funq has been
earmarked for contro] of shifting cul-
tivation under the Integrated Rural
Development Programme. However,
asgistance provided under the IRD
programme will enable farmers in
certain areas now engaged in shifting
cultivation to take up other types
of farming anq ancillary occupations.

Upward trend of priceg of foodgrains
due to world wide shortage

860. SHRI CHANDRABHAN AT-
HARE PATIL: Wi]] the Minister of
AGRICULTURE be pleaseg to state:

(a) whether it is a fact that the
London based International Wheat
Council have reduced its estimateg of
world’s wheat production;

(b) if so, what steps Government
would take to check the upward trend
of the prices of foodgrains in India
as a result of the reported world-wide
shortage; and
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(c) what remunerative prices Gov-
ernment propose to pay to the far-
mers for their farm produce as an
incentive to boost up production of
foodgraing?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) According to the “World Wheat
Situation, 1979/80” brought out by
the International wheat Counvil,
world production of wheat in 1979
amounted to 425.5 million tonnes,
which wag lower than the previous
year’s record of 449.6 million tonnes
by 5 per cent.

(b) A moderate decline in global
wheat production would not by itself
lead to an upward trend in the prices
of foodgreins in India because India
is not importing any cereals since
1978, However, stability jn the supply
of cereals and their prices ig being
maintained in India under the public
distribution system functioning
through a network of about 260
thousand raton/fair price shops,

(c) An jmportant objective of Go-
vernment policy ig to assure remune-
rative prices to the farmers so as to
provide sufficient incentive for gdopt-
ing improved technology for increas-
ing production. To achieve thig objec-
tive the procurement/minimum sup-
port prices of different foodgrains
have been steadily raised during the
recent years as indicated by the
figures below: —

Procurement|minimum  support prices of agricultural commodities

(

according to  marketing year)

(Rs. per quintal)

Commodity 1976-77 1977-78 1978-79 1979-80  1980-81
1 2 3 4 5 6

Procurmsnt Prices
Paddy (coarse) 74° 00 77+ 00 8500 95°00%  105°00*
Jowar 74" 00 74+00 8500 9500 105 00
Bajra 7400 74+ 00 85+00 95'00  10%:00
Maize 74° 00 74°00 8500 95°00 105° 00

e ————
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1 2 3 4 5 6
Ragi . 7400 7400 85-00 95° 00 105° 00
Wheat 105 00 110°00 112°50 11500 117-00
Minimum support prices
Barley 6500 65 00 67'00 N.A. N.A.
Gram. 9000 05.00 12500 140,00 145.00
Arhar (Tur) N.A. N.A. 155°00  165:00  190-00
Moong N.A. N.A. 165 00 17500 200° €0
1
Urad N.A. N.A. N.A. 175°00 200" 00
B N.A.—Not announced,
*.—~For common varicties (Long bold/short 1¢1d)

Exorbitant rate of Land Allotted under
20 point Programme

861. SHRI KRISHNA PRATAP
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is g fact that most of
the gallottees of residential plots in
Delhi in new colonies have not yet
started construction as they want to
sell them at exorbitant prices; and

(b) if so, what action Govermmment
propose to take against them as these
plots were allotted to them in draw of
lots in 1975 and 1976 wunder the
20-Point Programme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. The DDA have
reported that ithey have no such infor-
mation. As per terms and conditions
of the lease deed, no person can trans-
fer the lease hold rights without the
permission of the Lessor. Necessary
action is taken for violation of this
condition.

(b) About 14,000 plots were allotted
during the year 1975-76 in 4 newly
developed colonies. Under the terms
and conditions of the lease deed, a
period of 2 years is given for construc-
tion of the building. According to the
policy of the DDA, a further period of

one year is allowed as grace for com-
pleting the construction. Besides, in
the case of these 4 newly developed
colonies a further period of one year
as grace period from 1st January, 1980,
to 31st December, 1980, has been
allowed as full services have not yet
been provided. Wherever this per-
iod is over, penalty for belated cons-
truction is realised by the D.D.A.

Tax on vacant plot of land under urban
land (Ceiling and Regulation) Act

862. SHRI SATISH AGARWAL:
SHRI CHINTAMANI JENA:
SHRI N. K, SHEJWALKAR:
DR. VASANT KUMAR PANDIT:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
working group of the Ministry on the
Urban Land Ceiling and Regulation)
Act has suggested tax on vacant land;

(b) whether it is also a fact that
the group has suggested that the exist-
ing taxes on property being levied by
local bodies be restructured to ensyre
that they do not defeat the objective
of the act of encouraging construction
activities to meet the growing housing
needs in the country:
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(¢) if so, whether Government have
taken any decision in regard to the
above and if so, the details thereof;
and

(d) whether Government would {ake
note of the Supreme Court Judgment
while enacting the Delhi House Tax
legislation in regard to the pattern of
the house tax to be followed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) Yes, Sir. However, the restruc.
turing of the existing taxes on pro-
perty hag been suggested to achieve
the objectives behind the Act and at
the same time ensuring that imposi-
tion of any such measure does not
defeat the objectives of the Act or
discourage construction activity.

(c) No decision has yet been taken.

{d) It is understood from the Minis-
try of Home Affairs that the Delhi
Municipal Lawg (Amendment and
Validation) Bill 1980, which was in-
troduceq in the Lok Sabha on the
4th August, 1980 has taken note of
the Supreme Court’s judgement dated
20th December. 1970, in the case of
Diwan Daulat Raj Kapoor Vs, the
N.D.M.C.

Golden Fort of Jaisalmer

863. SHRI G. Y. KRISHNAN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the Central Government
have received information that the
Historic Fort ‘Golden Fort’ of Jaisel-
mer is crumbling; and

(b) if so, the details regarding this
‘Golden Fort’ and the reaction of Cen-
tral Government thereon?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). The
historic fort at Jaisalmer belonging to
circa 15th—16th century A. D. is not
crumbling as reported by the Press.
Certain portiong of the fort wall need

urgent repairs for which an estimate
for Special Repair amounting to Rs.
1,23,000 has been sanctioned. Against
this estimate an amount of Rs. 64,000
wag incurred till the end of Septem-
ber, 1880, The work is in progress.

Lift Aocidents

864, SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) how many lift accidents have
taken place in C.P.W.D. owned mana-
gement bulldings during the last three
years,

(b) how many of them have proved
to be fatal; and

(c) what are the other relevant de-
tails connected with thig?

THE MINISTER OF PARLIAMEN-
TARY AFFARS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c). The
information is being collecteq from
the various offices of C.P.W.D. which
are scattereq all over the country and
will be laid on the Table of the Sabha,

New Houses for Central Ministers

865. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that the
Centre has shelved the previous Gov-
ernment’s plan to build 50 new houses
for Ministers in  place of the World
War-1I vintage bungalows occupied by
them;

(b) whether his Ministry has sug-
gested a fresh look at the Master Plan
to see what changes are required in
the planning of the fast growing capi-
tal; and

(c) if so, the details regarding the
decision of Government so far the
question of planning of the Union Ter-
ritory of Delhi is concerned?

THE MINISTER OF PARLIAMEN-
TARY AFFIARS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.
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(by and (e). The Master Plan for
Delhi which ceme into operation on
1-9-1962 has a perspective period of
20 years. Henee it hag been decided
to formulate a Master Plan having a
perspective upto 2001. It would aim
at providing expension of facilities for
housing, availability of land for the
increaseq population, proper strategy
for tackling the increased population,
energy conservation. etc.

Wheat and rice procured during Cur-
rent Year

866. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
be pleased to state the total quantity
of rice and wheat far procured this
Year by government, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): A
statement is attached.

Statement
STATEWISE PROCUREMENT OF
RICE (INCLUDING PADDY IN
TERMS OF RICE) AND WHEAT

DURING 1980-81 MARKETING SEA-
SON

(Position as on 20-11 1980)

(Figures in tonnes)

State/Union Rice (including paddy
Territory in wheat terms of rice
1. Andhra Prad:sh . 07 .
2. Bihar ., . . T 94
3. Haryana . . 250 1 1002° 6
4. Himachal Pradesh 02 0-2
5. Jammu & Kashmir 17.8 277
6. Madhya Pradesh 10 Neg.
7. Maharashtra . 1°0
8. Manipur . . Neg. o
9. Punjab . . 1761:6 4268 g
10. Rajasthan . . 17°0
11. Tamil Nadu : 540 .
12. Uttar Pradesh} . 133°1  “T522-3
13. Chandigrh . o 0-2
14:. Delhi . . 02 %.7
15. Pondicherry 3 04
‘Total 22201 5852. “

Neg.-Below 100  tonmes.

NOVEMBER 24, 1960
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Scheme of employment of Educsied
Unemployed in Rural Areas

867. SHRI CHITTA BASU: Will
the Minister of RURAL RECONS-
TRUCTION be pleaseq to state:

(a) whether Governmen{ have un-
der its consideration a scheme provid-
ing for employment to the educated
unemployed in the rural areas:

(b) if so, the details thereof; and

(¢) the specific steps taken in the
direction of its implementation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a) to
(¢). A National Scheme of Training
of Rural Youth for Self-Employment
(TRYSEM) is already under imple-
mentation with effect from 15th
August, 1979 with the principal ob-
jective of providing employment to
the rural youth belonging to families
ving Below the poverty line. The
main thrust of the scheme is on equip-
ping rural youth with relevant tech-
nical skills and settling them in pro-
jects of self-employment. The scheme
provides for stipend of Rs, 100 per
month during training. On comple-
tion of training, Government subsidy
upto Rs. 3000 and bank loan in the
ratio of 1:2 or 1:3 are to be given
according to the projects’ funds re-
quirements., Arrangements of tools
and equipment, scarce and critical
raw materials ang marketing of finish-
ed goods are also proposed to be made,

Every year 600 poor families will
be identified in each of 5011 develop-
ment blocks and suitable package of
assistance will be provided to them
in order to cross the poverty line.

According to the information avail-
able, nearly 39,899 rural youths had
completed the training and 28,527
were under going training on 1-4-1980.
Of them, 4789 youth have started
their own ventures of self-employ-
ment,
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A new scheme for the educated

unemployed belonging to the rural
families not below the poverty line
has been prepared ang submitted to
the Planning Commission, Planning
Commission has, in turn, set up a
Working Group to examine the sub-
ject in full detail. Recommendations
of the Working Group are awaited.
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Shortage cost and movement of Ferti-
lizers and their movement

869. SHR M. V. CHANDRASHE.
KARA MURTHY: Wil]l the Minister
of AGRICULTURE be pleaseq to state:

(a) whether the farmer are facing
acute shortage of fertilizers in tne
country at present;

(b) if so, whether the cost of ferti-
lizers has also affected the farmers te
the greater extent;

(c) whether the movement of ferti-
lizers has also become more difficult
due to the shortage of railway wagons;

(d) if so, whether his ministry have
made any arrangements to see that the
movement of fertilizers to the farmers
are made in a priority basis;

(e) it so, to what extent his Minis-
try have succeeded;

(f) whether it was also decided that
the transportation of fertilizers be
made through sea; and

(g) if so, to what, extent it succeed-
ed”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No. Sir.

{(b) The cost of fertiliser does not
appear to have affected the farmers
to any significant extent gs the Gov-
ernment has decided to fully compen-
sate the farmers through suitable in-
creagse in support/procurement prices
of crops.

(c¢) to (g8). There are some difficul.
ties in moving fertiliserg through rail
because of shortage of railway wa-
gons. However, a number of steps
have been taken to overcome this
constraint. Some of them are move-
ment of fertiliser in block rakes to
improve the turn round of railway
wagons; delivery of fertilisers through
rakes at gsingle point destination,
supplementary road movement where-
ever feasible limited coastal move-
ment as per requirements etc. The
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sum total effect of these measures has
been that fetiliser has, by and large.
been reacheq to the destinations
whereveyr it is required.

Opening of Telegraph Offices on Pub.
lic Holidays in Leh and Kargil
Districts of Ladakh.

870. SHRI P. NAMGYAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that tele-
graph offices all over the country re-
main operative on all days including
Sundays and other Public holiday's:

(b) if so, the reasons for non-func-
tioning of telegraph offices in Leh and
Kargil districts of Ladakh; and

(c) whether these offices would e
made operative on Sundays and other
public holidays?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI KARTIK ORAON): (a) No,
Sir.

(b) Does not arise.

(¢) Opening of Leh and Kargil Com-
bined offices is under consideration
Other telegraph offices in Ladakh Divi-
sion Viz.,, Drass, Bru and Diskit have
negligible traffic on Sundays and holi-
days.

Death of student of Shamlal College,
Shahdra, Delhi

871. SHRI N. E. HORO: Will the
Minister of EDUCATION AND SOCIAI.
WELFARE be pleased to slate:

(a) whether it is a {act that a B.Sc.
student of Shamlal College, Shahadra,
Delhi, who was contesting the college
union election, was allegedly stabbed
to death by his rival on 16th August,
1980;

(b) if so, the details thereof: and

(¢) whether any compensation has
been paid by Government in this re-
gard®

NOVEMBER 24, 1980
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). According to
the information furnished by the Uni-
versity of Delhi, Shri Gajendra Mohan,
a student of B. Sc. Final, Shamlal Col-
lege, Shahadra, Delhi and a candidate
for Presidentship of the College Union,
was stabbed to death on 16th August,
1980, allegedly by an ex-student of that
college. The College authorities lodg-
ed a First Information Report with the
poiice on the same day and the matter
1s under investigation.

(¢) No compensation has been paid
to the iamily of the deceased either
through the College or the University
of Delhi. Informalion from the Delhi
Administration is awaited and will be
placed on the Tuble of the Sabha in
due course,

Training of Rural Youth for Self
Employment

872, DR. VASANT KUMAR PANDIT:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased 1o state:

(a) whether the Government have
sponsored a scheme for training of
Rural Youth for Self-Employment
(TRYSEM);

(b) i so, the detwls thereof, the
tunds available and the existing train-
ing-cum-technological set-up;

(¢) how many States have decided
to implement the said scheme;

(d) what are the targets of Rural
Youth to be  trained during year
1980-81 and 1981-82 in the States of
Madhya Pradesh and Maharashtra;
and

(e) how many Rural Youths would
he self-employed in the first phase of
this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
BALESHWAR RAM): (a) Yes, Sir.

(b) Statement is laid on the Table of
the House (Placed in Library See
No. I.T-1411/80).
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{c) All  States/Union  Territories
(Except Dadra and Nagar Havell) have
decided to implement the programme.

(d) Targets of rural youth to be
training in Madhya Pradesh and
Maharashtra are as under:

Madhya Pra- Mzharashtia
desh

1980-81 18,920 {No.) 11,840 (No)

081 -82 18,320 (No) 11 840 (No)

(e) The main thrust ol the scheme
1s on equipping rural youth with neces-
sary skills and technology to enable
them to setile in self-employment, No
precise estimates in this regard can
he given.

Revision of Priority Dates

873 SHRI R. L. P. VERMA will
the Minister of WORKS AND 1IOUS.
ING be pleased to state:

(a) whether 11 1s a fact that the ‘Lis!
of Priority Dates’ of Government em-
ployees eligible for Government :c-
commodation which is required to be
compiled annually by the Directorate
of Estates, has not been revised since
July, 1978;

(b) 1t so, the reasons therefor:

(c) whether as a result, 5 large
number of employees who a1e eligible
for higher type of accommodation for
the last two years are offered lower
type of accommodation by the Direc-
torate of Estates; and

(d) when 1t is proposed 1o revise

the list?

THE MINISTER OrF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH: (a) and (b). The current
allotmeni{ year is for the period 1st
December, 1978 to 31st December, 1980.
The applications compiled with refer-
ence to the emoluments drawn on the
specified basic date are not revised
during the currency of the allotment
year.

(¢) According to the allotment
rules, entitlement of an officer is deter-
mined on the basis of emoluments
drawn by him on a date specified for
the allotment year. As such, it the
emoluments of an officer increases
after that date (which for the current
allotment year is 1st July, 1978), such
increase in emoluments is not taken
into account for determining his entitle.
ment. He is, therefore, not entitled to
a higher type on the basis of subse-
quent increase in his emoluments.

(d) The matier is under considera-
tion

Demand and Supply of Foodgrains
under Food for Work Programme

874. SHRI JYOTIRMOY BOSU.
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the State-wise demand for food-
graing on account of Fooq for Work
Programme during the years 1979-80
and 1980-81 separately;

(b) the State-wise quantity of food-
grains allotted by the Centre and the
quantity made available and utilised
during the years 1979-80 and 1980-81;

(c) whether the Centre has stopped
supply of foodgraing to the States on
account of Food for Work Program-
me;

(d) if so, on what grounds; and

(e) when the National Rural Em-
ployment, Programme is expected to
be ready for implementation and
what are its salient features?

THE MINISTER OF STATE IN THE
WINISTRY OF AGRICULTURE (SHRI
BALESHWAR RAM): (a). Statements
(No. I and II) indicating the demands
for foodgrains received from States/
Union Territories for 1979-80 and
1980-81 under Food for Work Pro-
gramme are laid on the table of the
House [Placed in library See. No. LT-
1412/80].

(b) Statements (No. III and 1IV)
indicating the quantities of food-
grains allocated, released and utilised



115 Written Answers

by different States/Union Territories
during the - yemrs 197086 and 1880-81
are latd on the- table of the House
[Placed inlibrarySse No. LT-
1412/807.

(¢) No, Sir. However, Foad for
Work Programme stands replaced by
National Rural Employment Pro-
gramme,

(d) Question does not arise.

(e) The National Rural Employment
Programme is already in operation.
A cepy of the guidelines incorporating
the salient features of the Programme
is laid on the table of the House
[Placed in Library See No. LT-1412/
80].
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Government Accommadation for per-
sons owning Houses

876. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a Zfact that the
Central Government Employees who
own their own houses in Delhi/New
Delhi were not being allotted the Gov-
ernment residenees in the past;

(b) whether it is also a fact that re-
cently the Government has taken a
deeision to allot Governmemt accom-
modation to such employees also;
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(c) if wo, what were the reasons for
revising the old rules for allotment
when the employees who have put
about 25 years of service could not be
provided with Government accommo-
dation;

(d) whether the new decision is be-
ing implemented; if so, what procedure
has beern adopted by Government in
this regard; and

(e) the total number of applications
received from those employees who
owa their own houses in Delhi/New
Delhi for allotment category-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) to (d). Originally, no
restrictions were imposed on allotment
of Government accommodation to
officers owning houses at or near sta-
tions of their posting. Rule of ‘ineli-
gibility’ in this regard was introduced
on 1st February, 1950. It continued to
be in force till May, 1966 when it was
decided to withdraw this rule and the
officers owning houses also became
eligible for allotment of General Pool
accommodation on payment of normal
rent. On the basis of the recommen-
dations of the National Council (JCM),
a decision was taken by the Govern-
ment and orders were issued in Sep-
tember, 1975 to the effect that Central
Government employees owning houses
at the places of their posting or within
the local or adjoining municipal limits,
would not be entitled to allotment of
Government accommodation and those
already in occupation of Government
accommodation were required to vacate
the same by the end of December,
1975 failing which, they were liable to
be charged market rate of licence fee
so long as the Government residence
was retained by them.

In the wake of implementation of
this decision, many representations
were received about the hardships that
the houge owming officers were facing.
The Gavernment considered the diffi-
culties faced by the various house
owning officers and decided that the
then existing restrictions should be

modified with effect from lst Junas, 1877,
making house owning officers: eligitde
for Government aoccammodatian . on
normal terms, provided the income
from the privete house did not excesd
Rs. 1,000 p.m. It was also decided that
licence fee at half the market rate
should be charged from those whase
income from the private house was in
excess of Rs. 1,000 p.m. but did not
exceed Rs. 2,000 p.m. and at full mar-
ket rate where such income was above
Rs. 2,000 pm.

(e): We have received so far 4,753
applications as  detaild below, from
those employees who own houses in
Delhi/New Delhi:

Type No. of
o -
ceived

A . 473
B . . . . . 1486
C . 1614
D . ; . . . 868
E 201
E-1 78
E-2 17
E-3 16

Total 4753

Non-availabjlity of Sugarcane for
Miiis

877. SHRI CHIRANJI ILAL. SBAR-
MA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that crisis
in sugar industry is deepening day by
day due to non-availability of cane to
crush; and

(b) if so, the steps; takem or progos-
ed to be taken to resolve the crisis?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Thereis
no crisis as such developing in the
sugar Industry due to non-availability
of cane. Some factories in some States
have, however, reported about the
difficulty iu getting cane supply.

(b) A higher statutory minimum
-cane price of Rs. 13.00 as against
Rs. 12.50 per quintal last year has been
fixed for the current season, consider-
ing the capacity of the factories to pay
higher prices, the Prime Minister has
also advised that the payment of cane
price by the factories should rnot be
less than Rs. 16.00 per quintal. In order
to facilitate cane supply tp sugar facto-
ries and to forestall divrsion to produ-
cers of other sweetening agenils the
State Govrnments have also heen in-
instructed not to permit the workiug
of khandsari units before 31st Decem.
ber, 1980.

Waiving of Rules by D.D.A.

878. SHRI CHANDRAJIT YADAV:

SHRI RAJNATH SONKAR
SHASTRI.

Will the Minister ol WORKS AND
HOUSING bhe pleased to state:

(a) whether it is g fact that the
Delhi Development Authority have in
certain cases allowed re-sale of plots
and have allotted flats in areas other
than the arcag for which a person had
registered himself and in certain cas-
es have also waived the penalty fee
for not consirucling on the olot in
time;

(b) whether it is also a fact that
these concessions were refused in case
of other applicants; and

(c) if so, the number of cases in
which these concessions were allowed
by the DDA stating the circumstances
under which the relevant rules were
waived?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

NOVEMBER 24, 1980
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SINGH): (a) The DDA has reported
that as per policy, sale permission is
given after 10 years of the execution
of lease-deed and three years of the
completion of the building. However,
in cases where the plots have been pur-
chased in auction, the period of 10
years has been reduced to 8 years. In
exceptional circumstances, the Lit.
Governor can relax these conditions.
As regards allotment of flats, persons
are not registered locality-wise. The
Vice Chairman, DDA, is competent to
waive the penalty for non-construction
in deserving cases.

(b) All such cases are decided on

merits.

(¢) The informatlion will be laid on
the Table of the Sabha.

Mahatma Gandhi Statue at India Gate,
New Delhi

879. SHRI P. J. KURIEN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

ta) whether Government have taken
a decision with regard to the installa-
tion of Nahatmag Gandhi statue at
India Gate in Delhi; ang

(h) if <o, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) and (b). The matter is
under the active consideration of the
Governinent,

District Rural Development Com-
mittees

880. SHRI LAKSHMAN MALLICK:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government propose to
set up District Rural Development
Committees for the development of
rural areas in the country; and

(b) if so, the details in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a) Yes,
Sir.

(b) When special programmes of
rural development like Small Farmers
and Marginal Farmers Development
Agency Programme and the Drought
Prone Areas Programme were launch-
ed, the Governmeni{ set up district-
level agencies under the Registration
of Societies Act for implementing thesc
programmes. With the introduction of
the Integrated Rural Development Pro-
gramme, into which the Small Farmers
Development Agency Programme has
been merged, it has been decided to
set up district-level rural develop-
ment societies on the existing SFDA
pattern in all those districts where
such agencies did not exist. Where
SFDA  DPAP machinery is available.
the IRD programme would be imple-
mented by the same machinery, In
other districts, SFDA-type agencieg are
being set up for overseeing the imple-
mentation of the IRD programme. These
agencies are headed by the Dis-
trict Collectors/Deputy Commissioners
The agencies are provided a Chief
Executive Officer, usually called Pro-
ject Director, with adequate technical
and administrative staff. The cost of
implementing the IRD programme, in-
cluding {he cost of these district-level
agencies, is shared on a 50 . 50 basis
by the Central anq State Governments

Construction of Room on First Floor,
Sarojini Nagar Government Quarters

881, sHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 3139 on the
Tth July, 1980 regarding Construction
of roomg on second floor of Govern-
ment dquarters in Sarojini Nagar, Ne'w
Delhi and state-

(a) the full particulars of 14 quor-
ters wherein these unauthorised struc-
tures have heen raised:

(b) whether no action has so far
been taken to demolish these unautho.
rised rooms or against the allottees
concerned; and

(c) if so, facts and reasons there-
for and when these are likely to be ce-
molished”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) . (a) The particulars of 14
auarters wherein unauthorised cons-
tructions have been made by the allot-
teces who are residing on first floor in
Sarojini Nagar, are as under-

SI - Quarta Name of the allottee
No  No S/Shit

1 G 86 St Nath

’ Coiic2 Ganga Tal

3 I 136 R. K. Rekln

| I 140 Apt Singh

= 1164 DR Sood

6 I 0 P Al

% I 103 Surmmder Smeh

3 /306 Hukum Chand Gupta
) 1oz Hari Ram
o 1/352 Smi. Santosh Batia

1y J it Om Piakash

12 J/t39 ML, Aggarwal
13 Jisg R.S. B

14,  Illa52 Umrao Singh

(b) and (¢). Notices to all the above
mentioneq 14 allottees have been issu-
ed and if these unauthorised structures
are not removed, necessary action
under the Public Premises (Eviction of
Unauthorised Occupants) Act will be
taken to evict them from the quarters.
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Reguiarisation of Casual Workers in
I1T. Madras

882. SHRI K. B. S. MANI: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) how many employees are erm-
ployed on casual basis @ Rs. 7/~ per
day in LIT., Madras, cadre-wise;

(b) the reasons why such casusl
workers have not been regularised as
per the instructions issued by Govern-
ment in this regard; and

{c) when thel:1 services will be re-
gularised?

THE MINISTER OF EDUCATION
AND gsOCIAL WELFARE (SHRI S. B.
CHAVAN): (ay As on 12.11.1980, there
were 14 people employed on casual
basis at the rate of Rs. 7/- per day:

Typists 7
Machinist 1
Technical Helperg 3
Welder 1
Cookg 2

(b) These appointments are made on
nominal muster-roll basis to fill up
leave vacancies and/or {0 meet the
exigencies of work for a period not ex-
ceeding three months at a time. Since
they are not appointed against regular
vacancies, the question of regularisa-
tion of their services does not arise.

(c) Does not arise,

Loan and Help in Construction of
Houses to persons having plots in
Approved Colonies in Delhl

883. SHRI SUBHAS CHANDRA
BOSE ALLURI. Will the Minister of
WORKS AND HOUSING be pleased
to state:

{a) whether it is a fact that Govern-
ment have decided or propose to give
loan and help in construction of house
to those individuals who have plots or
land in their names in approved colo-
nies; and
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(b) if go, what are the main features
of the proposal?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR]I BHISHMA NARAIN
SINGH): (a) There is no fresh propo-
sal, but three different schemes, viz.
Low Income Group Housing Scheme,
Middle Income Group Housing Scheme,
and Village Housing Project Scheme
have been in operation since 1956.

(b) A statement is laid on the Table
of the Sabha.

Statement

Delhi Administration has reported
that it has been providing loans for
construction of housesg on plots in ap-
proved colonies under the following
Schemes : —

1. Low Income Group Housing Scheme

Under this scheme, loan is sanction-
ed to individualg for the construction
of new housesg whose plans are approv-
ed by the local authorities and whose
annual income is less than Rs. 7000/~
per annum. The maximum limit of
loan granted is Rs. 14,500/-, The wver-
missible covered floor area is between
232 sq. ft. to 1200 sq. {t. subject to the
condition that the cost of construction
of the houge should not exceed Rs.
18,600/-.

2. Middle Housing

Scheme :

Income  Group

Under this scheme, loans are sanc-
tioned to individuals for the construc-
tion of new houses whose plans are
approved by the local authorities and
whose annual income falls between Rs.
7001/- to Rs. 18,000/-. The maximum
amount of loan under this scheme is
Rs. 27500/-. The floor area which an
applicant can cover is between 400 sq.
ft. and 2000 sq. ft. subject to the condi-
tion that the cost of construction of the
house should not exceed Rs. 42,000/-.
The loan is to be repaid in 20 annual
instalments plus interest thereon.
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3. Village Housing Project Scheme:

Under the Village Housing Scheme,
the loan is sanctioned to the Villagers
of the Union Territory of Delhi whose
plots are situated within La] Dora for
the construction of the house on the
recommendation of the Block Develop-
ment Officers. The maximum amount
of loan given to an individual is Rs.
5000/. and the maximum covered floor
area of the house is 300 sq. ft. The loan
1s recoverable in 20 annual instalment
of principal and interest thereon.

Production of Ollseeds

884. SHRI KRISHNA CHANDRA
HALDER; Will the Minister of
AGRICULTURE be pleased to state:

(a) the target of production of oil-
seeds in the Sixth Plan;

(b) the gap between the demand
and the production; and

(c) the quantity of 1mport of oil-
seeds during the last three years, year-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
A target of production of 130 lakh
tonnes of oilseeds has been fixed for
the Sixth Plan j.e 1984-85

(b) The gap between the demand
and production of oilseeds, in terms
of oils, during 1980-81 hag been esti-
mateq at 10-11 jakh tonnes.

(¢) A statement indicating the
import of oilseeds during the last 3
yearg i.e. from 1877-78 to 1979-80
(Upto September 1979), year-wise,
laid on the Table of the House.
[Placeq jin Library. See No. LT-
1413/80].

Over Leading in Telephone Exchange,
Patna

885, SHRIMATI KRISHNA SAHI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the capacity of the exis-
ting telephone exchange at Central
Patna (Bihar) is ten thousand teie-
phones whereas it has to bear the
burden of 15 thousand telephone
lines;

(b) whether there is a major defect
in the telephone system of Central
Patna which causes a great deal of
hardship to the subscribers; and

(c) if so, whether Government pro-
pose to improve the working of the
telephone system in Central Patna and
if so, by what time?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir. The capacity of the
existing telephone exchange at Cen-
tra] Patng is 6000 Lines only. As on
1-11-1980 there are 5496 telephone
lines connected to this exchange.

{b) No Sir

(c) The following steps are how-
ever being taken to maintain satis-
factory working of the tele-system in
Central Patna.

(1) 600 lines expansion of Patna
Exchange has been planned
for completion by June, 1981.

(1) Replacement of worn out
banks has been taken up and
is likely to be completed by
end of 1981

Short Supply of Foodgraing to West
Bengal under Food for Work
Programme

886. SHRI NARAYAN CHOUBEY:
Will the Minister of RURAL RECON.
STRUCTION be pleaseg to state:

(a) whether it is a fact that the
Government have not been sanction-
Ing required foodgrains to the West
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Bengal . - State: . Government for the
Food for Work Programme;

(b) if so, what is the month-wise

details of the requirements of  the
State and the quantity -sanctioned
c’.uring the current year; and

(c) the reasons for unsufﬂment al-‘

lotment‘?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a) to
(c). Sufficient allocations of food-
graing have.besn made to the Gov-
ernment of West Benga] under the
Programme,  Full releases have,
however, not been made owing to
inadequate utilisation = of foodgrains
by the State. The total quantity * of
foodgraing made available to the

State for the current year is 1,95,288.

tonneg (including unutilised balance
of last year), pgainst their demand of
2,10,000, while the actua] utilisation

reported till date is 45,188 tonnes

only -

Illiteracy

887. SHRI SATYAGOPAL MISRA:
Wil] the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that incia
is first in-the world-ranking in re-
gard to illiteracy;

(b) the reasons 'ﬁherefor' and
(c) what are the remedxes propo-

sed? Lo

"THE MINISTER OF EDUCATION
AND- SOCIAL WELFARE (SHRI
SB CHAVAN): (a) No, Sir.

(b) ang (c). Do_ not arise. -

: '\V?'itten Answess 128

Discontinuance of Food for . Work
Programme

888. SHRI G, S. REDDI: Will the
Minister of RURAL RECONST’RUC-
TION be pleased to state:

(a) whether Government mtend to .
discontinue or modify the Food for
Work Programme; -

(b) if not, whether it would take
any other action ag recommended by
the. Rev1ew Commlttee on the pro-
gramme;

(c) whethe1 the Committee had
come acrosg definite instances of
misuse of the programme for partisan
ends in one or two States and

(d) 1t 5»0, whether these States have
been apprised of the finding?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a)
and (b). The Food for Work Pro-
gramme has already been. modified
and stands replaced by National Rural
Employment Programme, However,
no committee was set up to " review
the Programme. :

(¢) and (d). Question does not
arise: :
Liberaliseq Prohibition Policy by
States

889. SHRI NAVIN RAVANI. Will.
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased fo
state

(a) which of the States have so far
liberalised  prohibition policy and
what are the details of new pohcy in
each State; and

“(b) whether the Cehtre have taken"
any steps to persuade dry States to
liberalise their pollcy"

“THE MINISTER OF EDUCATION
AND  SOCIAL WELFARE = (SHRI
S. B. CHAVAN): (a) A gtatement is
attached ' : £

(b) N-o er Sk
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Statement

States which, have relaxed Prohibi-
tion Policy and detailg thereof.

BIHAR: Bihar Government had
introduceg total prohibition in April
1979, It has now reverted to the
position which obtained prior to thig
date. The present policy of the State
Government is in line with 12-point
programme enumerated in 1975,

HARYANA: Swaleable quota of
country liquor for current year was
increaseq to the level of 1978-79.

MADHYA PRADESH: The pro-
gramme of closing liquor shops during
the year as announced earlier is not
being implemented.

ORISSA: The State Government
has decided not to close any ligquor
shops during the current year by
modifying earlier decision.  Six new
shops have also been opened. Dry
days have been reduceq from 63 to
52 in a year and some relaxations
have also been made for facility of
foreign tourists,

HIMACHAL PRADESH; This State
has liberalised the Prohibition Policy
to curb illicit distillation.

SIKKIM; The number of dry days
have been reduced.

UTTAR 'PRADESH: The  State
Government has given up the district
wise expansion programme of Prohi-
bition, by .adopting the policy of im-
plementation of Prohibition in hill
aregs ang places of religious import-
ance only.
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Tenements to the Evictees of Turk-
man Gate, Delhi

891. SHRI F. H. MOHSIN; Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a)- whether the evictees from
Turkman Gate, Delhi were promised
tenements after construction in the
same area;

(b) nmow many tenements have been
constructed so far and how many
Lave been allotted to the former evi-
ctees; and

{¢) what are the reasons for delay
in providing accommodation to them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The then
Government had taken a decision that
arrangements be made to shift the
evicteey of Turkman Gate area from
Trilokpuri and Nand Nagri and
accommodate them as near the
origina] place of residences as possi-
ble. ]
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(b) 414 tenements have been con-
structed and none of them has been
allotted go far,

(c) Applicationg from al] eligible
persons for the gllotment have since
been inviteq gnd the extended last
date for receipt of such applications
was 20-11-1980.

Cost of production of Wheat, Cereals
Rice and Coarse Grains etc.

892, SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of AGRICUL.
TURE be pleased to state the average
cost of production of different cereals,
wheat, rice, coarse grains, pulses, oil
seeds and other agricultural products
per quintal, taking into account the
Jabour content, the land-use, and
other inputs, as it accrues to the
farmer and how far these priceg re-
commended by Agricultural Prices
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Commission are remunerative enough
for the farmersg?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
The average cost of production per
quinta] of wheat, paddy, jowar, gram,
raw cotton, jute, VFC Tobacco @and
sugarcane and the prices recommend.
ed by the AP.C. for the current
seasons are given in the gtatement. It
may be stated that the average cost
of production per quintal has been
worked out after taking jnto account
the cost of labour content, land use
and other inputs used by the farmers.
As revealegd by the statement, the
prices recommended by APC are
higher than the cost of production per
quintal for different agricultural pro-
duce. Even, then the support/pro-
curement prices fixed by Government
in several crops are higher than what
APC recommended.

Bratememt

The estimates of cost of production per

intal of different crops under the Comprchensive

Scheme for studying the co t of ¢ Jivation of Priacipal crops of the Governmentof In dia and
the prices recommended by the Agricultural Prices Commission, for 1980-81 crop scason.

Crop State Year of Cost Cost of Price Price
study production recemmen- fixed by
per quintal ded by Govern-
A.P.C. ment for
for 1g8o-  1680-81
81
¢ - 2 3 4 8 6
1. Paddy . Andhra Pradesh 1978-79 88-36 100°00t 105-00%
Punjab 1978-79 6753
2. Wheat Haryana 1978-79 11400 127-00 Not yet
Punjab 1978-79 10145 announced
9. Jowar , Maharashtra 1977-78 65-16 9750 105 00
Madhya Pradesh. 1977-78 64-73
4. Gram Haryana 1978-79 12807 165°00 Not yet
announced
5. Raw Cotton (Kapas) . Andhra Pradesh 1977-98 474°21%  300-00tt 304 00tt
Karnataka 1977-78 282-92
6. Jute Orissa 1978-79 14708 160'00 160°00

e s
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-

1 2 3 4 5 6
9. V.F.C. Tobacco . Andhra Pradesh 1977-78 59984  825°00** Not anne-
750-00** ounced.
8. Sugarcane Andhra Pradesh 1977-78 10-98 13:004 13°00
Maharashtra 1977-78 . 7-63

* The cost per quintal in case of Kapasin Andhra Pradesh is for Superior long staple ariety.

#¥  The two prices of VFC tobacco recommended by A. P. C. relate to black soil (Rs. 750 per
quintal) ;& light soil (Rs. 825 per quintal in their supplementary Report).

t+ For ‘common varidy

$ Price per quintal o” Kapas o” basic medium staple varieties (viz F-320, F.414 and J-34)..
For recovery of 85% or below with full proportionate premium for cveryo- 19, increase in

the basic recovery level.

DPamage to Potatoes in Colqg Storage
in Samastipur

893, SHRI RAM SINGH SHAKYA:
‘Will the Minister of RURAL RECON-
STRUCTION be pleased to refer to
the reply given to unstarred question
No. 7502 on the 11th August regard-
ing the demage done to potatoes in
cold storage in Samastipur district of
Bihar State and state:

(a) wheher the requisite informa-
tion has since been collected;

(b) if so, when the same will be
laid on the Table of the House; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a)
Yes, Sir,

(b) The information has been gent
to the Department of Parliamentary
Affairs on 11-11-1980, for being laid
on the Table pf the House,

(c) Does not arise.

Yoga Education

894. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to refer to the reply given to Starred
Question No. 270 on 26th June, 1980
regarding steps to  popularise yoga
anq state; '

(a) whether consideration of the
proposal for introduction of Yoza
Education as part of physical fitness
programme in schools has since been
completed, if so, details thereabout;

(b) how many teacherg trained in
Yoga are available at present and
what steps are being taken to ensure
teachers for all schools in the coun-
try; and

(c) whether colleges are also to
be included in this programme; and

(d) if not, reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): <(a) to (d).—The
“Drafts Curriculum in  Physical
Education for Classeg I tp X” prepar-
ed by the Nationa] Council of Educa-
tional Research and Training in April,
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1980, under the new pattern of 10—2
School Education, includes inter-alia
Yoga.

2. The matterg relating to introduc-
tion of Yoga in schools were further
considered at a meeting convened by
the Ministry of Education and Cul-
ture, under the Chairmanship of the
Minister of Education on the 15th
July, 1980, where the consensus was
in favour of introduction of Yoga in
the educationa] institutions ag a
separate subject and not as a part of
physical education and sports pro-
gramme, The meeting also recom-
mended introduction of Yoga, as an
independent subject in the Kendriya
Vidyalayas on an experimenta] basis
for a year.

3. As a follow up of the above re-
commendations, the Kendriya Vidya-
laya Sangathan hag decided to intro-
duce Yoga as an independent subject
in all the Kendriya Vidyalayas onan
experimental basis.

4 A decision on introduction of
Yoga as an independent subject, in
the gschools pther than the Kendriya
Vadyalayas in the country as well as
its extension to Colleges is proposed
to be taken by the Government, in
consultation with the State Govern-
ments and gpther concerned authori-
ties, in the light of the results of the
experimental jntroduction of Yoga in
the Kendriya  Vidyalayas, The
matters relating to availability of
traineq teachers for Yoga in adequate
number for the purpose will also be
examined inter-alia while considering
its erxtension to educational institu-
tiong in general.

Demands of ALT.EE. Union Class
IITI and Line Staff, Darbhanga

895. SHRI BHOGENDRA JHA:
Will the Ministey of COMMUNICA-
TIONS be pleased to state;

(a) whether Darbhanga Divisional
Branch of A.LT.E.E. Union Class III
and Line Staff class had submitted
their demmands to the Divisional En-
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gineer, Telegraphs, Darbhangg dated
10th September, 1980,

(b) if so, the details
and action taken thereon?

thereabout

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes Sir.

(b) A Charter of Demands con-
taining gbout 25 items of grievances
of Class III employees and about 15
Items of grievances of Line Staff gnd
Clasg IV employeeg was received by
Divisional Engineer, Telegraphs, Dar.
bhanga. The Divisional Engineer
Darbhanga accordingly held discus-
sions with the representativeg of the
Unions concerned on the 29th and
30th September, 1080 during which
settlement was reached on certain
items.

Conveersion of Darbhanga Post Office
Into Head Post Office

896. SHRI  BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
for converting Darbhanga post office
into Head Post Offlce, if so, reasons
for delay; if not, the reasong there-
for; and

(b) whether new Madhubani Pos-
tal Circle after excluding Madhurani
from Darbhangha Postal Circle has
come into existence; if so the number
of post offices, employees and benefici-
aries of these twg circles at present
separately and the programme for
development in future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Darbhanga Post Office hag been
upgraded to the statug of a Head Post
Office with effect from 1-10-1980,

(b) Hon’ble member  presumably
wants to know about the creation of
Madhubanj Postal Division  after
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bifurcation of the Darbhanga Postal
Division, A geparate Posta] Division
for Madhubani hag been created on
1-11-1980. The details of Post Offices,
employees and beneficiaries ag asked
for, are being collected and will be
laid on the table of the House.

PCO’s Telegraph Offices, Sub.post
Offices Facilities in Ratnagiri District

897. SHRI BAPUSAHEB PARU-
LEKAR): Will the Minister of COM-
MUNICATIONS be pleascd to state:

which have been sanctioned during
the last two years in Mandangad,
Dapoli, Khed, Gunagar—and Ratna-
giri Talukas of Ratnagiri district;

(b) how many of them have been
commissioned and started function-
ing; and

(¢) when the other sancfioned offices
would be commissioned and reasons
for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] KARTIK ORAON): (a)

(a) the number of P.C.O.s, Tele- and (b). The information is given
giaph Offices and sub-post  oflices below:
Ta'uka Sanctioned Opened
PCO/  Sub-Post PCO/  Sub Pot
Telegraph Offices  Telegiab  Offices
Offices Of ices ’
Mandar e d . 7 Nil Nil Nit
Dapols . . 2 N1} 2 Nil
Khed . & . . ° 2 Nil Nil N
Gunagar . 2 2 Nt 1
Ratnagiri . 97 1 4 1
Telecommunications

(¢) Sanctioned Offices will be opened
progressively after receipt of stores.
Delay is due to overall shortage of
stores,

Postal

One sub-post office at Abloli in
Gungar Taluka, though apporvea has
not yet been opened. It will be open-
ed by the end of Decembr, 1980 The
opening of this sub-post office is pend-
ing for completion of the building to
house it.

Request for Cooperation in Dairy
Industry from Srilanka

898. SHRI JANARDHANA POOJ-

ARY: Will the Ministey of AGRICUL-
TURE be pleased to state:

(a) whether Sri Lanka has sought
Indian cooperation for the develop-
ment of their dairy industry; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.
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(b) The details are given in the
statement.

Statement

At the request of the Government
of Sri Lanka India haa deputed a two
members team in February, 1879 to
assist that Government in the deve-
lopment of dairy industry on the
Amul pattern. The team submitted a
feasibility report to the Government
of Sri Lanka in Augst, 1979 and re-
commendea the setting up of two
Dairy Unions, development of efficient
marketing system and technical input,
training of manpower and farmers at
a total estimated cost of Rs. 10.25
million (Sri Lanka currency). Milk
Testing equipment and Tikku milk
tanks of 400 and 200 LTR capacity
were supplied to that Government.
Cattle, both milcp ana draught breed,
ag well as milch buffaloes, frozen
sement doses in containers, gheatsh
and ear tags for cattle have also been
supplied to that Government under
the Indo-Sri Lanky collaboration in
the field of Animal Husbandry.

Social Welfare Scheme in Laksha-
dweep

899. SHRI P. M SAYEED: Will the
Ministey of EDUCATION AND SOCIi-
AL WELFARE be pleased to state:

(a) whether it is fact that not a
single social welfare scheme hag been
introduced in the Union Territory of
Lakshadweep;

(b) if so, what were the main re-
asons for the same;

(c) how much funds were allotted
to Lakshadweep Administration for
the purpose during the last 3 years;

(d) how many social welfare sche-
mes are under consideration of ihe
Union Government;

(e) how much funds have been al-
loted to the Union Territory of Laks-
hadweep during 1980-81;

(f) whether during the Sixth Five
Year Plan many social welfare sche-
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mes will be undertaken in the Terri-
tory; and

(g) the total funds allotted for the .
purpose in the Sixth Plan?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a). No, Sir,

(b) Does not arise.

(c) Funds allotteq during the last
3 years were as under:—

1977-78 Rs. 0.50 lakh
1978-79 Rs. 1.63 lakhs
1979-80 Rs, 2.82 lakhs

(d), to (8). The plan outlay for the
year 1980-81 on Social Welfare sche-
mes is Rs. 3.50 lakhs. The schemes
and financial outlays thereon for the
Sixth Plan Period (1980-85) have not
been decided upon ag yet.

Communication Facilitieg in Laksha-
dweep

900. SHRI P. M. SAYEED: Will the
Min‘ster of COMMUNICATIONS be
pleased to state.

a) whether it is a fact that Gov-
ernment have prepared a plan to pro-
vide communications facilities in the
Islands and the Unlon Territory of
Lakshadweep during the current year
and alsp in the Sixth Five Year Plan,

(b) if so. what are the schemes
that will be undertaken in this re-
gard;

(c) whether, in comparison to
other Union Territories, the Laksha-
dweep has not been provided with
much fiancial aig in implementing
the communications facilities schemes
so far; and

(d) if so, the main reasons there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) Telecommunications; Yes Sir.
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Postal: No separate Plan for provi-
sion of Postal facilities in the Lak-
shadweep Islands has been prepared.
The National Postal Sector Sixth Ave
Year Plan 1980—85 with an outlay of
Rs. 210.90 crores has been drawn up
which is under consideration of the
Planning Commission.

(b) Telecommunications; (i) A s3ate-
llite Barth station been commissioned
at Kavaratti and through this reliable
telecommunication link with the main-
land has been established.

(ii) The 100 Line Elchange at
Kavaratti is proposed to he
replaced | oy a 200 Line Auto
eX7nange.

i) while small Automatic Ex-

' changes exist at Ameni, And-
roth and Minicoy islands, new:
Exchanges are planned at
Kalpeni and Agathy.

(iv) Radio Telephone links are
planned between Androth and
Calicut, Minicoy ana Calicut,
and Kavaratti & Minicoy. It
is also propsed to replace the
old wireless sets at Ameni,
Agathy, Kalpeni, Kiltan,
Chetlat and Kadamath.

(v) Plans for installation of Long
Distance Public Telephones
are under consideration.

Postal: The details of the schemes
have not peen workea out at this
stage.

(c) and (d). Telecom.: While appro-
priate financial investments are being
made for improving the communica-
tion facilities, the special features and
regirements of these islands would
not permit comparison with other
Union Territories,

Postal: The financial allocation is
not made to the Union Territories
separately. Targets for opening ol
Post Offices and the financial alloca-
tions for that is made circle-wise and
Post Officeg are opened within the tar-
gets set. In case of Lakshadweep the
postal facilities are considered very
satisfactory and compane favourably
with the other Union Territories of:
comparable gituations/size,

Promotion of Punjabi Language by
Delhi Administration '

901. SHR; BHIKU RAM JAIN: will
the Minister of EDUCATION AND
SOCIAL: WELFARE be pleased fo
state ¢hé steps taken by the Delhi
Administration for the promotion of
the Punjabi language?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): There is g proposal to
establish a Punjabi Academy in Delhi.

The Delhi Administration has per-
mitteq some aided schools to have
Punjabj as medium of instruction.

If the requisite number of students
in a school desire to study Punjabi as
a language, the Delhi Administration
proviges necssary facilities. Zonal
Education Officers also entertain com-
plaints and communicationg received
in Punjab language.

The Delhi Administration have bHeen
arranging for translation of Metropoli-
tan Council’s proceedings, speeches by
Lt. Governor and speeches by erst-
while Executive Councillors into Pun-
jabi.

The Sahitya Kala Parishad of Delhi
Adminjstration arranges an Annusil
Kavi Darbar in Punjabi. The Pari-
shad also gives awards to Punjabi
Litterataurs,

A quarterly journal “Delhi” ig also
published in Punjabi by the Delhi
Administration.

Maintenance of Tikona Park East
Delhi

902. SHRy BHIKU RAM JAIN: will
the Minister of WORKS AND HOUS-
ING pe pleased fo state:

(a) whether it is a fact that the
‘Tikona Park’ in East Delhi is in =&
state of neglect and potential healthy
hazard;

(b) whether it is a fact that the re-' )
sidents of the adjoining blocks ~had
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addressed several letters to the Muni-
cipal Corporation and the Delki Deve-
lopment Authority to remove insani-
tary conditions and plant Saplings for
the proper development of the park;
and '

(c) if so, the action taken thereon?

THE MINISTER OF PARLIAMEN-
TRY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (¢), The Delhi Devc-
lopment Authority hag reported that
on receipt of a representation action
to clear the area in the Park and to
provide plantation at the periphery is
being taken.

Post office for East Dombivali

903. SHRI R. K, MHALGI: Wil the
Minister ot COMMUNICATIONS be
pleased to refer to the reply given to
Unstarred Question No. 1734 on the
23rd June, 1980 regaraing post office
for East Dombivali and state:

(a) the progress since made in ol-
taining suitable accommodation to
open a new Post office in Ram Nagar
section of Dombivali;

(b) when these post offices are
likely to be opened; and

(c¢) what are the reasons of delay?

THE MINJSTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). The post ofice at Ram
Nagar in East Dombivali has not yet
been opened for want of suitable ac-
commodation. Efforts to secure ac-
commodation are continuing.

Deviations made in Mlster Plan by
DD A

904. SHR] S. M KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there have been some
casegs where Delhi Development
Authority has deviated from the Mas-
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ter P.an by converting the original
sites reserved as green belts or for
some other uses for industrial gur-
poses;

(b) if so, the details thereof; and

(c) the total amount realised by
DDA in these transactions and how it
will be utilised for the benefit of the
community?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. Certain modi-
fications have however, been made in
the Master Plan by the Central Gov-
ernment after following the procea.re
laid down in Section 11A of the Delh:
Development Act, 1957,

(b) and (c). Does not arise.

Newg Item Captioned “Project washeqd
away for want of shed”

905. SHRI S, M. KRISHNA: will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government’'s atten-
tion has been drawn to the news-item
captioned ‘Project washed away fer
want of shed’ appearing in the New
Delhi edition of the ‘Sunday Stan-
dard’ dated 28th September, 1980;

(b) if so, the reaction of Govern-
ment thereto;

(c) the responsibility fixed for the
lapse; and

(d) the steps taken or proposeq to
be taken to prevent such situations
arising in future and to ensure pro-
per preservation of the rare monu-
ments of archaeological interest?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN); (a) and (b), Yes Sir. It
is not correct to say that the furrows
excavated under the Kalibangan Pro-
ject haveq been washed away. The
part of the ploughed field, excavated
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at the site, showing furrow-marks,
has been covered over with earth to
preserve the evidence, This method is
consideredq more useful for research
purposes, evidence being preserved
can be re-examined whenever needed.

(c) and (d). Does not arise,

S

Quality of Postal Stationery

906. SHRIMATI SANYOGITA
RANE: Will the Minister of COMMU-
NICATIONS be pleased to siate:

(a) whether it is a fact that 35
Paise envelopes are not available yet
in most parts of the country;

(b) whether it is also a fact that
the quality of envelopes, inland let-
tcrs etc. have of late deteriorated;
and

(c) what steps Government propose
to take to ensure the supply of new
envelopes etc. and impreve quality?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON)*
(a) 35 Paise envelopes were 1ntro-
ducea on 5th September, 1980 conse-
quent on the introduction of the new
tariff rates with effect from 1-9-1980
As such these may not be available
in some post offices in ithe country.
However, there is no shortage of the
envelopes of 30 Paise on which stamps
of 5 Paise are affixed,

(b) No, Sir.

(¢) The entire production of the
35 Paise envelopes 15 being despatched
to the post offices.

Central Government Sponseredq Public
Schoolg in Orissa

907. SHRI HARIHAR SOREN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state;

(a) the names and number of Cen-
tral Government sponsored public
schools in Orissa;

(b) the number of such public

schooly which are in Keonjhar Dig-
trict; and

(¢) whether Government have any

proposal to increase such type of
schools in Keonjhar District?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) Public Schoolg are
taken to be those schools which are
members of the Indian Public Schocels
Conference, There is only one such
school in Orissa viz. Saimik School,
Bhubaneswar, which is run by the
Sainik Schools Society, an autonomous
body sponsored by the Ministry of
Defence.

(b) There 1s no Public School in
Keonjhar District.

(¢) No, Sir.

Drinking water in Orissa

908. SHRI HARIHAR SOREN: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) wh:ther his Ministry has any
proposal to supply drinking water to
the rural areas of Orissa under the
minimum needs programme;

(b) whether villages are identified
for getting such facility; and

(c) if so, the number of villages in
Keonjhar District have been earmar-
keq under this programme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAJIN
SINGH): (a) Water supply 1s a State
subject and schemes for providing the
same are implemented by the State
Governments, under the Minimum
Needy Programme in the State Sector.
However, to supplement the efforts of
the State Governments the Central
Goyernment are assisting them by
providing" grants-in-aid under the Ac-
celerated Rural Water Supply Pro-
gramme for: implementing water
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supply schemes in ideptified problem
villages, Orissa is also included in
thig programme.

(b) Yes, Sh't

(¢) The Statée Government have
identified g fotal number of 1728 vil-
lages ag problem villages in Keonjhar
distt. As on 1-4-80, 220 of these villages
have been provided with water sup-
ply and work is in progress in another
295 villages, It is expected that all
the identifiej problem villages in the
distt. would be provided with drinks
ing water supply facilities by th2 end
of the 6th Five Year Plan,

Supply of Rice and Wheat te Orissa

909. SHRI HARIHAR SOREN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
F.C.I. has not supplied rice and wheat
to Orissa as per the requirement;

(b) the total requirement of Orissa
(both rice and wheat) in the month
of September; and

(c) the total quantity of rice and
wheat supplied to Orissag in the
month of September, 19807

THEy MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R, V. SWAMINA-
THAN): (a) No, Sir. The Food Cor-
poration of India has, more or less,
completely met the allocations mniade
to the State Government and suffi-
cient stocks were always available to
meet the allocations,

(b) The allocations for the month
of September were 17.9 thousand ton-
nes of wheat and 65,000 tonnes of
rice.

(¢) During September, 1980, 17,000
tonnes of wheat and 23,200 tonneg of
rice were supplied. sufficient stocks
are available within the State to meet
the entire allocation.

Opening of Post Office in Kansal
Section of Ambarnath

910. SHRI R, K. MHALGI: Will

the Minister of WORKS AND HOUS-

be pleased to refer to the reply given

to Unstarred Question No. 3182 on
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7th July, 1980 rgarding opening of
post office in Kansai section of Ambar-
nath ang state: :

(8) what  progress Government
have made in obtaining suitable ac-
commodation t, Open a new Post
Office in Kansai section of Ambar.

nath (District Thana, Maharashtra):

(b) when these post offices are
likely to be opened; and . -

‘(c) what are the reasons of delay? -

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON).
(a) to (c). There ig no progress in ob-
taining accommodation despite efforts.
The post office will be opened when
accommeodation ig available,

Clearance for Import of Fishing
Trawlers

911. SHRI K. T. KOSALRAM: Will
the Minister of AGRICULTURE be
pleaseq to state:

(a) whether Government have grop-
ped the idea of giving clearance for
the import of 100 fishing trawlers;

(b) if so, the reasons thereof; and

(¢) how Government propose to in-
crease the fish yield in the absence of
fishing trawlers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R, V. SWAMINA-
THAN): (a) The Government have
not dropped the jdea of giving clear-
ance for the import of fishing traw-
lers.

(b) and (c¢). Does not arise Sir.

Air Pollution by Chemicus] Industries

912. SHRI R. P. GAEKWAD: Will
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether Govermment are aware
about severe threat posed to large in-
dustrial cities in Gujarat, especially



1490 Written Answers AGRAHAYANA 3, 1902 (SAKA) Written Answers 150

Ahmedabad, Surat and Baroda om
account of air-pollution by Chemical
Indusiries concenfrated in the region;

(b) whether Government are aware
that this menace is increasing at am
alarming pace; &nd

(c) if se, whether Governmeat pro-
pose to bring forward legislation to
regulate and control this menace?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Government is aware of the
magnitude of the problem,

(c) Yes, Sir.

Session in South

913. SHRI D.M. PUTTE GOWDA:
SHR] K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether Government have
taken any decision about holding of
the Parliament session in South once
in a year; and

(b) it so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Does not arise.

Constitution of Consultative
Committees

914. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of PAR-
LIAMENTARY AFFAIRS be pleased
to state;

_(a) whether the process of cons-
titution of Consultative Committees
of Memberg of Parliament attached
tv various Ministries and Depart-

ments of Government have been com-
pleted; and

(b) if so, the names of the mem-
bers of the various Consultative Com-
mittees constituted as on 15th Octo-
ber, 19807

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING SHRI BHISHMA NARAIN
SINGH): (a) Yes. Sir,

(b) Lists showing the names of
members nominated on consultative
Committees of various Ministries/
Departments have been kept in the
Parliament Library.

Allocation of Sugar to Orissa during
August—November, 198¢

915. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) what was the allocation of
Sugar to Orissa in the months of
August, September, October and
November, 1980, respectively month~
wise; »

(b) whether a special quota was
allotted to Orissa for Dusseherg fes-
tival ang the amount allotted;

(c) whether Government are aware
that the quota allotted to Orissa is
not being properly distributed to the
consumers; and

(d) whether the quoty gllotted for
these 4 months was less than the
quota allotted in the previoug 8
months of the year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R, V. SWAMINA-
THAN): (a) Orissa Government was
allotted 10,723 tonneg of levy sugar
for each of the months of August,
September, October and November,
1980 for distribution through fair
price shops.
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(b) No, Sir. No State Government
was allotted any special levy sugar
quota for the festivals including Dus-
sehera.

(¢) The distribution of levy sugar
at retail level is the responsibility of
the State Governments. No report
has been receiveq from Orissa Gov-
ernment regarding improper distribu-
fion of the levy quota to the consu-
mers.

(d) No, Sir.

Visit of Officials anq Non-officialg of
National Cooperative Union to
Foreign Country

916. SHRI K, RAMAMURTHY: Will

the Minister of AGRICULTURE be
pleased to state:

(a) the names of non-officials and
officials belonging to National Co-
operative Union and other apex co-
operative Institutions sponsored by
the Government o¢ India, who have
gone abroad during the past three
years; and

(b) the countries visiteq by them

and the purposes for which they
visited those countries?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R, V. SWAMINA.-
THAN): The information is given in
the Statement laig on the table of the
House. [Placed in Library. See No.
LT-1414/80].

Distribution of Sugar by States

917. SHRI B. V. DESAT: Will the

Minister of AGRICULTURE b2 plea-
sed to state:

(a) whether the sleep rise in the
price of free sale sugar in the marke
all over the country was dut to the
failure of the State Governments to
make arrangements for the distribu-
tion of the non-levy sugar which the
sugar manufacturers have offered 1o

the Government for the festival sea-
s0on;
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(b) whether State Governments
were asked by the Ministry on 25th
August to make arrangements to take
the delivery of sugar from the Centre
angd their delay has resulted in the
retail prices skyrocketting on the eve
of Janamashtami;

(c) if se, whether the State govern-
ments were asked to fix their own
channels of distribution of this sugar;

(d) whether the State Govern-
ments’ inability to feed the fair price
shops is the main reason for shortages
in the fair price shops also; and

(e) whether Government have ask-
ed the State Governments to reorga-
nise the body who will ensure fair
distribution ang also see that the com-
modities reach in time and are able
to take possession of the commodi-
ties that will be supplied by the
Centre for distribution in the fair
price shops?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R, V. SWAMINA-
THAN): (a) to (e). Under the volun-
tary prite regulation scheme opcrative
during the festival period from 1st
September to 15th November, 1980,
free sale sugar was sold by the fac-
tories at g voluntarily agreed price
of Rs, 450 per quintal exclusive of
excise duty anq it was distributed by
the State Governments at retail prices
fixed around Rs. 6/. per kg. thrcugh
fair price shops/coonerative agencies
or normal trade channels at their dis-
cretion, There might have been some
cases of malpractices involving sale
of sugar at higher prices but these
were dealt with by the State Govern-
ments under the existing statutory
provisions. According to reports re-
ceived adequate arrangements were
made by the State Governments for
taking delivery of free sale sugar
ang its proper distribution. Specific
directions were also recently issued to
the State Governments asking them
streamline their public distribution
system to ensure equitable distribu-
tion of allotted sugar to all categories

of consumers.
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Level of Agricultural Technology in
India, Japan ang Egypt

918, SHRI CHHANGUR RAM: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that des-
pite food grains production in the
country having gone up, there is still
wide gap between India’s level of
agricultural technology and that of
other developing countrieg like
Japan and Egypt; and

Average yeild Kg/ha (1978) :

(b) if go, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. Although the coun-
try has made significant strides in
foodgrains production through the de-
velopment of appropriate technology
but the crop yields at the national le-
vel continue to be lower than Japan
and Egypt. The facts in this respect
are as follows:—

Crop India Japan Egypt

Cereals . . . . . . - . 1354 5963 4060
Seed Cotton . ; . . s . . 469 bi 2313
Sugarcane . . . : . . . 56415 56061 78217
Pulses . ; . . . . . . " 488 1612 2048

S ——

It ig also a fact that at the time of
Independence the country inherited
an agriculture that had been stagnant
for decades. But due to improved
agricultural technology the food Ppro-
duction has increased from 51.99 mil-
lion tonnes (1951-52) to 131.00 million
tonneg in 1978-79,

The National Demonstration Ex-
periments in progress in 50 districts
(5th Plan) has given an average yield
of 51.77 (787 demonstirations) and
36.65 q/ha. (709 demonstrations) yield
respectively of Rice and Wheat, which
clearly indicates a very high poten-
tial of our production technology in
the farmers’ conditions.

The ICAR Institutes are also con-
ducting crop oriented experiments
and the yields of paddy, more than
70 q/ha, have been achieved. Simi-
larly, for wheat an yield of 50 aq/ha
hag also been achieved with the appli-
cation of improveq lechnology.

Although the crop production tech-
nology in the country has been suffi-

ciently advanced but sometimes due
to unforeseen conditions like droughts
and floods the impact of improved
technology is mitigated. In view of

this, the Government of India is
strengthening the Research Projects
on these aspects to minimise the

effects of vagaries of climate.

The effortg are also on to improve
the availability of essential inputs like
fertilizers, improved seeds, insecti-
cides and pesticides.

The fertilizer consumption in the
country hag increased from 0.45 mil-
lion tonnes (1962-63) to 5.26 million
tonnes in 1979-80.

The scientific Water Management
System ig also being developed for
efficlent utilization of available water
resources. The irrigated area (net)
has gone up from 21.04 million hec-
tareg (1951-52) to 34.48 million hec-
tares in 1976-77. In the current Five
Year Plan, it is expected that another
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17 million hectares will be beneflted
by the irrigation facilities leing
created in the country.

All these efforts 'will help to boost
and stabilize the agricultural produc-
tion with the available agricultural
technology and resources.

It may be pertinent to mention here
that the average yield in Japan and
Egypt represent very small cultivated
area with assured water supply, com-
pared with the diverse uncertain vast
rainfeg areas in India.

Non-utilisation of amount allotted
for various Social Welfare Schemes

919, SHRI CHHANGUR RAM:. Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it js a fact that a large
amount of allocation made for the
various welfare schemes both in the
‘Central ang State Sectors remains un-
utilised;

(b) if so, the details thereof stating
the reasons for its non-utilisation; and

(c) the extent to which the welfare
schemes have suffered as a result
thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) to (c). Information is
being collected and will be laid on
the Table of the House.

‘Scheme on Senior Fellowship to Farm
Scientists from Tribal, Hilly areas etc.

920. SHRI K. P. SINGH DEO:.

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister ' of AGRICUL-

TURE be pleased to state:

(a) whether the Indian Council of
Agricultura]l Research has envisaged
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a scheme to give Senior fellowship
to the farm scientists hailing from
tribal, hilly, drought and flood prone
and economically backward areas of
the country;

(b) if so, whether the areas where
the scheme is likely to operate has
been identifieq and if so, the details
thereof; and

(c) whether the scholarghip scheme
has been linked with State agricul-
tural development plans and if not, in
what way they are going to be useful
to these areas?

THE MINISTER OF STATE IN

'THE MINISTRY OF AGRICULTURE
. (SHRI R. V. SWAMINATHAN): (a)

Yes, Sir, A Scholarship /Fellowships
scheme under the Human Resources
Development Programme for achiev-
ing agricultural progress in tribal hill
drought and flood prone areas and
other ecologically or economically
handicapped regions has been sanc-
tioneg by the IL.C.AR.

(b) Initially the scheme will cover
150 selected districts in tribal, hill,
drought and flood prone areas and
other ecologically or economically
handicapped regions of the country. A
statement showing the list of the dis-
trict is enclosed.

(c) The training provided under the
scheme will be helpful to the agricul-
tural development plans of the State
in providing specialized manpower. It
1s expecteq that persons trained from
a mparticular area would ‘willingly go
back to their native area and chances
of their stay would be much greater
than an outsider. This would provide
much needed trained manpower for
backward areas and bring stability to
our institution building efforts in such
areas.
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Statement

The List showing the districts in which the Schem¢ “Humart Resources Development fo*
achieving agricultural progress in tribal, hill, drought and Hood prone aircas and other ecologically
or economically handicapped regions, is operative. .

Andhra Pradesh . . Anantpur, Chittor Guddapah, Kaurnool Mahbubuagar.

AsamY . . o . Mikir Hills, North Cachar Hills, Goalaparas, Nawgong, Sibsaga,
Dibrugarh, Kamrup. '

Arunachal Pradesh . . Siang, Subansiri, Kemeng, Lohit, Tira,

Bihar . . . . Monghyr, Palaman, Nawadah, Rohtas, Ranchi, Singhbumi,

Saharasa, Patna, Sitamarhi, Motihari, East Champaran, West
Champaran, Dharbhanga, Muzaffarpur.

Gujarat . . . . Kutch, Banaskantha, Sundranagar, Rajkot, Jamnagar, Amreli,
Panchmahal (also hill area) Dangs.

~ Haryana . , . . Mabhindergarh

‘Himachal Pradesh . . Bilaspur, Chamba, Kangra, Kulu, Kinnaur, Lahaul & Spiti,
Mahasu, Mandi, Simla, Sirmur.

Jammu & Kashmir . . Doda (also hill area) Srinagar, Anantanag, Baramulla Ladakh,
: Udhampur, Jammu, Kathua, Rajauri, Poonch.

Karnataka . " . Bijapur, Belgaum, Dharwar, Chitaldurg, Kolar, Coorg, North
anara, South Kanara.

Kerala . % . . Palghat, Malappuram.

Orissa . . . . Phulbani (also hill area), Kalahandi (alsio hill area) Bolangir,
Dhonkanal, Ganjam, Keonjhar, Koraput, Mayurbhang, Sambal-
pur, Suniargarh, Puri, Cuttack, Balasore.

‘Rajasthan

. Jaisalmer, Barmer, Jalore, Durgapur, Banswara, Pali, Jodhpur
Nagour, Churu, A:]Imcr, Sirohi, Udaipur. ’ ’

Tamil Nadu . . . Ramanathapuram, Dharampuri, Nilgiris.

Madhya Pradesh . . Jhabua, Dhar, Betul, Sidhi, Nandia, Sarguja, Bastar.
‘Maharashtra . . . Nasik, Ahmednagar, Pune, Satara, Sangli, Sholarpur, Ratnagiri.
‘Manipur . . . Mﬁ\;g:gul;i‘o;:g\s,t .Manipur West, Manipur South, Manipur Centra 1,
Meghalaya . . . United K & J Hills, Garo Hills.

Uttar Pradesh . . . Mirzapur, Allahabad, Banda, Jalaun, Hamirpur, Dehradun, Nainitall

Uttar Kashi, Chamoli, Pithorgarh, Almora, Pauri Garhwa,
Tehbri Garhwal, Azamgarh, Gorakhpur, Basti, Ghazipur, Balia,
Deoria, Lakhimpur, (Kehri),

Nagaland . . . Kohima, Mokokochung, Tuensang.

‘West Bengal . . . Purulia, Bankura Midnapur, Darjeeling, Hoogli, Murshiabad,
Burdwan, Jalpaiguri, Siliguri, Nadia.
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Girls Education

921. SHRI K. P. SINGH DEO:

SHRI SUBASH CHANDRA
BOSE ALLURI:

SHRI CHITTA BASU:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that ac-
cording to a recent survey two thirds
of the children who are not admitted
to the elementary schools in the
country are girls;

(b) if so, the factors responsible for
the same; and

(c) the steps taken to get over the
difficulty?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) The main reason is social and
economic backwardness. Owing to
social prejudices, girls are not allow-
ed to attend formal schools even at
the age of nine. Girls are required
to look after their younger brothers
and sisters while their parents are
away at work. They also help in
other household chores and iIn aug-
menting parental income.

(c) The following measures have
been recommended under the pro-
gramme of Universalisation of Ele-
mentary Education for increasing
grlis’ enrolment:

®» Part-time pon-formal educa-
tion suited to the needs and life
situations of girls.

(ii) Appointment of more woman-
teachers,

(i11) Setting up of creches|pre-
schools centres as adjuncts to ele-
mentary schools.

(iv) Attendance scholarshaps for
girls belonging to weaker sections.
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(v) Free textbooks and statio-
nery and uniforms for poorer
children.

(vi) Provision of quarters for
woman-teachers in backward areas,
and

(vii) Educative propaganda among
parents. ' '

Target of Villages for Supply of
Potable Water

922. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the annual target of the num-
ber of the villages for being supplied
potable water and the actual number
thereof for each State:

(b) whether the programme of sup-
plying potable water to each village
has been progressing unsatisfactorily;
and

(c) it so, the reasons thereof and
the action being taken in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Provision of drinking
water is the responsibility of State
Governments and funds for executing
these schemes are provided in the
State Plans. However, to supplement
the efforts of the State Governments,
the Central Government initiated the
Centrally Sponsored Accelerated
Rural Water Supply Programme to
provide grants-in-aid to enable the
State Governments in covering the
identified problem villages with safe
drinking water according to a time-
bound programme. It is estimated
that about 2 lakhs problem villages
are still to be provided with safe
drinking water as on 1.4,1980. Of
these, about 32,000 villages are pro-
posed to be covered during the current
year as per State-wise details given
in the enclosed statement. State-wise
annual targets of coverage during
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the remaining four years of the Sixth
Five Year Plan 1980—85 would be for-
mulated at the appropriate time.

(b) The programme is progressing
satisfactorily.

(c) Does not arise.

Statement

Target for Coverage of problem viliages
dating 1980-31 under Rwal Water Supply
Programme.

— S SEN R

SNo Siate Target
1 Andhra Pradesh : 1449
2 Assam . . . 1139
3 Bihar . ; . ‘ 2696
1 Gujarat . 1290
5 Haryana : . ; 1110
6 Himachal Pradesh . . 1236
7 Jammu & Kashmi ; 1543
8 Karnataka . . . 1288
9 Xerala . ; : 888

10 Madhya Pradesh . . 1779
11 Maharashtia s 1 2621
12 Manipur . . . 456
13 Meghalaya . , ; 434
14 Nagaland . . 342
17
1 5' Orissa . . : ; 847
[y
16 Punjab . . . 732
b
17 Rajasthan : . ; 2049
18 Sikkim . . . 125
B
19 Tamil Nadu . i ; 1444
) . 5 T Y y
20 Tripura . . . . .7 363
21 Uttar Pradesh LT 4052
22, West Bengal . . S 1796
23 A&N Islands . . . M 74

2421 LS—6

S. No. State Targe,
24 Arunachal Pradesh ¥ 506
25 Chandigarth . . . -
26 Delhi . . . . 492
27 Dadra & Nagar Haveli . 10
28 Goa Daman & Diu . . 36
29 Lakshadweep . . ; 3
30  Mizoram . . . 236
31 Pondicheery . . : 34

" Taig70

N.B.— The targets have been calculated
on the basis of past years national average.

Sale of Medicines by Post Offices

923. SHR] K. T. KOSALRAM: Will
the Minister of COMMUNICATIONS
be pleased to lay a statement show-
ing:—

(a) how many post offices, area-
wise are selling medicines in the
country; and

(b) the names of medicines thus
sold?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
Post Offices do not sell medicines,

(b) Question does not arise.

Student sent abroaqg for Education

924. SHRI HANNAN MOLIAH:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to lay a statement showing:

(a) the number of students sea$
abroad under various schemes during

the last three years by the Ministry
of Education;

{b) the countries where they have

been gent angd their number, country~
wise; and
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(c) how many of them returned to
India and from which country?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.

B. CHAVAN): (a) to (c) A statement
giving the information is attached.

Statement
Name of the No. of No. of
country students  students
sent returned
abroad during
during the
the last  last three
three years i.c.
years i.e. 1975-78
1977-78  1978-79
1978-79 and
and 1979-80
1979-80
1 2 3
Australia . . 6 o
Austria . " ” 11 8
Belgium . : 5 4 4
Bulgaria . . 1 3*
Canada . p ; 43 5
China/Hong Kong . 1
Czechoslovakia . . 6 5
Denmark ; : 23 14
East Germany . 17 24*
Finland . . . 1
France . . . 42 22
Greece . . . 8 5
Hungary. . . 4
Itgly . . . 15 14
Japan . . . 21 14
Mongolia . . 2
Netlicrlaa ds . 62 54
New Zealand . 5
Norway . . 5 22 10
Poland . . . 17 8

g

NOVEMBER 24, 1980

Written Answers 164

1 2 3
Romania . ] e 2*
South Korea . . 1
Spain . . . .. 1*
Sweden . . . 6 7¥
Switzerland . ‘ I
Turkey . . . 1 2%
UK. . ; % 254 143
US.A. . . ‘ 94 14
U.S.S.R.. ; . 63 T
West Germany . 9 .
Yugoslavia : s 1 .o

EEE

*The increase in the number of students
returncd is due to the recason that some
students sent dunng the previous years
returned during these three ycars,

Programme for International year for
Disabled

925. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government intend to
lend special or greater momentum to
programmes for the welfare of the
disabled during the International
Year for the Disabled, 198]1; and

(b) if so, the details thereef?

THE MINISTER OF EDUGCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) A National IYDP Copmmittee
under the Chairmanship of the Minis-
ter for Education and Secigl Welfare
has finalised a National Plan of Act-
fon, which envisages strengthening of
existing and starting of new program-
mes for the handicapped. In pursu-
ance of this Plan of Action, foyr work-
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ing groups have been set up to frame
concrete measures in the fleld of
legislation, prevention of disablities
and medical rehabilitation of the
handicapped, education of the disabl-
ed child and open and sheltered em-
ployment for the physically handi-
cepped. A publicity campaign will
also be launched during the year to
create awareness of the problems of
the handicapped and to focus atten-
tion on their capabilities.

2. All the State Governments|Union
Territory Administrations have been
requested to set up State level IYDP
Committees and chalk-out their own
plan of actions according to their own
needs and priorities.

Gujral Committee on Urdu

926 SHRI G M BANATWALLA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to refer to the reply given to Un-
starred Question No 863 on the 16th
June, 1980 regarding Gujral Commit-
tee on Urdu and state:

(a) whether the Committee consti-
tuted to consider the recommendations
of the Gujral Committee for promo-

tion of Urdu has since submitted its

repdrt;

(b) i so, the details thereof and
Government's decision thereon;

(c) whether with respect to reeem-
mendations of the Gujral Committee
Report melating to Btates, the views
of State GoOvernments have been re-
ceived;

(d) if 80, the details of the views
expresssd by the State Gowernments;
snad

(e) the «teps taken to secure early
implementaticn of the Gujral Com-
mittee recommendations?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (e). The Gujaral
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Committee Report is being examined
in consultation with the State Gov-
ernments, Union Territories and other
Ministries| Departments of the Gov-
ernment of India. A Sub-Committee
was set up to consider the recommen-
dations concerning the Ministry of
Education. In its meeting held on
25th October, 1980, it was decided to
extend the scope of the Sub-Commit-
tee so as to cover the whole Govern-
ment of [ndwa. Accordingly, further
meetings with representatives of the
concerned Minisiries are envisaged.

Comments on the various recom-
mendationgs of the Report have been
received from the States of Mahara-

shtra, Punjab and Rejasthan
and the Unfon Territories
Administrations of Chandigarh
and Delhi State Government

of Nagaland and the Union Territory
Administrations of Dadra & Nagar
Haveli, J.akshadweep, Mijoram and
Pondicherry have stated that they
have no comments to make. The
State Governments of Andhra Pra.
desh, Bihar, QGujarat, Himachel Pra-
desh, Jammy and Kashmir, ang 8ikkim
have stated that the Report is under
study and their comments would be
available thereafter. They are being
regularly reminded. Replies from the
States of Assam, Haryana, Kerala,
Karnataka, Madhya Pradesh, Mani-
pur, Meghalaya, Orissa, Tamil Nadu,
Tripura, Uttar Pradesh, West Bengal
and Union Territory Administrations
of Arunachal Pradesh, Andaman &
Nicobapr Islands, Goa, Daman & Diu,
are awaited. They are also being re-
minded regularly.

Since most of the recommendations
concern the State Governments,
Union Territories, Ministries, Depart-
ments of the Government of India
other then the Ministry of Edueation,
it will take some time to take a final
view. However, all necessary steps
are being taken to secure early com-
ments from all concerned. An officer
has been ear-marked exclusively for

the purpose.
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Decision on Non-Plan relief due to
Flood in Kerala

927, SHRI G. M. BANATWALLA:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to the Unstarred Question No. 6676 on
4 August, 1980 regarding request, for
non-plan assistance for flood affected
areas in Kerala and state:

{a) whether any decision has since
been taken on the request of the
Government, of Kerala for non-plan
relief of Rs. 28.64 crores on account
of the huge loss due to floods; and

(b) if so, the nature and quantum of
assistance provided by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). On the basis of the report of
Central Team which visited Kerala
between the 15th to the 19th August,
1980 and the recommendations of the
High Level Committee on Relief
thereon, the Government of India
have sanctioned a ceiling of expendi-
tute of Rs. 9.09 crores to be incurred
during 1980-81 on various items of
relief, rehabilitation, repair and res-
toration of public works demaged by
floods.

Research on Palm Disease in Kerala

928. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Indian Council of
Agricultural Research is giving any
financial assistance for research on
palm diseases in Kerala; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)

Yes, Sir.

(b) The Indian Council of Agricul-
tural Research is supporting research
on the pests and diseases of coconut
palm through the Central Plantation
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Crops Research Institute, Kasaragod,
which has an annual budget of Rs, 1.65
crores. One of its Regional Stations
located at Kayangulam is entirely de-
voted to research on diseases and
pests of coconut palm and about 50
scientists are presently working there
full time. The annual budget of this
station is Rs. 31 lakhs. The Station’s
major emphasis is on the coconut root
‘wilt’ disease,

Besides, the resources of the Insti-
tute and its above named Regional
Station, researches on the coconut
root wilt have been further intensified
during the last three years from
funds, amounting to Rs. 35.00 lakhs
made available under the World Bank
funded Kerala Agricultural Develop-
ment Project.

News-item ‘No wheat stock at many
Ration Shops’

929, SHR] PIUS TIRKEY:

SHRI V. KISHORE CHANDRA
S. DEO.

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) whether Government’s atten-
tion has been drawn to 3 recent news
reported in ‘Sunday Standard’ dated
the 26th October, 1980 captioned ‘No
wheat stock at many ration shops’;
and

(b) if so, what steps Government
have taken for adequate supply ef
wheat at ration shops in Delhi and
Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The report is not entirely cor-
rect. All attempts have been made
by Delhi Administration to ensure
regular supply of specified food
articles 1o the fair price shao.
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Site of Cremation of Shri Sanjay
Gandhi

930. SHRI PIUS TIRKEY:

SHRIMATI GEETA
MUKHERJEE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that 200 youth congrees(I) men have
captureq the site where Shri Sanjay
Gandhi was cremated;

(b) if so, whether that site has been
quietly remonved by the authorities and
grass planted there; and

(c) why Youth Congress(I) workers
have captured that place now and
what action Gevernment have taken
in this 1egard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BISHMA
NARAIN SINGH): (a) On 24-10-1980,
about 200 persons entered Shanti-
vana, put up a shamiana and cordoned
off with wooden stakes and nylon
ropes, the site where Shri Sanjay
Gandhi was cremated; on 6-11-1980
they left the place.

(b) The brick masonry Platform
provided at Shantivana for the funeral
arrangements of late Shri Sanjay
Gandhi was removed in two stages on

2-9-1980 and 15-9-1980 and grass re-
planted there,

(c) The demonstration described in
answer to Part (a) of the question
was apparently to focus attention for
establishing a Memorial in honour of
late Shri Sanjay Gandhi, However,
as the demonstration was peaceful, no
action was considered necessary.
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Regional Imbalance in Food Preoduc-
tion

932. SHRI RAM VILAS PASWAN:
SHRI JAGPAL SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government consider
that increase in the production of food-
grains achieved during the years has
been uniformly spread all over the
States;

(b) if not, to what extent there has
been regional imbalances on food front
and what are the main reasons for
these imbalances; and

(c) the steps taken or proposed to
be taken to remove these imbalances?
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THE MINISTER QF STATE LN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) The rate of increase in the
production of foodgrainsg has not been
uniform for all States. The annual
growth rates (compound) for food-
grains production between the trien-
nia ending 1970-71 and 1978-79 in the
States of Punjab, Haryana, Mahara-
shtra, Andhra Pradesh, Gujarat and
Rajasthan have been of the order of
2.73 per cent or abowve, in the Stades
of Bihar, Karnataka, Tamil Nadu and
Uttar Pradesh in the range of 2.15 to
2.29 per cent and for the remaining
States below these levels. The main
reasons for the imbalances arise from
several factors including conditions
of soil and climate, water availability,
the extent of development of infra-
structural facilities, the levels of in-
puts uses, institutional arrangements
and the technology available in res-
pect of crops grown in the area etc.

(c) Under the successive plans,
efforts are being made to promote,
development of i1rrigation, soil con-
servation, development arrangements,
for agricultural extension, training
and education, research for evolving
improveq technology for various crops
and agro-climatic conditions, facilitate
increased use of inputs like
quality seeds, fertilisers,  pesti-
cides, etc., to improve insti-
tutional arrangements and expanding
infra-structural facilities to meet far-
mers’ needs. Also, a number of Spe-
cial Development Programmes, e.g.,
SFDA, Integrated Tribal Development
Projects, DPAP, Programmes for De-
sert Development and Hill Areas ctc.,
are being taken up for improving the
levels of production in the wunder-
privileged areas and facilitating higher
production by weaker sections of the
agricultural population. Apart from
these, Food-for-work Programme is
also being implemented to accelerate
the pace of agricultural development
in the ecologically hindicapped regions
and to benefit the weaker sections of
the community. Similar objectives
are set under the schemes being im-
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plemented in the context of Integrated
Rural Development Programme

'_l\uk Force foF Aid from UNICEF for
Rural Kecondtruction

933 SHRI A. T. PATIL: Will the
Minister of RURAL RECONSTRUC-
TION be plédséd to sfate the projects
and proposals recommended by the
Pask Force for assistance from
UNICEF in the field of rural recons-
truction in different States for the
period 1981-83?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] BALESHWAR RAM): The
Task Force appointed by the Govern-
ment of India to asuggest the ap-
proach for the UNICEF assisted coun-
try programme for the period 1981-83,
in the rural development sector, has
recommended the followinz approach
and proposals:—

The basic approach to the prograrm-
me suggested is to provide a set of
basic services in selected integrated
rural development blocks, to accelerate
the progress of economic development
progammes and to secure enduring re-
sults in the fields of mother and child
care. The specific objectives are to
bring down the infant mortality and
their morbidity by a specifted date, in-
crease in the litéracy rate for girls and'
women and to reduce death rate due
to diarrhoeal diseases and mal-nutri-
tion, by a specific percentage. The
basic services recommended to be pro-
vided in the project areas are, supply
of safe drinking water, non-formal
education, applied nutrition activities,
basic health services, environmental
sanitation, pre-school education, child
care centres, village technology and
income-generating activities.

The Task Force has suggested the
implementation of a programme in
some of the Integrated rural develop-
ment programme districts, selected on
the basis of the backwardness of the
districts, to be determined by the rate
of female literacy; infant mortality
rate; pre-ponderence of child- popula-

tion in the age group of 0-6; and back=-
wardness of the area, geographically,
economically and socially. The fumbéy
of districts to be allocated to each
state will also be determined b
backwardness of the states in terms
above mentioned criteria.
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Water Crisis in South Delhi

935. SHRI H. N. NANJE GOWDA':
SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that there
has been water crisis persistently in
South Delhi; and

(b) if so, the steps taken by his
Ministry to improve the water supply?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) No, Sir. It is, however,
true that some of the areas in South
Delhi suffer from low pressure during
summer.

(b) The long and short term mea-
sures being undertaken by the Delhi
Water supply & Sewage  Disposal
Undertaking of the Municipal Corpora-
tion of Delhi to improve the situation
are as under:

Short Term Measures:

(i) Construction of 6 Ranney Wells
and tubewells.

(ii) Re-distribution of water to

bring additional water to South
Delhi

(iii) Detection and repair of lea-
kages In the distribution mains,
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Long Term, Measures:

(i) A new 100 MGD Waler Treat-
ment Plant is being constructed in
North Shahdara to meet primarily
the requirements of Shahdara &
South Delhi.

(ii) Laying of 900 mm water line
to bring additional water from West
Delhi Treatment Plant to Palam Re-
servoir.

National Rural Employment
Programme

936. SHRI H. N. NANJE GOWDA;
SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:

Wil] the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that the
National Rural Employment Program-
me is yet to take a final shape;

(b) if s, the hindrances in its way;

(¢) how much amount has been al-
located for this;

(d) how many people will get em-
ployment under the programme; and

(e) the reasons for delay in its im-
plementation?

THE MINISTER OF STATE. IN THE
MINISTRY OF AGRICULTURE (SHRI
BALESHWAR RAM): (a) and (b).
National Rural Employment Pro-
gramme has already come into opera-
tion.

(c) A total provision of Rs. 340
crores has been made in the current
years budget for this programme.

(d) A total employment of 70 croie
mandays is expected to be generated
under the programme during the
current year.

(e) Question does not arise.
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International Driuking Water Supply
and Sanitation Decade

937. SHRI B. V. DESAI:

SHR] JANARDHANA
POOJARY:

SHRI AMAR SINGH
RATHWA:

SHRI S. M. KRISHNA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether his Ministry has pre-
pared a national document outlining
the programme for the international
drinking water supply and sanitatior
decade which envisages provision of
a minimum level of service for water
supply safe for drinking and sanita-
tion to all the people of thiz couniry
upto 1990;

(b) what is the basis for which this
national document is being prepared;

(¢) to what extent coverage under
urban water supply will go up;

(d) what are the other features of
the document; and

(e) when it will be placed before
Parliament?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (¢'. No na-
tional document has yet been
prepared. However, India has
pledged support to the aims of the
International Drinking Water Supply
and Sanitation Decade (1981-90) laun-
ched by the United Nations. Attempts
will be made to provide access to the
maximum number of our people to
safe water supply and hygienic waste
disposal facilities during this period.
A beginning has already beon made by
declaring our intention to accord high
priority to the provision of safe drink-
ing water supply to al] the problem
villages in the new Sixth Five year
Plan.

Foodgraing for Rural Jobs Scheme
under Food for Work Programme

938. SHRI B. V. DESAI: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether the Central Govern-
ment have proposed 2.1 million ton-
nes of foodgraing for rural jobs sche-
me under the Food For Work Pro-
gramme;

(b) if so, the total quantity of food-
graing supplied to each State;

(c) the actual demand of the States;
and

(d) to what extent the demand of
al] the State Governments has been
met?

THE MINISTER OF STATE IN THE
MINISTRY -~ OF AGRICULTURE
(SHRI BALESHWAR RAM): (a3 A
total quantity of 21 lakh MTs of food-
grains has been made available for
National Rural Employment Programe=
me during the year 1980-81. It includes
the unutilised quantity of 7 lakh MTs,
carried over from last year and 14 lakh
MTs. allocated during the current
year.

(b) A statement (No. I) indicating
the quantity of foodgrains allocated/
released to different States is placed
on the table of the house [Placed in
Library. See No. LT-1415/80]

(c) Statement (No. II) showing
quantities demanded by the states is
Placed on the table of the House
[Placed in Library. See No. LT-1415/,
801].

(d) Statement (No. I) shows the
extent of demand met.

Reorganisation of F. C. 1.

939. SHRI B. V. DESAI:
SHR] CHINTAMANI PANI-
GRAHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) Whether the Union Government
proposes to reorganise the Food Core
poration of India;
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(b) If so, what are the main reasons
and featurés of tH¢ proposed ré-orga-
nisation;

(¢) whether the work load of the
PCI has increased and the present
working is unsatisfactory;

(d) whether the Central Govern-
ment propose to spiit it into a number
of units go that the work is stream-
lined; and

(e) what is the progress made in
this regard?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION. (SHRI BIRENDRA
SINGH RAQO): (a) No, Sir, thert is
no proposal at present to reorganise
the Food Corporation of India.

(b) Does not arise.

(c). Though theére has been an
increase in the workload of the Cor-
poration, its present working cannot bhe
Said to be unsatisfactory.

(d) There is no such proposal be-
fore the Government.

(e) Does not arise.

Expanding Rae Bareily Cross Bar
Telephone Exchange by Swedish Firm

940. SHR] P. K. KONDIYAN:
SHRI RAM SWAROOP RAM:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that 5 Swe-
dish firm L.M. Ericsson (IMS) has
been awarded gz contract for the ex-
pansion of the Rae Bareilly Cross Bar
telephone exchange factory;

(b) if so, the details thereof;

(¢) whether the public sector unit
Indian Telephone Industries (ITI) also
had put in a bid for the same project
at an lower rates; and

(d) if so, the details and the reason
for prefering the Swedish firm againat
Indian public sector undertaking?
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THE MINISTER OF STATE, IN TH
MINISTRY OF "COMMURTCATY
(SHRI KARTIK ORAON): (a) No, Sir.

(b) Does not arise,

(c) The proposal of tndian Telephone
Industries Ltd., involves comparatively
much less foreign exchange, more or
less the same cost of production as
the tender offer of Messrs. .M. Erics=
son, but comparatively high capital re-
quirement.

(d) Government have after careful
consideration, decided in favour of
adopting the Indian Crossbar Pro-
ject System offered by Indian Tele-
phone Industries Ltd., for manufacture
a* the Rae Bareilly Factory.

Acceptance of cross bar system in
India

941. SHRI NAVAL KISHORE
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
of the criticism made in respect of
India accepting the rejected cross-
bar system in the country;

(b) the namese of foreign countries
from where this cross-bar system has
been rejected: and

(¢) the particular reasons for India
accepting this cross-bar system when
it has many defects and telephones
operating from these cross-bar system
exchanges generally remain out of
order most of the time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) to (¢).
The attention of Government has been
drawn to the criticism which has appe-
ared in the press against the cross-
bar system of electro-mechanical tele-
comunication switching system: but the
criticism is essentially misconceived in
as much as it is not correct that the
cross-bar system of common control
electro-mechanical telecommunication
switching equipment is a rejected
system. This system is in operation
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extensively the world over, including

the most advanced countries like the
- USA and Japan Factories even in most
advanced countries (i.e. in the fleld of
telecommunication) are still producing
cross bar equipment and such equip-
ment is being installed in expansion of
existing telephone exchanges in these
countries. It is also not a fact that
cross-bar exchanges operating in India
are responsible for telephones remain-
ing out of order.

Keeping in view the wide and still
widening gap between the demand for
new telephones in the country and
indigenous availability of telephone
switching equipment Government have
decideq to go ahead on priority basis
to establish a factory to produce two
lakh (equivalent) lines per annum of
indigenously developed cross-bar
switching equipment (TC.P) in
fulfilment of an earlier decision to
manufacture three lakh (equivalent)
lines of electro-mechanical switching
equipment at Rae Bareli.

Operation Flood X

943. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) when the Operation Floog 1I
was launched;

(b) the number of families it aims
to cover and the number of milch
animals they expect to rear during
that period; and

(¢) whether this project also plans
a national grid of milk sheds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Opera-
tion Flood Project was sanctioned by
Government of India in October, 1978.

(b) The Project aims to cover
about ten million rural families and
a national milch berd of fifteen million.
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(c) It aims to develop a national
milk grid by linking 153 cities having
population of more than one lakh
(according to 1971 census) to about
156 rural milk sheds proposed to be
covered by it.

Works undertaken under food for work
Programme in Andhra Pradegh

944. SHR] P. RAJAGOPAL NAIDU:
Will the Minister of RURAL RECONS-~
TRUCTION be pleased to state:

(a) the number of works taken up
by the Government of Andhra Pradesh
under the Food for Work Programme
since the commencement of this pro-
gramme;

(b) the number of works complet-
ed till now;

(c) the number of works still in-
complete;

(d) the foodgrains required to com-
plete the works; and

(e) the reasons for not supplying
the foodgrains to combplet. these
works? :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
BALESHWAR RAM): (a) 2,87,358

(b) 1,904,475
(¢) 92,883

(d) and (e). According to the esti-
mation of the State Government, about
23,500 Metric Tonnes of foodgrains are
required to complete these works. As
against this estimation, a quantity of
42,000 Metric Tonnes of foodgrains is
being released to them.

Racket on sale of milk of Mother Dairy

945. SHRIMATI GEETA MUKHER-

JEE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware

of the racket in the ggle of Mother
Dairy milk by af collusion. of the
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people at the tank filling points, dri-
vers-cum-distributors and the booth
licences; and

(b) if so, what effective measures
are proposed to be taken tg check thig
racket?

THE MINISER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
There is no racket in the sale of
Mother Dairy Milk.

(b) Does not arise.

Policy Re. Procurement Price of
Agricultural Produce

946. SHRI C. CHINNASWAMY:
Will the Minister of AGRICULTURE
be pleased to stale:

(a) the present policy of Govern-
ment in regard to the minimum and
maximum price of procurement of
agricultural produce especially rice;

(b) whether Government are aware
of the hardshipg of agriculturists
caused by the offer of a very low
price for procurement.

(¢) the ranges of  prices offered
during the )ast twelve months; and

(d) whether Government propose
to enhance the price go as to ensure
economic viability of  agricultural
operations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
At present the Government fixes pro-
curement prices in respect of rice,
wheat and coarse cereals and market-
ing support is provided at these prices.
In respect of cotton, jute, oilseeds
(groundnut, soyabean, sunflower seed
and rapeseed and mustard), pulses
(gram, arhar, urad and moong) and
barley, Government fixes minimum
support prices. In the case of sugar-
cane, the Government fixes statutory
minimum price; payable by sugar
mills. The main objectives of the
Government’s agricultural price policy
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are(a) to ensure remunerative prices
to the farmers so as to provide suffi-
cieny incentive for adopting improved
technology for increasing production
(b) to safeguard the jnterests of the
consumerg particularly the vulnerable
sections of the population against ex-
cessive rise in prices and(c) to avoid
excessive intra-seasonal, inter-seasonal
and inter-regional disparities in prices.

(b) The procurement/support prices
have been fixed by the Government
after taking into consideration the
recommendations of the Agricultural
Prices Commission, views of the State
Governments and framers’ organisa-
tions etc. These prices are reasonable
and, by and large, have received a
favourable response from the growers.

(c) The procurement/minimum sup-
port prices are announced for each
marketing season and are valid for
one year

(d) The Government do not en-
visage any changes in the pro-
curement/minimum  support price
which have been announced for the
current marketing season. For some
ot the commodities, prices are yet to
be announced

Aid from I.D.A. for Strengthening
Research on State Agricultural
Universities

947. SHR1 C. CHINNASWAMY'
Will the Minister of AGRICULTURE
bhe pleased to state:

(a) whether it ijs a fact that 2
project has been formulated by the
Indian Council of Agricultural Res-
earch for strengthening the regional
research capability of State Agricul-
tural Universities with assistance of
Internationa] Development Associa-
tion.

(b) if so, the details thereof?

(c) whether Tamil Nadu Agricul-
tural University has been included in
this project; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)

Yes, Sir.

(b) 1. The Indian Council of Agri-
cultural Research has Jlaunched a
National Agricultural Research Pro-
ject (NARP) with the assistance from
the World Bank to strengthen the
capabilities of Agricultural Univer-
sities to conduct location specific
research. This project aims to achieve
this through a reform of existing uni-
versity based agricultural research
and concentrate in particular c¢n
multi-disciplinary research oriented
towards the needs of local agro-
ecologica] zones with special emphasis
on food grains (cereals, pulses and
oilseeds). Particular attention is being
paig to food grains grown under rain-
feq conditions aid to the development
of mixed farming system.

2. Resourceg will be provided under
the project for «(reating necessary
infra-structural neeq in each agro-
chmatic region(s) to strengthen the
on-going research, conduct new ap-
plied research aimeq at removing
constraints on agricultural production
and evaluate research results to iden-
tify constraints on adoption of new
technology. General university deve-
lopment, university instruction, seed
multiplication and extension pro-
grammes are not covered under this
project. Support for strengthening of
the office of the Director of Research
is also provided under the project for
rlanning and monitoring of research.
A Project Funding Committ-e has been
set up by ICAR to consider eligibility
of Agricultural Universities to parti-
cipate in this project and to approve
investment proposals.

3. An IDA credit of 27 million U.S.
dollars is proposeq to cover 50 per
cent of the total project costs. The
Indian Council of Agricultural Re-
search will meet, for five years from
the date of sanction of the sub-pro-
Jects, 100 per cent of the cost on in-
cremental staff, civil works, equipment
and operating costs, The University/
State will meet expenditure on land

acquisition, normal cultivation costs
and station overheads. On completion
of the projects sanctioned, the State
Government, accerding to the terms
and conditions governing thig project,
will be obliged to continue paying
salaries and operating costs of incre-
mental staff anq maintain and replace
equipment and civil works financed
under the sub-project.

(¢) The Project Funding Committee
hag approved the eligibility of the
Tamil Nadu Agricultural University
(TNAU) to participate in the NARP,
subject to the organisation of a total
research review to identify agro-
climatic zones, 1esearch gaps ang in-
vestment proposals. The Project
Funding Committee has also suggested
that the question of transfer of entire
research responsibility from the Gov-
ernment of Tamil Nadu to the Tamil
Nadu Agricultural University may be
pursued to ensure that formal Gov-
ernment orders are issued early in this
regard.

The research review of TNAU is in
progress. In the meantime, ap ad-
ministrative sub-pioject for strength-
ening of the office of Director of
Research of TNAU involving an outlay
of Rs. 110 lakhs hag been sanctioned
for 5 years from 1-11-1980. Action for
appraising one research sub-project
has also been Initiated.

(d) Does not grise,.
Science Teaching

948. SHRI CHITTA MAHATA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government propose
to review the methods and priorities
of science teaching in the country;
and

(b) if so, the main outlines of the
scheme?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR7 S. B.
CHAVAN): (a) No, Sir.

(b) Does not arise.
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Encouragement of Agriculture ia T:ihal

Areas ‘

. 949. SHRI RHEEKHABHAI: Will
the Minister of AGRICULTURE be
pleased to gtate:

(a) whether Government have any
special scheme foy encouraging the
agriculture amongst tribail people in
tribal areas of various States;

(b) whether Government have sent
abroad tribal employeeg for training;
and

(¢) if so, the names of the States
from which they were selected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(EHRI R. V. SWAMINATHAN): (a)
Programmes for the development of
Scheduled Tribes are being imple-
mented as part of the Tribal Sub-
Plans. Such programmes being im-
plemented by the States are included
in the State Plans. So far as the
Central Plan is concerned a number
¢f specific schemes have been identi-
fied in the Central and Centraliy
Sponsored Sectory for the develop-
ment of Scheduled Tribes. Some of
the important schemes taken wup
gpecifically for the benefit of sche-
duled tribes are given in the State-
ment laid on ihe table of the House.
[Placed in Library. See No. LT-1416/
§07.

(b) and (¢). Under the Poultry
Development Programme, one officer
from Manipur belonging to’ scheduled
tribes has recently been deputed for
training in U.K. in the field of Duck-
Breeding. Under the Feed and Fodder
Development Programme, another offi-
cer belonging to scheduleq tribe from
Tamil Nadu was deputed for training
in Australia under the UNDP Grass-
lend and Fodder Development £reoject,
An officer from Nagaland participated
in FAO/Finlang Training Course on
farmented milk held in Finland.

Houges for Ecopomically Weaker o
Sections .

950. SHRI BHEEKHABHATI:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(ay whether any scheme has been
framed for housing of Scheduled
Caste/Scheduled Tribe and weaker
sectiong in rural areas;

(b) if so, the nameg of such areas;

(¢) whether Government contemp-
late to launch any housing scheme in
these areas; ang

(d) to what extent the Central
Works and Housing Ministry is parti-
cularly in the development of tribal
sub-plan areas of various States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). Housing is a
State subject and is primarily the
responsibility of the States to cater
for the specific needs of the different
categories of people. All the social
housing schemes, except the Subsi-
dised Housing Scheme for Plantation
Workers, are in the State Sector. The
tole of the Central Government is
confined to financial assistance to the
States in the shape of ‘block loans'
and ‘block grants’ without their being
tieg to any particular scheme or head
of development. Further, social hous-
ing schemes introduced by this Mini-
try are based on income criterion and
not on caste, creed or community,

Reconstitution of Central Sccial
Welfare Board

951. SHRI BHEEKHABHAI: Will
Minister of EDUCATION AND SO-
CIAL WELFARE pe pleased to state:

(a) whether the Central Socia] Wel-
fare Board has been constituted,
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(b) i so, whether any representa-
tive of Scheduled Castes end Sche-
duled Trihes of Weaker Section has
ever been selected for nomination on
the Board; and

(c) if not, the reasons thergfor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRJ S. B.
CHAVAN): (a) to (¢). The reconsti-
tution ¢f the Central Social Welfare
Board is under consideration of Gov-
ernment.

Regiest from U.P. for Refixation of
Sugar and Sugareghp Priee

952. SHR] P. M SAYEED: Wijll the
Minister of AGRICULTURE bLe p.eas-
ed to state:

(a) whether it ijs a fact that U.P.
Government ig incurring a logg of Rs.
1 crore every month due to black-
marketing of contiolled sugar by a
section of traders;

(b) if so, whether State Govern-
ment had written to the Union Go-
vernment for a suitable change in the
price fixation policy in order to check
blackmarketing;

(c) whether U.P. Government has
requested that Rs. 25 a quintal as
price of sugarcane be fixed jn view of
the high priceg of inputs;

(d) if g0, whether sugar producing
States have also demanded the high
price fixation of sugarcane; and

(e) if so, the reaction of the Union
Government?

THE MINISTER OF STATE N THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
It is ascertained from the Uttar Pra-
desh Government that this ig not
carrect.

(b) Does not arise in view of reply
to (a3) above.

{e) to (e). Before the anneuncement
of the statutery minimum cage price

for the season 1980-81 by the Centrsl
Government, many State Governments
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including Uttar Pradesh, whoge views
had been ascertained, had requested
for sufficiently high cane priceg for the
Purpose of emsuring adequate sugar-
céne supply to the sugar mills and to
a¥eid diversion to the producers of
khandsari and gur who had already
started offering much hjgher prices.
Since the Government has to take
ipto account apart from the need to
ensure a remunerative price to the
can grower, the need for a not too high
consumer price @, well, the Central
Government on the recommendatiyn of
the Agricultural Prices Commission
fixeg the statutory minimum cane
prices for the year 1080-81 at Ry. 13—
per gquintal for a recovery of 8.5 per
cent. Simulfaneously efforts were
also made t0 ensure adequate cane
supply to the sugar units. The Prime
Minister advised the Chief Ministers
to ensure a minimum price of Rs. 16
per uintal to the cane grewer., The
prices fixed in various States in this
regard are mainly around Rs. 20—per
quintal including in the State of UP.
In order to contain diversion of sugar-
cane away from the mills, State Gov-
ernments have been reguested to en-
sure that the khandsari units do not

start production upto 31st December,
1980.

Building Aotivity

953. SHRI P. M. SAYEED: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether his Ministry has re-
moved all the hurdles to house-buil-
ding activity in the country,

(b) if so, what wene the hurdles in
the way of housebuilding;

(e) whether the Cement ang Steel
shortage hag also affected the House-
building activity; and

(d) if so, the extent to which these
hurdles haye heen removed

THE MINISTER OF PARLIAMEN-
TABV AFFAIRS AND WORKS AND
HOUSING (SHR] BIUSHMA NARAI?{
SINGH): (a) and (b). The main
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hurdles in building activity in the
country are naucity of financeg and
shortage of critica] building matcrials.
The Government have been making
efforts to remove these hurdles to the
extent practicable, keeping in view the
requirementg of other priority sectors
as well.

(c¢) Yes, Sir.

(d) Efforts continue to be made to
remove the difficulties regarding fi-
nance through loans from the Housing
and Urban Development Corporation
(HUDCO).

In the guidelin¢s for distribution of
steel, the individual house builders,
cooperative societies, etc. except pro-
moters constructing buildings for re-
sale, have been given high priority
(Status ‘A’), subject to the maximum
of five tonnes for each individual
house builder or a member of cnopera-
tive socitey. A committee of the main
producers of steel jointly -onsiders
such applications and makes allot-
mentg periodically, giving prcforence
to small house builders.

Government is also making efforts to
improve the supply of cement to house
builders.

U.G.C. Pay Scales for University
Teachers in Bihar

954. SHRI RAMAVATAR SIIASTRI:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the 5th Plar. U.G.C. pay
scales have been implemented in the
Universities of Bihare;

(b) if so, from what date;

(c) whether arrearg of the new pay
scale salaries for the period 1st Japu-
ary, 1973 to 31st March, 1975 are still
to be remitted by the Government of
India to the Government of Bihar to
enable them to pay the arrears of the
college and university teachers of
Bihar;

(d) for how 1long the matter is
prending with the Government of Indiy
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and when the Government of Bihar
wrote to the Government of India
stating that they intend to make that
payment from 1st January, 1973; and

(e) whepn Government propose t2
clear the arrcars for the benefit of the
teachers?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): (a) and (b). The revised
pay scales have been accepted and
implemented by the Government of
Bihar from 1-1-1973.

(c) and (d). Initially, the Govern-
ment of Bihar had decided that no
arrears would be paid to teachers for
the period from 1-1-1973 to 31-3-1975,
but in June, 1977 they modified this
decision and agreed to pay the arrears
from 1-1-1973.

Central assistance for implementing
the reviseq scaleg is payable for the
period from 1-1-1973 to 31-3-1979, and
is disbursed every year on the basis
of the progress of expenditure com-
municated by the State Government.
From 1975-76 to 1979-80, a total dis-
bursement of Rs. 542.00 lakhs has
been made to the Government of
Bihar on ‘'on account’ basis against
their estimated total expenditure of
Rs. 578.94 lakhg for the period 1-1-1973
to 31-3-1979.

(e) The State Government has beerms
requested to communicate the actual
expenditure incurred by them on this
account upto 31-3-1979 so that the
residual claims would be settled dur-
ing the current financial year.

Bonus Scheme for Employees of Exira
Departmental Post Offices

955. SHRI K. RAMAMURTHY: Will
the Minister of COMMUNICATIONS
be pleaseq to state:

(a) whether the employees of extra-
departmental post offices have been
excluded from the honus scheme for

postal employees; and
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(b) if so, the number of such em-
ployees who will be denied bonus?

THE MINISER OF STATE IN THE
MINISTRY OF COCMMUNICATIONS
(SHRI KARTIK ORAON): (a) No.
The Extra-Departmental employees
have been sanctioned ex-gratia payment
analogous to the productivety-linked
Bonus to regular employees in P& T.

(b) Does not arise.

Intensive Rural Development Pro-
gramme

956. SHRI K. RAMAMURTHY : Will
the Minister of RURAL RECONSTRU-
CTION be pleased to state.

(a) how many blocks in the country
are yet to be covered by Intensive
Rura] Development Projects and Mar-
ginal Farmers Development Pro-
grammes; and

(b, ‘whether the provision of potable
water in all the villages of the coun-
iry is delayed on account of non-
Coverage of the blocks by intensive
rural development programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] BALESHWAR RAM): (a) The
Small Farmers and Marginal farmers
Development Programme has been
merged with the Integrated Rural
Developmesnt Programme and all
development blocks in the country
have been brought under the Inte-
Brated Rural Development Programme
from 2nd October, 1980.

(b) The provision of potable water
Is not a part of the Integrated Rural
Development programme; it is sor-
vi}:ed by other programmes: wviz. the
minimum needs programmes, acceler-

atted programme of rural water supply
etlc.
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Anti-social activity on D.D.A. land

957. SHRI K. RAMAMURTHY: Will
the Minister of WORKS AND HOUS-
[NG be pleased {o state:

(a) whether the anti-social elements
>ccupying DDA land in Rajouri Garden
behing the DDA (MIG) Flats are
becoming a threat to the life of resi-
dents of the DDA flats here;

(b) if so, the steps being taken to
remove these anti-socia]l elements from
the DDA land; and

(c) the names of other greas where
DDA land is in the occupation of
slum-dwellers?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) The Delhi Development
Authority has reported that some
jhuggies have come up behind DDA's
MIG flats, Rajouri Garden during the
last about 8-9 months. The Commis-
sioner of Police, Delhi has, however,
stated that these jhuggi dwellers are
not indulging in any criminal, anti-
social activities.

(b) Removal action against these
jhuggies is under consideration of the
Delhi Development Authority,

(c) the names of the areas where
slum-dwellers are in occupation of
Delhi Development Authority’s land
are given in the Statement:

Statemer t

Okhla, Gobird Purj,
Nehru Place, R.K.

South District:

Purapr, Chankya
Puri.

East District: Jafiatad, Jbilnil Ta-
hirpur.

North District: Ashok Vik:r, C.C.
Colcny., Sawan

Park, Azad Pur
Industrial Area,
Shalimar Bagh,
G.T. Karnal Road,
Maijnu - ka - Tilla,
Khyber Pags.
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West District: Rajouri Garden,

¢ . Janakpuri.

Ceatral District: ¢ Kadam Sharif, Nai-

walan, Southern

Ridge.
Sugarcane crushing by Sugar Mills

958. SHRI S. M. KRISHNA. Wil
the Minister of AGRICULTURE be
pleased to stale:

(a) whether the sugarcane crush-
ing has not yet picked up despite in-
centiveg offered for early crushing;

(b) the number of mills in the
Southern and Western regions which
have gone into operation ti]] the end
of Octobar last;

(c) whether in the Western U.P,,
some of the factories could not even
start production during October for
want of availability of sugarcane; and

(d) the steps which Government
propose tg take to ensure optimum
production by the millg so as to make

casy availability of sugay in the coun-

try?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V., SWAMINATHAN: t(a) No, Sir.
On the conirary during the current
1980-81 season, 44 factories have com-
menced crushing operations upto 31st
October, 1980 as against only 15 fac-
tories during the corresponding period
last year.

(b) 13 factories in Southern region
and 23 factories in the Western region
have startied crushing operations dur-
ing the current year uplo 31st October.
1980.

(¢) Some factories in Western U.P.
have reported about the difficulty in
getting cane supply. Normally fac-
torieg in Western U.P. start crushing
from 1st week of November,

(d) The Government have fixed a
higher statutory minimum cane price
of Rs. 13%.00 as against Rs. 12.50 per
quintal last year. Considering the
capacity (! the factories to pay higher
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prices, the Prime Minister has also
adviseq State Chief Ministers that
actual minimum cane price of Rs. 16.00
per quintal may be paid by the fac-
tories in all the States. Instructions
have alsp been issued to the State
Governmentg not to permit the work-
ing of khandsari units before 3l1st
Decemebr. 1980 in oider to avoid
diversion of cane away from sugar
mills.

News ilem “Scientists brainwave falls
heavy on F.C1.”

959, SHRI JANARDHANA POO-
JARY . Will the Minister of AGRI-
CULTURE be pleased {o slate:

(a) whether Government’s atten-
tion has been drawn to the news-item
published in Indian Express on 30th
July, 1980 ‘Scientists brainwave falls
heavy on FC.I’; and

(b) if so, the reaction of Govern-
ment theretg?

THE MINISTER OF STATE IN TIIE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(by For sometime pust, there had
been complaints both from Kerala and
West Bengal regarding the IR-8 pres-
sure par-boileq rice sent {o those
States from Punjab and Haryana. I
wag complained thail this rice took
long time to cook and was, therefore,
not acceptable to consumers. On in-
vestigation it was foung that the rice
millers in Punjab and Haryana pro-
ducing this par-boiled rice were not
following the correct procedure for
pressure par-boiling through steam.
Looking to these complaints purchase
of this variely of rice by Food Cor-
poration of India in Punjab and
Haryana was stopped.

Par-boiled rice made out of PR-106
ang other superfine varieties has not
posed any problem and is acceptable
to the consumerg in other States.
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The stocks of pressure par-boiled
IR-8 rice purchased by the F.C.I. are
gradually being disposed of in Food
For Work Programme, in relief dis-
{ribution and some quantities have
also been exported.

There is nothing wrong with the
technique as such and if the rice
millers follow the correct method, the
rice is acceptable {o the consumers.

Steps have been taken to educate
the millers in the correct technique of
making par-boiled rice through pres-
sure of steam. Teams of experts have
visited these two States and demons-
trated the correct procedure. Pamphlets
coxplaining the system in detail have
also been distribuled and the quality
Contro} Teams of both the States as
well as the Central Government are
keeping a close watch on the process
adopted by the millers. These efforts
have shown results and the quality of
rice made by this method of par-boil-
ing has improved.
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Telephone Facilities in Bombay

961. DR. SUBRAMANIAM SWA-
MY . Wil] the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware
that there js a long list of people on
the waiting list for allotment of a
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new telephone in Powai Exchange,
Bombay;

(b) what is the exact position of
the waiting list; and

(¢) what measures Government
propose to take in order to provide
new telephones to the wait-listed
persons?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir,

(b) On 1.10.80 Powai exchange had
a nominal capacity of 6,200 lines with
5,167 connections working and a total
waiting list of 4418.

(c) (i) About 230 connections are
being provided from existing exchange

capacity.

(ii) 1800 lines expansion of exist-
ing exchange is expected to be
commissioned during 1982-83.

(iiiy A 10,000 Lines extension to
Ghatkopar exchange has been plan-
ned to provide further relief by
area transfer. This is expected to
be commissioned in 1983.84,

Expansion of means of Communication
in Orissa

962. SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is proposed to ex-
pand means of communication in
Orissa State during the Sixth Five
Year Plan period;

(b) if so, the amount allotted for
this purpose; and

(c) the broad features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) to
(¢) The P & T Department has drawn
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up a National Telecom. Sixth Five
Year Plan (1980-85) with a financial
outlay of Rs. 2850 crores and National
Postal Plan (1980-85) with an outlay
of Rs. 210.90 crores which is under
consideration of the Planning Com-
mission. The State-wise P & T pro-
grammes will be worked out after the
National Plan is approved by the
Planning Commission and the Govern-
ment.

Releasing certified seeds of Wheat,
Oilseeds and Paddy for Rabi Season

963. SHRI CHINTAMANI JENA:
SHRI CHHITUBHAI GAMIT:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government has re-
leased certified seeds of wheat oil-
seeds and paddy for the Rabj semson
in a bid to raise the production during
1980-81; and

(b) 1f so, the quantities supplied to
varioug States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
and (b) The Central Government
does not release any seeds to the
State Governments as such. Produc-
tion and supply of seeds to the far-
mers is primarily the responsibility
of the State Governments, who esti-
mate the demand for certified seeds
and arrange supplies from various
sources to meet the demand in time.
However, the quantities of certified
seeds of wheat, oil-seeds and paddy
supplied by the National Seeds Cor-
poration (NSC), a Government of
India undertaking, for the Rabi
season 1980-81, may be seen in the
Statement.
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Statement

The supply of certified seeds of wheat, vilseeds and paddy for the Rabi season 1980-81

by the Natinnal Seeds Corporation.

(Quantity in quintals)

S1.No. State Wheat Oilseeds Paddy
1 Andbhra Pradesh 500 - 755
2 Assam 25,000 160 3,200
3 Arunachal Pradesh 200 - -
4 Bihar 30,000 100 -
5 Delhi 1,200 57 -
6 Gujarat 70 8o -
7 Haryana - 180 -
8 Himachal Madesh 500 10 _—
9 Jammu & Kashmir . 4,800 20 —
10 Kerala - - ro
11 Karnataka 6-0 - 1,200
12 Madhya Piadesh 9.750 20 -

13 Maharashtra 41.000 £o -
14 Manipur 1.200 — —
15 Megnalaya Goo = s
16 Nagelwnd 200 — -
17  Orissa 11,000 232 2,000
18 Punjab 150 180 —_
19  Rajasthan 45,00 315 o
<0 Sikkuu 600 40 &=
21 Tamil Nadu - - 8,50
22 ‘fripura . 2,000 50 1,00
29 Uttar Pradesh i . . . . 3,600 120 —
17.500 320 U.3(0

24 West Bengal

Economically non-viable Colleges

964. SHRI R. K. MHALGI: Will the

Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether the recent gurvey con-
ducted by U.G.C, of the colleges in
the country has revealed that 57 per

cent of the colleges have less than 500
students, and hence they are economi-
cally non-viable;

(b) the State-wise figures of such
colleges; and

(¢) what steps Government propose
to improve the situation?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) According to a
study made by the University Grants
Commission, out of the 2923 affiliated
colleges of Arts, Science and Com-
merce, 1978 (nearly 57 percent) had
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enrolments below 500, during the year
1975-76.

(by A statement is altached,

(c) The results of the study have

been brought to the notice of the
State Governments by the Commis-

sion,

Statement 1975-76

—

S. No. State/Union Territories No. of Arts, Science Total number of affi
and Commerce coll- liated Atts, Science
eges having enrol- and Commerce col-
ment less than oo leges under study

1 2 3 4

1 Andhra Pradesh 109 109
2 Assam/Mizoram/Manipur, Arunachal Pradesh 106 125
3 Bihav 139 144
4 Gujarat 84 187
5 Haryana . 58 93
6 Himachal Pradesh 16 20
7 Jammu & Kashmir . 10 22
8 Karnataka 154 219
9 Kerala 41 100
10 Madhya Pradesh 154 245
11 Maharashtra/Goa, Daman & Diu 231 401
12 Meghalaya/Nagaland 16 19
13 Orissa 62 i
14 Punjab/A & N Islands/Chandigaih 100 166
15 Rajasthan 46 03
16 Tan.il Nadu/Pondichetry 91 188
17 Uttar Pradesh 182 340
18 West 'engal/Tripura 74 215
19 Delhi 2 16

ToTAL

e e e e Boen bow S e P b [ Jr o B B P G S S—
1676 2023

- o o

—-——— b m— e

Notr :—The nwaber of colleges in column(g) above represent the colleges according to  their
affiliating w iversitics.  For example:; colleges located in Miscran, Manip 1
and Arunachal Pradesh are affiliated to universities in Assam and have, thcre-
fore been grouped with colleges in Assam. Similarly, colleges in Goa, Daman,
and Diu are affiliated tp universitics in Maharashtra, colleges in A & N Islands
and Chandigarh to Punjab Univcrsity (Punjab), colleges in Meghalaya and
Nagaland to NEHU (Meghalaya), colleges in Pondicherry to universities in
Tamil Nadu, and colleges in Tripura to universities in West Bengal.
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N.C.D.C. to supply Agricultural Inputs
and essential commodities to Tribals

965. SHRI ARJUN SETHI:
SHRI K. PRADHANI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
National Co-operative Development
Corporation hag decided to make avai-
lable agricultural credit and inputs
and ensure distribution of essential
consumer articles to the tribal popu-
lation; and

(b) if so, the details regarding its
supply to reduce exploitation of the
tribalg by middlemen?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN) (a)
and (b). The National Cooperative
Drvelopment Corporation does not
supply agricultural credit and inputs,
and essential consumer articles {o
tribal population. It, however, pro-
vides assistance to tribal cooperatives
through the State Government to en-
able them to undertake the aforesaid
functions. According to the schemes
of the Corporation, assistance is pro-
vided for  strengthening the share
capital base of the Tribal Develop-
ment Cooperative Corporations |{Fede.
rations, marketing|processing Socie-
ties, and Large-sized Agricultural
Multi-purpose Co-operative Societies
(LAMPS). Tribal cooperatives are
a'so Felped for establishing small and
medium-size units for processing of
ag¢ricultural, horticultural, minor fore-
ezt produce, dairy units, cold storages
ond for rehabilitation, expansion and
moderanisation of the existing pro-
cessing units.

As on 30th June, 1979, there were
more than 2400 LAMPS in the coun-
try. Till the end of the year 1978-79,
NCDC had sanctioned a total financial
assistant of Rs. 11.27 crores to tribal
cooperatives for strengthening the
share capital base, construction of
godowns, purchase of transport vehi-

cles, margin money for undertaking
marketing, supply and distribution
functions and for strengthening the
technical and promotional cells,
among others.

The scheme is intended to improve
the effectiveness of tribal cooperatives
in serving the tribal population bet-
ter.

Master Plan, Delhi

966, SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it js a fact that the
first Master Plan (1961—81) of Delhi
hag not worked the way it was expec-
ted to;

(b) if go, the reasong therefor;

(c) whether Government have
drafted the Second Master Plan
(1981—2001); and

(d) if so, the main outlines of the
Second Master Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) and (b). Master
Plan for Delhi did not intend” to pro-
vide a rigid pattern of growth. The
Master Plan has been successfully
implemented to achieve its broad
objectives for which it was framed.
On account of exceptionally large
growth 1n the City’s population some
changes were necessitated keeping in
view the changing urban needs.

(c) Not yet.

(d) Does not arise.

Procedure for admission of Foreign
Students in Indian Universities

967. SHRI AMAR ROYPRADHAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that Gov-
ernment, have streamlined the ptoce-
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dure of admission of foreign students
in Indian Univereities; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) The details of the procedure of
admission of foreign students in
Indian Universities is given below:

The Ministry of Education and
Social Welfare has requested all the
Universities in India that the appli-
cations of only those self financing
foreign students should be considered
for admission who are in a possession
of student visa. This will, however,
not be applicable to sfudents from
the Commonwealth countries except
Sri Lanka and Bangladesh. The
Ministry of External Affairs have
also requested the Indian Missions
abroad to advise all prospective can-
didates to apply for admi3ffon through
them. The Mission after scrutiny will
forward the applications of only those
candidates who are eligible for admis.
sion to courses of higher studies in
India and have adequate knowledge
of English, to this Ministry which in
turn will send to the various Univer-
sities for consideration of admission.
After the admission has been confirm-
ed by the Universities and Colleges,
the Indian Missions abroad will be
requested to issue student visa to the
candidates concerned, In view of the
procedure outlined above, the Uni-
versities were requested that the
applications of self-financing foreign
students who apply directly or
through their Missions 1n India may
not be entertained by them.

Dairy Projects

968. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is 5 fact that various
steps are being taken for speedy im-
plemenistion of the dairy projects in
the coumfry; amd
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(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). A modest beginnnig for
planned development of dairying was
initiated in the First Five Year Plan.
(1951—56)’. The tempo of development
increased during the subsequent Five
Year Plans and the thrust was pri-
marily on setting up of different
sized dairy plants with a view to pro-
vide ready and remunerative market
to the rurally produced milk and to
supply whole-some processed milk at
reasonable prices to the urban con-
sumers,

In 1970, the Government of India
took special initiative to launch a
massive dairy development project
with the commodity assistance in the
shape of skim milk powder and
butter oil from the World Food Pro-
gramme, This project is commonly
known as Operation Flood I. It was
envisaged that the funds of Rs. 116.40
crores generated through the sale of
Worki Food Programme commodities
to the four metropolitan city dairies
for recombination into milk could be
utilised for further increasing milk
processing facilities of the public
sector dairies at Bombay, Delhi, Cal-
cutta and Madras from 10.00 lakh litres
a day to 27.50 lakh litres a day at the
end of the five year project period in
order to have a commanding share in
the milk market, and also for increas-
ing production and procurement of
milk in the hinterland areas in the
ten States of Andhra Pradesh, Bihar,
Haryana, Gujarat, Maharashtra, Pun-
jab, Rajasthan, Tamil Nadu, Uttar
Pradesh and West Bengal and the
Union Territory of Delhi, stimulate
the production and procurement of
milk to cooperatives as also the pro-
ductivity of cattle through provision
of technical inputs. The project per-
iod originally visualised as five years
was extended and it will not be com-
pleted by 31.3.1981.

The notable achievements under
Operation Flood I Projeet are (1)
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completion of expansion of existing
metropolitan city dairies and cons-
truction of new dairies in Delhi, Cal-
cutta, Bombay and Madras with an
installed capacity of 29 lakh litres of
milk per day from 10 lakhs litres
daily pre-project capacity, (ii) estab-
lishment|expansion of 18 Feeder
Balancing Dairies with a capacity to
process 2965 lakh litres of milk
dairy, (iii) setting up of 2,719 artifi-
cial insemination sub-centres,  (iv)
coverage of 6,578 villages for animal
health, (v) establishment of 12 bull
mother farms which have suppled
579 exotic bulls for breeding purpose,
(vi) establishment of 8 cattle feed
plants and (vii) formation of 9,295
village milk producers’ cooperatives
in the hinter-land of project areas.

The Government of India also
sanctioned three Integrated , Cattle-
cum-Dairy Development Projects, one
cach in the States of Rajasthan,
Madhya Pradesh and Karnataka in
the year 1974 at a total cost of Rs.
117,43 crores. The World Bank will

finance these projects to the extent of
Rs. 59.29 crores.

The project envisages accelerated
production of milk in a defined area
covering certain districts of the
State by providing all necessary tech-
nical inputs for increasing milk pro-
duction and organised marketing of
milk. The projects are based on the
“Anand” pattern which provides for
setting up of Milk Producers’ Societies
at village level to give technical in-
puts including veterinary aid, artifi-
cial insemination services, balanced
cattle feed, fodder seeds etc. At the
District Union level, dairy plants
were to be set up for processing of
milk and manufacture of milk pro-

ducts, like milk powder, butter, ghee,
etc,

Dairy Development Corporations
have been set up in the three States
to coordinate project implementation
and to operate farms for the produc-
tion of pure bred exotic breeding
stocks. Dairy Cooperative Societies
and milk cooperative Unions are the

two key components which are in
various stages of establishment.

With the encouraging results achie-
ved through implementation of Ope-
ration Flood I Programme, the Na-
tional Dairy Development Board pre-
pared a scheme entitled Operation
Flood II based on the concept of Ope-
ration Flood I. The Project was ap-
proved by the Government for imple-
mentation during 1978. The total
outlay of this project was envisaged
to be Rs. 485.50 crores over a period
of seven years beginning 1978. The
major thrust of Operation Flood IL
Project is for dispersal of dairy deve-
lopment activities in a wider scale in
the country on a cooperative basis.
The programme will be 1mplemented
through a 3-tier cooperative struc-
ture-milk producers’ Societies at the
village level, which will be affiliated
to milk Union at the district level and
these Unions in turn will be federated
to an apex federation at the State
level. The programme will tenta-
tively cover about 155 milk shed
districts indentified by the National
Commission on  Agriculture on the
basis of their potential for milk, for
a modern dairying industry, The
project also envisages linking these
milk sheds with 148 cities which will
be the chief consuming centres with
a population of more than one lakh
each. The project is intended to
benefit ten million farm families and
will cover a national milch herd of
about 15 million cross-bred cows and
upgraded buffaloes.

The European Economic Communi-
ty (E.E.C.) has agreed to donate
1,44,000 tonnes of skim milk powder
ang 76,00 tonnes of butter oil/butter
which 1s estimated to generate funds
to the extent of Rs. 206 crores to be
utilised for implementation of this
project. The IDA (World Bank) has
agreed to provide loan assistance to
the extent of US dollars 150 million
equivalent to approximately Bs. 129
crores to flnance the project. Addi-
tionally, the Indian Dairy Corpora-
tion will utilise the repayment of
loans to the States under Operation
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Flood I Programme amounting to
about Rs, 85 crores towards invest-
ment in Operation Flood II.

So far 16 States and three Union
Territories have signed agreements
with the Indian Dairy Corporation
setting out the modalities for imple-
mentation of the project. Actions re-
lating to planning, recruitment of the
staff and other re-implementation
actions are in progress in these
States.

At present 192 dawry plants are
functioning in public|cooperative
sectors in the country, comprising 97
liguid mulk plants, 65 rural dairy
centres|pilot dairies and 30 milk pro-
duct factories. The throughput of
milk in the dairy plants 1n the public
and cooperative sectors at the end of
1977 was 55.28 lakh litres per day
against 28.80 lakh litres per day at
the end of Fourth Plan. By the end
of 1979, the average throughput of
milk of dairy plants increased to 62
lakh litres per day. Besides, it is
estimated that another 6.5 lakh litres
of milk was being handled by the
milk product plants established in the
private sector,

Distribution of Imported Sugar

969. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total quantity of imported
sugar with reference to the agreement
with foreign suppliers during 1979-80
and 1980-81;

(b) how the imported sugar was
distributed and at what price; and

(c) the criteria for the fixation of
the issue price and also of the allot-
ment of quotas to the State Govern-
ments and to the bulk consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
1.80 lakh tomnes of sugar was import.
ed in 1980-81 (July—October, 1980)

NOVEMBEER 24, 1980

Written Answers 212

against the contracted quantity of
2.00 lakh tonnes of the tie-up Agree-
ment concluded mn April 1980, with
the foreign supplier, who exercised
his option to supply 10 per cent less.
No sugar was imported during 1979-
80.

(b) and (c). Each State Govern-
ment was allotted imported sugar to
the extent of 40 per cent of its total
free sale quota (the balance 60 per
cent being 1ndigenous sugar) allocat-
ed for each of the months of Septem-
ber and October, 1980 based on their
actual consumption pattern imme-
diately before 16.8.78 with a marginal
weightage for population, For first
fortnight of November, 1980, 10,000
tonnes of imported sugar was allotted
to some States as part of their overall
quota keeping in view the availabili-
ty of indigenous and imported sugar.
Allocations to bulk consumers regis-
tered with Directorate General of
Technical Development, the imported
sugar was released to the extent of
60 per cent of the entitlement of
these bulk consumers. The following
issue prices were fixed based on esti-
mated actual cost of imported sugar,
handling, storage charges at ports,
transportation cost ete. ete.:

(a) Rs. 55000 per
High seas basis

quintal on

(b) Rs. 560.00 per quintal on Ex-
Jetty basis

(c) Rs, 58000 ner quintal on Ex-
Godown ports basis;

(d) Rs. 60500 per quintal on Ex-
Godown Faridabad.

Ceilings on Urban Land

970. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government proposes
to take steps to lay ceilings on the
urban land property both in termg of
open land and carpet area; and
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(b) if so, what are the guidelines
being considered anq adviseq to the
State Governments?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) The Urban Land
(Ceiling & Regulation) Act, 1976
already imposes a ceiling on the ex-
tent of vacant land held by a person
and prescribes the plinth area limits
for construction of dwelling units in
future.

(b) Does not arise.

Construction of Staff Quarters by
Post and Telegraph Department,
Keonjher Division, Orissa

971. SHRI HARIHAR SOREN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a plot
of land has been purchased eight
years back by the Post and Telegraph
Department, Keonjher Division,
Orissa for the construction of staff
quarters;

(b) if so, the number of quarters
which have been completed so far;
and

(¢) when the construction is expec-
ted to be completed?

THE MINISTER OF STATE IN THE
MINISTRY Oi' COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes
Sir, the land measuring 0,44 Hectares
(1.10 acres) was purchased on 16.4.74.

(b) No staff quarter has been com-
bleted so far, 32 quarters have been
planned on this land for ‘Telecom
Wing for which Preliminary estimate
is under preparation. For Postal
Wing the Master Plan for construc-
tion of Post office and Staff quarters
is under examination.

(c) Construction not yet started,

Committee to Review Functioning of
F.CI.

972. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government ijs con-
sidering a proposal to appoint a Com-
mittee to review the functioning of
Food Corporation of India; ang

(b) if so, what are the details
therecf?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Parliamentary Commit-
tee on public undertakings has
alreacly started reviewing perform-
ance of the FCI. The Government do
not, therefore, consider it necessary
to appoint another Committee for
this purpose as it will only duplicate
the work of the Committee on Public
Undertakings,

World Cup Hockey Championship

973. SHRI M. RAM GOPAL RED-
DY: Will the Minister of EDUCATION
AND SOCIAL WELFARE: be pleased
to state:

(a) whether Government  have
agreed to hold the Fifth Worlg Cup
Hockey Chammwionship in Bombay
during 1981; and

(r) it so, the total expenditure in-
voived?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) The Government
has cleared a proposal of the Indian
Hockey Federation to hold the Fifth
World Cup Hockey Championship at
Bombay from 29-12-81 to 12-1-82.

(b) The Bombay Hockey Associa-
tion which is organising the cham-
pionship on behalf of the Indian Hoc-
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key Federation, have intimated that
the total anticipated expenditure to be
incurred by the organisers on the
organisation of this Championship
will be Rs. 43,71,510.00 besides pay-
ment, of 3000 Swiss Francs and 20
per cent of the amount of TV rights,
if any, to the international Hockey
Federation 1n foreign currency.

Financia] and other Assistance to
Mithila University

974. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to refer to the reply given to the Un-
starred Question No. 7508 on 11th
August, 1980 regarding financial and
other assistance to Mithila University
and state:

(a) what is the ful] list of the col-
leges of backwarg and rural areas
under Mithila University under sec-
tion 2(f) o the University Grants
Commission; and

(b) whether Kalidas-Vidyapati Col-
lege, Uchahaitha, Kalidas College,
Chandouna, M.S. College, Jaynagar,
are to be included in this list?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) A statement
showing the names of 43 colleges
affiliated to the L. N. Mithila Univer-
sity which are included in the list
under section 2 (f) of the UGC Act,
1s laid on the table of the House
[Placed in Library. See No. LT-1418/
80]. All these colleges are locat>¢ in
districts|areas identified as economi-
cally and|or industrially backward by
the Planning Commission in 1976.

(b) A proposal to include Kalidas
College, Chandouna, in this list is
under Commission’'s consideration.
No such proposal has been received
by the Commission in respect of the
Kalidas-Vidyepati College, Uchahai-
tha and M. 8. College, Jaynagar.

NOVEMBER 24, 1980

Written Answers I6

Wagt ¥ AW qler  wifew
wl gErar et fawig

975 st wmw wWww: wT
AT WA UE FAT BT FAT H (9 ¢

(%) 341 FHR A AYIT ¥ T
TS QT wTT #7 T & fwfy
N AT T §

(&) afz g, @1 7% T7o@ &
fratr gz faqwr =39 g AR feae
U T, WK

() afx adr, @ JaF AT FOT
37

dwre AW Mg A U A@E (W)
wfme JuE) @ (F) & (7).
fawir J SR q&a STHER FT SHIRT
F qafawior w1 s@m@ fFarg | qufy
oY 3T FIEH F1 GfreE =Y G
AT A T F | ITURT T B
qaadta AT wafa (1980-85)
F dw fawtor feg o Fromer

TAEGT § 12U G &AT

97€. i WH.® TgEA ;W
AW WA I qJOX Y FU4T FG fF

(%) ¥ T X G Gty
QIoFT & P09 TAETH § 7 THET
gy & g™ B g

(@) afz g, @ swge o &
foa fom Sl & e 90 wwaR
o w7 fawe § Wk 7 SR
Tl #19 #q g% qu & fqar
AR ; W

?(w)aﬁwﬁ,ﬁzﬂ%mm
g



ary  Written Answers AGRAHAYANA 38, 1802 (SAKA) Written Answers  218.

Ware Rarwd ¥ oo st (o
wifrs IUW) (%) & (7) 7%
Bt 99 aify (1980-85) # wafy
* fau T Tw AT qET A
T § 9K 39 §AT AT wEer &
ag I "faw s Rar st @ e o
Qs F@E AT & owfaw €W
fag 9 & qwemq Tw afeal & fag
wey  fmaifer fear smoar 1+ qafe
AT & wRT  faeETAs S &
TR YT el A daer fauma}
W TFYT @A AT | 0
IFEIY q9 G T § S q HAYAT
gat @d A X Ty g E

Persons Employed under Food for
Work Programme and daily Payment
of Foodgrains

977. SHRI JITENDRA PRASAD:
Will the Minister of RURAL RECON-
STRUCTON be pleased to state:

(a) the number of persons through-
out the country out of tota]l rurael po-
pulation who got employment under
the food for work programme during
1979 and 1980 (till October, 1980)
Statewise; and

(b) the daily quantity of food-
grains given to the workers in lieu
of wages and total quantity alongwith
cost distributed as such during 1979
and 1980 State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI BALESHWAR RAM):
(a) According to information receiv-
ed upto-date employment generated
under the Food for Work Programme
(now National Rural Employment
Programme) during the year 1978-79
was around 36 crores mandays and
during 1979-80 around 50 crores man-
days (complete information from all
the States/Union Territories is yet to
be received). A copy of the state-

ment (No. I) is laid on the table of
the House. [Placed in Library, See
No. LT-1419/80].

(b) Under the Ifood for Work Pro-
gramme, the State Governments/
Union Territories were permitted to
pay the wages of the workers
engaged on works under the pro-
gramme either partly or whclly in
foodgrains. While some of the States/
Union Territories paid only part of
the wages in foodgrains, some other
paid the entire wages in foodgraius-
Also the rates of wages all over the
country are not uniform, Now.
under the NREP, the payment of
wages in foodgrains has been restrict-
ed to 3 kgs. (2 kgs. in foodgrains
and price equivalent of 1 kg. in cash).
During the year 1979-8), the total
quantity of foodgrains allocated un-
der FWP was about 30 lakh Metric
Tonnes costing nearly Rs. 420 crore.
This includes alocations under the
special F.F.W. programme for the
drought affected areas also. Alloca-
tion of foodgrains during the current
financial year is about 21 lakh Metric
Tonnes costing aearly Rs. 294 crores.

Statements (No. I and II) giving
State-wise allocations for 1979-80 and
1980-81 are placed on the table of
the House. [Placed in Library. See No.
LT-—1419/80].
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Fall in Population of Cows and
Buffaloes

981. SHR] MANPHOOL SINGH
CHAUDHRY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it ig a fact that the
number of cows and buffaloes beth
in the rural and urban areas of the
country had significantly decreased;

(b) the number of adult cows and
adult buffaloes in the country, State-
wise and the percentage of decrease
in their numbey during the last three
years; and

(¢) the reasong for dwindling popu-
lation of these animals and stepg sug-
gesteg to check it?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (&)
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No, Sir. The census figures of 1972 in
respect of these snimals compared to
census figures of 1966 indicates an in-
crease in the population both in the
rural and urban ureas.

(b) and (c). The numbers of adult
cow and adult buffaloes (females) in
the country and in the Stats along with
the percentage of increase and decrease
on the basis of 1966 and 1972 census
have been indicateq in the Statement
Jaid on the table of the House. [Placed
in Library. See No. LT-1420/80].

It is not possible to indicate tihe
increase or decrease in their number
during the last thrce years as the
figures for 1977 census are still under
compilation and have not been fully
released.
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Review of Social Welfare Schemes

983. SHRI JAGPAL SINGH: WwWill
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state;

(a) whether GGovernment have
reviewed the working of the various
social welfare schemes and the utill-
sation of the allocation both in the
Central and :State sectors;

(b) Iif so, the result thereof; and

(¢) the steps taken/proposed to be
taken by Government thereon?

THE MNISTER OF EDUCATION
AND SOCIAL WELFARE (SHR1 S.
B. CHAVAN): (a) to (c). Social
Welfare programmes of the Centre
and the States are reviewed and the
physical ang financial achievements
taken into consideration while deler-
mining allocations for different sche-
mes in the annual plans and the five

year plan.

Rural Housing in Stateg

984. SHRI SATISH AGARWAL:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether the Central Govern-
ment give assistance to the State
Governments for construction of
rural houses;

(b) if so, whether the Government
of Rajasthan have urged the Plann-
ing Commission for financial assis-
tance for thig project;



223 Written Answers AGRAHAYANA 3, 1902 (SAKA) Written Answers 224

(c) if so, the number of houses
that the State Governments propose
to build during 1980-81 and the Cent-
ral assistance gought and the decision
of the Planning Commission taken in
this regard; and

(d) the allocation sought angq those
sanctioned by the Centre for Rajas-
than and Madhya Pradesh respective-
ly?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.
Housing is a State subject. Central
financial assistanze is given 1n the
shape of ‘block loans’ and ‘block
grants’ without their being tied to any
particular scheme or head of deve-
lopment. The role of Central Gov-
ernment is mainly promotional and is
limited to issuing of policy guidelines
in respect of housing.

(b) to (d). Do not arise.
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Permanent Machinery for Fixing wup
Procurement Price of Wheat and
Paddy

986. SHR1 VILAS MUTTEMWAR :
Wil] the Minister of AGRICULTURE
be pleased to state whether Govern-
ment propose to set up some perma-
nent machinery for fixing up reason-
able procurement prices of wheat and
paddy in the various States of the
country keeping in view the contro-
versy which is raised on the recom-
mendations of the Agricultural Prices
Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN) The
Agricultural Prices Commission is a
permanent body set up to advise the
Government on the price policy for
different agricultural commodities in-
cluding wheat and paddy. Under its
terms of reference, the Commission
is enjoined to make its recommenda-
tions on the price pulicy for different
agricultural commodities with a view
to evolving a balanced and integrated
brice structure in the perspective of
the over all needs of the economy and
with due regard to the interests of the
producer and the consumer. Before
finalishing its recommendations, the
Commission holds  discussions with
representatives of Central and State
Governments, producers of agricul-
tural commodities concerned, public
sector agencies and other interests.

2421LS—8.

The recommendations of the Agri-
cultural Prices Commission in respect
of wheat, paddy, etc., are discussed
with the States before g final decision
is taken by the Government on the
leve] of support|procuremcent prices.
In view of the requirement to evolve
a balanced and integrated price stru-
cture the Government do not consider
it desirable, or feasible, to fix pro-
curement prices for wheat and peddy
separately for each State.

Buffer Stock ang Off take of
Foodgrains

987. SHR1 JYOTIRMOyY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the Centra] buffer stock of
foodgrains as at the end of December,
1977, December, 1978, December, 1979,
September, 1980; and

(b) the total off take of foodgrains
through the public distribution sys-
tem year-wise from 1977-78, 1978-79,
1979-80 and 1980-81 (upto October,
1980)? i

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The total Central stocks of foodgrains
with public agencies as at the end of
December, 1977, 19778, 1979 and Sep-
tember, 1980 was as under:—

(in ‘oo0 Tonnes

End. December, 1977 . A 13913
End.  Do. 1978 . . 13928
End. Do. 1979 . . 14537
End. Septemberl, 1980 . . 8356

(b) The total offtake of foodgrains
through public distribution system
(including issues under ‘Food For
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Work Programme’) during this period
was as under: -

(In ‘oo0 tonnes)

Year Financial) Quantity
1977-78 . . . . . 12016
1978-79 . i . i g 9972
1979-80 . . . . . 13030
1980-81#% (upto September) . 7384

*_Fig res for October, 1980 not availa-
able.

News Item captioned ‘Superman of the
Saper Bazar

988. SHRI MOOL CHAND DAGA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-item
appearing 1n the “Indian Express’
dated the 18th August, 1980 under the
eaption “Supermsan of Super
Bazar”;

(b) if so, the basis on which flats
were allotted in Munirka by the
D.D.A.; and

(c) the action taken so far in this
irregularity?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The flals in Munika Residential
Scheme were allotted bz the D.D.A.
to the registered persons as well as to
the evictees of Arjun Nagur.

(c) Does not arise.
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Bungling in Co-Operative
Building Societies, Delhi

989. SHR] BHIKU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

House

(a) whether it is 5 fact that a
large number of people had sent
representations to the Registrar of Co-
operative Housing Societies, Delhi in
regard to arbitrary mnterpolation, ad-
dition, deletion and change of priority
or exclusion from membership by the
office bearers of th, cooperatiyve house-
building societies;

(b) whether it is also a fact that
he had received complaints in regard
{0 the manipulation with the coopera-
tive hous-building societies that mem-
bership are changed, new members
are inducted and old members are
thrown out on ordinary excuses;

(c) what help had been given by
the Registrar of the cooperative socie-
ties, Delhi to check the office bearers
from cheating the members; and

(d) what help is proposed to be
made available to the expelled mem-
bers of the cooperative house-building
societies jn Delh1?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Yes, Sir. The
Registrar of Cooperative Societies has
intimated that comnplaints of this
nature are received by him from time
to time.

(c) and (d). Such complaints are
inquired into and action taken under
the provisions of the Declhi Coopera-
tive Societies Act, 1872 and Delhi Co-
operative Societies Rules 1973, and
Bye-laws of the particular society.

A member of a Cooperative Soclety
can be expelled by a resolution of the
General Body after seeking approval
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of the Registrar, under rule 36 (i) of
the Delhi Cooperative Societies Rules,
1973. A member so expelled has a
right of appeal to the Lt. Governor,
Delhi under Section 76(e) of the
Delhi Cooperative Societies Act, 1972.
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Post offices with Telegraphic Lines in
Cooch-Behar

992. SHR] PIUS TIRKEY. Will the

Ministe, of COMMUNICATIONS be
Pleased to state:

(a) the number of post offices with
telegraphic lines in District of Cooch-
Behar of West Bengal;

(b) whether there is any proposal

to open more post offices in Tufanganj
Sub:divisign of Cooch-Behar gi;zﬁact'

(¢) if so, what is their number;

(d) whether any applications for
opening new post offices in Tufanganj
Sub-division of Cooch.Behar are pend-
ing with the authorities concerned; and

(e) if so, by what time it will be
opened?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) 37 Post Offices are provided with
telegraphic facility in the District of
Cooch-Behar.

(b) Yes, Sir.

(c) 7 proposals for post offices are
under examination.

(d) 7 proposals zre pending.

(e) The justified post offices will
be opened during the next financial
year.

Capitation Fee

993. SHR] K. T. KOSALRAM: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state.

(a) the names of State Govern-
ments that have approved the charg-
ing of capitation feeg for admission
into Medical ang Engineering Col-
leges run by private people;

(b) whether such capitation fees
vary between a local candidate and a
fareign candidate; and

(¢) whether such institutions gre
also being given financial assistance
by the Centre and State Govern-

ments?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) The Government
of Karnataka hag approved charging
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of capitation fee in private medical
and engineering colleges, while the
Government of Andhra Pradesh has
permitted the same in some of the
newly established private engineering
colleges.

(b) Yes, Sir.

(c) The Central and State Gov-
ernments do not give grant to such
private engineering colleges. The State
Government of Karnataka has per-
mitted use of its hospitals for training
of the medical students belonging to
the above private medical colleges.

Demand for Price of Land at Suratgarh
Farm, Rajasthan

994. SHRT SATISH AGARWAIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Governmen+ of
Rajasthan have demanded an ad-hoc
payment of Rs. 50 croreg towardg the
land price of the Central Mechani-

cal farm at Suratgarh from the Cen-
tre;

(b) whether the State Govern.
ment have asked the Cenire 1o pay re-
venue surcharge and other dues which
have accumulated on this farm land
to the State Government;

(c) if so, what decision has been
taken by the Central Government in
this regard; and

(d) what steps have been taken to

‘augment ang diversify production of
this farm?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Yes, Sir.
(c) No decision has been taken.

(d) With a view to lay greater
emphasis on production of seeds, per-
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centage of non-seed crops is progres-
sively being reduced. Besides, the
farms are also being utilised for pro-
duction of foundation seeds. Oilseeds
and pulses now occupy larger areu
keeping the national priorities in
view The schemes are also being
chalked out for production of fodder
seeds, forage seeds and horticulture
seeds. Improveq agronomic practices
have also been introduced like appli-
cation of fertiliser through aerial
sprays, strict monitoring over the
fortnight-wise programmes for diffe-
rent operations, use of seed drills etc.

Criteria for determining higher per-
centage of Levy Free Sugar Quota to
Expansion Projects

995. SHR] CHANDRABHAN
ATHARE PATIL: Will the Ministe:s
of AGRICULTURE
be pleased to state:

(a) what were the criteria for de-
termining the higher percentage of
levy free sugar quotas aamussible to
expansion projects localed in Higher,
Medium and Lower Recovery Areas
(HRA, MRA and LRA) for the first,
second, third, fourth and fifth year of
the completion of their projects;

(b) what would be the quantum of
excise duty relief in case of new
sugar factories and the expansion
projects located in the Higher Reco-
very Areas; and

(c) how the sugar factories of Vi-
darbha and Marathavada areag of
Maharashtra falling under Medium
recovery and Lower recovery will
benefit from these facilities?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The criterig and percentage for higher
percentage of levy free sugar quotas
admissible to expansion projects in
High, Medium and Low Recovery
Areas are given in Statement.

(b) The new sugar factories and
expansion projects would be entitled
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for excise duty relief on the extra
levy free quota of sugar, which is in
excess of 35 per cent levy free quota
i.e. payment of excise duty at levy
rates on the extra levy free sale
quota of sugar.

[ 3

(¢) The sugar factories of Vidar-
bha and Marathwada areas of Maha-
rashtra fall under High Recovery
Area and not under Medium and Low
Recovery Area They would be entitled
for the benefits of the revised incen-
tive scheme for sugar indusfry an-
nounced by the Government on 4th
October, 1980.

Statement

CRITERIA FOR HIGHER PERCENT.
AGE OF LEVY FREE SUGAR QUO-
TAS ADMISSIBLE TO—EXPAN-
SION PROJECTS AS REFERRED TO
IN REPLY TO PART (a) OF LOK
SABHA UNSTARRED QUESTION
NO. 995 FOR ANSWER ON THE
24TH NOVEMBER, 1980.

1. For the purpose of incentive the
total] cost of expansion will include
investments in all items reckoned by
the Ministry of Industry (Depart-
ment of Industrial Development) for
licensing purposes.

2. All licenseq expansions complet-
Ing expansions on or after October 1,
1980.

3. Expansion projects already li-
censed which commence production
within a maximum period of 39
months from the month succeeding
the month M  which the revised
scheme is announced would also be
eligible to the benefits of the scheme.

4. Licensed expansion projects to
be licensed in the Sixth Plan starting
production within a period of 39
months from the date of their licence
or letter of intent whichever is earlier

will also be entitled to grant of in-
centives,

5. All the units covered under the
earlier scheme which have completed
the expansion during the period bet-
ween November 1, 1975 and 30th Sep-
tember 1980 are eligible under this
scheme. These cases will be fitted
suitably under the new scheme,

6. The incentives are applicable to
expansion projects costing above Rs. 1
crore subject to the approval of the
expansion by the committee constitut-
ed 1 the Department of Food and
obtaining by the factory concerned of
the prior approval of Directorate of
Sugar to the items of plant and ma-
chinery to be installed for the pur-
pose of expansion. -

Expansion Projects:—The higher
percentage of leyy free sugar quota
admissible to expansion projects will
be as follows:—

Year HRA MRA LRA
18t year 40 6o 90
2nd year 40 60 Q0
3rd yeai 1o 50 75
4th yea 40 50 70
sth year 40 50 60
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News Item captioned ‘Pelitics Plagues
Kanpar LLT.

997. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that poli-
tics and the policy of appeasement 1s
being followed by top brass of IIT,
Kanpur and has started telling on
the institute;

(b) whether the attention of the
Government has been drawn to the
article published in Indian Express
dated 4th September, 1980 under the
heading ‘Politics plagues Kanpur IIT’;
and

(c) the reaction of Government
thereto?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): (a)The Government does
not feel that politics and policy of ap-
peasement is being followed by the au-
thorities of the IIT, Kanpur.

(b) Yes Sir

(c) The news item alleged that un-
certain conditions are prevailing at
the Institute in the absence of a re-
gular. Director and Chairman, Board-
of Governors. A regular Chairman has
since been appointed and steps are
being taken to appoint a regular
Director.

Centra] Team to assess Losg due (O
Floods in Karnataka e

898. SHRI JANARDHANA
POOJARY Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of
Karnataka have approached the Centre
to send a Central team to make an
assessment of losg on account of floods
in the State; and

(b) if so, ‘the decision of Govern-
ment thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
On 29tp October, 18980 the Government
of Karnataka submitted a memoran-
dum on flood havoc in Karnataka and
requesied for a visit of the Central
Team. Accordingly, a Central team vi-
sited the flood affected areas between
the 12th and 14th November, 1980.
The report of the Central Team will ke
finalised as soon as a revised memo-
randum is received rom the State
Government. On receipt of Central
Team’s report it will be considered by
the High Level Committee on Relief
and further action will be taken to
sanction Central assistance to the Gov-
ernment of Karnataka.

Integrated Child Welfare Projects in
Tribal and Scheduled Areas

999. SHRI BHEEKHABHAI: will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government have re-
ceived any representation for giving
priority for starting Integrated Child
Welfare Projects in tribal and sche-
duled areas;

(b) if so, whether Government
have made or conducted studies to
start child welfare nutrition pro-
grammeg in far off remote tribal
areas;

(¢) whether it is a fact that Gov-
ernment have failed in such tribal
areas where foreign missionaries have
made appreciable and commendable
work; and

(d) i¢ so, what steps Government
propose to taite in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) Yes, Sir.

(b) In the selection of areas for in-
troduction of Integrated Child Deve-
lopment Servites, priority is given to
areas  predominantly = inhabited by

Schednled Tribes, Scheduled Castes and
backward and drought prone areas and
urban slums,

(c) No Sir.

(d) Does not arise.

Misuse of A Plot of Land Pertaining
to the Government Servants Coopera-
tive House Building Society, New
Delhi

1000. SHRI A. U. AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 1663 on
23rd June, 1980 regarding Plot of land
in Shanti Niketan, New Delhi and
state:

(a) whether no substantial action
to dress the plot was taken on the
land reserved for school building,
being used as a place of public con-
venience and putting up plantation
on its periphery during the last rainy
season;

(b) it so, the reasons therefor;

(c) whether some pf the private
educational societies have been re-
questing for the allotment of this
plot but their requests had not been
acceded to;

(d) if so, the parties which appro-
ached the DDA and why their requests
were turned down;

(e) whether it is proposed to put a
Municipal Primary school at this site;
and

(f) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The polt in question is
reserved for a municipal primary
school. The Municipal Corporation of
Delhi has reported that it had plant-
ed shrubs and trees at the periphery of
the plot on the non-rocky soil and
the rocky soil was dressed up.

(b) Does not arise.
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(c) and (d). Yes Sir, One private
educational society (Sadhu Vaswani
Mission) requested for the allotment
of the plot but this could not be agree-
ed to as the Municipal Crporation is
itself going to establish a school there.
The Holy Child Auxilium had also
made a request to the D.D.A. for the
allotment of school site and it was
allotted a school site in Vasant Vihar.

(e) and (f). Yes, Sir. The School to
be sef up in the plot will cater to the
needs of Shanti Niketan Moti Bagh,
Anand Niketan etc. as the plot is situ-
ated very near the junction of these
colonies.
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Central asgistance to Maharashtrg Gov-
ernment for constructing stone—Bunds

1000-B. PROF. MADHU DANDA-
VATE: Will the Minister of IRRIGA-
TION be pleased to state:

(a) has the Government of Maha-
rashtra asked for financial assitance
from the Centre to build stone-bounds
near the fishing centres of Devbagh
and Ubhadanda in the Ratanagiri
district of Maharashtra which are
threatend by waves of the storm
sea; and

(b) if so, whether the financial
assistance has been given Dby the
Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The
Central Government has not so far
been approached for any financial as-
sistance to execute anti-sea erosion
works for protecting the fishing cen-
tres in Ratnagiri district of Maharash-
tra.

Erosion of Kamnara Coastland

1000-C. SHRI S.B. SIDNAL: Will the
Minister of IRRIGATION be pleased
to state:

(a) whether it is a fact that more
than 300 K.M. of Kanara coastland
is in trouble because of erosion; and

(b) if so, the steps proposed to
check the same?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). A high
level committee constituted by the
Government of Karmataka in Decem-
ber, 1977, to examine in detail the
question of sea erusion, its relirted pro-
blems and the measures necessary for
protection of the coastline has identi-
fied about 20 wvulnerable reaches re-
quiring immediate attention in a total
coastline of about 300 km. of the
State. The State Govermment is con-
ducting systematic investigations of
the sea-erosion problem, and the mat-
ter has also been considered by the
Beach Erosion Board recently. Each
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site of erosion is proposed to be exa-
mined separately and the designs of
the protective works are to be finalis-
ed in consultation with the Ceatral
Water and Power Research Station,
Pune, before the works are taken up
tor execution. A provision of Rs. 1.8
crores has been made for such works
by the State Government in the Sixth
Five-Year Plan proposals under flood
control sector. fi

Gauge Readers Pay Scale

1000.-D. SHRJ R. P. DAS: Will the
Minister of IRRIGATION be pleased
to state:

(a) whether the Gauge Readers of
Farakka Barrage Project are now
enjoying the pay scale of Rs, 210/-
to Rs. 270-/; and

(b) if so, why the Gauge Readers
of Ganga Basin Water Resources Or-
ganisation. (now merged with Central
Water Commission) have not been
provided with the said scale so far?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The scale
of Gauge Reader (Grade II) in the
Farakka Barrage Project is 210-4—
226—EB—4-250-EB-5-290.

(b) The eaucational qualification
prescribed for Gauge Reader in Ganga
Basin Water Resources Organisation
is VIII Standard asagainst Metric in
Farakka Barrage Project and the cad-
res of the two organisations are sepa-
rate. Therefore the same scale of pay
cannot gappropriately be extended to
the Gauge Readers of both Organisa-
tions,

Silting in Tunga-Bhadra Reservoir
Causing Anxiety

1000-E SHRI T, R. SHAMANNA:
Will the Ministey of IRRIGATION be
Dleasea to state:

(a) are the Central Government
aware of the report of the experts
that the gilting in the Tunga-Bhadra

reservoir is on alarming scale caus-
ing anxiety; and

(b) what stepg will the Government
take to check or remove the silting?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The Tun-
gabhadra Reservoir has been survey-
ed in 1972 and in 1978, The gross
capacity of the reservoir was 121.152
TMC in 1972 and 117.765 TMC in 1978
against the original gross capacity of
132,550 TMC in 1953, Thus, the
annual average rate of silting was
0.6 TMC between 1953 and 1972, and
0.56 TMC between 1972 and 1978. The
assumed annual average rate of silting
for the long-term operation uvf the
reservoir is 0.43 TMC.

(b) Soil conservation measures, in-
cluaing contour bunding and affore-
station in the catchment area of the
reservoir are in hand since 1962-62
under a centrally sponsored scheme.
The Tungabhadra Board hag also ini-
tiated action for afforestation in the
forshore of the reservoir above the
full reservoir level for reducing sedi-
ment inflow intg the reservoir.
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Indo-USSR Collaboration in the field
of Modern Technology

1000-G. DR. VASANT KUMAR
PANDIT. Wil] the Minister of IRRI-
GATION be pleased to state:

(a) whether the Soviet Union has
agreed to impart modern technology
and know-how on construction of
dams and excavation of canals by
directoria] blasting;

(b) whether the plans, designs and
construction details of such dams
and canalg are ready with USSR
Government awaiting India’s prepa-
redness;

(c) whether Government has id-
entified any site for the congtruction
of this experimental dam and canal
project by new technique;

(d) whether 3 such designs are
already with the USSR Government;
and

(e) what progress has been achiev-
ed in regard to the above projects
between the two countries?

THE MINISTER OF STATE IN THE

MINISTRY OF IRRIGATION (SHRI
Z. R, ANSARI); (a) Yes, Sir.
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(b) The Government of India has
not requested the Soviet Side for pre-
paring any plans, designs and cons-
truction details of any dams and
canals by this technique since the
suiitability of this technique for adop-
tion in Indian conditions and especi-
ally in populateg areas has still not
been conclusively established. The
question of such plans, designg etc.
being ready with the USSR Gov-
ernment does not, therefore arise.

(¢) No, Sir.

(d) As stated in reply to part (b)
above, no design are ready with the
USSR ‘Government,

(e) Although preliminary exerciaes
were made to locate suitable siteg for
the construction of an experimental
dam and excavation of .canal by this
technique, no site has, however, been
finally selected as yet. TFurther dis-
cyssiong in the matter with the Soviet
side are likely to take place during
the next meeting of the Indo<Soviet
Joint Commission.
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Minor Irrigation in States

1000-I. SHRI DAUIT SINHJ1 JAD-
EJA. Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether it is a fact that the
Agriculture Refinance and Develop-
ment Corporation (ARDC) have re-
cently studied the minor irrigation
scheme on the basis of guidelines by
the World Bank hag found that
majority of the pump sets used for
minor irrigation in various Stateg are
of poor quality;

(b) if so, the details of the studies
made and percentage of pump sets
(electrie or diesel) found defective in
each State;

(¢) the reasons thetefor: and

(d) the steps taken by the Govern-
ment to provide good quality pump
sets under the scheme to make more
effective minor irrigation project n
the country.

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (¢). Yes Sir.
The Agricultural Refinance and Deve-
lopment Corporation (ARDC) have
conducted studies in respect of system
efficiency of the existing pumps in,
certain selected States of Andhra Pra-
desh, Bihar, West Bengal, Orissa and
U.P. Bedides ARDC State Govern-
ment Organisations have also carried
out studies on the guidelines providea
by the World Bank. The details of
studies are indicated vide statement.

The main reasonsg for the low gffi-
ciency which resulted in poor perfor-
mance of the pumps could ‘be attribut-
ed to the following:—

(i) Improper selection and mat-
ching of the motions and
Pumpse

{ii) Pumpsets installationg were
not according to technical re-
quirements,

(iii) Low volfage and fluctuations
in the veltage due to absence of
adequate voltaage regulators
at the feeders and consump-
tion points.

(iv) Inadequate repairs and
maintenance of pumpsets.

(d) The following measures have
been taken py the Ministry of Irriga-
tion ARDC and Indian Standard In-
stitution.

(1) ARDC hag prepared the
guidelines for selection of
Agricultural pumpsets and
these are being circulated to
various State Governments
and fleld staff

(ii) Indian Standard Institution
(ISI) has prepared 5 code
of proctice with regard to
selection, installation, opera-
tion and maintenance of
pumpsets,
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(i) In order to avoid low voltage
supplies, the State Electricity
boards have been asked to en-
sure adequate strengthening
of transmission and distribu-
tion system alongwith the
sub-stations.

(iv) The State level Technical
Committees have peen set up
for the proper selection of
pumpsets, pricing and their
quality control.

These committees have been
set up in all States except
Karala, Jammu and Kashmir,
Meghalaya, Maharashtra,
Sikkim and Tripura.

Statement

Details of the studies made by the
Agricultural Refinance and Develop-
ment Corporation.

Andhra Pradesh:

The study covereq 460 samples in
the districts of Shrikakulam East
Gadavari, = Hyderabad ~ Warangal,
Anantapur, Chitoor, Cudaapah and
Kurnool. It was observed that ave-
rage pump efficiency was as low as
50 per cent for both diesel and elec-
tric pumpsets instead of an optimum
70-75 per cent. The other important
findings are given below:—

S1.No. Item % of case,
; Pumps not properly selected g6
2 Proper prime movers not

slected . : . .22
3 Pumps not properly installed 68
4 Pumps not properly operated 36

5 Pumps not properly main-
tained . : . 23

4 Higher HP prime mover :
used:
(a) Diesel engine (more
than 259% ofreqd HP) 28

(b) Electric meter (more
than 50% ofreqd HP.) o-35

7 Pumps installed at higher
section lifts (resulting in
cavitation) . . 49
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8 Foot value losses exceed
0.4 m . . . . 23

9 Suction side losses nore than
7:5% of static suction lift. 93

10 Average overall efficiency(%)
(a) Elc. meter driven pump-

sets . 41
(b) Diesel engme drwen
pumpsets . 10

11 Average efficiency of the
pumps(%):

(a) Elc. dtiven pumps . 52

(b) Diesel engines driven
pumps. . . . 50

- e

Bihar, West Bengal and Orissa

The study was conaucted in six
districts of the above three states. In
all, a total number of 90 samples were
selected. The assessment of efficiency
of pumpsets shows that their level of
performance varies widely between
different states, between districts 1n
the same state and between different
blocks within the same district. It
was found that 40 out of 65 clectric
pumpsets had an overall efficiency of
over 30 per cent while the rest wcre
below 30 per cent and were working
very unsatisfactorily.

The studies revealed that the pumps
were selected without taking into
consideration site conditions, Hyaro-
geological studies to estimate variatio
of watey table and to estlmate opti-
mum operating head were not carried
out. Leaning agencies do not have
adequate technical staff for aavising
the farmers on selection of a pump-
sets. Selection of proper suction and
delivery pipes wag deficient, The study
furthe, indicated that after sgles ser-
vice was extremely poor poth in quali-
ty and frequency. There were inst-
ances where ill-motivatea mechanics
introduced raw techniques for starting
and stopping engines which resulted
in reduced thermal efficiency snd more
wear and tear of the parts.
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Uttar Pradesh;

The results in TUttar Pradesh are
similar to those in the other States.
During field studies it was observed
that ny standard for installation of
pumpsets was observed. The voltage
fluctuation was very high and there
were frequent trips and long break-
downs. Burning of motor was very
common. As regards maintenance/
repairs the situation at present is not
satisfactory and the farmers have to
go to district headquartery even for
petfy repairs.

State Government Studies:

In addition to the consultants which
ARDC engaged for carrying out the
studies on efficiency of pumpsets in
different States, the Corporation had
requested the SGOs to carry out a
sample basis (30 samples per state)
studies to evaluate pumpset efficiencies
as per guidelines provided by World
Bank. The results of these studies are
tabulated below:

Efficiency of Electric Pumpsels

cfficiency less than

Si\o. State No. of | | Overall
samples, ' 4%  50% 6%
[.' 2 F S g e o B e G Pavm e e o — — f—
% . of units with above efficiency
—

1. Andbra Pradesh
2. Gjarat . . o . . .

3. Haivana

4. M.P.
5. Maharashtia . . ; .
6. Orissa

7. Rajasthan

8, U- PO . * L] . . .

12 58 25 17
10 100 S .
20 50 20 30
9 33 33 33
13 69 15 15
11 91 9 e
7 57 14 28
21 8o 14 5

2. Efficiency of Diesel Pumpseis

S.No. State

No. of  Overall efficiency less than
Samples 10% 15% 20%
By G e Prossmen Yo,

% of units with above efficiency

Andhra Pradesh

~
.

2. Gujarat . . ; : . g

S c—

12 100 .o X

10 40 30 30

The studies indicate that at present
majority of electric pumpsets have an
overall efficiency less than 40 per cent

and of diesel pumpsets lesg than 10
per cent,
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Upper Krishna Project

1000-K. SHR] K. B. CHAUDHARI:
Will the Minister of IRRIGATION be
pleased tp state:

(a) when the Stage-I of Upper
Krishna Project will be completed

and water would be made available,

for the farmers in India and Sindgi
talukas of Bijapur district;

(b) whether Central Government
hag approved the execution of Stage-
I if the approval has not been given
yet, the reasons therefor;

(c) what are the financial arrange-
ments made for the project with de-
tails of the expenditure shared by
the Central Government and the Gov-
ernment of Karnataka; and

(d) whether Government have any
proposal for lift irrigation in Bija-
pur Taluka?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHEM

Z. R ANBARI): (a) Upper Krishna
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Project Stage-I is programmed to he
completed by the end of the Seventh

Plan

(b) The Project Report of Upper
Krishna Project Stage-II has not so
far beep received in the Central Water
Commission from the Government of
Karnataka.

(c) Irrigation is a State subject and
funds for execution of irrigation pro-
jects are provided by the State Gov-
ernments in their developmental plans,
Central assistance to States is miven
in the form of block loans and grants
which is not related to any individual
sector of development or project. As
such, the project is being financed
under the State Plan. However, the
project is being assisted by the World
Bank. The total expenditure incurred
on the project upto the ena of March.
1980 is Rs, 100.8 crores.

(d) Upper Krishna Project Stage-l
does not envisage lift irrigation in
Bijapur Taluka. The Government of
Karnataka has also not sent any other
scheme benefiting Bijapur Taluka.

Koel Irrigation Project

1000-L. SHRI RAM SWARUP RAM:
Will the Minister of IRRIGATION be
pleased to state: )

(a) whether Koel Irrigation Pro-
ject in Gaya district in Bihapy under
execution was covering Chandauti
and Belaganj Tehsil areas initially for
the purposes of irrigation;

(b) whether 1t is a fact that these
two ft€hsils have been left out from
its command area; and

(c) if so, whether Government pro-
pose to cover these areas also under
its command area?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No, Sir.

(b) Doey not arise,
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(¢ According to the State Govern-
ment it is not possible to bring the
areas of Belaganj and Chandaut:
blocks under the command of this pro-
ject.

Bhimkund Multipurpose Irrigation
Project of Orissa

1000-M. SHR] ARJUN SETHI: Will
the Minister of IRRIGATION be
pleased to state.

(a) whether the Bhimkund Multi-
purpose Irrigation Project of Orissa
has already been examined by the
Central Water Commission;

(b) if so, the details thereof; and

(c) whether the Centre will bear
the total expenditure to be incurred
for the execution of the Project?

THE MINISTER OF STATE IN THE
MINISTRY OF TRRIGATION (SHRI
Z. R. ANSARI): (a) The Bhimkund
Multipurpose Project Stage-I prepared
by the Orissa State Government was
earlier examined by the Central Water
Commission in 1974. The updated
report taking into account the com-
ments of the Central Watey Commis-
sion wag sent by the State Govern-
ment in June  1980. Some further
clarifications were sought for from the
Stale ‘Government in August-Septem-
ber, 1980. Replies to these have heen
receivea on 12-11-80 and are being
examined in the Central Water Com-
mission.

(b) Stage-] of the Project is now
estimated tp cost Rs. 394.89 crores.
envisaging only flood control and
power beunefits. The installed capacity
proposed is 48 MW at the dam
powerhouse and 699 MW at Baigundi.
The project is also intended to benefit
an area of 1400 sq, Kilo Metreg from
flood damage.

(¢) Irrigation and Floor Control
being 5 State subject, expendifure on
the project has normally to be incur-
red by the State. The question whe-
ther power component of the project
will be financed by the Centre will be

exyainined at an appropriate stage after
the Techno-economic gpproval is ac-
corded to the Project.

Flood in Mahanadi overflow Embank-
ments

1000-N. SHRI RASABEHARI BE-
HERA. Will the Minister of IRRIGA-
TION be pleased to state:

(a) are Government agware that this
year the devastating in Mahanadi
had overflown almost all the embank-
ments constructed in delta region;

(b) is it fact that the existing em.
bankments require reconstruction and
raising to control the flood; and

(¢) have the Union Government dis-
cussed this problem  with the State
Government, and, if so, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir.

(b) Yes, Sir.

(c) The problem has been discussed
with the State Government. The State
is considering the recommendations of
a team of Experts for strengthening
the embankment system. The State Gov-
ernment is also formulating stroage re-
servoirs projects on river Ib and river
Tel, the two tributaries of Mahanadi
for reducing the intensity of floods in
Mahanadi delta region. It has been
suggested that soil conservation works
and storage works may be undertaken
by the State Government in the
Vamsadhara Basin and a master plan
for river development drawn up.

Conservation of Water for Irrigation

1000-O. SHRI A. A. RAHIM; Will
tne Minister of IRRIGATION be pleas-
&d to state:

(a) is there any new scheme to con-
serve rain water in the west coast for
irrigation purposes by preventing it to
go waste in the Arabian Sea;

(b) when is the Kallada Irrigation
Project expected to be completed: and
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(c) is there any proposal to construct
a tunnel in the upper reaches of Kal-
lada river for transier of water from
East to West?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Rainwaters are/
will be conserved by the existing/under
construction/proposed storage dams
on the west flowing rivers by the con-
cerned States.

(b) The Kallada Irrigation Project
is expected to be completed during the
Seventh Pian period.

(¢c) The question of transfer of
water o Kerala to Tamil Nadu is under
examination by the  Technical Com.
mittee appointed by the Ceantral Gov-
ernmeni, Any proposal in regard to
the mode of transfer will be decided
only after the availability of surplus
water is established.

Damage to Ganga Canal

1000-P. SHRI G. S. NIHALSINGH-
WALA: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether it is a fact that the
Ganga Canal which irrigates Rajasthan
land and is taken out from Harikapat-
tan, has been totally damaged and re-
quired fresh lining:

(b) whether it is also a fact that
because of seepare, the entire area in
Punjab from where is passes, has be-
come water-logged; and

(c) if so, what steps Government
propse to improve the condition of the
Canal?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (¢). Presumab-
ly, the Hon. Member is referring to the
Bikaner Canal lying in Punjab terri-
tory which feeds the Gang Canal of
Rajasthan State. The lime-concrete
lining of this canal is substantially da-
maged and is in need of replacement.
The Punjab Government has reported
that the area along this canal has be-
come water-logged.  Although both
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Punjab and Rajasthan Governments
recognise the necessity for urgently
lining this canal, the arrangements for
carrying out this work without disrupt-
ing irrigation supplies to the Gang
Canal have not been mutually agreed.
As a result of the meelings convened
by the Centrai Government with the
representatives of the States, the
matter is at present under further con-
sideration by the States of Punjab
and Rajasthan.

Floods in Orissa

1000-Q. SHR] RAVINDRA VARMA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether any enquiry has been
made into the causes of the September
floods in Orissa; and

(b) if so, the findings of the enquiry
and the extent of damage caused by
the floods?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The re-
cent floods in Orissa were caused by
widespread and heavy rainfall result-
ing from cyclonic depression which
moved from the Bay of Bengal into
Orissa State in September, 1980. This
caused heavy floods in the Mahanadi
and the Vamsdhara basins.

Orissa Government has intimated
that in the Mahanadi basin, releases
had to be made from the Hirakud re-
servoir in the best interest o# the safe-
ty of the dam in acordance with the
prescribed procedures for its regula-
tion,

The damage caused by the floods is
reported to be as follows:

Cropped area affected: 0.54 1akh ha.

Human lives lost: 73
Head of cattle lost 8240

Viilages affected 3727
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Proposal for diverting part of the
waters of rive, Krishna to Rayalseema
in Andhra Pradesh

1000-R. SHRI BHOGENDRA JHA:
will the Minister of IRRIGATION be
pleased to refer to the reply givea to
the Unstarred Question No. 6798 on
5th August, 1980 regarding proposal
for diverting part of the waters of
River Krishna to Rayalseema in
Andhra Pradesh and state:

(a) whether examination of the pro-
ject report about Srisailam right bank
canal project has, siuce been complet.
ed; if so, the result thereof; and

(b) what other steps are being con-
templated for irrigating Rayalseema,
Telangana and other drought prone
areas of Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) The report on
Srisailam Right Branch Canal has been
examined by the Central Water Com-
mission. Important comments of Cen-
tral Water Commission which are yet
to be attended to by the Government
of Andhra Pradesh relate to water
availability and certain design aspects.
The Andhra Pradesh State Govern-
ment has been requested to furnish
necessary data and clarifications in re-
gard to these matters and depute their
Officers for discussions with the Cen-
tral Water Commission for expedit-
Ing clearance of the techno-economic
aspects of the project.

(b) Apart from 2 major and 11 me-
dium projects in Telangana area and
2 major and 4 medium irrigation pro-
jects in Rayalseema area which are
under construction, the new projects
Proposed by the Government of Andhra
Pradesh for drought prone nareas of
Rayalseema, Telengana etc, Jurala,
Sri Ramsakar (Pochampad Pro-
Ject Stage-II); Varadarajsway, and
Daggavanka. These projects are at
bresent under various stages of exami-
Nation in the Central Water Commis-

sion in consultation with the State
Government.
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Progress made in Talks with Bangla-
Desh

1000-U. SHR! S. M. KRISHNA:

SHRIMATI GEETA
MUKHERJEE;,

Will the Minister of IRRIGATION
be pleased to state what fuither pro-
gress has been made in the talks held
with the Bangladesh Government
early this month in the matter of
sharing of Ganga waters and evolving
of a longterm solution to this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): The Agreement
between the Government of India and
Government of Bangladesh on the
sharing of the Ganga waters at Farak-
ka and on augmenting its flows which
came into force on 5th November, 1977
provides that the Agreement will be
reviewed by the two Governments at
the expiry of three years from the date
of its coming into force and that fur-
ther reviews shal] take place before
the expiry of the Agreement or gs may
be agreed upon between the two Gov-
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ernments. It is also provided that the
review/g shall entail consideration of
the working, impact, implementation
and progress of the interim arrange-
ments for sharing of the Ganga Waters
at Farakka, and the long term arrange-
ments for augmenting the flows of the
Ganga., The Agreement provides that
will be in force for a period of five
years and that it may be extended
further for a specified period by mutual
agreement in the light of the reviews.

2. An Inter-Governmental meeting
took place at Dacca between
5th November, 1980 to 7th November,
1980 for the first review of the Agree-
ment after the expiry of three years
of its coming into force.

3. In this meeling, discussions were
held on the procedures, modalities and
time schedules to be adopled for the
review. The discussions are to be re-
sumed at Delhi after six weeks.

4. In the 20th meeting of the Indo-
Bangladesh Joint Rivers Commission
held ai New Delhi between 29th and
31st August, 1980, the question of
augmentation of the dry season flows
of the Ganga was discussed. The Com-
mission examined the difficulties that
had prevented initiation of studies of
the iwo proposals. The Commission
noted that the question was discussed
al a high political level and that dis-
cussions at this level were expected to
continue. The Commission decided to
have another meeting very early to
make g renewed attempt to submit its
recommendations concerning augmentia-
tion of the dry season flows of the
Ganga within the time limit specified
in the Agreement. This meeting was
not held before 4th November, 1980
on which the -mandate given to the
Joint Rivers Commission lapsed and
the matler therefore, is now no longer
before the Joint Rivers Commission.

5. The two Governments are how-
ever in touch at various political levels
in order to find an early solution to
the problem of augmentation of the
dry season flows of the Ganga.
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Completion of Irrigation Schemes on
Priority

1000—V. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the Minister of IRRIGATION
be pleased to state:

(a) whether it is proposed to com-
plete irrigation schemes priority basts;

(b) whether it has come to the notice
of Government that cattle are dying
due to scarcity of water in the drought
affected areas;

(¢) whether it is also proposed to
allocate more funds for the Hemawat:
Project in Tumkur District of Karnata-
take State; and

(d) 1f so, full details thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARI): (a) Yes, Sir, one of
the 1mportant strategies being adopted
during the 6th Plan period 1s to com-
plete the on.going irrigation schemes
on priority basis.

(b) No, Sir.

(c) Hemavali Project 1s in the Cau-
very basin and has inter-State aspect.
The project is not approved by the
Planning Commission pending settle-
ment of the Cauvery waters dispute.

(d) Question does not arise.
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Funds for Construction of Baitarani
Barrage in Orissa

1000—X. SHRI HARIHAR SOREN:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether funds have been allo-
cated by the Central Government to
undertake the construction work of
Baitarani Barrage at Anandpur in
Orissa;

(b) if so, what amount hag been al-
located under this head; and

(¢c) when construction work is ex-
pected to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). Irriga-
tion is a State subject and funds for
execution of irrigation projects are
provided by State Goveirnment within
the frame-work of their overall deve-
lopmental plans. Central assistance is
given in the form of block loans and
grants, yhich is not related of any in-
dividual sector of development or
project.

As per Draft Sixth Five Year Plan
(1980—85) of Orissa, the Anandpur
Barrage Project on the Eaitarni iiv-
er is estimated to cost Rs. 965 lakhs
against which Rs. 515 lakhs have been
spent upto the end of 1979.80. An
outlay of Rs. 85 lakhs has been provid-
ed by the State Government for the
year 1980-81 and the provision propos-
ed for the year 1981-82 is Rs. 170
lakhs The totsl outlay proposed by
the State during the Sixth Five Year
Plan is Rs. 450 lakhs.

(c) The Project is ‘ikely to be com-
pleted within the Sixth Five Year Plan,
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Setting up of Hiraqund Reservoir

1000-Y. SHRI HARIHAR SOREN:
Will the Minister of IRRIGATION be
pleased tp state:

(a) whether it is a fact that the
Hirakud reservoir has been  fast
silting up;

(b) if so, how long the dam is ex-
pecteq to last; and

(c) any step taken by Govern-
ment to protect the dam?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) As per the
studies carried out so far, the Hira-
kug Reservoir hag been silting up at
a rate faster than what was assumed
at the Project formulation stage.

(b) It is not possible to indicate the
exact life of the reservoir at present.

(¢) A Centrally sponsored Scheme
of soil conservation was launched in
the catchment of Hirakud Reservoir
both in Madhya Pradesh and Orissa
during the Third Five Year Plan. Till
1980-81 about 235 lakh ha of catch-
ment area hasg been treateq with soil
and water conservation measures in-
curring an expenditure of Rs. 13.23
crores, This programme is being con-
tinuedq further.

Estimateq cost of Bhimkund Multi-
purpose Project

1000-Z. SHRI HARIHAR SOREN:
Will the Minister of IRRIGATION be
pleared to state:

(a) what is the estimated cost of
the Bhimkund Multipurpose Project;

(b) the number of villages of Keon-
jher district and other districts of
Qrissg which can be brought under
irrigation after the completion of
the project; anq

(c) how many acreg of land in
different districts of Orissa can be
brought under irrigation?
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THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The latest
estimated cost of the Bhimkund Mul-
tipurpose Project Stage-I, as intimated
by the State Government, is Rs. 394.29
crores,

(b) and (c). Stage-I of the Project
envisages only flood control and hydro-
electric power generation. Report on
Stage-II of the Project envisaging
irrigation benefits is yet to be receiv-
ed from the Stale Government. As
such, details of the area t{o be irrigat-
ed are not gvailable.

Early implementation of scheme by
Ganga erosion Committee

1000-ZA, SHRI CHITTA BASU:
Will the Minister of IRRIGATION be
pleaseq to state:

(a) whether the Government of
West Bengal have requested the
Govt. of India to immediately im-
plement the 293.7 crore scheme pre-
pared by the Ganga Erosion Com-
mittee; and

(b) if so, the response oi the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
The State Government has requested
the Government of India to provide
financia) assistance to take up erosion
workg recommended by the Ganga
Erosion Committee. Normally, the
State Governments are responsible
for formulating and implementing
flood control works. In this case, as
some of the works relate to the Fa-
rakka Barrage complex including
Jangipur Barrage, the Central Gov-
ernment hag already taken up those
measures which pertain to the Fara-
kka Barrage Project. For considering
further the request of the State Gov-
ernment for financial assistance, the
State Government has been request-
ed to formulate specific proposals in
this regard.

Clarance to Vamanapuram Irriga.
tion Project in Kerala

1000-ZB, SHRI A. NEELALOHITHA-
DASAN: Will the Minister of IRRI-
GATION be pleased to state:

(a) whether Government of India
have given clearance to the Project
Report of the Vamanapuram Irriga-
tion Project in Kerala;

(b) if so, the details of project;

(c) if not, what is the reason for
not given the clearance so far;

(d) what are the details ¢f the
Project Report pending beiore the
Central Government for clearance as
regard to the Vamanapuram Irriga-
tion Project; and

(e) when the Central Government
are expected to give the clearance?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI): (a) to (e).
The Vamanapuram Irrigation Pro-
ject envisages construction of g stor-
age dam across Kallar river, a triou-
tary of Vamanapuram river at Valay-
anki in Nedumangam Taluk of Tri-
vandrum District of Kerala, and a left
bank main canal to provide irrigation
to an area of 13,000 heclares annuglly.
The project is estimateg t6 cost Rs.
37.22 crores. The project has been
examined and technically cleared by
the Central Water Commission and
sent to the Planning Commission for
consideration by the Technical Advi-
sory Committee on Irrigation, Flood
Control and Multipurpose Projects.
The final clearance of the project has
to be given by the Planning Commis-
sion on the basis of the recommenda-
tiong of the Technical Advisory Com-
mittee.

Strengthening of Mulla Periyar Dam

1000-ZC. SHRI A. NEELALOHITHA-
DASAN. Will the Minister of IRRS
GATION be pleased to statey
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(a) whether Government of India
are in receipt of any progress report
regarding the details of work already
taken place in the strengtheing of
the Mulla Periyar Dam,;

(b) if so, the details thereof;

(¢) if not, whether Government of
India propose calling for the pro-
gress report in this regard and lay
it before the Table of the House; and

(d) who is supervising the work
regarding the strengthening of the
Mulla Periyar Dam and when it is
expected to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) to (d).
Central Water Commission is receiv-
ing Progress Report of strengthening
of Mulla Periyar Dam from the Chief
Engineer (Irrigation), Public Works
Department, Government of Tamil
Nadu, who is supervising the work.
Details of strengthening as per Pro-
gress Report received to end of 31st
October, 1980 are as under:—

(1) Providing Reinforced Concrete
Capping for the Main Dain:

The work involves about 6000 cubic
metreg of concrete, So far, 1615 cu. m.
of concrete hag been laid.

(2) Increasing the spillway cepacity:

6 Nos. of holes have been drilled to
explore the foundations.

(3) Cable strengthening.

M/s. Comendia Ltd., Bombay, have
been awarded this work and they are
moving their machinery to the same
site.

(4) RCC Backing on the rear face:

The new design of strenglhening of
the dam is being finalised.

It is not at present possible to give
the actual date of completion of
works.
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12.00 hrs.

RE. CALLING ATTENTION NOTICE
ETC.

SHRIMATI GEETA MUKHERJEE
(Panskura): I have given a Calling
Attentlion Motion against the Central
Government’s discriminating attitude
towards West Bengal. There is an
inordinate delay in clearing the
pending Bills. There isg either delay
or refusal in giving licences to certain
induslrial units,

MR. SPEAKER: It is under consi-
deration.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour); Sir, I have given an
adjournment motion , _ ..

Mit. SPEAKER: I am getting the
facts.

(Interruptions) **

HOH AR ;. § oo e
# AT YT GHAT §, §F QA Q)
T T U .. ;W R ad
T AT W@ R

Don’t record without my permission.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, there
is a report about the blinding of some
People in Bihar by the Police...,

MR. SPEAKER: I am getting the
facts and I will decide on the Calling
Attention motion when I get the facts

St wew fagiy mwqEr (A€
feeelt) © w9 Faer Afad # 7
oy g7

weAN WEAT : fagw § w8
TARIE FIA AT @ @
(amam) . ..

" o0

.. (vaEww) . L

**Not recorded.

e
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SHNI JYOTIRMOY BOSU: Sir, 1
have given an adjournment motion
pointing out that in 9 States there is
deadlock including Jammu & Kashmir.

MR. SPEAKER. I have not allowed
it,

SHRI JYOTIRMOY BOSU: I just
want to make a submission. Let me
make it. In pine States of the country,
there is a deadlock. Law and Order
does not exist. Sir please try to
understand, Will you please consider
my adjournment motion?

MR. SPEAKER: I have not allowed.

st Twfaee qwEEE (19qT) ¢
T S, g9 A USWEAR W
fear ar -;it St T gu &, A
7 Fga giger gF 8w foRx
FAET AT g —— TET IS W
qoear ¥ frpem § .. .93 Aou
9 w9 §, TEE & AN #9470
™ oE ...

wewet wgew A9 ¥ &

UEHIAAT  AWE ®1 usfie  Agr
frar & %@ wree T W@ g

I am trying to find out the facts on
this.

U% WA qae  fRaAr @
% GFeg-Freve  fear  Sngar ?

weae wgaw § owear #
q@ 9T AT BEAT TG FI GHAT
g
... (sgEame) ..
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SHRI HARIKESH BAHADUR (Go~
rakhpur); gir, there is a failure on
the part of the Government in check-
ing the Police from blinding those
who are helq for committiing crimes
in Bihar by puncluring their eves and
pouring acid into them. ‘I have given
an adjournment motion on this,

" MR. SPEAKER: I have already re-
plied to you that I am getting the
facts. After the report is received, I
will consider for a Calling Attention
motion.

(Interruptions)

# 7g foar f5 5w 9 fasAe
UEATEWA FHe A uefae fee famm
g a1 famw feawg Tz

it s Fag (cT@T)
Fq HTQA

WeqH WEYEA | WG, TF fa
¥ 99 9y #WT §%d g |

{0 A FEr araqdy

SHRI ATAL BIHARI VAJPAYEE:
I would like to call the attention of
the Law Minister to the reported move
to appoint ad hoc judges in the Sup-
reme Court and various High Courts
while regular posts are lying vacant.
Thig is a serious move and the Law
Minister should be asked to explain.

MR. SPEAKER: I am ascertaining
{he facts.

SHRIMATI GEETA MUKHERJEE:
Is my calling attention under consi-
deration?

MR. SPEAKER. Yes.

ot wifew wgewe @t (FTACR) ¢
#§ § guar & § fF at Fmw Y
TEYYl &R A M § qY
FT AENA FL W § W q@gi 9
HOeEHAT WX fgmr &1 AmE &a
FW T Ffow FT @ T | wEA
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48, W @ W osaR W
MW far v @ &, @ ww SNW
€6 & fe w feafr g6t 1L,
(sawttiw) ...

i o wge (EER) ¢
150 Qiieatd  uivew & g%
qft § o W WW 7 FAw @ua

R &< foar & ar g ?

MR, SPEAKER; It is under consi-
deratfon.

12.05 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND REVIEW ON VIC-
TORIA MEMORIAL HALL, CALCUTTA FOR
1979-80, ANNUAL RerorT ETC. OF LIT,,
KANPUR ANp DELH1I AND ANNUAL Ac-
COUNTS OF NORTH-EASTERN HiLL
UNIVERSITY, SHILLONG

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): I beg to lay on the
Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Executive Committee of the Trus-
tees of the Victoria Memorial Hall,
Calcutta, for the year 1979-80 along
with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Vic-
toria Memoriaj Hall Calcutta, for
the year 1979-80. [Placed in Library.
See No. LT-1363/80].
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(2) iy A copy of the Annual] Re-
port (Part II—Research and Deve-
lopment Activitieg (Hindi and Ehg-
lish versions) of the Indian Institute
of Technology, Kanpur, for the year
1979-80.

(il) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Indi-
an Institute of Technology, Xanpur,
for the year 1979-80. [Placed in
Library, See No. LT-1364/80].

(3 (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Indian Institute of Technology,
Delhi for the year 1979-80.

(iiy A copy of the Review (Hindi
ang English yversions) by the Gov-
ernment on the working of the
Indian Institute of Technology, Delhi
for the year 1979-80. [Placed in
Library. See No. LT-1365/80].

(4) A copy of the Annual Accoun-
ts (Hindi and English versions)
of the North-Eastern Hill University
Shillong for the year 1979-80
together with Audit Report thereon.
[Placed in Library. See No. LT-
1366/80].

STATEMENTS re ACTION TAKEN BY GO-
VERNMENT oF VARIOUs ASSURANCES ETC.
GIVEN BY MINISTERS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): I beg to lay on the Table
the following statements (Hindi and
English versions) showing the action
taken by the Government on various
assurances, promises and undertak-
ings given by the Ministers during
the various sessions of Lok Sabha:-—
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Statetment No. tVI1i—Eighth Sexion, 1569 Fourth Lok Sabha

Statement No. X —8econd Session, 1971

Statement 11:;0. ﬁll?&rdsfxaion, 197g ] Fifth Lok Sabha

Statement No. XX~ ion, 197

Basesment No. XIV—Fixth Session, 1978 j’Sixth Lok Sabha
tatement N o. XVI—Sixth Sesvwion., 1979

Statement No. XV—Seventh Session, 1979
Statement No. VI Eight Ses.ion, 1979
Statement No. IV—Firsth Session, 1980
Statement No. III—Second Session, 1980
Statement No. II—Third Se.sion, 1581
Swtement No. 111—Thud Ses ion, 1980
Statement No. IV-—Third Session, 1950

274

I
%li; Statement No. V—Third Sessiou, 1980

[Placed in Library. See No. LT-1367/80]

REVIEW AND ANNUAL REPORT OoF Ma-

pHYA PrADESH FOREST DEVELOPMENT

CORPORATION, LTD.,, BHOPAL, FOR 1977-

78, AND ANNUAL REPORT AND REVIEW ON

CENTRAL WAREHOUSING CORPORATION,
New DeLHI FOR 1979-80

THE MINISTER OF AGRICULTURE AND
RURAL RECONSTRUCTION AND IRRIGATION
(SHRy; BIRENDRA SINGH Ra0):

1 beg to lay on the Table:

(1) A copy each of the following
papers (Hindi and English versions)
under secfion 619A of the Companies
Act 1956:—

(i) Review by the Government on
the working of the Maahya Pradesh
State Forest Development Corpora-
tion Limited, Bhopal, for the year
1977-78.

(ii) Annual Report of the Madhya
Pradesh State Forest Development
Corporajion Limited, Bhopal, {for
the year 1977-78 along with the
Audited Accounts and the Com-
ments of the Auditor General
thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1)
above.

[Placed in Library. See No. LT-
1368/80].

(3) () A ¢opy of the Annual Re-
port (Hindi and English versions) of
the Central Warehousing Corporation,
New Delhi, for the year 1979-80 along

J\ Seventh Lok Sabha

with the Accounts and the Audit Re-
port thereon, under sub-section (11)
of section 31 of the Warehousing Cor-
poration Act 1962,

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Central
Warehousing Corporation, New Delhi
for the year 1979-80.

[Placeq in Library. See No., LT-
1369/80].

SUPPLEMENT STATEMENT OF ACCOUNTS
TO ANNUAL REPORT OF BETWA RIVER
Boarp FOR 1978-79
THE MINISTER OF STATE IN THE MINIS-
TRY OF IRRIGATION (SHR1 Z. R. ANSARI)

I beg to lay on the Table:—

(1) A copy of the Supplement
Statement of Acounts (Hindi and
English versions) to the Annual Re-
port of Betwy River Board, Jhansi,
for the year 1978-79, under sub-
section (1) of section 15 of the
Betwa Board Act, 1978.

(2) A statement (Hindj and Eng-
lish versions) showing reasons for
delay in laying the Supplement.

[Placed in Library. See No. LT-
1370/80].

NorrricaTions uNper CustoMs Act
CENTRAL ExcisE RULEg AND INCOME-
TAX ACT, ETC,

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
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(SHRI SAWAI SINGH SISODTA):
On behalf of Shri Maganbhai Ba-ot,
I beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

(i) GSR 503(E) to 505(E) pub-
lished in Gazette of Indig dated the
29th August, 1980 together with an
explanatory memorandum regard:rg
withdrawal of customs duty exemp-
tion on aluminiym and fixation of
additional duty on aluminium wire
rods/ingots,

(ii) GSR 531(E) and 532(E) pub-
lished in Gazette of India dated the
oth September, 198C together with
an explanatory memoradum regar i-
ing exemption to aluminium wire
roas/ingots from the whole of the
basic customs duty and exemption
to aluminiuym wire rods/ingots from
auxiliary duty of customs.

(iii) GSR 1019 published in Ga-
zette of India dated the 4th October,
1980 containing corrigenaum to No-
tification No. GSR 711 (E) dated the
2nd August, 1976.

(iv) GSR 585(E) to 587(E) pub-
lished in Gazette of India dated the
“16th, October, 1980 together with an
explanatory memorandum regaralng
rate of basic customs duty on cer-
tain varieties of plastic raw mate-
rials, effective rate of basic customs
duty on Polyvinyl chloiida rcsins
and auxiliary duty of customs on
low density and medium dens'/
polyethylene moulding power and
granules,

(v) GSR 621(F) to 624(E) pub-
lished in Gazette of India dated the
1st November, 1980 together with an
explanatory memoranaum rescind-
ing Notification Nos. 6-Customs and
8-Customs dated the oth January,
1979, rate of basic customs duty on
Ordinary viscose staple fibre and
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viscose tow, exemption from basic
customs duty on certain types of
viscose staple fibre and viscose
tow and exemptions from auxiliary
duty of customs in respect of all
types of viscose staple fibre and
tow.

(vi) GSR 637(E) and 638(E) pub-
lished in Gazette of India dated the
11ty November, 198p together with
an explanatory memorandum re-
garaing levy of additional duty on
imported impregnated filter paper.

(vii) GSR 653(E) published in
Gazette of India dated the 14th
November, 1980 together with an
explanatory memorandum revising
the tariff values on almonds, raising
ana dates when imported into Indta

[Placed in Library. See No. LT-
1371/80].

(2) A copy of Notification No. 'GSR
625(E) (Hindi and English versions)
published in Gazette of India dated
the 1st November, 1980 together with
an explanatory memorandum regard-
ing fixation or basic duty of excise on
ordinary viscose staple/tow, issued
under the Centrak Excise Rules, 1944.
[Placed in Library. See No. LT-1372/
£0].

(3) A copy wof the Income-Tan
(Sevent, Amendment) Rules, 1980
(Hinai and English versions) pub-
lished in Notification No. S.O. 882 (E)
in Gazette of India dated the 1st
October, 1980, under section 296 of the
Income-tax Act, 1961. [Piaced in Lib-
rary. See No. LT-1373/80].

(4) A statement (Hindi and Englic"
versions) correcting number of a no-
tification published in Gazette of India
dated the 18th July, 1980 from GSR
435(E)* to GSR 436(E). [Placed in

Library, See No. LT—1374-80].

*The Notification was laid on the Taple of Lok Sabha on the 25th July,

1980.
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12.06 hrs.:

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHRI CHANDERJIT YADAV
(Azamgarh): I beg to lay on the Table
English and Hindi versions of the
following statements:—

(1) Statement showing Action Ta-
ken by Government on the recoms-
mendations contained in Chapter 1
and final Replies in respect of Chap-
ter V of Twenty-sixth Report (Sixth
Lok Sabha) on Computetisation in
Government Depariments.

(2) Statement dhowing Action Ta-
ken by Government on the recom-
mendations contained in Chapley I
and final Replies in respect of Chap-
ter. V of Thirty-ninth Report (Sixth
Lok Sabha) on new Port of Tuticorin.
12.10 hrs.

12.07 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, T have to report
the following messages receiveq from

the Secretary-Genera] of Rajya
Sabha:—

(iy “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 20th
November, 1980, has passed the
encloscd motion referring the
Visva-Bharatj (Amendment)
Bill, 1978 to a Joint Committee of
the Houses and to request that
the concurrence of the Lok Sabha
in the said motion ang the names
of the Memberg of the Lok Sabha
to be appointed to the said Joint
Committee may be communicated
to this House.

MOTION
“WHEREAS this House at its

sitting held on the 25th July,
1978, adopted a motion that the

Bill further to amend the Visva-
Bharati Act, 1951, be referred te
a Joint Committee of the Houses
consisting of 33 members, 11
members from this House and 22
memberg from the Lok Sabha:

AND WHEREAS this House ap-
pointeq 11 members from this
House ty the said Joint Commit-
tee:

AND WHEREAS thig House re-
commended that the Lok Sabha
do join n the said Jont Com-
mittee and communicate to this
House the nameg of memberg to
be appointed by the Lok Sabha
to the Joint Commuittee;

AND WHEREAS a Massage was
thercafter transmitted to the Lok
Sabha on the 26th July, 1978,
communicating to the Lok Sabha
the adoption of the said motion
by this House;

AND WHEREAS the Lok Sabha
at 1ts sitting held on the 3lst
August, 1978, adopteq a motion
concurring 1n the said recom-
mendation of this House and
nommating 22 members from the
Lok Sabha to serve on the said
Joint Commuttee;

AND WHEREAS the Lok Sabha
was dissolved on the 22nd August,
1979, before the Joint Committee
could conclude its decliberations
and a new Lok Sabha was there-
after conslituteq on the 2l1st

January, 1980;

NOW therefore this House do
resolve that the aforesaid Bill be
referreq to g Joint Committee of the
Houses consisting of 33 members; 11
members from this House, namely: —

1. Prof. D, P. Chattopadhyaya
2. Shri Bishambhayr Nath Panda
3. Dr, Rudra Pratap Singh

4, Dr. Malcolm S, Adiseshiah
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5. Shri Jahar Lal Banerjee
6. Dr. Sarup Singh
7. Shri Manubhai Patel
8. Dr., Bhai Mahavir
8. Shri Kalyan Roy
10. Shrimatj Kanak Mukherjee
11. Dr. Lokesh Chandra
and 22 members from the Lok Sebha;

THAT in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

THAT in other respects, the Rules
of Procedure of this House relat-
ing to Select Committees ghall
apply with such variations and
modificationg as the Chairman
may make;

THAT the Committee shal] make
a report to this House by the last
day of 118th Session of the Rajya
Sabha; and

[V r‘&

THAT this House recommends to
the Iomk Sabha that the Lok
Sabha do join in the gsajd Joint
Committee and communicate to
this House the names of Members
to be appointed by the Lok Sabha
to the Joint Committee.”

(ii) “In gccordance with the provi-
sions of Rule 111 of the Rules of
Procedure and Conduct of Busi-
nesg in Rajya Sabha, I am direct-
ed to enclose a copy of the Ram-
pur Raza Library (Amendment)
Bill, 1980, which has been passed
by the Rajya Sabha at itg sitting
held on the 20th November, 1980.”

(ili) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
negg in the Rajya Sabha, I am
directed to enclose a copy of the
Khuda Bakhsh Oriental Public
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Library (Amendment) Bill, 1980,

which has been passed by the

Rajya Sabha at its sitting held on

the 20th November, 1880”,

12.09 hrs.

i s

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the following Billg
as passed by Rajya Sabha: _

(i) The Rampur Raza Library
(Amendment) Bill, 1980.

(ii) The Khuda Bakhsh Oriental
Public Library (Amendment)
Bill, 1980.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I gave you w
notice under Rule 377 regarding the
reported visit of Prince Charles. L
am only waiting for your observa-
tions, s

MR, SPEAKER: I am getting the
facts.

SHRI JYOTIRMOY BOSU: Then,I
will wait,

12.10 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEMAND BY FARMERg FOR
BETTER PRICE FOR AGRICULTURAL
PRODUCE

“@
SHRI KAMAIL, NATH (Chhind-
wara): Sir, I call the attention of the

Minister of Agriculture ang Rural
Reconstruction to the following
matter of urgent public importance
and request that he may make a
statement thereon:

v
“Reported demand by farmers in
Maharashtra anq other parts of

the country for remunerative
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prices for agricultural produce
and the steps taken by the Gov-
ernment in this regard.”

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): It s

an  accepted policy of the
Government that the growers
should be paid remunerative

prices so that they have an incentive
for increasing the productivity and
production. In March, 1980, the pre-
sent Government amended the terms
of reference of the Agricultural
Prices Commission and it was provid-
ed that the Commission, gmong other
things, would also take into account
the terms of trade between the agri-
cultural commodities and non-agricul-
tura] commodities, The Commission
was also specifically asked by the
Government to rework their recom-
mendations with regard to prices of
various crops such as paddy, cotton,
etc, consequent upon an increase in
the prices of fertilizers and of diesel
oil.

In the case of paddy, the Commis-
sion had proposed a procurement
price of Rs. 100 per quintal. After
taking into account the views of the
State Government and other relevant
factors, the Government decided to
fix the procurement price at Rs. 105
per quintal for the ‘common’ variety
of paddy. It ig significant to mention
that thig procurement price has
received favourable response from the
growers. Thig is evidenced by the
fact that thig vear procurement of
rice ig proceeding at a much faster
rate than in the previoug years, Uptil
21st November, 1980, 23.2 lakh tonnes
of rice have been procured as against
the quantity of 13.4 lakh tonnes on the
corresponding date in the previous
record crop year of 1978-79.

Coarse cerealg specially jowar,
bajra, maize and ragi are crops grown
in dry and rainfed areas. In their
case, the procurement price for the
1980-81 season has been raiseq to
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Rs. 105 per quintal as compared to
Rs. 85 per quinta] in the previous
year.,

The minimum gupport price of
cotton hag also been increage substan.
tially from the level of Rs 275 per
quinta] for certain basic varietieg of
kapas to the level of Rs, 304 per
quintal. The percentage increase
works out to 10.5.

{

In the case of onions, I may mention
that the present Government has
gone out of the way to protect the
legitimate interests of the onion
growers particularly in the State of
Maharashtra. During the current year
there was a bumper crop of onions
and the prices of onions would have
fallen down considerably, maybe, to
the level of Rs. 25 per quintal or so.
However, the Government, to protect
the interests of the onion growers,
decided that the NAFED should enter
the market and make purchases of
onions at prices ranging between
Rs. 45 and Rs. 60 per quintal. For the
succesg of the price support operation
the Government had provided a fin-
ancial support of about Rs. 6 crores
to the NAFED. The NAFED is still
in the market for purchasing onions
for exports and the purchaseg are
being made by them at prices ranging
from Rs. 50 and Rs. 75 per quintal
depending upon their quality. While
the Government recognises the need
to assure remunerative prices to the
growers jt ig equally important that
the prices to the consumers should
not reach unreasonably high levels.
The Government js to look after both
the interests of the producers ag well
as the consumers,

Another crop for which the farmers
are demanding a higher price in
Maharashtra and elsewhere, jg sugar-
cane, I may like to point that the
Government have fixed a statutory
support price for sugarcane at Rs. 13
per quintal. The price during the
last year was Rs. 12.50 per quintal
How~ver. " the advice of the Prime
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[Shri Birendra Singh Rao)

Minister, the Chief Ministerg of the
different sugarcane growing States
have been askad to assure that sugar-
cane growers do not get less than

Rs. 160 per tonne. That jg for a
minimum recovery of 85. So, it
would be higher for a higher
recovery.

SHRI R, K, MHALGI (Thane): The
demand of the growers is Rs. 300.

SHRI BIRENDRA SINGH RAO:
That jg a ridiculous demand,

So far as our information goes, the
farmers are getting Rs. 190 to 200 per
tonne of sugarcane. In the case of
Maharashtra, since gugar factories are
essentially in the coopecrative gector,
the prices gre paid to the growers in
two gtages. First, an interim price is
announced, 'The Chief Minister of
Maharashtra has announced the
interim price of Rs. 16 per quintal.
Over and above this price, at the
end of the szason when the total fin-
ancia] accountg of the factories are
known, an additional price is paid to
the growers depending on the overall
rcalisation by the cooperative fac-
tories. Thig final price obtained by
the farmers is expected to be ubstan-
tially higher than the interim price.
Thus, under this arrangement the
interests of the farmers are well pro-
tected.

1 woulg like to mention that in order
to enable the sugar factories to pay
remunerative cane prices to the far-
mers, the Centra] Government Hhas
increased the levy price of sugar from
Rs. 285 per quintal to Rs. 350 per
quintal. This involves an increase of
Rs. 65 per quintal which necessarily
the consumer has to bear. Those who
are agitating for the sugarcane price to
be fixed at Rs. 30 per quintal apparen-
tly do not seem to have taken into
account the reporcussions it would
have on the level of levy sugar price.
I need hardly stress that while agri-
cultural prices must be fixed at a level
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that is remunerative to the farmer, the
end-product should not be so costly
that the effective demand for the re-
levant agricultural produce tends to
shrink. It is in this context that 3 pro-
per balance between sustaining consu-
mer demand through a proper consu-
mer price and providing a remunera-
tive price for sustaining incentive for
production has to be brought about.
This js precisely the policy which the
Government of Indig has been seeking
to pursue and I would seek the sup-
port of the Hon’ble Memberg of this
House to proper appreciation of thig
policy.

' While the Governmenis fully alive
1o consider action of all genuine needs
and demands of the farmers, I need
hardly say that any agitations in pur-
suance of such demands are totally
unwarranted. In a number of places,
these agitations are obviously motiva-
fed more by political considerations
than involving the interest of the
farmers.

SIIRI R K. MHALGI: That is pure-
ly a farmers’ agitation.

SHRj] BIRENDRA SINGH RAO: You
say so naturally. I have different view.

PROF. MADHU DANDAVATE
(Rajapur): Even Congresg (I) men
are 1nvolwad.

SHRI BIRENDRA SINGH RAO: If
ongress (I) are involved, they have also
been misled, then also you are res-
ponsible.

These agitation are neither in the
intcrest of the farmers nor in the inte-
rest of the nation. I, therefore, hope
that the section of the farmerg who
have heen misled into getting involved
in those agitations will understand
government’s genuine concern for their
welfare and that these agitations will
not be continued any longer.

SHR; KAMAL NATH: With regard
to the agitation which has been spread-
ing in various parts of the country, I
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want to make it clear that we are in
full sympathy with the basic cause of
the farmers. The Agricultural Prices
Commission has made various recom-
mendations aimed at giving relief to

farmers from soaring prices of agri-
cultural inputs including diesel. Certain
proposal, I am told, are under active
consideration of the Hon’ble Minister
and were so even before the present
agitation started. I do not think we
should make any mistake about the
things going on in this regard. But,
Sir, I feel that the farmer over a period
of years has got a raw deal on the farm
product because the raise has not been
commensurale with the rise in indus-
trial output. This is in  spite of the
fact that the agricultural sector has
shown a steady growth average growth
of 2.6 per cent during the entire period
1966-67 and 1979-80. This performance
is much better than the performance
of the industrial sector. But instead
of being rewarded for its good per-
formance, the developmental budget
for the villages had progressive-
ly declined. This is a situation which
I think all right thinking people would
have agitated about, especially since
72.6 per cent of the country’s popula-
tion is engaged in agriculture. How-
ever. Mr. Speaker, I am pained that
what is happening right now in the
name of the farmers’ agitation is a
gross distortion of the basic cause of
the farmers. Unfortunately, at this
moment the name of the game that is
being played is politics, pure and sim-
ple politics and politics alone. And we
are told that a highly educated persons,
an ex-Member of the IAS, is leading
this agitation. 'To understand what the
ogitation in all about, which is called
the Shetkhari Sanghatna, it is neces-
Sary to examine some of their demands.
The demand of Rs. 300 per tonne for
Sugarcane, that of omions of Rs. 100

ver quintal are some of the demands.
These are absurdities. As we all know,
the present guaranteed price of onions
1s being raised and it is now between
?0 to 65. The Hon’ble Minister has
lust explained this to wus. [ think
Sugarcane is going to be Rs. 175 per
fonne, but the final rate, which is now
being computed may well be over
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Rs. 225. These little differences in
my opinion are matters of negotiation
and not confrontation. However, the
most intriguing thing of the campaign
is the manner in which it is being used
by the organisers of this agitation.

(Interruptions)

It is no wonder, Sir, that seasoned
agitators like Shri George Fernandes
having been given a helping and by re-
moving fishplates. Now, even the other
parties like the Janata Party, Congress
(U) and Marxists have been doing
this. At this point, I  would like to
ask my friends in the opposition what
moral right, what locus standi they
have got ........

AN HON. MEMBER: You are asking
the Minister of Agriculture or .........

SHRI KAMAL NATH: I am amplify-
ing the question. What locus standi
do they have in espousing the cause of
the farmer? I would like to read out
here from a booklet called, “Exploita-
tion of Farmers through Promises” by
Shri Charan Singh, which he had
printed, which he had published when
he was in g limbo, when he was re-
moved from the Janata  Ministry by
Shri Morarji Desai. There is a quota-
tion from his own book for the period
March 1977 and September 30, 1980.
Taking 1980 as base, the price of cere-
als fell by 1.6 points and edible oils by
5.6 points farm products by 7.6 points,
sugar, khandsari and gur fell by as
much as 23.3 poinfs. Just note this.
It is 23.3 points. As against this just
look at the price of industrial goods.
Thus the farmer had to pay increased
rate for electricity which had gone up
by 18 points: cotton textiles, cement,
limestone, etc., all went up. Agricul-
tural implements also became dearer by
16.2 points. Only fertilisers prices went
down by 1.5 points. The point I am
trying to make is that this agitation
has completely political designs behind
it. Behind the movement is the design
to de-stabilise the Government in the
name of farmers and I think it is poli-
tical to the core. The main question
is—who are these farmers? It is be-
ing called “farmers’ agitation”, Let
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[Shri Kamal Nath)

us not confuse the difinition of ‘farmer’.
Are these farmers net buyers or net
sellers of agricultural products. Who
are aiding this agitation? This agita-
tion is supposed to be held at ..... .
(Interruptions)

Now, this agitation is basically re-
presented by the Kulaks of the Lok
Dal kind. And it is called the “Shetk-
hari Sangathan”, it is really the kulak
lobby which is behind this agitation
One peculiar thing which comes to
mind is that this Shetkari Sangathan
has got the abbreviation SS, which is
the same abbreviation as Hitler’s out-
fit. Therefore, I would request the
Minister to please explain how the
Government is going to 1ix the prices
of onions, potatoes, oilseeds gnad sugar-
cane, On what basis will these be cor-
related to indusirial products which
the farmer js obliged to buy?

SHRI BTRENDRA SINGH RAO: I am
glad my friend, Shri Kamal Nath, has
properly appreciated the situation as
exists today. (Interruptions). There
is no doubt that this Government has
done for the farmers the maximum
that was possible. They have gone out
of the way to take certain steps to
benefit the farmer and fix a higher
level of prices as a sufport measure.
This agitation is nothing else but an
effort to wash out the bitter memories
the farmers have of the miserable per-
formance of the previous Government.
They want the farmers to forget that
sugarcane was set on fire in the fields.
Tht farmers could not get more than
Rs. 3.50 per qunital and even at that
rate, it was not purchased. The far-
mers know very well what happened
to their potato crops. They could not
get more than 15 per bag, whereas the
charge for putting a bag in cold store
was Rs. 25. These are the things
which the farmers should be now ap-
preciative of. But some gf our friends
there are not in fact farmer’s friends,
but they are simply exploiters of the
situation. The farmer nafurally would
be very happy to hear that somebody
is his friend and would help him to
get higher nrices P»* imagine the
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damage they are doing fo the economy
of the country and to the farming com-
munity. Farmers should pay full at-
tention to the crop that is in hand now.
They are being diverted from their
profession and being misled into beliv.
ing that agitations probably would
secure better benefits. This politics
with simple farmers should cease. That
is my appeal to the opposition. (In-
terruption). Everybody tries to be-
come a farmers friend now!

SHRI JYOTIRMOY BOSU: Dia-
mond Harbour): Rao Saheb, you are
betraying your class.

SHRI BIRENDRA SINGH RAO: If
you could only appreciate the Indian
farmers and not talk much of the far-
mers outside, I would be much hap-
pier. As I have already stated, we
are keeping a watch on the prices of
onions. A {fresh crop has now come
in Maharashtra and Gujarat.

SHRI JYOTIRMOY BOSU: Keep on
watching.

SHRI BIRENDRA SINGH RAO:
Yes; I cannot be blind like you. I have
got to keep watching. It would not
help the farmers if I also become blind
like you. This is not a very big crop—
the second crop that has started arriv-
ing in the market now in Maharashtra.
The Maharashtra Government has been
holding with me and we shall see that
the farmers get good price for their
onions, as we did last time. Last time,
about 2 lakh tonnes of onions were
purchased through NAFED only as a
price support operation.

SHRI R. K. MHALGI: What is de-
mand made by the Msdharashtra Gov-

ernment?

SHRI BIRENDRA. SINGH RAO:
You know what the demand is like.
1 have already said what it is.

!’g!‘. .
SHRI JYOTIRMOY BOSU: What
iz the price of onjons and sugercane

now?
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sHRI "BIRENDRA™ SINGH"RXD:
The price of onlons now {s much high—
about three times the price that.the
farmers got during the regime
which was probably being supported
by you also.

SHRI! JYOTIRMOY BASU: Wnere
were you? (Interruptions)

SHRI HARIKESH BAWADUR
(Gorakhpur). It is a very serious
matter and the hon. Minister is taking
it so lightly.

SHRI  BIRENDRA SINGH RAO:
T am taking it lightly because 1 am
happy that I am able to @0 my duty
towards the farmers, &8s a Minister
representing the farmerg In this yov-
ernment. But you have got no res-
ponsibility. Therefore, you can take
it ugntly and you can play with- the
farmers

¢ )," i '

The price of onion in Maharashtra
is Rs. 50 on an average, per quintal,
in Andhra pradesh—Rs. 73% an& - in
Bihar—Rs: 63 per quintal. At present,
the Government has been purchasing
for export as a commercial operation.
But If need be, when we see that the
prices of onions are going down and
there Is no purchase of onion in Maha-
raghtra and Gujarat—these ‘are the
two States where the onion crop pro-
bably is more than the local consump-
tion—both the NAFED and the Maha-
rashtra Government are prepared to
start operations as a support measure.

Potatoes are also seeling at a good
price. In Bombay, potatoey are selling
at Rs. 205 per quintal, in Patna—
Ks. 150 and in Farukabad—above
Hs. 125, Remember, last time, it was
Rs. 13 in Farukabad for a bag of
botatoes. In Kanpur, it is selling
around Rs. 150 and in Delhi, the price
s around Rs. 153.

You know the prices of paddy that
We have fixed. You know the fast rate
O procurement or paddy at present.
We hope that with the measures that
the Government is talung the far-

2421 L8 fo ™

for better price zgo :
- for agricultural produce (C4A) =~
mers are fully satisfled. The Prime
Minister lias asked the Chief Ministers
that if there are any genuine grie-
vacances of the farmers, look inte'them
sympathetically ang talk to the Cen-
tral Government. The Prime Minister
is always worried about the welfare
of the farmers as has been seen from
the policies her Government has pur-
sucd ever since this Government took
ortice 1n January. (lntmpum)

Wm (Rendra-
are nﬂsned.

then why this agitation

SHRI BIRENDRA SINGH RAO:
If Mr. Patnaik is not satisfied and
if certain,. . (Interruptions).

qEqe S, (snaremr)
W, R A wHd ¥ s aegw

'SHRT BIJU PATNAIK. You = are
looking after the farmers by Eooﬁ'ng

chem down

SHRI BIRENDRA SINGH RAO:
We want no repression agalnst rar-
mers. We also want that the farmers
snould not resort to violence, We do
not like the path of violence. If the
rarmers are being misled by certaln
political leaders, 1 only feel sorry ‘for
the farmers. As a sincere friend of
the farmers, I would only advise them
to recognise their true friends In us
and not the people who are exploiting
them.

ft uwr wEEAEr (-
qxr) : weme oft, fgege feEmEl
% 3 ¥ W Tt W 90 i
s &Y 9T aT Jav ddfue awt
¢ ftx wedft § 1 wwfwg @ g
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[<fr T war area]]

FIY._ U@L ofaE, _arfed
gIX_qlW & 1 SAET ged W
dgax § | welt off mwI TH W

L3
g

oir Hll ARG A Fg fE
IR e Nt F T a9 fg §
# WA T WA g R TRl
T IT TIAT & | N WHE TR
gra fag 9@ €, ¥ @ g W
W 9 & goarerw g oamd §
Y@ € fo o7 wT W 10 W&
T e &, M WA Wy I 10
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for cgriculural produce (CA),
%o wfr fevesr & fgare & wor forr
g 8 ® AW 30 ¥o fies
¥ fga & agr faar &0 o) 04
w1 50 9 fraea & fgara & aq
fear @ 1 s7a7T ®gT & & o
50 § ¥ 75 0 & @ia ¥ fywrd
# wd quT wgar g 5w ¥Faq
W AEE w INAT A T qEd
f& wa Tt T 9T AR W9
1 fAa¥ AT § AT AT T HR
Wt o= 5 fF aas ¥ Tw oagd

¥ 3o Ad &

aus a8 W @A g fE
RN s amE adE
gar &, 9% T frax _sfma
9T § 9T IAT AT AT @A
gar 8 9% fwRax aw  feami
W gey & ) AT W oW AR
oW & a1 gqran fe feal #
gaq dgT @aT & | A Y ofr 3
Fgr 3, fram & Sareal & am
Tt #¢, fF feam @gss @ 9T,
qq7 AE A HT g I AW9TQ
S owrer AW A oww w@r g, afe ad
Taar @ g o ¥ fegm w9d
T fao a2 @ @ & @ qwen
T IAAM |

weAey Y, | FAT ATEAT §
fis feam wod SaET, AY ara
d9, wedAY, FW, WA, ®, IJET,
T Ty & q9qT & @Y R
TW FT GIAF(F 204 § | 9 qqE
et AN, #Y, IqE, FrEAWS
zargqi, @roa, daed, ade, wAd
F gmmE, ¢ wifz & #ad
W FAREH 284 § | W TEK
feam ® @Ozy arelr Wi &
HEAY oA dad gy ol T
g 40 whwma ww feem &
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oy o 8T e § fr 9w e
w7 feam oy 40 wfowe T sy
T oqwr § OWR I N AR
gry & f& fegm dgw ¥ W
N gAWIC ofdd gem, 98 Fad
¥ A FHT AL AT

geqer Y, g @3 § f& Aer
AfEm ¥ x@ afaq wT w1 AN,
fegel & 1 WIS S®A IS B,
IR AT 1@ F1 wAEE F fag
FHE F TER FEH F WA
fear &, @9 g Tome & S|
#ga & | ® *gT Tear § 5 aew
¥ godifa & S @@ g g
4 UF TEgLr I wRAT § —
WA AETAST  FT g I,
A7 gfs wgrosg H oSrw] Ed
A wg ¥ oftww go §, W=
fregarfear g€ € s w@gi samaw
nfear st & ¥ F& o IH §
Tt U ¥fRU —Fidw ®T gETET
g o &, @ 9X SR mfaar
T &, W o § W & WK
SaTET AT |/e & g fEar s
W@ & @A § ger =mgar g
fs afgr oodifs & e =N
wraar & ar e & wrasT g )

T& qAAly W ;. Sqg T
T FATY |

{
Tfew § o #hfog, mifews &
o wiw & FwEr & W
W aw o g ¥ o o ¢
SEl 9X W @wET g, 9 9T
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T gfw s @ @ ¥

were off, § gEaTw 9T W@r § WA

ag w Ry fwadr
F@ERI FT IBT FL BF AW |
@ 8 sy g 5 S99 9T
afgear & faae &%, s A
Y feameg g— & Sfwq § ar
T — g @ I TR ...

weaw WEWRAT : qdvEd T
fe 3 ¢

T TIWT AT Qlay . TET

qrar § | @i agwr ®mi g
oy fax § wsgr ‘e’ d= @ar
2 | 3§ &g w qg FWHW F,
qdr g wew sy #v fAmg ¥ ag
aw wrE § ar A 1 wEw are”
F Fuqg 58 WY Wiy AT q@ A
2, e =gy ¥ feaml 1 25 w0
¥ 40 Y WfF 7T F WA ¥ a]9AT
o8 @ & W ag W fafad
Tz R & | Fo Ho wrfo TAlR
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[ T waw wea]
W @y W, I9 4T ;AW &
far oY s%w g, & ®@ wHw
qX AG TEX W § | A ST ATgaw
W& fay a ww F@

NOVEMBER 24, 1980

for better price
for agricultural produce {CA)

" goer g feet AR e’

o !

fFam gro SR WRifaE
S aegt & Fw fraw @)
g qar wf St 7 N Tw fRfiEa
for § o= ¥ forawT Fwa feast
FY R, TAT FT HAT A IW qFEA
® TR w7 faAr @y

g7

AT & wigew §  feay
M AR 1 wx feaw s@Ew
ge qar feaq Fremn go !

g ah e fom o
W F gfea FOnT 9930, 1980
¥ oqeac § W€, W @4 m

W@ T TR & AT FAT  Fm,
S FY AR IW AT T 1 IFEN
Uy weh<e X AT ¢ fF 39 &Y

F | AT IR AT o
g WY wgT § f5 ®E g @
wTEq ¥ SATEr Y 9T gwE  fawa
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3|ﬁmmﬁ-—-—m L)
¥ oo smew o @Y & SR S@
¥ g TW AHe ¥ g, @ fEx
oY A guR v fFw w91
feaw #7 § 7

g F TR ATRE FHIOA
* o §5@ g W w A
Fr & wfy @ wfes & _ar
g Twa & o
a=E & feaEY F1 2
@ ¢ @ F fFw AR
foaq wq & 7

}
v‘,

ar g,
uﬁz
1

4

wT ¥’ UF HAUE T AW

CRHAT T FHwE # 0¥ ql

F1 saTaT & ¥ @ foe W &
AMFTA T, WM FT  AFFTIT @,
feam Y feawal & SEETd
1 & wgar § 5 W@ weew o
aaara’fmrﬁwr_@rmra%n

o Witer Ty Trx ;ST g,
qgy oy § AU KRG F A qEEIAT
arg & fafe ané smew @i
a# 2y § fF T HE Wi surn
& W g, a1 faimw aae s &t
W SE & WATEF 9IAI,  dgmr
wifge | fafmw @ st %@
A & frg R A ah g
I F1 qaew ¢ fe g 1 aed
& 5 fogm faa WY dEEe SA
<t #F wam, ge¥ e Fv A
& @t fear smom A am A
WX HAT AT HH da7 A g 9 |

Ml TUNE SHAIX  ATA® : HIET
1 ¢ ? B
st ivw fog Tw : WE

g mifas @ W ww &

for agricultural produce (CA)
WY 4Rt ge-fae wedt o
TTEAST TN F w8 F ..
(wagm) ...

st afe s (FETgR) -
frer & v R 2 &

sl WX SGTE  uigs : SATET
g §f e § e feaen A
FUETHl ®1 AN A oy gy o

51 Aew fog v : fH@ma @t
w8 § | <gd T fag WY wE
feor & oY v@T 1 § @A N
foam § =lc 34 WY fFam € W
S e W w=er & § 9
e ¥ | gEfev @ o @ & fao
oY TRAT A F ﬁﬁ":f 3%
feama s Frer feaT & g W
gt 9 A ¢ 1 rafm gwr A
T AT CERA LTI NI@H I, .,
SHRI NIREN GHOSH (Dum Dum):

Agricultural Prices Commission is still
hostile to them.

! afte & sew
g q ¢, TM FT AT EHFC FT
QY

N N fag ww ;. Hew S
IO, THHea<d  STEdS  FH

T S aF T g ..

st gfas wiw HEw qﬂ’taﬁaaw
WA FHE A faitua & &
S ® WY A O ¥ g Wt ¥

W

)
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[« e Feg 7]
e & fear %1 ¥ qrét ¥ fefaqafan
< awy § uR fagw  fefafmm
¥ @
SHR; JOYTIRMOY BOSU: **
MR. SPEAKER: Not allowed.

w1 fag T ;WY FET AR
FT @ QBT # & FEEr TG AR
gFaT | R A TET aeE ¥ W
AT ¢, WY HY A QT &Y |

wWeaw W@ : § WIA S &
‘GEraW’ T FEA U q I

JorT A1 | ¥ frami R A @
T gW gy WHR A ¥ g0 ¥ aq19
FQ §) foami &1 g FT F
w femm T W gl F AR}
HIX oo faamt & gaes a9 @ 2
afae fFaml AT T |y a@ &6 )

ol THT WTE Tiaq : mq off
g 9§ 9T YT |

ol 1¥7 fog Ta: gv sh
Iq FEd T oo § 9 Rk
TGEHE & FURT ¥ A §ET A 99
g faffeex 9, 99 wadE &Y "
T Al W AT TET 49 AT
wis H}9 e & A e | e |

for agricultural produce (CA)

Wt wfw ww Wew: WO IE
W gUR AT 58 WY § WX q@ 25
wy faw @ &+ ag a9 W
A

Wt it fog Ta: o
amﬁzﬁt@ﬁﬁamm

wrar g W wwer o god
%ﬁﬁ%ﬁ'ﬁal TgET Y, T AT
ok 7 fFaar & @ g A faww
g =T T &= g AT "y AN &
] & g §) ﬁlﬁ"z fram

SHRI NIREN GHOSH: No, no, you
are the exploiter of Kisan.

&t Ny fag T : w0 WS U
fear 7t 3 Wi &3 gu faerd 7@
W @fay & T FT | oy
& TR aTfE & & & gaTe w1 AarT
X |% | g A TR A & w9y

it wfiw ®w wHyw: ST oS
25 @ faF w@r g SEFa { ;=
g | e

(mm)*t

WSO wWgrew :  Afgw  eereE-
ferarsE awitem

**Not recorded.
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APy ® faar, oo & ¥ & fag,
T §E @ 9T, I¥ HE gqeer
a1, TAY 45 WX 60 ¥ & Tfoamr
o A AT YE FETE W I
qq ¥ FTET FEG AfEF F femEy

g ¥ ISHY, AT A9 QT &, AT
95 F AT F @ § | 7 78 Nffe-
For qfedfee a8y 7 F@T ATOAWr
T affeaTe ¥ I8 X g9 FTTH
R HI TFHL TATHL MY g, & Nfefe-
& AT Ay oad § O ;1 e &
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WAy fhe @ & O g Aar @
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QY AT WIEd a1 § §8 omar g

e & WREL W F NI
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W sltfede w ;. at gRw
iz fraar 37 game R

N N feg ww: S
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qq ¥ sArEr § A F Negw H
wEIAE ¥ faT T wifee w Ao
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¥ qrA QARG | F QN ForRer dar
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ghe ot & o1 W@ &1 v 4@
frrg o g w0 T 9T & -
ww # s dar @ & ww A A
feam N qFa@ 7 T 0|

o T ge feag : (fEdemaR)
AT AFIET A qIN qHSq W I (G
fFr & f& feaml & =id a€
FEIRIE W HETT ¢ | HETeT
7R, "wq WY feam @ & 1wy}
¥ PO AR I @ NE T
gfammr & feawr Jar, ek A
M A qw S AR www fog
WY AR F AGE T AW I A4
afr feaesr qiw &) =04 7t #iT R

) & gqoar wgar g 5 o®m o
aq feam o " st e a8r § 7

12.58 hrs.

[MR. DEPUTY-SPEAKER in the Chair].

HAt WgRg X wWAW wy
I T 8 T ITHT T AN Ay @

¥ g A few ey owro@
g 97 & are wnfgeiar g fv 2828
MY Y aEE W @ W) oF e
THT 22 &YX 50 G¥ ¥ qzav &)
W ogEa ¥ W9 IgE ARG v
Y T gFy &1 O wEewr F v
qPEIAARIGT T AW A

ﬁwm ¥ IR wE a7 v Ew
:'gmﬁmtwrgﬁ * fga #t o
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¥ AT G g 1 uToH s e
78 ToETaE AW & gTa S @
afen framl &, grar adi | A wey
#1 Ao Tan § e wves, afaemrg
Agrasg Wik aifew, afes § framt
Aag g fF @ W wma 320
WY I, A A AWG 100 WY
faaes, gox S’w #1 fFqW T® @
2 f5 30 o Fgesr o 1 fean
ST 9fgw | ¥ GuE @O @ F
f& 2828 »o¥ wfg wwe @9 W
g Ak & fegew X 22 T
50 &Y gsam ¢ WY faw AR ww
t‘ga X 90 ¥ 125 ¥¥ W
AT WX F A @ qgar @
g% aig WY afg feg & 30 W@
fraes faar s o faw mifes @
37 WY frresr &1 A% g 1 AfE
a7 T AE ARy |

13 hrs,

d AU ¥ AR F wEAT =
g1

MR. DEPUTY-SPEAKER: Please

~ put your question. You are making a
speech.

! vow wwre feg ww
mmawgmm 15
TR Wy feer gsdt & 1

MR. DEPUTY-SPEAKER: In Cal-
ling Attention you cannot make a
speech, Please abide by the rules and
put your question.

v&mmmrf‘u WY %
“ﬂft’ﬁaﬁw

)
¢ e

L \
MR. Imintmr sr'mﬁm: Please
Put your question. I will not allow
a discussion.

for agricultural produce (CA)

SHR] RAJESH KUMAR SINGH:
1 am not saying anything more. I am
asking a questian. You may allow me.

MR. DEPUTY-SPEAKER: I am not
going to allow you to speak, Put your
question. (Interruptions):

SHR] RAJESH KUMAR SINGH:
[ will walk out.

MR. DEPUTY-SPEAKER: That is

up to you. The Minister may rep.y
now,

{Shrt Rajesh Kumdr Singh and som®
other hon. Members then left the
e House]
. .

* SHR1 JYOTIRMOY BOSU: On a
point of order. I have been listening
to the specches on the Calling Atten-
tion from the very beginning with
1apt gttention, ang hon. Speaket, in
his wisdom, cansidering the impor-
tance of the subject, had been giving
ample time. Why should this gentle-
man get a stepmotherly treatment
from you? It is not fair. You belong
to the opposition. We ‘want that' you
should be fair to us. We do not want
any favour from you. This hoh. Mem-
ber is entitled to get as much time as
has been given to the other hon.
Members who have spoken. Kindly
check the recorq from the table as to
how much time has been given to
each. If you depart from that, we
will consider that you are trying to
flatter the 'ruling party.

MR. DEPUTY-SPEAKER: [ had
only said that, instead of making a
speech, he must put his questions. He
is not willing to put his questions. Any-
way, I do not want any further dis-
cussion on this. The hon, Minister may
reply now.

PROF. MADHU DANDAVATE: Sir,
I rise on a point of order.

MR. DEPUTY-SPEAKER: Thig is
Calling Attention in w}uch I cannot
allow a diseussion...

PROF. MADHU DANDAVATE: 1
am not discussing. 1 am on a point
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of order regarding the procedure in
this House. As far as Calling Atten-
tion notices are concerned, we are
guided by rules as well as conventions
in the House. You have been a Mem-
ber of the Opposition. I want to draw
you attention to the records. You can
check up from the records that, ini-
tially, when hon. Member Shri Kamal
Nath spoke, he spoke at length and
spoke in @ manner that made me make
a comment before the hon. Speaker
that it appeareq as if the hon. Minister
had asked the question on Calling
Attention and hon. Member Shri
Kamal Nath wag replying. There was
no question in his entire submission;
there wag only a submission, and in
the some style, the other Members
had spoken. Hon. Speaker, in his wis-
dom, knowing the sensitivity of the
problem, had allowed the Members to
make their submissions because sub-
missions also contain a question.
Therefore, you should allow him.

MR. DEPUTY-SPEAKER: For the
information of all hon. Members Mr.
Rajesh Kumar Singh started at about
12.50. ... (Interruptions).

AN HON. MEMBER: You are de-
fending a wrong case.

MR. DEPUTY-SPEAKER: I am
nol going to allow any discussion.

Mr. Minister, you will reply now.

SHRI KRISHNA CHANDRA HAL.
DER: Sir, ] want to make a submis-
sion. Please hear me. (Interrup-
tions).

MR. DEPUTY-SPEAKER: Al]l of
you, please resumg your seats.

SHR] KRISHNA CHANDRA HAL.-
DER: Will you not allow me to make
my submissions? (Interruptions)

NOVEMBER 24, 1980

for better price
for agricultural produce (CA)
MR. DEPUTY-SPEAKER: [ am no!
going to allow it. The Minister can
reply now.

[Shri Krishna Chandre Halder and
some other hon. Members then lej\
the House.)

MR. DEPUTY-SPEAKER: Now you
can reply.

(Interruptions) **

MR. DEPUTY-SPEAKER: All these
things will not go on record. The Min.
ister can now reply.

SHR] BIRENDRA SINGH RAO.
You can see the attitude. Even if you
give them enough opportunity, they
wil] blame you as long as you do not
&o out of the way to run down the
Government. This is what they werte
saying about my friend, Shri Kamai
Nath as if it is not permitted to speak
the truth in this House. Shri Kamal
Nath stated certain things and appre
ciated the steps taken by the govern-
‘ment in support of the farmers. Even
vhat was not allowed by them. They
only want that the Members shoula
criticise the Treasury Bench. Only
then they will allow somebody t&
speak.

There is not much reply to wha
Mr. Rajesh Kumar stated.**** i

i am glad that so many membeis
are trying to pose themselves as far
wers’ friends. I find to-.day that the
members on the opposite benches whe
opposed my policies in 1967 when 1
tried to help the farmers in Haryant
after forming a Government there t
get a very good remunerative prict
ror the sugarcane and certain food
grains, some of these very friend:
were then criticising me in getting tht
price for the farmers as they wert
taking up the cause of the consumers

To-day, they have come out as far
mers’ friends. These things have beer

—

(**) Not recorded.
(****) Expunged as ordered by

the Chair.
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'r?plled to. I must assure the House,
through Yyou, that this Government
has gone all-out to help the farmers
and to ensure g better price for them.
All the schemes of the rural develop-
ment of the Rural Reconstruction Min-
istry are to help the agricultural pro-
duction. Providing incentives for the
higher production is aimed at the
welfare of these farmers. I hope the
farmers will realise that this govemn-
ment in spite of wvarious difficulties
and constraints has gone out of the
way to look to the condition of the
farmers and to give them better price
and better incentives and a very high
rate of subsidy in the matter of fer-
tiliser, seeds, pesticides, insecticides,
electricity, rates, canal water rates
and various other things. I hope, by
and large, the farmers already realise
that this government is the only
friend that the farmers in India can
look to for help and that these exploi-
ters and so-called leaders who are
instigators and not in reality farmers’
friends will not be able to strengthen
their hold upon the sentiments of the
farmers.

(The Lok Sabha adjourned for lunch
till ten minutes past Fourteen of the
Clock)

The Lok Sabha reassembled after
Lunch at fourteen minutes past Four-
teen of the Clock.

[Mr. DEruTY SPEAKER in the Chair]
ELECTION TO COMMITTEES

(i) PusrLic UNDERTAKINGS COMMITTER

SHRI BANSI LAL (Bhiwani); Mr.
Deputy Speaker, Sir, I beg to move the
following: —

“That the members of this House
do proceed to elect in the manne.
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule

312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one member from among them-
selveg to gerve as g member of the
Committee on Public Undertakings
for the wunexpired portion of
the term of the Committee vice
Shri P. A. Sangma ceased to be a
member of the Committee on his
appointment as a Deputy Minister.”

MR. ‘DEPUTY-SPEAKER: The
question is;

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 rcad with sub-rule (1) of Rule
331B of the Rules of Procedurg and
Conduct of Business in Lok Sabha,
one member from among themsel-
selves to serve as a member of the
Committee on Public Undertakings
for the unexpired portion of the
term of the Committee vice Shri
P. A. Sangma ceased to be a mem-
ber of the Committee on his appont.
ment as a Deputy Minister.

The motion was adopted.

(ii) COMMITTEE OF THE WELFARE OF
ScHEDULED CASTES AND SCHEDULED

SHR] R. R. BHOLE (Bombay-South
Central): Sir, 1 beg to move the fol-
lowing:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one member from among themselveg
to serve as member of the Commit-
tee on the Welfare of Scheduled
Castes and Scheduled Tribes for
the unexpired portion of the term
of the Committee vice Shri Balesh-
war Ram ceased to be 3 member of
the Committee on his appointment
as g Minister op State.”
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MR. DEPUTY-SPEAKER: (The
question is:

“That the members of this House
ido praoceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
331B of the Rules of procedure and
Conduct of Business in Lok Sabha,
one Member from among themsel-
ves to serve as a member of the
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes {for
the unexpired portion of the term
.of the Committec vice Shri Balesh-
war Ram ceased to be a member of
the Committee on his appointment
as a Minister of State.”

The motion was adopted.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL*—Contd.

MR. DEPUTY-SPEAKER;: The
House wil] take up further considera-
tion of the following motion moved by
Shri Shiv Shankar on the 21st Novem.
ber, 1980, namely: —

“That leave be granted to intro-
duce a Bill further to amend the
Monopolies and Restrictive Trade
Practices Act, 1969.”

Mr. Chitta Basu, you wanted to
say something on this.

SHR1 CHITTA BASU (Barasat):
Last Friday, I opposed the introduc-
tion of the Monopolies and Restricted
Trade Practices (Amendment) Bill
1980. The grounds on which [ want
to oppose this Bil] are:

First, as I have mentioned earlier,
Article 39(C) of the Constitution pre-
cisely states that the operaion of the
economic system does not result in

NOVEMBER 24, 1980

Restrictive Trade 312
Practices (Amdt.) Bill | |

the eoncentration of wealth and meansd
of production to the common detri-
ment, that is, the Directive Principles
of the Constitution.

My second argument is that this
proposed Bill will resul in the con-
centration of wealth and that would
again be to the common aetriment.
Therefore, the spirit of Article 33C
is being violate by this proposed Bill.
Sir, you wiil know that the Bill also
takes away the right ¢f the MRTP
Commission to sit in judgement as 1o
whaether a particular undertaking is a
dominent undertaking. If that under-
taking extends its capacity to produce
goods for export and if that under-
taking is ¢ngaged in extending 1ts
capacity for the purpose of export,
then the wealth created, the assets
created, by the process of export
shall not be taken into account
by the MRTP Act in the matter of
determining the fact as to whether
that particular Undertaking is domi-
ment or not. Therefore, this is in
flagrant violation of the bhasic objec-
tives, of the MRTP Act which is
sought to be amended by an Ordinance,
The entire purpose of the MRTP Act
is being defected, is being negated by
this amending proposal. Therefore, I
do not say that the MRTP Act is a
foolproof instrument in the matter of
checking or arresting the concentration
of wealth and assets. It has got
certain teeth. But those teeth are
being removed. That being the case,
the MRTP Act wi'l bg rendered tooth.
less, more ineffective and as a matter
of fact, it will become infructuous.

¥

My gecond objection ig that this Rill
is, a deliberate aftack on the Indus-
trial Policy Resolution of 1956. I
would like to stress on this point that
the 1858 Industrial Policy Resolution
was not merely a statement of the
Government but that was also adopt-
ed by the then Parliament. Thet is
the ‘policy detlaration of the Parlia-
ment, the higher forum of theg nation.
And thig Bill ‘seeks to defeat or

RS

*Published in Gazette of India Ex traordinary, Part JI, section 2 dated

24-11-1980.
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seeks £0, bring in certain deflection, niot
only deflection, but inter-reversal of
the policy announced by the Industrial
Policy Resolution adopted in 1956.
This is a denigration of ‘he Parlia-
ment: this 1s side-tracking of the
Parliament. This is in violation or
the policy frame laid down by the
Parliament and the Government has
got no right to denigrate that policy
without a further reference to the
Parliament itself, Thig is my secona

argument,

My third argument is that this is u
pernicious move to give further conces-
sions to the monopolists and multi-
nationals. This Bill, if enacted, will
further strengthen the stronghold of
the monopolists and the multi-nationals
over our national economy. There.
fore, it is Injurious to our national
interest and national economy.

Finally, this, as I have mentioned
earlier, Is a complete reversal of the
economic policy and that is to the
satisfactipn of the monopolists and
moulti-nationals. This ig a ruinous
course the Government is going to
adopt. = Therefore, having regard to
thig, I firmly oppose the introduction
of the Bill at this stage,

THE MNISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): Mr. Deputy-
Speaker, Sir, the ordinance was issuea
having regard to the urgent require-
ment of policy adjustment in the light
of the sharp changes in India’s balance
of payments arising from the steep
escalation in import prices particular-
ly of oil. The Statement of Objects
and Reasonsg makeg it clear as to why
the amendment is sought. My hon.
friend, in the first argument, is trying
to bring thig within the sweep of
Article 39(c) of the Constitution.
What we seek to exempt is with
reference to the manufacture of export
items. As I said, because of the
balance of trade which had not been
In qur favour, we had to take this
decision. The questioin is whether

: 314°
Practices '(Amdt.) Bill
' Yhis action on the part’of thée Governi-
ment contravenes 'Artiéle 38(c) of the
Constitution. While my hon. friend
maintaing that it does, in my submis-
gion it would not.

What is most important in Article
39(c) of the Constitution i whether
this wealth and means of production
1s to be to the common detriment., I
emphasise the expression common
detriment. This amendment whicn
18 sought is only for the purpose of
exports so as to enable us, outr cvuntry,
to be economically strong., In that
background, it is not possible to argue
that this amendment would be to the-
common detriment of the people.
From that point of view, my submis-
sion will be that this does not come
within the sweep of Article 89(c).
As I said, the Statement of Objects.
and Reasons iz very clear. Why
exactly we are introducing this Bill,
13 also clear from the provisions.
Dominance. I agree, if it were to be:
a cage of dominance within the country,
and not for the purpose 6f export,
perhaps that would be <comething
about which my learmed friend has
argued, but having regard to the
policy and purport behind the smend-
ment, my submission would be that it.
not only does not fall within the sweep:
of Article 39 C but it also does not cut’
across the industrial policy statemenr.

Sir, concession hag to be necessarily
given for stimulating export proauc-
tion.

My friend says that it will be 1n
favour of the industrialists and the
mutil-nationals. My friend is aware
that where these industrial concerns
have to expand themselves for-
production for sale within the country,
approval is necessary from the point
of view of the dominance, where
relavant. There are provisions in the
MRTP Act, whereunder they have to
apply to the Department concerned,
and in some cases the matterg are
for the purpose of going into the
matter, whether it is necessary that
the industrial concern should be given
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the permission for the expansion and
8o on and so forth. This is one way
of looking at it. In each and ecvery
individual case, where the parties
approach the Department and the
matters are referred to the Commis-
sion, the matter is gone into, because
of the fact that they may have to
play a dominant role in the industry.

But, Sir, there is a very peculiar
situation which we have to face in
the future, when our economir well
being depends on our capacity to ex-
port. And since this concession which
is given, is not going to affect supplhes
within the country, but is only with
a view to encourage exports, and be-
cause of this background of acute
balance of payments problem, I would
submit that a policy decision had to
be taken and the amendment had to
be brought in, in order to improve our
foreign exchange position.

Sir, in this view, I do not think that
it could be called a ruinous course,
or it could even be said as though
the industrial houses are sought to be
encouraged to the detriment of the
common men in this country. This is
my submission, Sir.

MR. DEPUTY-SPEAKER: The

:guestion is-:

“That leave be granted to in-
troduce a Bill further to amend the
Monopolies and Restrictive Trade
Practices Act, 1969.”

The motion was adopted.

SHRI P. SHIV SHANKAR: T intro-
duce the Bill.

STATEMENT RE. MONOPOLIES
AND RESTRICTIVE TRADE PRAC-

TICES (AMENDMENT) ORDI.
NANCE

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

NOVEMBER 24, 1680

Air (Prevention and 316
Control of Pollutiong Bill

P. SHIV SHANKAR): 1 beg to lay
on the Table an explanatory state-
ment (Hindi and English versions)
giving reasons for immediate legisla-
tion by the Monopolies and Restric-
tive Trade Practices (Amendment)
Ordinance, 1980. (Placed in Library.
See No. LT—1375/80]

14.25 hrs,

AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL*

THE MNISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): I beg to move for leave to
introduce a Bill to provide for the
prevention, control and abatement of
air pollution, for the establishment,
with a view to carrying out the afore-
said purposes, of Boards, for con-
ferring on and assigning to such
Boards powers and functions relating
thereto and for matters connected
therewith,

MR. DEPUTY-SPEAKER: The

question is;

“That leave be granted to intro-
luce a Bill to provide for the pre-
vention, control and abatement of
air pollution, for the establishment,
with a view to carrying out the
aforesaid purposes, of Boards, for
conferring on and assigning to such
Boards powers and functions relat-
ing thereto and for mattars connec-
ted therewith.

The wmotion was adopted.

SHRI BHISHMA NARAIN SINGH:
I introduce the Bill.

T
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14.27 hrs.
MATTER UNDER RULE 377

(i) MEASURE TO IMPROVE THE LOT OF
Cocoa GROWERS

PROPF. P. J, KURIEN (Mavelikara):
Sir, the Cocoa growers in the country
are in a very bad predicament as
there is no proper agency in the coun-
try to buy their products. The Gov-
ernments of Kerala and Karnataka
were encouraging cocoa cultivation in
the country and consequently lakhs
of farmers have gone in for cocca
cultivation. As a result, the produc-
tion of cocoa beans in the country has
gone up and it is not less than 3,000
fons this year. When considering
the total extent of land brought un-
der this cultivation, we can easily see
that within a period of three years,
the total production in the country
will exceed 20,000 tonnes.

Now a serious problem has cropped
up in that. The Kerala State Co-opo-
vative Marketing Federation which
was buying cocoa beans as a distress
velief measures, has stopped purchas-
ing. The federation, it is understood.
has purchased nearly 500 tonnes of
dry beans within a period of 3 months
and have exhausted their funds. Un-
less this stock is disposed of they can-
not enter the market again and the
result is that there is no agency to
huy cocoa beans.

I, therefore, request that (i) urgent
steps may be taken to find a foreign
market for the procured cocoa beans
and steps taken to export the same at
the earliest; (ii) Subsidy may be pro-
vided so that the procured beans are
exported on a no-loss no-profit basis;
(iii) Long term policy may be evolv-
ed in consultation with the Stata Go-
varnment, Representatives of Growers
Federation and all other concern so
that a permanent machinery is set uo
to process the total quantity procured
and processing units may be estab-
lished so that the finished products are
exported instead of raw beans.

1il) ESTABLISHMENT OF A TITANIUM
TACTORY AT KANYARKUMARI, TAMIL
Napu.

AGRAHAYANA 3, 1002 (SAKA)

Rule 377 g8

SHRI N. DENNIS (Nagercoil):
Establishment of a Titanium factery
for the manufacture of Titanium Di-
oxide is viable in Kanyakumari dis~
trict, Tamil Nadu with the local In-
frastructure available. Kanyakumari
district occupies an important place in
the mineral map of this world by the
unique possession of rare earth mine-
ral sands. The Indian rare earths
factory at Manavalakurichy, a gov-
ernmeni of India undertaking is sepa-
rating black ilmenite from beach sand,
Annually about 75,000 tonnes of ilme-
nite are separated. The entire quan-
tity is exported to foreign countries
where it is converted into costly tita-
nium dioxide. Quality Titaniurn di-
oxide can be processed out of ilmenite
sand now processed at the Indian Rare
Earth Wactory at Manavalakurichy.
Black ilmenite is available in plenty
in the coastal belts of Manavalakuri-
chy, Midalam, Keezhmidalam and
other coastal villages of Kanyakuma-
ri district. This district is gifted
with other basic amenities for the es-
tablishment of a Titanium factory.
So, Government may be pleased to
take early steps for the establishment
of a Titanium factory in this back=-
ward southernmost district of this
nation,

(iii) SHORTAGE OF DIESEL IN GORAKH-
PUR AND VARANASI DISTRICT OF
U.P.
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(iv) AuTOMATION IN ForEloN Ex-
CHANGE DEPARTMENT OF STATE
BANK OF INDIA AT CALCUTTA.

SHRI NIREN GHOSH (Dum Dum):
The Foreign Department Section of
the State Bank of India is situated in
Calcutfa from its inception. This scc-
tion deals with (a) cover operation of
foreign currencies (b) reconciliation
of the gccounts sent by foreign banks
with the accounts of S.B.I. branches
(c) account of the stock of rupee
travellers cheques and reconciliation
of cashed cheques and (d) exchange
of important documents regarding
principles of trade and procedures etc.
with “foreign banks.

Due 16 negligence and inefficiency
of the management and refusal to
employ more hands to Hes]' with ‘the
manifold increase in work, things have
begun- to pile-up under the headings
(a), (b) and (c) since 1975. The
Manager of the Department thén pro-
posed in mid 1979 to instal Data Pro.
cessing and Modern Accounting Ma-
chine. THhen in the beginning of 1980
the manager began to say that the
cover operation would be decentralised
to Calcutta, Bombay, Madras and
Dehi. This is the preliminary step
towards shifting the entire operation
to Bombay, Simultaneously, the mana.
ger began to air the view that agency
arrangements would alsp be shif-
ted to Bombay from Calcutta. All this
in the name of RBI directions. Let
it be pointed out here that certain
portion of this department’s work was
also transferred to Bombay. There is
tangible reason to approach that all
operations would be centralised in
Rombay. One can forget that the
Headquarter of SBI, which was in
Calcuttt long ago been transferred
to Bon bay.

NOVEMBER 24, 1980

Rule 311 820

The pity of it is that there are only
168 persons handle all the huge amoun
of work under cover operation, res
concihatinn and agency arrangememh
viz: clerical—¥%4; subordinate—10 ana
supervisory—=84. Throughout all thes
years no additional hands were em.
ployea,

This relentless automation drive ¥
a demon which eats up employmefs
in a land of staggering unemploy-
ment. V. N. Dandekar in a report ox
the Government appointed Commit.
tee on automation opines—

“The number of jobs taken over
by computers thus amounted to 2v
per cent against which ong had t»
set up 4.3 per cent new jobs create
ed to operaty the new equipmems.
There was a net reduction of 22.5
per cent in the number of job op-
portuniges in the data processing
sections of the offices concerned”

1, therefore, strongly demand tha$
all these attempts to shift forejgn de-
partment of SBI from Calcutta to
Bombay stopped. Enough hs# -already
been done to denigrate Calcutta and
atrest the economy of not only West
Bengal, but also of Bihar, Orrissa,
Assam etc, of the eastern part of
India in this way.

I further demand that further drive
for automation in SBI be stopped
as it aggravates the unemployment
problems in India.

SHR; SOMNATH CHATTERJEE:
(Jadavpur): Sir, the Finance Minls-
ter {s here. He should take note of
these very serlous remarks. It is very
very serious.

MR. DEPUTY-SPEAKER: All mat-
ters raised here are serioum.

SHR] SOMNATH CHATTERJEE °@
We are trying to impress upon the
Hon’ble Finance Minister since he 18
present,

e



14.40 hrs.

ASSAM BUDGET, 1980.81--GENE-
RAL DISCUSSION AND

DEMANDS®* FOR GRANTS (ASSAM),
1880-81

MR. DEPUTY-SPEAKER: The
House now will take up General Dis-
cussion and Voting on the Demands
for Grants in respect of the Budget
for the State of Assam for 1980-81.
for which two hours have been
allotted.

Dis, & D.G. (Assam)

Motion Moved:

“That the respectivé sums not
exceeding the amounts on Hevenue
Account #nd Capital Accéumt shown
in the fitth celumn of the Order Pap-
er, be granted to the Presidletit out
of the Consolidated Fund of the
State of Assam to complete the sums
necessary to defray the charges that
will come in course of payment dur-
ing the year ending the 31st day of
March, 1981, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 1, 4 to 16, 19 to 77, 80 and 82.”

- o — —— -t

*Moved with the recommendation of the President.
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g31  Assam Budget,

MR. DEPUTY-SPEAKER: Shri
Banatwalla has tabled Cut Motions
for Demands for Grants. He may now
move his Cut Motions.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, thank you
very much.

I beg to move:

“That the Demand under the head
‘Council of Ministers’ be reduced to

Re. 1”7

[Failure to take a firm stand on
the so-called issue of forcigners
without any compromise on 1971 as
the cut-off date protecting the leniti-
mate interests of all concerned with
respect to the saig date (1)}

“That the demand under the head
‘Police’ be reduced io Re. 1”

[Failure to protect minorities in
Assam against violence (2)]

“That the demand under the head
‘Relief and Rehabilitation’ pe redu.-
ed to Re. 17

[Neglect of complete rehabilita-
tion of the victims of violence in
Assam (3)]

Wt wite wgE (FEFAYY) ¢
agaw  fed) FT @RE I *O
¢oF g T ST @ g fFo9w &
AT gHAa WL g, qWIW w@IH &
ase qiffamde & 9w & W & |

» 6

SHRI KRISHNA CHANDRA HAI.-
DER (Durgapur): Our Party spokes-
man is present.

MR. DEPUTY SPEAKER: Shri Ras-
sheed Masood may continue,

st W RYPT . 9R_AT g AT
agi 9w fFar s wr 8, gwifw
R gin fafaeet 7o oF g
fem a1 f5 g 12 feEvat ¥ @R

NOVEMBER 24, 1880
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foelt o7 g@ & waw ¥ qtgex
Tawde a1 &4, foawr waew Qe
g2 5 fedmmw & If@ N mEwe
12 feowax § 1€ o7 qFAT g, WK
feavat & aomw 12 FEFET ¥ F@r
TeHAE q9T 3q A7 T O HEH FY
TAAHE 9T FX FHAT Y AfwA gHAd
1 FERT § SR AET H OEIH
FEF AT I T ITEE
fom @z & a17 § 7o ag awe g G
TATE, WU AT § g q34 & d9As
we § A feggeary 1 qAw @A
weIqg g |

SET % qL-HITeT SAHT & AeqF
g, OTH & qT-&fqar  THEy
850 A g, Saf® w7 fear faav
FAWT 1005 CIT & | ag Te-&fqar
IAFA W I9 T A1 8, afs wiary
¥ AT gT 4 AT FgT 9% AW
A o 9 ® 9 ) dfea fogs
UF W9 & Fgl 9 g faew
A JE 8 | Wi AT ag §
HTTH &7 T-H 1T SHFT Fg) g Tl
TE ERY | g8 9T FM 9@t a8 @
¥ T g aga @aEE

WEH T CHFea &9 di
FgT dFAT § | T I SACWR  TF
& www W faw g, wwfs faga
# 1 wEet F1 faeew seegw e
TR | S GRS AT A g
# dgaX AR o difem g,
a1 9§t I SFATHE AT 9T F THI-
FEIT H TGEHT F fog wiferr wav |
g §ga & mwHErEAd aw g
T a6 FIE HIH g IoraT T |

qET ¥ A grEHy agi ond §—
¥t mr g, 3 3s@ § f5 %01
M fegmg fost & wdfax & 67
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§ Wig.1T %T JAATT AT & |
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Dis. & D.G. (Assam)

UEM  #T  qJHASAT & OF
wee dg g f6 wIST O agr AL ATSNA
¥d AT AGl & | W, ARET
FIT FEOTHA HSWM q ST gEH WA
3 W T & g fewdl Hoagu¥
% fa = = feq = oS g
T #1 grgew 9 fAw d7T @Y
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man is present, ’
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& W SuF "w=x wyar fewar €9,
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T ag F1 WaEar &1 grfEe Fu
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7@ g wgt ¥ s fear a2,
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FE E L TF TE TE AT IO
I AL AV A9 ¥ fgrgeara fvwal
7 g WY AW g AT q
g9 4@, ag UF maemw  feafa
[T W F JET F |

a7 g wragr g fw v 9@
TR AT FIE WX FeawA 97 F1gar
g o wme sww oag g fR
EIEH TAAT AE &, faaw 9 oaw
FEAT g1, T uEm A {AfrEa &7
T fF 3@ F oW WA g AE EOM,
&Y SgTEr 3% ERM | A9 AT oFAr &
fogst & aw F A=Y ST AT 4=
#E E SF A’ FEAT, AT-AES
mife, afz &9 =St 9T UF g A
AN E X T AW GT LF A
&1 faefaar a0 |@W, & 3w @l
@ , |+ Ag d9wme we gfomm §
dar g 2, Atz g 53 fr gw s
TE g SR Al W A AR
e, fage, =R @ www
g ®g & gW WA TE AR
g oW &, T A S a4, ar
wra fex uFw g W o

4T Fgl T ASAM g1, Fal G
g, FE WIEAS B AT 4 A9
g, a9 F g% fqanl #1 Iw &
g AT a7 @1 wawEr g-mm  gfw
q gH HEAT grN, aHWr 3§ §9edT &7
gmgE (Fa1 ST FFAr g

HHY F NGFAHAT T 2T A 4T
Fg 2 fF ag (oo gar &=l as
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a8 smAwTr g oA fgawTm a
o & wm o miver &, samer waw
A ST g, AfET W 9% ¥ o ena
AEE & FEL g, @ 39 F fou aa-
FIT FT AT AT &, T T AL qANE
FTAW AL | TEH H ST AT ATEE
oy £ afs =9 &% g9g & wEw ax
SatET wifaw g9 g1, 91 SH arEeg §
ft suET wiaw weg & S e g,
#E ol 3 G &1 WRE & (g@arh
T g afew & wwwmar £ oo
T o7 T E, 99 (% Afew S ¥
EE I 1 1 A C i
W HUE BT 29 9% 4 6% & Ay
W FWI ST

Agt I G F AW g FIFET
OO & q® IS AF AT A,
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ar A8 9gd H=8! AW g, Aiwd wF
TG F SART FEAT 4Gl FAT AW
AT, FiF SART T FIT T =7
FT T THA AMEN T S 81 GFaAT & |
U & AT H A7 Fg wmaar g=7 &
gady g & o g feafa &1 o
ST ST aFal &, al g9 F 4
TeH, g7 A F A Tg G| Al
TR &L | 3T |G d1di & e
@A gU, IW A UHAT F ATHA @
gu, W &7 AFAX T FT AN
@I U——FH T FTAATE! FEAT AT
ANTTEE I a9 SRl 9T T & |

T AT W AN & AT § fE
TETH & AT AW AT A& 8
agl FT OTH F9GT 7 g9 954 ¥ A
AT 9T W R, ST F FEF,
ST qF FE &M g L A AR
gfF amm # wfa Few g



545  Assam Budget, AGRAHAYANA 3, 1902 (SAKA)

3 fau a7 fAaew & fF o
F graey § ST g9ie geqd A wm g,
g a1 Favy @ R e, st
afz =gl 9@ a9 gFar g al agd
=G AT
F WG F 7 gH Q1 TEE AT
aifge | F o;ven Fwar § fF o s
gIE F TR FH qAT HEEH &
Awer § fafvad =7 ¥ SUgR /9
FBTH |

Eq

SHRI SATYASADHAN CHAKRA-
BORTY: (Calcutta South): Assam is
one o! the backward States of India.
It is not the only backward State, but
it is one of the backward States, and
its natural resources have to be utili-
sed_ In the twenty-eighth round of the
National Sample Survey, it was found
that 87.50 per cent of the people of
Assam live below the poverty line.
Assam is rich in natural resources,
but unfortunately, after so many
yearg of planning, the people have
remained poor.

They have some genuine grievances.
Unemployment is mounting. There has
been greater concentration on land
in Assam than in other States of In-
dia, Feudalism and feudalist forces
are very powerful in Assam. The
State has yet to establish sufficient
industrieg to ytilise its resources.

I find that the present Budget fol-
lows the beaten track. In gpite of the
grievances of the people of Assam, the
allocation for industries is negligible.
I do not find any reason why our
Finance Minister could not provide
more money for the establishment of
industries in Assam. If my memory
serves me well, I remember that in
the last debate he promised that the
interests of the people of Assam were
uppermost in his mind. But there
is no reflection in the present Budget,
though there has been some marginal
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increase in some of the Heads. Taking
undue advantage of the economie
backwardness of the State, taking un-
due advantage of the genuine griev-
ances of the people of Assam, a group
of agitators have assumed the role of
congpirators. They are saying that
the backwardness is due to the infil-
trators, the foreigners. These disrup-
tive and communal forces, taking un-
due advantage of the grievances of
the peonle are trying to lead the peo-
ple to play a destructive part. I am
sorry to say, it is a matter of shame.
It is a matter of pity that some lea-
ders are taking sides with them for-
getting the commitments of the nation
to the persons who are known as re-
fugees.

15 hrs.

What are the slogans raised by the
Assam agitators? They say that there
has been a change in the demographic
composition of the State and they are
being swamped by the foreigners. Is.
it a fact? If we go to the figures of
the Census Report, from 1911 to 1971
the change in the demographic com.
position has been to the advantage of
the Assamee speaking people. In 1911
they were only 29 per cent of the
population. In 1971 they are 60 per
cent of the population. Within 60
years the number of Assamee-speak-
ing people has increased by more than
967 per cent. The number of Bengali-
speaking people has gone down,
whereas the propaganda that is being
carried on is that the Assamee-speak-
ing people are going to be swamped.
It is wrong. They are now replacing
facts by falsehood. They are now con.
ducting the propaganda like Goeb-
bles. They are hiding the truth with
a batallion of lies.

India is a multinational, multi-lin-
gual State. Nobody can demand that
the State exclusively belongs to him
only. In Assam various people came
from different parts of the country.
People came from Andhra who work
in the plantations, in the tea gardens.
People came from Orissa.. They are
working in tea gardens. People went



$47 Assain Budpet,

(Shri Satyasadhan Chakraborty)

there from Rajasthan. They are the
traders. People went from Nepal

People also went there from East Ben-
gal, now Bangladesh. These people
were invited at that time by the Gov-
<ernment. Why? It is because the
riverine tracts were to be reclaimed
by the East Bengal people. They set-
tled there. They became a part of the
people of Assam. Now what is the
attitude of the Government to the
large exodus of refugees? Is there
any Member in this House who can
say that the people of East Bengal
are responsible for the partition of
India? They are not. They have be-
come the victims of partition.

It was Pandit Nehru who said in
this very House that the interest of
our brothers and sisters who cannot
join us due to political boundaries, is
in our mind. It was Pandit Nehru
and Sadar Vallabhbhai Patel who pro-
mised that the doors of India will
always remain open to the people of
East Bengal if because of communal
orgy and holocaust they could mot
‘stay there. If was not only in the
case of East Bengal it was only in the
the case of West Punjab.

I want to remind you of this. Who
were the foreigners whom they wan-
ted to identify and isolate? The peo-
ple who have been living in Assam
for generations; the people who
crossed the border because of the
communal holocaust in 1950 and in
1964. The responsibility of rehabili-
tating them was taken up by the
Central Government and the State
Governments.

May I in this context
the rccord of the Rajya Sabha de-
bates? The Question was raised by
Shri Gurudev Gupfa, Shri A. B.
Vajpayee and Shri Mahabiy Dass.

“Will the Minister of Rehabilita-
tion be pleased to state:

(a) the number of displaced per-
sons who migrated to India from East
Pakistan during January to July,
1964 and whether this influx jis still
«<ontinuing.

quote from
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(b) the number of displaced per-
sons proposed to be rehabilitated in
each State;

(c) the names of the States which
were contacted for settling the displa-
ced persons and the names of the Sta-
tes which expressed their inability to
settle them;

“(d) the estimated total value of
the property that the said displaced
persons have left behind in East Pa-
kistan;”

Now, I quote from the Answer giv-
en by the Minister of Rehabilitation,
Shri Mahavir Tyagi, It says:

‘“(a) Out of a total of 6,77,208 per-
sons who migrated from East Pakistan
to India upto 7th September, 1964,
6,03,932 persons had reached India
during January to July, 1964. The in.
flux is still continuing.”

SHRI MOOL CHAND DAGA (Pali):
He cannot quote from the speech deli-
vered in the Rajya Sabha, Rule 354
says:

“No speech made in the Council
shall be quoted in the House unless
it is a definite statement of policy by
a Minister.”

Nothing can be quoted from the
proceedings of the Rajya Sabha.

MR. DEPUTY-SPEAKER: He is not
quoting from any speech. He is quot-
ing only the Question and Answer.

SHRI SATYASADHAN CHAK-
RABORTY: This is the information
given by the Minister of Rehabilitat-
ion in reply to a Question.

I further quote:

“All the State Governments which
were approached agreed to settle the
new migrants from East Pakistan.
None of the States contacted ex-
pressed its inability to settle the
displaced persons.” The names of
the States are as follows:—

No. of families pro-
posed to be rehabilitated.

Andhra Pradesh 2000
Assam 15000"
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The No. of tamilies proposed to be
rehahilitated in respect of others Sta-
tes are also given here.

I ask: Can this be a fact that these
States were going to rehabilitate per-
sons who were infiltrators, who were
foreign nationals, the persons who
came after 1964? When my hon. fri-
end, Shri Somnath Chatterjee raised
this question in this House, even as
jate as in 1976, the answer from the
Government was, “Yes, we have ac-
cepted the responsibility of the mig-
rants and steps are being taken to

resettle them.”

Now, the agitators are talking of the
register—the national register—which
has nothing national in it. It is
not a register as declared by the As-
sam High Court.

Mr. Deputy Speaker, Sir, more than
twelve months have elapsed and the
agitationists who are executing their
agitation in filth have done, already,
enough damage. From Tinsukia ply-
wood workers have come to Delhi and
they are starving; they have been ren-
dered jobless.

Already there has been an economic
crisis in Assam gand I would urge up-
on the Government that, so far as
violent activities are concerned and
so far as uprootihg of families is con-
cerned, Government should take firm
action, but always opening the door
of negotiation. We believe in a nego-
liated settlement. I am of the firm
opinion that unsuspecting ami innoc-
ent Assamese people have been mis-
led into this movement. They do
not understand the consequences of
the movement which is going to cut
at the very root of our national unity
and integrity. That is why 1 would
urge upon the Central Government
to treat this as a national problem and
to see that, instead of identitying
foreigners, these disruptive and com-

Zl;nal forces are identified and isola-

o Then, I come to my last point. Let
hF Dot forget history. If we forget it,
istory wil) take revenge. Remem-
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ber how our land was partitioned. It
these agitators are allowed to have
their own way, it will strike at the
very root of our national unity. That
is why 1 take this opportunity to
warn the agitators that they are mis.
leading the people and I also make
an appeal 1o the Central Government.
While supporting fully the stand re-
garding Assam, we have many differ-
ences with the Indira Congress. We
are always for the rights of the peo-
ple and where the Government takes
a correct stand, though weak, we are
all for supporting it and we will sup-
port it. I would request the Govern-
ment to take immediate steps fo
maintain the unity and integrity of
our people and the rights—the funda-
mental rights— of the people. That
is a duty imposed by the Constitution
on any ruling Party which rules India.

I thank you Mr. Deputy Speaker.

SHR] SONTOSH MOHAN DEV
(Silchar): Sir, I rise to support the
Budget which has been presented by
Hon. Finance Minister today. 1 ap-
preciate various features of this budget
though they have come at the cost of
lincreasing the loan burden of the
Assam Government to the tune of Rs.
40 crores. I wish that could be a
special grant sanctioned by the Gove-
rnment.

Of course this budget, as it is pre-
sented, shows—through the statement
—that there is a vast increase in the
law and order expenses and
there is a vast decrease in the
State tax revenue, and alsp non-tax
revenues, and this is mainly because
of the present agitation in Assam,6 As
far as I know the present Assam agi-
tation is causing a loss of Rs. 4 crores
to Rs. 5 crores daily to the national
exchequer. Keeping that in view, and
the present inflation §n the country and
other aspects, the budget as presented,
I feel, deserveg some congratulations
because, in the Plan outlay, there is
an increase and there are also schemes
for hill area developmnt, plain area
development, employment facilities to
be given to the educated youth and
others.
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Now, the point comes. As an Assa-
mese, I would like to ask my friends
and the agitators in Assam, “Are we
in a position to avail of whatever op-
portunity this Budget has provideq to
us? J doubt very much whether we
are, because, the present agitation in
Assam is such, A few minutes ago,
there was a telephone call {g me from
Gauhati; it seems that today’s move-
ment in Gauhati in some parts of
Assamm, has run into a very Vio-
lent way and employees who
wanted fo go to their offices
were not allowed to go; unfor-
tunately, there are certain death cas-
ualties also. I wish this information is
wrong because this 1s the information
which hag come to me over the
phone. But if this is correct, then 1
must say in this august House to the
hon. Members of the Opposition end
alsp of the ruling party i{hat the time
has come for ug to say, ‘Thus far; no
further’. It is very good to say in this
House all words aganst the agitation.
It is very good to say about the var-
iops development works in Assam. But
the time has come for us to say to the
agitators, to AASU and AGSP, that
they have lost control over the agi-
tation; it has gone into the hands of
from the planting of bombs in a Ben-
gali High School in Mangaldai; it can
be proved from the planting of bomb
on the pipelineg near Gauhati; it can
be proved from the various other vio-
lent actions which the agitators are
now doing in Assam. If the Opposition
have seen these, they should also say
that they cannot control those elementg
any more and steps should be i‘aken
to control them. Mr, Chakraborty of
CPM and other Memberg of the Op-
position have also said it.

The other day, during Calling
Attention, many Members had spoken
in this House. Today also some Mem-
bers have spoken before me. But,
when they speak about Assam, they
forget about Arunachal Pradesh, they
forget about Nagaland, they forget
about Mizoram, they forget gbowt Tri-
pura, they forget about Cacher and
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North Caélisr, Those theré are
not with this agitation, bdt they are
being compelled t6o Hve in a state
where there is no petrol or diesel;
this iy the position in North Cachar
and Cachar also surprisingly enough,
most of the government employees and
the high officials in Assam are sup-
porting this movement. This can b
proved. Not a single city bus in Gau-
hati has been stopped, though there
is agitation. But if you go to my dis-
trict, Cachar, or to Meghalaya or
to Arunachal Pradesh or to Mizoram,
where there is no agitation, you
will find that there is no pet-
rol or diesel to move the essential
commodities to remote villages. In
Mizoram, to get a buketful of water,
the village people have to travel five

kilometres. So is the position in

Meghalaya, in Garo Hills and in

North Cachar Hills. There is no pet-

rol and diesel. As a result pumping

stations and water supply stations

cannot work. When this is the posi-

tion, you want them to settle this

matter across the table and by nego-

tiations. We also supported it, but

the time has come when, during the

discussion on this Budget, the whole

House should pass a Resolution re-

questing the AASU and AGSP to stop

this movement,

The other day, our ex-Prime Min-
ister, Shri Morarji Desai, said, “I
have got a solution to the Assam pro-
blem, but I will give it only to the
Prime Mimster and to nobody else’.
I do not know why he should say
thig if at all he is thinking of the
country. Is his prestige more than
the interest of the country or the in-
tegrity of the country? He is most
welcome to go to the Prime Minister
and give his solution if at all he loves
hig country.

The other day, on the floor of Par-
liament, one Opposition Member
ironically said, “One Begum Sahib?
is going to rule Assam; she is going
to be the Chief Minister”., It 1s the
privilege of the majority Party s {0
whom they will select. Nobody C?g
suy s to who is going to be the Chi€
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Minister., The Assam Assembly has
been in existence ang that should
provide the forum. All the national
parties are represented there. They
should discuss the Assam issue on the
soil of Assam and should come wilh
a solution to the nationai leaders.
There are Members belonging to
CPM, CPl, Naxalite, Janata, Bhaia-
tiya Janata, Lok Dal, Congress-U and
Congress-1. Let everybody there parti-
cipate in a discussion on the Assam
issue and come with a golution to the
national leaders here. And if the
national leaders do not accept, then
we can say that the national leaders
are not agreeable to solve this pro-
blem. Unfortunately, we are asked in
the Central Hall: ‘What is your Prime
Minister doing’, to solve the
Assam issue. If she does something.
there is enough propaganda against
the Government that ‘you are impos-
ing national security order against the
government employees and ASU and
AGSA leaders’. 1 would like to ask
the hon. Members of the Oppnsition—-
do you want that these employee lea-
derg should stop forcibly the M.L.As
and M.Ps who are willing to go to
meet the people there? I3 it their
trade ‘union rights to stop these Gov-
ernment employees who are willing
to work. Why should the National
Security Ordinance not be imposed
against those leaders of the agitation
who are visiting each and every house
in Gauhati anq threatening the Cen-
tral and State Government emplo-
vees that “if you go to join office, it
will have gerious consequence on You
and your family members.”

I have to speak a word about crude
oil. Crude o0il has been pumped out
from Assam by the army. I, on behalf
of the people of Assam, congratulate
the army for doing a very good job.
Unfortunately, there is a propaganda
going on against the army and the
persons working there for pumping
out the crude oil. Thig iz a national
property, When we are going with a
begging bowl to the Gulf and other
countries why should not the oil flow
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out of Assam into other parts of the
country immediately? Unfortunately,
the Assam pipeline is now being
blocked at the instigation of certain
natfonal parties and I blame the
Janata—the B. J. P.—for what they
do, to prevent flushing out the oil
into other places. Unless they change
their attitude the problem of Assam
cannot be solved.

I would request the Central Lea-
ders to be firm on the Assam issue.
Let there be a popular ministry. Who-
ever be made the Chief Minister or
whoever might form the ministry
there, let the agitating Assames2
people sit with them, discuss their
problems with them and solve it and
bring that to the national forum, thai
is, Parliament for acceptance.

With these words, Mr. Deputy-
Speaker, I thank you for giving me
this chance to speak,

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr. Deputy-Spea-
ker, Sir, I regret that this problem re-
mains unsolved and it is nowwhere
near a solution after Mrs. Gandhi's
Government and its Home Minister
started grappling with it—this had
started a year ago—I] regret that the
whole year had been used not for the
purpoose of finding a solution to the
problem or for solving the problem
but in fact it has been wused for
the purpose of practising one of the
grossest acts of political deception cnm
the people; for the purpose of bring.
ing into existence a Government of
corrupt quislings, which was announc-
ed only thé other day.

Sir, a party which hag only about
less than ten elected members in the
Assembly should now dream of for-
ming a Government—this speaks
volumes for the corruption of the de-
mocratic process which hag ove:taken
this country. (Interruptions) The
problem of Assam, the suffering of
‘the people of Assam and, together
with it, the suffering of the reople
of the rest of India. continues. The
spirit of sullenness, the spirit of bit-
terness, continues. Every day thst
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Passes makes the problem more and
more intractable. The time that has
Been taken in pretending to negotiate
with the agitators, the socalled agi-
fators, has been used for other poli-
fical purpose and not for the solution
of the problem.

More than that it 1s a matter of
personal regret to me, a specific re.
‘gret to me, that only yesterday I
geceived news which is disturbing.
The Secretary, Mr. Habibur Rahman
of the Assam Lawyers’ Agsociation and
the Deputy Secretary, Mr. S. P.
Deka, have publicly said that law-
yers have been assaulteq and arrested
while defending their clinets at Sib-
gagar, Assam. They have said that:

“We condemn the atro:ities of the
police and the civil authorities and
the molestation on our noble pro-
fession. Please intervene and raise
this problem somewhere”,

May, I say, on behalf of the legal
profession, that irrespective of the
party to which the lawyers belong,
if this kind of unprovoked assaults on
the profession continue, the lawyers
will rise above their party affiliations
and will fight you. They will fight
you to the finish and will pre-

fer to perish rather than suffer
this kind indignity at the hands
of your law  enforcing agency.

But let me warn you that the chances
are that lawyers will not perish; the
chances are that lawyers will survive
and you will perish in the process if
you continue with this kind of attacks
on the lawyers.

What makes me still more regret-
full is what is happening every day.
The purposes, the objectives and the
techniques of the movement continue
ta be mis-represented even though
fime and again it has been declared
that this is not a movement against
Indian citizens at all,. that no Indian
eitizen whether he comes from -Ben-
gal, Madras or any other corner of
India -shall be asked to leave Assam
=pd ;his civil and; political :14ghts shall
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never be denied. It has been time
and again said that this 1s not a prob-
lem between majority community and
minorities. The minorities have been
artificially propped up and let me
say this that on the side of the so-
called Assam agitators are fighting
a number of distinguished members
of the munority community and they
are fighting because they believe in
the cause for which the rest of the
people are fighting.

Sir, if this problem has proved in-
tractable for the whole year and the
ruling party has not been able to
solve 1t, at least political wisdom re-
quired that the Opposition should
have been taken into confidence. My
learned friend from the other side
just now said that let the Opposition
parties come out with a solution and
discuss with us. Sir, so far as my
party is concerned, we announced
the solutior of the Assam problem
many months ago. So far as the
Prime Minister’s willingness to dis-
cuss this 1s concerned, I am not let-
ting out a secret, I wrote a letter +to
the Prime Minister that I would per-
sonally like to call on her and discuss
the problem, The letter has not yet
been replied to though six months
have passed. Sir, in connection with
another subject I wrote a letter and
the only reply—some kind of reply
you may say—I got is from her Pri-
vate Secretary. So, I have come to
the conclusion that the Prime Minister
has no genuine intention of discuss-
ing this matter across the Table with
the Leaders of Opposition and all that
she wants to do is to keep blaming

the Leaders of Opposition. (Interrup-
tions).

15.27 hrs.

(SHRI SOMNATH CHATTERGEE in the
Chair].

Unfortunately, the trouble with the
present Prime Minister and govern-
ment is that she has got advisers Iifke
you who give’ her wrong advice and
no wonder government remains in‘'a
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state of suspended animation. This
government will go down in history
as one cancelling every other in its
incompetence and other vices which 1
do not want to name at the moment.
(Interruptions).

Let me summarise your problem,
Your arrogance alone matches Yyour
incompetence and this mixture of
arrogance and incompetence has pro-
duced in you the dictatorial behavi-
our of which you are guilty.

Sir, 1 wish to deal with one last
pomnt which arises out of the state-
ment which Sardar Zail Singh made
the other day. He said on the Floor
of the House that the agitators of
Assam are talking of the national
register of 1951 and this national re-
gister of 1951 has been rejected by
the High Court of Assam. I would
cay this that the Minister was either
1ignorant or he was trying deliberately
to throw dust in the eyes of the
Members of this House. He was re-
ferring to the judgement which is
judgement of 1970 and I thought he
had made a new discovery which he
is trying to flaunt across the floor of
the House. Sir, in 1970 one gentle-
man by the name of Shri Banashah
Sheikh went to the Gauhati High
Court and he produced a certified
copy of an entry *in the national
register to prove his birth in the
Siate of Assam. But it was a certi-
fied copy not issued by a public officer
but a certified copy issued by the
district Secretary of Jamait-Ulma-
Hind and the Gauhati High Court
said, this made of proving entry is
unknown to the law and we do not
accept certified copies which are issu-
ed by the office of Jamait-Ulma-Hind.
Those who want to enlinghten them-
selves and know a little bit of truth
and not ke misled by the statements
of Sardar Zail Singh may well read
this judgement. And, S, what is
more? The agitators do admit that
this document which has been framed
for the purpose of the Government
under the Census Act can be used as
evidence only for the prosecution
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under Section 15 of the Act, But, Sir,
what we are saying 1s that this is a
fairly reliable document and let us,
by compromise, by settlement, by
consent across the table, use this do-
cument as evidence, prima facie evi-
dence, of the existence of nationality
or the mnon-existence of nationality.
We have never safd that this docu-
ment is admissible under the Census
Act to prove the claims which the
agitators are making because the
Census Act was not framed at a time
when it was realised that the Govern-
ment of 1980 will create this kind of
a problem which will call for a solu-
tion after 30 years.

And, Sir, that brings me to my
last submission, namely, we have
been assured time and again on the
floor of the House and outside that at
least current infiltration has been
stopped by rigorous measures adopted
by the Government. I say that this
is false. I say that this claim is
another claim which is ‘intended to
mislead the people of this country.
You talked of mechanised boats; you
talked of armies; you talked of plug-
ging all kinds of loopholes. But either
1t is a case of total incompetence that
you are unable to do what you have
been claiming that you are doing or
it is again a case of deception upon
the people of this country. I suggest
and I demand that if there is some
genuineness in preventing future in-
filtration and further current infiltra-
tion into this country, allow a delega-
tion of patriotic Indian citizens, per-
song above parties, above party affili-
ation and commitments. Let them
go to those areas and in particular
and the border areas and they will
find that they will be getting into
areas where visible emblems of the
sovereignty of Pakista'q continue to
exist upori territory ©of India. Go
there and find out before ybu talk.
Becausé, let me assure you that these
persbng whom' you are characterising
as agitators are not agitators but théy
are 'at’least persoris who have made
you wake up from ‘yoiir sléep ’of\ﬂiﬁ
Van Winkle because even your Minfs-
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ter said the other day that at least
300,000 persons have been identified
who are foreigners and efforts are
being made to throw them out. If
these young agitators had not woken
you up from your 3leep you wou'
not have come to know even the
existence of those 300,000 inflltrators
about whom your Home Minister has
admitted. Therefore, it is no use
flinging abuses at these persons. Treat
them as patriots; sit with them across
the table; I am sure that we wili be
able to hammer out a solution which
will be consonant with the national
good and which will be consonant
with the law and the Constitution of
India.

And, Sir, there is one stumbling
block as far as I can see, and that is,
this mysterious dateline of 1971. 1
know why 1971 is being talked about,
but unfortunately, here again, you
have sunk into the quagmire of your
own lies because your Minister and
your Prime Minister in particular
have gone about denying the only fact
which makes 1971 relevant. So long
as you do not disclose to the people
of this country and take them into
confldence and tell them about your
compact and about your understand-
ing with the leaders of Bangladesh
and what these were, 1971 will remain
an enigmatic line; it will remain a
line which has no rationale, no logic
to support it. The people of this
country are entitled to know the
truth; Tell them the truth: let the
opposition know the truth; and we
shall cooperate with you. But, we
shall cooperate with you only on two
conditions: Those two conditions are:
First, stop all this show of naked force
in Assam. And Second, if you want
the Opposition to cooperate with you
as opposition then, we expect that
the game will be played according to
the rules that Parliamentary Govern-
ment shall remain sacrosanct, I am
glad that at least recently we had
some kind of an assurance, half-
hearted though it was from your Law
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Minister, that there is no intention
of tinkering with the Parliamentary
form of Government. Tell us in re-
solute, unambiguous terms that there
is no tinkering with the basic featur-
es of the Constitution, no intention to
interfere with tht freedom of
dissent of political opponents and we
shall cooperate with you. And tell
us, and thig is the second condition,—
and make a firm declaration that the
Government shall do nothing to
tinker with the judges of this coun-
try, the respect, the integrity, and
the indeptndence of the judiciary
shall be maintained,—fulfil these two
conditions it is not asking for too
much—and you will have the exper-
tise, the talent and the experience of
the opposition and you will be able
to make use of it. But not unti] then
should you expect the opposition to
give you a helping hand.

SHRI H. K. L. BHAGAT (East
Delhi): Sir I just heard the Hon.
Member, Prof. Ram Jethmalani’s
speech with respect and attention. I
have carefully gone through the points
that have been put forth by him and
after listening to his entire speech, I
did not find even one concrete sugges-
tion as to how this problem could be
solved. He went on making insinuation
after insinuation against the Govern-
ment, against the Prime Minister, He
has said that the Prime Minister has
no intention to talk to the Opposition
leaders, while all of us know and he
himself knows that the Prime Minister
held a meeting with the Opposition on
this subject ang we know what we
have read in the newspapers. I did not
talk to the Prime Minister. 1 found
even in that meeting no concrete sug-
gestion was given by the Opposition
leaders regarding the solution to the
problem. VYesterday, T am told, the
Home Minister had a discussion with
the Opposition leaders and with the
representatives of the Opposition par-
ties.

AN HON. MEMBER: This morning..



SHRI H. K. L. BHAGAT: Let me
correct myself. The Home Minister had
a meeting with the representatives of
the Opposition parties and even in
spite of that, Prof. Ram Jethmalani is
going on saying that the Government
is not prepared to meet the Opposi-
tion leaders in this matter.

SHRI] RAM JETHMALANI: I am
not a professor.

SHRI H. K. L. BHAGAT: I know
that. Bul I wanted to use the expres-
sion. Let me say that you are a clever
and capable lawyer. Well, you can
argue on a poing when you have no
point whatsoever. The soqalled pro-
blem of foreigners in Assam is a prob-
lem wich is a creation of history. Now,
the point is that it is a very complex
problem, a complicated problem which
has been createq by history. I am giv-
ing my opinion. Right when this coun-
try was partitioned, that is, with the
separation of East Pakistan—certainly
1 did not want the partition at all, put
East Pakistan was created separately
from West Pakistan—it was considered
rather worse. That was the impression
for various reasons. Now, this problem
was created, given by history. The
problem has to be solved with goodwill
ang understanding and from practical
considerations. Now, you are going
on blaming the Government. The
Government has shown extreme
patience, exireme tolerance, extreme
understanding. I was thinking
that perhaps Shri Ram  Jethmalani
might come forward and say “waedl,
we have to think of the nation as a
whole”. This is in the national inte-
rest. But I do not hear him saying so
or anybody else on that side. No one
is prepared to say that. No one. I won-
der. Where are your national interests?
Is it in your heart? In the present oil
blockade we have been loosing sn
much and we do not get oil even from
the world market and you dont even
say ‘“you please don’t do oil blockade’.
Are you serious ahout the solution to
the Assam problem? No You don’t want
that the Assam problem should be
solved. You dont want fo
stop the blockade of oil supply. You
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wish to fish in troubled water; you
want to pour oil on troubled waters.
That is the Opposition part’s effort, the
B.J.P. to which the Hon. Member be-
longs. He said that we support the
agitation, whatever agitation takes
place, you support it. You say that the
agitation is only against the foreigners.
Were not Bengalis killed were pot
Bengali Hindus killed. were not the
people from Orissa killed, were not
people from Bihar harassed? You don't
say a werd gbout it. You don’t speak
a word against it. You have not said
it today. This movement on the forei-
gners issue became g movement against
all other Indian citizens who are living
in that State,

Now, the whole economic life of
Assam has been paralysed and you
don’t even talk of shortage of essential
commodities, that has complicated the
situation. Essential commodities will
not be allowed to go there and anti-
Indian propaganda is carried on there.
What happened as a censequence in
Tripura? What happened as a conse-
quence in West Bengal? What happened
elsewhere in the country? Ang you go
on saying “Well, we support the agita-
tion”. Assam is not an isolated inci-
dent.

You are not interested in political
stability in the country. I find today
that the Lok Dal and other parties are
Starting an agitation asking fqr more
sugar-cane prices for the farmer. Well
and good, we also want 1o give more.
We want to know, the Lok Dal or the
Janata Party, what price increase did
you do? We did much more than you
did during your times. You want to
open fronts, in Gujarat one. in Maha-
rashira one and now one in U.P. and
one in Bihar. Various kinds of agita-
tions are being built up in this coun-
try with what purpose, and you can=
not sympathise with the people. You
stop trains, you delay {irains. Some
very responsible persons, well, they
are supporting this agitation. My friend
says they are for that agitation. 1 am
challenging him to say that he gave
any concrete suggestion for resolution
of the Assam issue. A number of de«
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mands of the Assam students have
been accepted. The atlitude of many
was very reasonable.

It was decided to give identity slips
to the voters so that aspect is not
exploited. A number of other demands,
seven to eight demands of the Assam
agitators, of the Assam students, were
accepted and my friend says that no-
thing has been done, the Government
has not done anything,.

The question of minorities is there.
You think the minorities do not exist
there. Do you think the minorities
have a viewpoint, I know the party
which Shri Ram Jethmalani represents.
I know that this Party has no love for
minorities. It was an anti-minorities
party, it was an anti-poor people
Party. 1 can undertand that the protr-
lem of minorities in Assam and else-
where does not exist for these people
People belonging 1o all sections of the
people are important and their view
point is to be considered. I think the
Government will fail in 1ts duty if it
does not consider the viewpoint of
minorities.

Therefore, now, we are talking of the
National Register. Now, where does the
National Register exist? To what ex-
tent does it exist? Has it been kepti?
Has it been destroyed” How much of
it is taken as a piece of evidence and
so on and so forth? And then what is
the number of people involved, what
are the practical consideration which
weighed with them? All those are ques-
tions which require very careful,
calm, dispassionate consideration. But
what are we doing? We are trying (o
pour oil on troubled waters,

My own feeling is that the Govern-
ment of India has been reasonable, it
has been moderate, it has been sensi-
ble, it has been patient, it has not
exercised use of force, it has avoided
using force and it has tried to do all
fhat. Therefore, my own feeling is
that Assam is a test for the whole of
India. 1 appeal to the students and the
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Jina Sangram Parished, if they loye
india, if they like India, at least let
them 1lift the blockade and say “Well,
we will do that.” Let the Opposition:
say that. Let them make an appeal o
fihem and ask them to lift it. I am
hopefully asking them to do it. They
will not do it. They want to please the
agitators. They do not want the inter-
ests of India which is supreme. That is
the unfortunate part that we have poli-
tical motives and political considera-
tions. India was united. It was divided
by and large by partition. But India
was politically united. Even this NEFA
was united by our Party, by particu-
larly by Mrs. Gandhi and this whole
(or a quicker) process of disintegration,
destabilisation, started more quickly
during the Janata and Lok Da)l regime
and unfortunately you are trying to
think in the worst way. You are trying
to create more difficulties.

In the present context, I would
appeal to all my friends in the Oppcsi-
tion not to think of there narrow,
selfish interests Assam is a part and
parcel of India as any other part and
we all have the interests and welfare
of Assam people at heart and the whole
question is to see in the national
context and we shall not do anything
which complicates the matter. Govern-
ment is solving this problem very well
and | hope that the problem will be
solved

SHRI C T. DHANDAPAN] (Polla-
chi)- Mr. Chairman, Sir, at the outset,
I support the budget for Assam pre-
sented by the hon. Finance Minister.
But I have my own doubt whether this
amount which has been allocated for
Assam would be utilized properly in
view of the agitation still continuing
there.

Taking advantage of the presenta-
tion of budget, the entire House is
discussing about the situation in
Assam. Many constitutional points
were also raised. Even outside the
purview of the Bill, some points have
been raised by the hon. members. I
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want to confine myself to the points
relating to Assam only. DMK is a
regional party and the regional party
can very well understand the feelings
other regions. But that does not mean
that the national parties do not under-
stand the feeling of a particular region.
The reasons for the prolonged agitation
are very well know, All parties met
together and they issued a statement
separately. Government, in its part,
was good enough to invite all the poli-
tical leaders many times including the
leaders from Assam and discussed this
issue in order to solve it as early as
possible. The student community
which has got some grievances in
Assam was also invited to Delhi. Our
Home Minister had 3 discussion with
them to resolve this issue. But, un-
fortunately all these talks across the
table have not produced any tangible
result. Ultimately, as an executive.
the government has to take stubborn
measures. There are two thoughts on
this issue. One is whether the entire
agitation should te put down with force
or it could be solved through negotia-
tions T am thankful to the govern-
ment for having taken proper steps
in the direction of necotiations.
At the same time, we should not
forget the backwardness and the feel-
intrs  of the people of Assam. They
have said, their culture, their civiliza-
tion should be identified and thev.
should not be over-powered by others.
This w-as their demand.

The influx in Assam is also increas-
ing day by day. In 1967 it was 34 per
cent; in 1971 it was 35 per cent where-
as the national average is 24.5 per cent,
In some districts, the rate of increase
has been recorded between 42 and 63
per cent, At the same time. I would
like to emphasise that this question of
influx should be studieq proverly or
handled properly by {he government
boeause this will be the major ques-
tion. I do not know what would be the
demand of the other political parties in
India. As far as my Party is concerned,
whether the influx took place right
‘rom 1934 or 1960 whatever may be
the year, It is up to the Government.

Dis. & D.G. (Assaim)

Government should take this executive
decision to decide about the dates, cut-
off dates, either 1961 or 1971. Some of
the legislators from Assam have al
ready come out with an open statement
stating between 1961 and 1971 any year
will pe acceptable to some of the poli-
tical parties and the legislature in
Assam. But in this context, in the
present context things have turned in
a very bad shape, especially the new
questions raised by the people from
Assam. Sir, T have already stated im
the bheginning of my speech students
from Assam came to Madras, met our
DMK Students Wing. They wanted the
support of DMK Student’s Wing for
the agitation in Assam. The Student's
Wing of DMK discussed this and we
told them accordingly. Our Students
Wing also informed the students Wing
in Assam stating that DMK will not
subscribe to this type of agitation,
namely, Assamese—Non-Assamese. On
the counfrary we condemed the agita~
finn This is our stand.

SOME HON. MEMBERS: Goo4,
good.

SHRI C. T. DHANDAPANI: But at
the same time of on the economie
points, or that it is a backwward area,
or any religion or language of any
minorities and that if the point is
raised either inside the Parliament or
outside Parliament, DMK might sup-
port them. Therefore, we told them
that the acritation should be stopped
immediately. This happened some si¥
months ago.

Whatever transpired between owe
students and the Assamse students was
taken note of by the Assam students
and they were convinced. I do not
know how the Member from Assam say
that the students there are very stub-
bornstating that “‘all the resources, all
the products being produced in Assam
should belong to Assam only %
should not be utilised by others and the
Non-Assamese.” This type of slogan 1%
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parmful to this country. This idea of
baving their own property their own
products will certainly lead to disinte-
gration of this country. Therefore I
will condemn this attitude of the agita-
tors. Their agitation certainly will not
lead to the proper and amicable solu-
tions in Assam. Secondly, Sir, it has
been stated by our friend here they
bave stated the agitation went into the
Bands of extremists. But another argu-
ment is being voiced here ‘“the Army
deployed there should be with-
drawn”. 1 can't understand the logic
fn it. What logic is this? The agitation
is not in the hands of the students or
efher Assamese, it is in the hands of
the extremists. The Government is try-
ing to put down the extremists not
the Assam people; on the one hand
they say the agitation went into the
Rands of extremists on the other hard
they want to withdraw the army. What
does it mean? This already shows
that they want to give the reigns of
Assam into the hands of extremists.

That is their objective. I differ with
them, Particularly about popular go-
vernment, there is an impression that
a popular government should be
Installed in Assam. I strongly welcome
this idea. whichever party or whoever
may be the Chief Minister, one popu-
lar government should be unstalked
there. Sitting in Delhi we cannot do
anything. Local men—elected persons,
elected MLAs should look into the
matter. They are the proper persons to
solve the problem there and to ans-
wer the public. By saying this I wel-
come and support the budget, Sir.

W FAS AW AT (FEEAT) e
¥ g o ogare g oawe v
St faum s few § ol e 3
F6 AFAT  FEeal ¥ 97 @A fawa
o A1 8, 9% agT e 3 #
Fedl ARAT § f& Wi #v aear
FI & FAT 9 I qEET AT I1Q
YA FIAR a9 F) AT AT J70
o 7 A aY FY FEFAT AT ATC
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at faadt gary wiepfas  Sewfewat
T & 9T o & FAC WA TF TR
JAU WG & qatas § 9 g

g

g degfa T HMIR W R |
grat, el ok fafeet 7 &=t &
U ¥ W ¥ AT GEiT &
ffr gar & 1 sEET @ AR
mwr  faam g7 a0 v defa &
gAT 1 ZAR A A S I§ 997
U ®T WEA W qg AT TSRS
FT AEA § | Y § T TN oA
YIET qET o & 1 ag zafag fw
g WA 9T AT FHAT W GLEEAT
F I JZ 0F AIF g, OF famas §
fF AmIfagmaTasarg |

T Hq9 ¥ 1 F6 & W & T
qm TE g fawem @ o @i gee
v F gEsfas  Iaafegat F1 AwrE
T F Afww 1 OgATT A
THA AIEATH SH1TH 30 | fr=man
gAY qad FoW F FmrewEr & wioge
TF &1 OF fFa1 | HgM @9 AMF
T TN A TF gC AN AT FT AT
TH A K UF HFA I JATAT |
qfeAn  Ted wT H AT wFAC
97 7 e W qEAATHT F OF T
T3t fFar 1 mremEr 1 A3 H
AT HgIRAT AT, T AR
A AgE,  §TEX 934 W ZE]
wZE  IeN A feegeam HoHaw &y
T FATE | AT 9 gAR A9
#1 gaTar depfq &, @var & 0 A
SEHAMT S w1 & ¥ ¥ 7 ag
AR @1 W E AfFw 7 g
ITH AZT AT FT AT FY AT A A
T AR AT 1 K FA A §
& ogw ¥ faaforat &1 @ FgET
T # A giAanaa T ¥ geAd
T FT AT & JIgT F SN F 9GH
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%ﬁma%aﬁmgl fage &
ATAT ATRAT G T FQAE | WIS
F 9 AN IJATHCATT QE g
WIYT WIS @R WM @ &, g,
Sfear A AT WM RE L Agh I
FgaT & fr oW Howew & age ¥
@A ATH F @A TE &, FH AL
FE W, ORI T oF@ |,
QIR FE@ TG A | 72 &7 g9
Ty 1 WiT # gFly FY a7
yeia A a1 ¥T g 7

g wTedt grfae At wi) A
& X qfaw Wy s g A
qifraraz<r SATERAT #Y TTgAT #Y
qifeaTied SR 7 & 7 Aty
e W sgfewdr & & &t qferar-
A9 EAAE] qFATE | A WIREA
SEAT  qTET #Y I F =T ERT &
FAAT 9ET A SAGE HT FAT FT AR
qE W F qAE R A fxo o
&irifer. wadz & a1 duew qaEde
3 S mEw A war & wfalafaal a@
TH §af~d @9 H WW ¥ F AT
FH @ FTWEAT &

Fid ANY H FAET ST FGT
f& svw ® Tgeq figaefeg qaqqe
AF AT TG AR HGH F HIa 1o~
F OTEE ¥ FATET F GEEd
q Savger W fawd, 693 H,
fauTm 9T |, TEH  FT FAAAT W
gfafafue g o, aF G g=g4-
HFU AT T GSTAFRTA FT FFR
ar | mrw faurfast gaTa @, wew
F AT §He § TAE AR wEEEA
¥ oA

qGT FHAT | FEEA H/IT HAEA
ag N FEGTE T gA 1 wEw
§ ofaried eavdal Y o
%1 fow-faw # far | e ww
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swEq oA wrfEn, foawy wow &
wET T § fAg gar aifge ag
HMEAET § AR TAET F aqer
HOARAT &A1 @ & | «fed, wav
T fIyew AEdz FX qHAT S | AA-
qifersT *F R A FEAT TEY A>T |
The less we speak the better it is.
AT HTSTET W oY IueIfew §,
@ TR E23q qEIET | gy
3 g A i gesfa AT & guafey
dazAMEIIF 2

gr famre & wd o &
AESHATAT ST SRR gE@R w@wl A
e Y gErd & 1 fawe @w vl
gar ¢ afew so Tz W@ =K
fae g fegemw w fage ¥
aerE F70 & | WIS gAIR agr
UGN d WIRET ¥ q@ A9 ar
1 Sl st owgay & sifew
T & Fim ¥ ode o Ay §
ar ¥g W FF @A, [9H WGF
(a1 g7 @ |

o9 daEar oF g f@ , & FgAr
AT § o o g s welt 7w
fraed far, aga wrag fear, aamtar
ferar wfe e T T 7 TwTE

o & feae g S W R fE
Mz, @ AT FT FTH T A
T g, TEAT VI QT @YE A awr
f&@ ATw § W aer & T ;i
T A AR AN g SART R
& o Sofgg o 7 fAagw femr ar
oeH & 59 AW 4 quaAr 5 gw fae
] @@ g ™ 1 safwe & wuw
uTegy ¥ FEAT Agar § —
farm @ AW Sty
ST o d= frr 9|

Y A gHY T4,
far wa @w 7 Oifx
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w fag ww e ¥ owew
JHET F T FE@T 8, T W
WO FT qATT & AG, IR IW Y
NEIAT HT FAS g, fawrg FT
e § S ¥ walzEd &
T § | 39 fAu Awed ¥ o9
@ & qgd T AT |

PROF. P. J. KURIEN (Mavelikara):
Sir, I rise to oppose the Assam Budget.
Much has been walked about Assam.
1 say that this Government has no
moral right to introduce a budget for
the State of Assam. In simple terms,
this Government has failed completely
to solve the problem of Assam. What
is the simple problem in Assam? There
is some problem of law and order.
There is an agitation in Assam. What
is the force behind the agitation, what
is the demand of the agitators,—all
these are very clear to everyone in
the country.

The Government led by Mrs Indira
Gandhij is ruling this country for the
last ten months, and that Government
could not even touch this problem.
The problem remains where it was
when this Government assumed power.
The hon. Home Minister explained
here in detail on many occasions the
steps he was going to take to solve the
problem. I would say that if the Con-
gress(I) Members make an impartial
examination, they will come to the con.
clusion that virtually there is no Gov-
ernment in Assam. No Government
can afford to develop or allow such a
situation to exist for such a long time.

What is the loss to the Exchequer
due to the agitation? It was stated to
be Rs. 600 crores from oil alone. Some-
body else wag saying that it is Rs. 900
crores. At this juncture, when this
country is passing through an oil
crisis, can we afford such a loss? What
has been done to solve this? They
say that negotiations are going
on. It is the incapability and inability
of the Government which has brought
about this situation. A Government
which cannot bring a solution to this
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problem, a Government not able to
maintain law and order in a State, a
Government not able to protect the
minorities in the States, a Government
not able to accede to the reasonable
demands of the agitators and bring
about a solution, such a Government
has no moral right to bring forward
this budgel. Of course, legally it is
competent to do so and that is why
it has brought it. But I am talking
here of the moral right.

I was listening to the speeches of some
of the Congress (I) Members and they
were finding fault with the Opposi-
tion . . ... (Interruptions) We will
assume power and we will solve the
problem. If you want us to solve the
problem, you resion.. (Interruptions)
1 am saying, you resign. I repeat, the
Assam issue has arisen because of the
incapability of the Congress(I) Gov-
ernment. Let the Congress(I) Govern-
ment resign and let there be elections
....(Interruptions)

MR. CHAIRMAN: Please allow him
to put forward his own point of view.

PROF. P. J. KURIEN: Because this
Government has failed to solve even
such a simple problem in this coun-
try, it should resign. Let there be
elections on the Assam issue. How
can you find fault with the opposition
when it is your responsibility to
solve.

The hon. Member there was reques-
ting the BJP Member to declare that
his party would not support the oil
blockade Is it not shameful on
the part of the Treasury Benches to
do so? It is your duty to solve the
problem. There is no point in mak-
ing such a request. It is only expos-
ing the inability of the Government,
(Interruptions) I am not supporting
the oil blockade. You have misun-
derstood me. What I mean to say
is only this, that it is the duty of the
Government to take strong action if
the ofl blockade is to be removed.
You must solve the problem one way
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or. the other because the country is
incurring a loss to the tune of Rs.
1000 crores.

The minorities are feeling that
their life is in danger and the majo-
rity are feeling utterly neglected You
should solve the problem. That is
all that I am saying. It is your duty.
As the opposition, it is our duty to
raise the problem, and not to solve
it. You bring reasonable proposals,
and we will co-operate with you. It
it the duty of the Government to co-
operate with us also, but you are not
even aliowing me to speak. What is
your co-operation?

After ten months, the hon. Home
Minister has come to this House with
a solution What is the solution? The
solution is a Congress (I) Government
in Assam—as if now in Assam the
Congress (I) is not ruling. Now also
they are ruling. 8o, that is no solu-
tion. Taking this agitation as a
pretext, they are going to form the
Government, but I say that will not
solve the problem.

Are you piepared to go into the
real cause of agitation? It is not
only the foreigners issue. The real
problem is that the people of Assam
have a feeling of being totally neglec-
ted, that Assam is not being deve-
loped. We are actually following a
policy by which some regions are be-
ing better developed, getting better
allocation, while others are totally
neglected. It is not only the people
of Assam, but the people of all the
seven States in the entire northeast
have the same feeling of being com-
pletely neglected. This is a challenge
to national integration. Do you think
that this feeling is only in the nor-
theast? It is also in some other
States definitely in Kerala also. Not
only is Kerala, but in ofher States also
there is a feeling that the Centre is
tieglecting them. There is not even
a Minister from Kerala in the Cabinet.
You are not giving us even a Minister,
that is anothier neglect.

Dis. & D.G. (Assam)

There are so many neglects. (In-
terruptions). Shri Stephen is a
national figure.

MR CHAIRMAN: Please restrict
yourself to the points that you want
to make.

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): Do not recognise Mr.
Stephen to be a man from Kerala.

PROF. P. J. KURRIEN: You have
your own judgment.

Regional imbalance is the problem.
Assam poses the problem that our
planning should be remodelled. We
are concentrating industries and deve-
lopment in cities. We are concentra-
ting on urbanisation. We are negle-
cting villages. ‘'lhroughout India
village and villagers are being neglec-
ted. Our planning is urban centra-
lised. Our research is urban ccntia-
lised You never bother to make
research or to study how bullock cart
is to be improved. Bullock cart is
being used by thousands and thou-
sands of villagers. You are simply
hothered to change white T.V. to co-
loured T.V. You are totally neglecting
the  villagers. In our country city
dwellers are getting more priority.
There is imbalance between the city
and the village. There is regional
imbalance between State and State. It
is the real disease in Assam. I re-
quest the Government and the hon.
Finance Minister who is here to exa-
mine this question. When the Bud-
get is formulated, when the Plan al-
locations are made, the most impor-
tant thing to be done is that equal
allocation should be made to all
the States. This attitude should be
shown at least to the States which
are having low per capita income,
which have already been neglected,
especially the North Eastern States so
that those people may feel that they
are a part of this country. They
should be brought to the mainstream
of this country., That is the solution
to the problem of Assam. If you do
not solve the problem in this way then



thie issue will spread to other States
and will definitely pose a challenge
to the national integration of the coun-
try.

On these grounds, I oppose the Bud-
get.

SHRI ZAINUL BASHER (Ghazi-
pur): It is very unfortunate that the
problem of Assam still exists. We
have been discussing this for about a
year. Though the problem of Assam
is not a creation of this Government,
my friend Shri Kurien was abusing
us. The fact is when the Assam situ-
ation teox a worse turn, his own
party leader Shri Chavan was the
Home Minister. If a good start could
have been taken at that time, I hope
this problem could have been solved
then and there. Our Government,
unfortunately, inherited that pro-
blem. Though the problem has not
been solved, there are some silver
linings. When we inherited the pro-
blem, the agitation was at its peak.
The minorities were harassed. Their
homes were looted and thousands of
peaple, feeling insecure, were crossing
the border of Assam and were com-
ing to West Bengal. There was n2
security for the linguistic as well as
religious minorities there. I am thank-
ful to the Government and con-
gratulate the Home Minister for mak-
ing the efforts and now at least a feel-
ing of security has returned to the
minorities in Assam. But the agita-
tion still continues.

The Government has no doubt taken
a correct position that the Assam
situation should be solved across the
table. The negotiations were held
with the representatives of the agita-
tors. They came to Delhi and nego-
tiations were held with them. But
they were not successiul. I am sorry
for that and, I think, the whoie
country is sorry for that. In  the
meantime, what the country is losing
everybody knows.

The flow of oil has been blocked; the
timber merchants and labourers are
suffering. The people of Assam, the
people of Meghalaya, the people of all
the north-eastern States are suffering
because of non-availability of essential

Dis, & D.G. (Assam)

commodilies. The things are mnot
coming from Assam to other parts of
the country and the things are not
going to Assam from other parts of
the country. That is the tragedy and
the situation is really very  serious.
We are suffering the losses to the tune
of Rs. 900 crores, as has been told.

On the oil front aione. The other
losses have not been calculated. The
situation is really very serious and
as my hon. friend, Shri Santosh
Mohan Dev, has said, “thus far and
no further” attitude should be adop-
ted. I urge upon the Government
that while they should always keep
the doors open for negotiations—it
they are coming to negotiate, they are
most welcome—but if they are not
hearing the word of reason, then suita-
ble methods should be adopled to
solve the problem ol Assam. That is
a must.

I would like to draw the attention of
the august House to the fact that the
Government employees in Assam are
the main source of agitation. The
agitation is sustaining there because
of the active cooperation of the Go-
vernment employees in Assam. They
are on strike. They are agitating;
they are on a violent path; they are
supporting the underground agitators
They are doing all sorts of things. I
fail te understand why the Govern.
ment cannot control its own emplo-
yees. What about agitators? I can-
not say anything about the agitators
But the Government emplovees who
are actively supporting the agitetion
and the agitation itself sustains on
their suppoirt—are freely roaming
about and no action is being taken
agajnst them. I am of the firm opi-
nion that if the Government employees
are controlled, the agitation will fail
within three days. It cannot last long.
The Government employees are sup-
porting the agitation. Therefore, I
urge upon the Government to  take
sirong measures at least to control
Government employees these.

The last thing that I would like
to say is that the Assam problem ha3s
to be solved, If this not solved, this
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problem has a potential for the separ-
ation of this country. What has hap-
pened in Orissa? The people of
Orissa have taken a stand against the
people from the other States, Rajas-
than, Haryana and other parts of
the country. Tomorrow the people of
Kerala may lake the same stand; the
people of Tamilnadu may take the
same stand. But this country is not
theirs. The country as a whole be-
longs {o the Indians. Therefore,
whichever State they may come from
and whalever reiigion they may fol-
low, this is India and they belong to
this country. that is, India.

So, through you, 1 support the bud-
get and urge upon the Government to
iake strong measures to remedy the
situation.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir, the Hhoh.
Member is making allegations against

a person who I8 not here to defend
himself, .. ‘

MR. CHAIRMAN: I think, she vce-
ferred to‘what‘ he said.

.
‘

- -

*+*Expunged 4&s ordered by the ‘Chair.

R



381  Assam Budget, AGRAHAYANA 3, 1902 (SAKA) 1980-81—Genl 382

1 f

SHRI P. VENKATASUBBAIAH: He
is .not here {0 defend himself., He
**hag, time and again, contradicted
this. This sort of insinuation cannot be
allowed to go on record.

MR. CHAIRMAN: Mrs. Pramila
Dandavate, I think, you should not
refer to him. You refer to the sub-
ject but without naming the person.

st W FemF: Y, F
SAFT AR AT A1 g, q¥AI L A O
FgT AT ITd Fed 77 9q N g Qv
ga wd ifaa gav

SHRI SONTOSH MOHAN DEV:
The word** should be expunged.

MRB. CHAIRMAN: We shall look into
it.

SHR1 P. VENKATASUBBAIAH:
That gentleman is not here. She is
making certain allegafions against
him. It is not proper. He wil not
be able to defend himself. Please look
into the records. ...

MR. CHAIRMAN: I have said that
we shall look into the record. I have
also requested the hon. Member not
to refer to any member who is not
here.

I would now request Mrs. Pramila
Dandavate to conclude now. Her
time is over.
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**Expunged as ordered byﬂrr the Chair.
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gHT & O 9T W A OEFAT
W W g Wi W A T ar
TF W@ g% | IF GEY qT qET ¢ |

SHRI NARAYAN CHOUBEY (Mid-
napore): Sir, Assam has to be saved
and India too has to be saved—not
Assam first and India second or India
first and Assam second. Everybody
knows the background of the agita-
tion. It is backwardness of Assam,
not only of Assam but the entire
North-Eastern region, namely, Mani-
pur, Nagaland, Meghalaya etc. Assam
problem is one such problem which
has exposed the shortcomings of capi-
talist path foilowed by the Government
of India.

Sir, as the apprehensions mentioned
here if the Assam problem 1s not
solved prope(ly it may spread to other
States as well. We are one with those
people who want that Assam problem
should be sulved by negotiction and
talks and also by allotmeat o more
funds for development of Assam be-
cause it is a fact that not only Assam
but also the entire North Eastern re-
gion has been negiect for a long num-
ber of years and it is still neglected.
As I said earlier 1t is not only the
North-Eastern region, but you may go
tc any other tribal areas; they are
also neglected. So, this disease lies in
the capitalist path of development.
That must be understood clearly.
I thope the Members will under-
stand by following the course
which is being followed now,
you cannot solve the Assam problem.
The fact remains that the agitators
are taking advantage of certain gen-
uine grievances but agitation is going
on, in what way?  Agitation should
take place for genuine grievances but
what is going on now. It is to
‘therao’ the MLASs; have a blockade of
0il or do not allow bamboo and ply-
wood to go out. This is the agita-
tion. No political party can hold a
bublic meeting there. Only AASU
can hold meetings. Other people can-
not even talk. So. this is not at all
a democratic movement. This move-
ment js gausing groat loss to the coun-
try and th faith of the people in de-
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mocratic traditions is getting lost. The
total loss to the national exchequer
is to the tune of several hundred cro-
res of rupees and daily 4 to 5 crores of
rupees are being lost. So, we cannot
accept that this movement is a demo-
cratic movement and we ask the agi-
tators to stop this movement. This
movement should be stopped and we
should sit across the table. Govern-
ment of India should not make it a
prestige ivs'e and say that they can-
not go to Assam and telk there. Wher-
ever they want we should go and
they too—on behalf of my party and
the Members of Parliament I appeal
to the people of Assam—stop this
movement. Time has come to sit
across the table and thrash out the
issue. Sir, I do not agree with the
prescripiion being given by the Con-
gress (I) leaders that formation or
Congress (I) government in Assam
will solve the problem. An hon’ble
Mecmber: Popular government!

SHRI NARAYAN CHOUBEY: Con-
gress (I) government of defectors is
no solution of Assam problem. ] hope
that the Government will take steps
so that we can sit together and bring
out a solution of the problem.

SHR] RAJESH PILOT (Bharatpur):
Mr. Chairman, Sir, I rise to support
the Assam Budget proposed by the
hon. Finance Minister. Being a junior
member, by the time I get my chance,
everybody has explained the situation
in Assam, and I don't have much to
say. However, I have got only a few
points {0 make in regard to Assam
Budget. 1 request the hon. Finiance
Minister gbout one thing. He has
taken every demand very serjously
and covered most of the requirements
of Assam Stata. Yet I find that the
bagic thing is that Assam’s self-suffi-
ciency must be assured; Assam should
have its own resources; and if Assam
is self-sufficient and it has its own
resources, no doubt, we will have
lot of problems there. There is no
doubt that we can devclop more
of tourism there; we can develop more
of tourist spotg there. We can develop
tourism to a considerable extent
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which has got a nice scope there in
Assam. There is great scope for deve-
lopment all-round in Assam and
Assam Government will thereby
become gelf-sufficient.

My second point is this. This is
relating to item No. 28. This i3 in
respect of ‘Vigilance ang Special Com-
mission’. I fina this in regard to the
Assam problem today that, although
every political party is talking about
it as a national problem, yet, I do not
think, in their heart of hearts any
political party hag taken it seriously
&S a national problem. Sir, I do per-
sonally feel that it is more a ‘political
problem’ and not a ‘national problem’
right at this moment. Sir, if only all
political parties decide to find a solu-
tion I do not think why we cannot
get a result or find & solution. During
the lagt discussion of the Assam Dele-
gation when they came here, 1 find
this from the newspaper reports these
people have made it a prestige issue
ahout the year. Now the voint is,
they are not hothered how many
people be left over in Assam after
1951 or 1971, They just want to 2o year.-
wise. They have not explained any-
where that the resources of Assam do
not permit so many pecple to remain
there, to stay back in Assam. They
just mentioned only to year. They
have not given the other figures, they
have not said what resources are
there in Assam; how people could be
supported etc. I think if they leave
the solution to the Government, since
the resources of Assam are limited, that
would be better. If you say, you
leave so many pecple here and so
mar.y people there, it is agreeabie; but
the moment you say that it shouid be
only here, then it certainly is a very
clear intention of political involve-
ment. Sir, if the whole nation decides
that Assam ig not a problem that day
iteself, Assam will not be a problem
at all. But what happens is, some of
us carry on saying that we support
their agitation, we support their call
and so on. There are some of us who
go on saying. we do not support them
as their cause is wrong. 1 will give
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you one simple example. A person who
ig tried in alowercourt does
not sit back wuntil he files in
the Supreme Court, He goes
on filing his appeal. I personally
feel that if all parties decide once for
all that this is reelly a national pro-
ktlem what they should do is that they
should unite and then problem can be
solved. Mr. Kurien mentioned that
there is a great losg of revenue, I
agree, but T would respectfully submit
that at the cost of national unity we
cannot afford to go c¢n talking in
termg of revenue only or loss of
revenue. The other point which I
picked up .in the discussion relates
to the point which has been raised by
Shii Ram Jethmalani although I am
net the person to reply to that. He
said Prime Minisier is not available
to the meeting. But I find from the
newspapers that she is available to all
the members, she is available to all
the citizens, everyday morning. So,
1 do not find any reason for such a
statement. I also do not appreciate and
I counter the suggestion made by some
of our colleagues. They say, we must
go to Gauhati and solve the Assam
problem. None of them hag given an
assurance that at Gauhati they will
find a settlement. But who is going
to give that guarantee. The basic point
is that we must preserve the national
unity at all costs and for this purpose
we must rise above our political
intercsts; what ig important is the
basic national unity of country.

T support the Assam Budget ang I
rcquest the hon. Finance Minister to
make some changas so that Assam can
become self-sufficient and  their
resources could be increased. With
these words 1 conclude my speech,

SHRI A. NEELALOHITHADASAN
(Trivandrum): The Assam problem is
having itg origin on the psychological
upsurge of the Assame people and this
psychologica); upsurge of the Assam
people has taken place because of long
years of neglect by successive Govern-
ments to the Agsam State,

So, Sir, it is my view that, while
taking part in the discussion on the
Assam Budget, this Budget should be
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analyseq according to this backgroumd.
‘Even though there are some provisions,
I do not think that they are enough
to have a clear-cut development pro-
gramme for Assam, whether it is re-
garding the development of Railways,
whether it is regarding the industrial
development or any other develop-
ments in Assam. As we all know,
there is a scope for starting mini
cement factories in Assam because
raw materials like lime-stone, etc. are
available there in plenty. Similarly
there are paper mills in Assam for
which raw materials are available in
plenty. Subsidiary industrieg like
paper pulp industry and straw-Lkoard
making can also be starteq there.
Similarly, Andi and Moga weaving is
a cottage industry there. Government
of India can chalk out a plan to pur-
chasec the products of this cottage in-
dustry and sell them both inside and
outside India. Instead of doing these
hings, the attitude of the Government
is different and the general {rend of
the Government js the continuance of
neglect towards Assam. As has been
pointed out by some of the hon.
Members, the Government has failed
to solve the Assam problem. Even in
the first week of January 1980, just
after the Lok Sabha elections, before
formation of the Mrs. Indira Gandhi
Government, our leader Shri H. N.
Bahuguna had written to Mrs. Indira
Gandhi pointing out the earliest solu-
tion to the Assam problem as also the
solution to the entire North-East pro-
blem. But Mrs. Gandhi has not taken
much interes{ in sclving the problem.
She is only interested in complicating
the situation. She has deputed some
of her established cierks to Assam
for arranging defections from amongst
the M.L.As. through anti-social activi-
ties. (Interruptions). Some Members
of the ruling party pointed out that
the hon. Home Minister had called a
meeting of the Oppossition leaders this
morning. There the hon. Home Minis-
ter asked us to suggest solutions for
the oil blockade in Assam. I wag also
present in the meeting. I told him
the Government state their clear-cut
ideas for the solution of the problem.
But you are calling the leaders of the
Oppositivn parties and asking them

Dis. & D.G. (Assam)

what to do with the blockade of oil
from Assam. If my information is
correct, the agitation had been called
off and negotiations were going om in
Delhi. Some of the leaders
of the Opposition party had write
ten to the Prime Minister that
they must Dbe given the oppor-
tunity of taking part in the negotia-
tions that they could put forward their
views. But the Prime Minister had
replied “I do not think that your inter-
ference will have in solving the pro-
blem at present.” 1 attended the meet-
ing this morning to solve the protlem.
I suggested that an all-party Com-~
mittee consisting ¢f Members of Par-
liament from the ruling party as well
as Opposition parties may be formed
so that that Committee can negotiate
with the agitators, and talk with the
minorities there and the other people
ithere. Morever, I request the Govern-
ment of India to chalk out a total
development programme for the entire
North East. With these words, 1 con-
clude.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Chairman, Sir, it is a
national tragedy that saner counsel
does not as yet prevail among the
agitators and, consequently, there is
this situation in Assam. There is no
normalcy and once again this House
has been called upon to vote further
budgetary allocations.

Now, Sir, the over-all deficit in the
Budget is Rs. 34.64 crores. [ must,
however, say that the budgetary allo-
cations have completely faild to res-
pond to the aspirations of the people
there. We must understand that
Assam is a State where 8750 percent
of the people live below poverty line
and with this situation, we have very
meagre budgetary allocations even
for major seclors of economy.

Even for transport and communica-
tion in the State, plan allocation is
meagre. The Plan allocation is har-
dly Rs. 17.69 crores and for irrigation
and for flood-control, the allocation is
a meagre Rs. 13.6 crores.

Assam, you know very well, is a
land of floods and this year we had,
not one, but two waves of floods over
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there and how with such meagre
budgetary allocations, will we have
to face the situation and work for
their economic development?

8ir, for mitigating the  unemploy-
ment among the educated unemploy-
ed, the provision is farcical to the pur-
pose, hardly Rs. 1 crore.

But, Sir, I cap understand that this
is all in the context of the strains
and constraints that are there because
of the agitation in Assam. In Assam,
we find that the agitation has once
again been resumed from 27th of
October. There is a blockade of
major commodities, gherao of the legi-
slators and so on.

I must however, congratulate the
Government that the Government
kept its doors open for negotiation
despite the most objectionable tactics
that have been adopted by the agita-
tors.

Sir, the worsening of the situation
in Assam is clearly the result of the
obstinacy of the agitators. The obs-
tinacy, Mr. Chairman, Sir, is to
the extent that they refuse to recog-
nise any human consideration, they
refuse to recognise even the Constitu-
tion of our own country, they refuse
to recognise the national interests,
they refuse to recognise the interna-
tional commitments, they refuse to the
extent that they even say that the
political parties in India have no re-
levance whatsoever.

Even in spite of all this, the Gov-
ernment held negotiations. But, then,
I must also say, and that is a sub-
ject matter of one of my cut motions,
that the Government unfortunately
had a rather weak-kneed policy, an
oscillating policy had been there. There
was a mixture of rough and tough
posture with pious statements. This
has complicated the situation
over there. Ragarding the cut-off
date, it was clearly understood that
there could be no compromise with
respect to 1971 as the cut-off date. That
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was the policy adopted by the gov.
erpment in the beginning, But then
slowly the oscillating policy went on
and instead of talking about 1971 as
the cut-off date the government came
Qut with 1971 as a starting date and
so on. I only say that this policy of
the government, this weak-kneed
policy of the government which is not
firm with respect to this issue further
emboldened the agitators and aggra-
vated the situation

17 hrs.
[SHrr HARINATHA MISRA in the Chair]

Similarly, in the case of the national
register of citizens of 1951, govern-
ment made it clear that they do not
recognise it, government made it clear
that this is an incomplete document,
government made it clear that it does
not exist in toto also; that the docu-
ment exists only in parts. In spite
of that, later on, the government went
on to say, yes, the nationa) register
can also be considered: it can also be
taken into consideration. It is this
pious stalement that was made; and
this oscillating policy that was adop-
ted by the government that emboil-
dened the agitators, resulting into the
present situation.

I must say and say in most unequi-
vocal terms that the agitators cannot
hold the entire nation to ransom.
There was persecution of minorities.
T do not intend to recount the harror-
ing experience of the minorities at
this present juncture, despite the fact
of it being a crucial issue. There is
also the fact that the agitators are
carrying on the agitation in a manner
that hits our national economy very
adversely. Let us take the question
of oil. The country has already lost
about 3.5 million metric tonnes of
crude between January and September
1980. Assam agitated about the loca-
tion of refineries and after having got
those refineries, they are being used
as a weapon to hold the entire nation
to ransom at a time when we are go-
ing round the world knocking at every
door for oil, at a time when the bal-
ance of trade position is very critical,
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and at a tfime when the foreign debt
?is mounting very Kigh. We shall
come to that point later on.

The agitators should realise that
they cannot continue their agitation at
the cost of national interest; they
cannot continue their agitation
hitting hard the national eco-
nomy. Of course, there are certain
{egitimate aspirations of the people of
Assam ahd they must be properly
looked into and met specially when we
are discussing their budget and the
economic development of that region.
But on foreigners’ issue, there can be
no compromise with respect to 1971 as
the cut-off date. But if they talk
,about 1851, theh we should realise
that, all these years people who have
settled down in Assam were looked
upon as our own people; and going
back to 1951 as a cut-off date is a
change in the status already enjoyed
by the people andq such a change to
their detriment cannot take place.
We cannot be blind to the provisions
of the Constitution. We cannot
throw to winds the international com-
mitments. We cannot go away
from the humanitarian considera-
tions. Sir, I must not mince matters
and say that it has become abundan-
tly clear that what is behind this
agitation—with respect to the so-cal-
led foreigners—is nothing but the
pernicious son-of-the-soil theory and
that cuts at the root of national
integration. We cannot permit this.
Otherwise, there will be a balkanisa-
tion of our country and that is where
we have to understand the legitimate
aspirations of the people. @ We have
also to see that the Constitution, the
integrity of the nation cannot be com-
promised.

Sir, I must briefly refer to one
more point just mentioned in my cut
motion and that is with respect to
adequate provision for the rehabili-
tation of the innocent victims as a
result of this unfortunate agitation in
Assam. THat is an important ques-
tioh and rust receive propér consi-
dération &t thé hands of the Govern-
mént,

1980:-81-Genl, 39%
Dis. & D.G. (Assam)

A few of the Membets—Hon'ble
Members—have referred to the  st-
tempts that are going on to have a
Government, a popular Government
in Assam. The 12th of December is
a crucial date with respect to the
constitutibnal provisions.  Well, )
only wish on my part that all the
parties take up the chailenge together.
1 say, Assam is at a critical juncture,
why should I say Assam is at a criti-
cal juncture? The entire nation is
at a critical juncture. Democracy is
on trial over there. The Constitu-
tion is on trial over there. Certain-
ly, democracy is on trial over there. I
only wish that all parties would come
forward and at this critical juncture in
Assam an all party-government comes
to office. In order to bring about nor-
malcy in Assam, in order to make the
people in Assam realise the harm that
inadvertently some or many of them
may be causing to the national intere-
sts.

MR. CHAIRMAN: Well, Mr. Banat-
walla, excuse me, I am, I have béeéen
ready I arh ready, I will be ready to
accommodate as many members and
particularly members like you,
but my difficulty is that at 5-30 p.m.
we have to take up Half-an-hour Dis-
cussion and then the Hon'ble Finance
Minister has to reply to the debate an@
there are at least two to three more
names to be invited.

SHRI CHITTA BASU (Barasat):
The Finance Minister may reply to-
morrow. (Interruptions)

MR. CHAIRMAN: The Hon. Finance
Minister is anxious to finish it. Well,
(Interruptions)......

MR. G. M. BANATWALLA: Have
you solved your difficulties, Sir?

MR. CHAIRMAN: I can solve it

only with the co-operation of each and
all. (Interruptions)

The Minister of Parliamentary Aff-
airs and Works and Housing:

(SHRI BHISHMA NARAIN SINGH):
Then hé has to sit beyond six O’clock-
and get it passed.
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SHRI G. M. BANATWALLA: |
would not add fo your difficulties, 1
Mr. Chairman, conclude by ap-
nealln; to all here to take up this
that has come from Assam,
the challenge fo the national integra-
tion, to see thal normalcy comes to
make the people realise the gravily
of the situation and the sinister forces
that are at work and the pernicious
ideclogy that js at work behind the
present unfortunate agitation, To
take up this challenge, let us have an
all-party Government there on or
even before 12th December, to put
Assam back on the rails of demo-
cracy. With this appeal and com-
mending my cut motions to the House,
I thank you and hope that I have not
been responsible for any major didi-
culties to you,

MR, CHAIRMAN: With the permis-
sion of all concerned, I request the
Finance Minister now to give the

reply.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
this is the third time I am presenting
the pudget of Assam in this House and
L hope it will be the last. A popular
Government may take over very soon
and they may be able hopefully to
chrry on the administration. So far
ag the approach of the Government to
the solution of the Assam problem is
concerned, it is subject to attack from
béth sides. Any party which follows
the middle path is bound to incur the
wrath of the extremists on either side
The party which tries to find a solu-
tion by a method of negotiation and
conciliation today finds itself, as we
saw in this House, eriticised by both
sides, one saying that the Government
has “been weak and the other saying
that the Government has been oppres-
give. T wish to point out that through.
out these very difficult and trouble~
some days, Government have tried
their utmost to carry the House
with them. The Prime Minister
has had several meetings with
the leaders of the opposition and
in gome of them, even with the lea-
ders of the Assam agitation, with a
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view to find a solution which can be
regarded ag & national solution, TIf:
one or two persons have not heen con-
sulted, it may be not necessarily the
fault of them but it may also be the
fault of the persons concerned. I,
therefore, want to point out that in
this very gifficult task, Government
are anxious to carry the House with
them. Even this morning we had &
meeting with all the leaders of the
opposition parties and tried to find a
solution to the very difficult problem
that confronts us, We do hope that
some golution will be found by a pea-
ceful negotiation and that he agita-
tion in Assam will end very soon.
There is a misconception that Assam
has been neglecteq and that this agl-
tation is due to the past neglect on the
part of this Government.

SHRI JYTIRMOY BOSU (Diamond
Harbour) Do you call hat mis-
conception?

SHRI R. VENKATARAMAN: I will
prove it.

When I was in the North-Eastern
States, I met some of the student lea-
ders. They asked me this question:
“How is 1t that the roads in Delhi
are so much better than the roads in
our State?” Does it not show neglect?”
[ answered them: “The roads in Delhi
were laig by the Mugals, metalled by
the British and were maintained bv
the Government afterwards. But 1n
their state, their kings did not lay
any roads; they did not care for
the people. The British did not
lay any roads or railways be-
cause their area was of no use to
them Every bit of roads which they
see in the area and every bit of deve-
lopment which they see in the area,
hag been brought about by the
National Government which hag been
established 30 years ago.”

SHRI JYOTIRMOY BOSU; f think,
there is no second parallel in the
country to the route kilometre or
route mileage of road: 'that the British
had created In Assam during the War--
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SHRI R, VENKATARAMAN: It s
not correct. I will give the figures. It
is this mis-conception ang it is this
kind of misleading propaganda which
hag flamed the agitation in Assam
and in the North Eastern region. In
fact, they have been misled into be-
lieving that they have been neglected
after independence, On the contrary,
they did nothing before independence.
I will give figures now to prove every
one of the statements.

If you compare the per capita con-
tribution of Plan assistance to Assam
with the all-India average, for the last
ten years, you ‘will find that Assam
has pnol been neglected, During the
Fourth Plan, while the per capita con.
tribution in 1974-75 to Assam wags Rs.
27/-, the all-India average was RS.
14/-,

SHRI JYOTIRMOY BOSU. What
wag the highest?

SHRI:- R. VENKATARAMAN: Rs
27/-. Because the North Eastern
Stateg and Jammu & Kashmir are
taken out ang given separate alloca-
tion and {o the rest, the central assis-
tance is distributed according to the
Gadgil Formula and according to the
Gadgil Formula, they get less than
what Centra] assistance is given to
these States

Take 1977-78 The p~r coprta central
ossictance to Assam wa< R, 39 against
tha all-India average of Rs. 21 Tn
1979-80, it was Rs 77/- against Rs.
44/- Tn 1980-81 it was Rs 92/-
against Rs. 50/-.

SHRI SUNIL MAITRA (Calcuita—
North-Eust) . That cannot be the argu-
ment. You give us the figures prior
to Sinc-Indian war and post Sino-
Indian War Then we will under-

stand.

SHRI JYOTIRMOY BOSU: vou
give ug the flgures of rural electrifica-
tion, minor irrigation and the quantum
of foreign exchange which they earned
and how much was ploughed back into
that State.

3¢
Dis. & D.G, (Assam)

v}

SHRI R. VENKATARAMAN: That
is totally irrelevant. I am saying that
the charge that the Central Govern-
ment neglected Assam is totally unsys-
tained, because the Central per ctipita
assistance to Assam and the N.E,
States ang to Jammu and Kashmir has
always been very much higher than
the average per capita assistance to
all the other States.

SHRI NIREN GHOSH: Is that the
only method? When it was known
that Assam haq oil resources, it was
neglected and refineries were set up
in Gujarat and other States. Reflnery
was not set up in Assam. Only recent-
ly reflneries were set up in Assam.
Why? -

SHRI R. VENKATARAMAN: Wher
ther refinery was set up or not, I am
giving the totsl flgure. For the whole
of India, we have given Rs. 44 per ca-
pita where we have given Rs. 72 to
Assam and other north-eastern States.
It dJoeg not matier that you have spent
the money on irrigation in one place,
on industry in another place, on rural
electrification in one place ang on
some other things in another place, It
is the total quantum which you have
to take into consideration; it is the
overall position. (Interruptions).
The peelect was before independence.
I repeat 1t over and over again. The
British wanted to import and export
goods  Sp  they built the port of
Bombay. They had nothing to get
through Assam. They could not build
any port in A<sam because it has no
scacon~t. These are factors which took
plare ealier than our independence.
Tho ereat amount of development that
hag taken place in other parts of India
was Jargely due to the developments
«hich had taken place in pre-indepen~
Aemers lays The regional imbalances
that have been created were all due
to the devclopments in pre-indepen-
dence days, (Interruptions). You do
not understand statistics. When I take
the total figure and say that this has
been given to Assam and this has
been given to other States, if you still
say thig is not correct, I have only
to sav that you do not wunderstand-
statisticc  Therefore, I want to plead
with the House not to create 3 wrong
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impression and misconception that the
hill States, Assam and north-eastern
areas have been neglected by us—by
you all as by ourselves. It has not
been neglécted by the National Gov-
ernment. It has been the resull of
historieal circumstances that prevailed
before our independence, We are
trying to rectify, change and level up
the other areas.

Now I will proceed to give you the
steps we are taking to level up these
things, Before that I will give you &
few figures. about this year’s budget.
The revenue  receipts of this
year will be about Rs. 288 crores
as against Rs. 303 crores which ] gave
in the intérim budget. Our expendi-
ture has gone up from Rs. 313 to 368
crores, Our plan expenditure for this
year has been increased from Rs. 160
to 198 crores. Central assistance to
Assaxh has been increased from Rs.
115.38 to 135.20 crores. In order to
meet the non-plan geficit, Government
Mave further given Rd. 40 crores
assistance, over and above what has
been given. 8till if you say that
Assam has not been treated in a very
special way, I do not know what to
say about. Somebody criticised
that there have not been many
industries established in Assam.

The allocation for industries in the
State Plan is less, but the allocation
for industries in the Central Plan is
very high. For instance, in the Bon-
gaigaon refinery we are going to have
a complex costing Rs. 300 crores, the
refinery and petrochemicals complex,
in which there will be a plant produc.
ing 30,000 DMTs annually which will
be the biggest in India. We are start-
ing a nutnber of down-the-stream
industries associated with it. The
Namroop fertiliser plant has been
provided adequate funds for its third

stage. I can go on detailing a number
of things.

SHRI SUNIL MAITRA: B was
sanctioned only after the agitation.

SHR] R. VENKATARAMAN: No,
they were all sanctioned before the
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agitstion. I wish yeu knew things

bettér,

Let us now come to roads. The
Government of India have sanctioned
as much as 1442 k.m. of roads, of
which 262 k.an. will be in the border
roads, and the balance 1190 k.m. will
be in the State PWD. You cannot say
thig is less. In fact, 1 have got all the
figures, only the time is not there.

SHR1 JYOTIRMOY BOSU: Only
oblige us by saying how much you got
by way of foreign exchange by export
of tea from Assam.

SHRI R. VENKATARAMAN: I can-
not answer irrelevant questions.

The hon. Member said something
about railways. Let me takeé even the
railways. A new line, broad gauge,
between Gauhati and Burnihat
(Assam-Meghalaya) hag been sanc-
tioned at a cost of Rs. 8.2 crores,

SHRI JYOTIRMOY BOSU; After 33
years,

SHRI R. VENKATARAMAN: All
these have been done after indepen-
dence. You are only reinforcing what
1 am saying.

A new line between Asasm and
Arunachal Pradesh, another between
Arunachal Pradesh and Mizoram, and
also conversion into broad gauge from
metre gauge of the Gauhati-Dibru-
garh-Tibsuki line have also been
sanctioned.

I have already mentioned about the
petrochemical complex which has
been sanctioned in the downstream.
The sanction cost is Rs. 197 crores and
the capacity of the refinery will be
one miilion tonnes, aromatics 1,000
torines, polyestor 30,000 fonmes. It will
be the biggést complex. I have got
all the other details sbout it.

PROF. MADHU DANDAVATE
(Rajapur): You only add one thing
more—six radlway lised in the entire
north eastern region after 128 years.

SHRI R. VENKATARAMAN: 18
years from what?
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PROF. MADHU DANDAVATE:
From the formation of railways in
X 1ndia,

SHRI R. VENKATARAMAN: 1 was
not in charge, nor were you, when the
railways were forined. You should
not hold me responsible like the story
of the wolf ang the lamb, saying that
my forefathery did not do it.

Therefore, I want to demolish the

theory that there has been neglect by
the natioral government of the eastern
States. It is because of this misguid-
ance and misinformed propaganda that
some of these people of Agsam them-
selves get miguided and repeat it. Part
ot the agitation derives its strength
~from the misinformed criticism that
we make in this House in respect of
the neglect of Assam. Therefore, 1
wish to submit that every attempt is
being made to correct the imbalance
not only in the North Eastern Region
but also everywhere.

So far as oil is concerneq we are
losing nearly Rs. 2 crores every day
directly and it will be a little more
indirectly. The result is that over
Rs. 600 odd croreg we have lost
and particularly at a time when we
are going round the world with a beg-
ging bowl and trying to get oil. It is
in national interest to see that oil
flows. 1 am gure every member of
the House will agree with me and en-
dorse the statement that no part of
India or no State can say that the
resources in that State belong to them
only and nobody else, That will be
totally anti-national and cannot be
supported by anybody in thig House.
It that is allowed, to-morrow Assam
will not have an ounce of salt. Every
bit of salt comss from other parts of
India. National interest requires that
products of every part of India must
be freely exchanged so that it goes to
enhance the standerd of livimg of the
people all over the country. Theres
fore, I wish to submit that every
effort should be made to see that the
oil flows and thereby even the people
of the region get the requisite supply
of product.

4on
Dis. & D.G. (Assam)

When I wag in Meghalaye, in Nagé-
land ‘dhd {n Manipur, d numbér of
people came afid complained that as
a result of the agitation in Assam the
essential supplies aré mof coming to
thém. Théy are not able to get their
food. They dte not able to get Kero-
sene, They are not able to get salt
for no fault of theirs. It ig because
the railway line is blocked and the
agitation prevents the flow of goods.
It is, theréfore, very necessary fhat
this kind of agitation should not im-
pede the transport of goods and the
free commerce and trade. The prob-
lem has to bé handled with great care
and sympathy 1 think the Govern-
ment of India is exercising the grea-
test amount of patience in dealling
with this subject. I am sure the House
will adopt the Budget.

MR. CHAIRMAN: 1 shall now put
the cut motions moved by Shri G. M.
Banatwalla to the vote of the House.

SHR] JYOTIRMOY BOSU: Iam on
a point of order, M is 7.34 now. I
have been sitting quietly. I should
have been on my feet at 17.30.

MR. CHAIRMAN: Within a minute
we can finish it At the very outset
I appedl to you all for co-operation.

SHRI JYOTIRMOY BOSU: That
can wait till to-morrow.

MR. CHAIRMAN: It ig scheduled
to be taken up and finished to-day.
Kindly co-operate.

Mr. G. M. Banatwalla.

SHRI G. M. BANATWALLA: My
request is that my cut motions be put
to vote ang you declare them to be
carried.

SHRI JYOTIRMOY BO®U: The
House miust give it§ consent to st be-
vound six. Yoo miist toke the dormsent
of the House.

MR. CHAIRMAN: At the very out-
set 1 appeal to each and every hon.
Member of the House té co-Opernte
with the Chair. Otherwise, the Chair
becomes helpless.
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SHRI JYOTIRMOY BOSU: You
may please announce that the House
will sit beyond ¢ O’Clock.

SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): In the Onrder Paper
there is Half-an-Hour discussion at
17.80.

MR. CHAIRMAN: It is quite correct.
The authority of the House is supreme,
Therefore, 1 appeal to each and all of
you to co-operate and we may finish
it,

1 shall now put cut motions No. 1,
2 and 3 moved by Shri G. M. Banat-
walla to the vate of the House.

Cut Motions Nos. 1 to 3 were put and
negatived.

SHR}I JYOTIRMOY BOSU: | am
sorry to interrupt you.

MR. CHAIRMAN: Let us finish it.
It would not take much time.

SHR; SOMNATH CHATTERJEE:
Is the House agreeable to sit beyond
six? Kindly say that. Let the Minis-
ter say that. That has to be recorded.

SHRI BHISHMA NARAIN SINGH:
1 have already said it earlier. (In-
terruptions) In the beginning I said
we can sit beyond six if at all you
want. I have nc objection to that
What should 1 say?

MR. CHAIRMAN: Within a few
minutes we will finish it and then you
will get the opportunity.

SHRI G. M. BANATWALLA: The
voting on my cut motions was lost
in the confusion that wag created.

MR. CHAIRMAN: Al| the same, the
result was clear. There might have
been confusion in this corner or that
corner. But the overall result was
clear as day light.

NOVEMBER 24, 1980

Assom Appr.

(No. 2) Bill

I shall now put the Demands for
Grants (Assam) for 1980-81 to vote.
The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fifth column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Assom to complete the sums
necessary to defray the charges that
will come in courg;, of payemnt
during the yvear ending the 81st day
of March, 1981, in respect of the
heads of demands entered in the
second column thereof against De-
mandg Nos. 1, 4 to 16, 19 to 77, 80
and 82.”

The motion was adopted.

17.37 hrs

ASSAM APPROPRIATION (No. 2)
BILL,* 1980

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
I beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain sums from and
out of the Consolidated Fund of the
State of Assam for the services of the
financial year 1980-81,

MR. CHATRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State uf Assam for the
services of the financial year 1980-
81.”

The motion was adopted.

SHRI R. VENKATARAMAN: I
introducet the Bill,

*Published jn the Gazette of India Extraordinary, Part II, section 2,

dateg 2¢-11-80.

$Introduced/Moved with the recommendation of the President.
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Sir, I beg to move:

“That the Bill to authorise pay-
ment angd appropriation of certain
sumg from and out of the Consoli-

. dated Funq of the State of Assam
for gervices of the financia] year
1980-81, be taken into considera-
tion.”

. MR. CHAIRMAN: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated Fung of the State of Assam
for gervices of the financia] year
1980-81, be taken into considera-
tion.”

SHRI NIREN GHOSH (Dum
Dum): Mr, Chairman, Sir, I will
make certain pointg only.

The first point jg that there are
agitations and movements which one
can support and there are agitations
and movementg which gre reactionary
and which are against the country as
a whole which one must oppose. The
Assam agitation is such a movement
which gshould be opposed by every-
body.

Tle second point iz that in Assam,
for 33 years, the Assam administra-
tion has not given 4 single citizenship
certificate. The thing cannot be left
in their hands any more.

The third point is that in tie top
echelons of the purcaucracy and the
administration, there have Dbeen cer-
tain IAS officers who are hand in
glove with the movement, the agita-
tion. They have pioneered it, gbetted
it, advanced it and they have seen to
it that it can go on. I want to know
what gteps the Government have
taken to bring those IAS officers to
book. Nothing has been done go far
in thig regard.

.The fourth point is that on 1871
peint, one should not budge. But after
detection of foreigners, I do not see

how thep can be thrown outside the

country. Fourthly, Government an-
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nounced that the black level BDOs;
Officers ete. will undertake the work
of detection. Thig is an absolutély
impossible task, seeing that the
Assam agitation hag been whole-
hearted because of the higher-ups;
the lower-downs do not know. It has
not gone down so far. It is the
former, and they will make mince-
meat out of this. Parliament should
take thig intp account,

Lastly, I want to say that all those
who had come before 1971 ghould be
given citizen certificates. They are.
citizeng of India; their names cannot
and should not be deleted from the
electoral rolls. The Assamese move.
ment should be crushed; vested
interests should be isolated. The
entire country should face it and the
Government should see to it that oil
and gas flow. It is not only re-condi-
tioning the pipes but pumping it
through the pipelines. 1 would say
that, after that, Government must
take the miscreants to task or the
country wil] take the Government to
task if oil doeg not flow after that. Oil
ig their chief weapon and jt must be
snatched out of their hands. il must
flow; they should make grrangements
for that.

MR. CHAIRMAN: Does the Hon.
Minister want to give a reply?

SHRI R. VENKATARAMAN: No,
Sir,

MR. CHAIRMAN: The question is: |

“That the Bill to authorise pay-
ment ang appropriation of certain
sumg from and out of the Consoli- .
dated Fund of the State of Assam
for the serviceg of the financial year
1980-81 be taken into considera«
tion”,

The mofion was adopted. ~

MR. CHAIRMAN: We shall now
take up the clauses. The question isy

“That clauses 2 and 3 and th‘
Schedule stand part of the Bill”

The motion was adopted. -
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Clauses 2 and 3 and the - Schedule
were added to the Bill.

MR. CHAIRMAN: The question is:
“That clause 1, the Enacting

Formuly and the Title stand part of
the Bill”.

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI R.
beg tp move:

VENKATARAMAN: I

“That the Bill be passed”.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion was adopted.

17.45 hrs.

HALF-AN-HOUR DISCUSSION
UN-UTILISED STOCK OF FOOD-GRAINS
UNDER ‘Foop FOR WORK’ PRUGRAMME
AND REVISION IN ALLOCATION OF FQOOD-

GRAINS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this Indira Gov-
ernment has started a treatment with
the West Bengal Government in an
area which concerns human-beings’
stomach and hunger. T am talking of
the Food for Werk Programme, In
that sphere, there are two important
features. One ig that they are xlaying
politics with hunger, as I have just
new said. Secondly, they are making
a  desperate attempt to consolidate
their bureaucratic control over the
hezds of the representatives because
that Party has very little strength
there. These are the two main
features, to start with. They are
adopting  double  standards. One
standard is for the Cong. (I) States
and the other is for the Left Front
CP1 Government.
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Now, in the Food for Work Pro-
gramme there are four things basi-
caily: (1) what the West Bengal Gov-
demanded; (2) what the
Central Government allotted; (3)
what the Central Government
released; and (4) accountability and
guidelines. What did the Minister say
on the 17th November, i.e., this month,
on the first day of the Session? He
said certain things which are highly
inaccurate and amounts to** He has
misled the House agnd we shall take
appropriate acticn in that regard.

In his speech he said that the carry-
over quantity was 95,000 tons. Now,
according to the Feoog Secretary Mr.
Varma’'s letter of 3rd June, the quan-
tity is 87,607. But the point is that
the ‘carry-over’ means it ig promised
tut not released. We want a correct
picture from the Minister in regard to
this.

Then he has said:

“The West Bengal Government
has bheen showing figures different
from what the Central Government
has in the matter of utilisation of
foodgraing allotted.”

In fact, the Centiral Government is
doing the same thing. We know
exactly how much we received, how
much wea have utilised ang what certi-
ficates have been given.

Then he says:

“After that, the West Bengal Gov=
ernment assured us that, as in every
other State in India, the -District
Magistrate/Collector would be the
Convener of thig Steering Committee
at the district level....” etc.

The District Magistrate himself is now
the Convener of the Steering Com-
mittee. I have got a note from the
Chief Minister himself.

* *Expunged as ordered by the Chair,
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Thep he goes on to spy:

“So, they have now a total of
1.45 lakh tonmes. Out of that, so
far, we have received the utilisation
certificates jn respect of a quantity
of only 45,188 tonnes.”

Yhis is an unmixed untruth,** there
ig no truth in this. In fact, it is 53,000
tonnes upto 1ith November, 1980.

Then he says:

“The utilisation certificates receiv-
ed showed much less than 50 per
cent of the foodgrains as having
been utilised.”

In fact, upto August, 1980, the utilisa-
tion against actual release—and we
have given the account—is 86 per
cent. The Finance Minister and Deve~
lopment Minister has made it absolu-
tely clear.

The Central Food Secretary, in his
D.O. letter No, M.13015/12/80-FWP
dated June 3, 1980, writes to the Chief
Secretary, West Bengal Government:

“As you know, a quantity of
2,15,000 metric tonnes of foodgrains
under normal and special ‘food for
work’ programme was released to
your State last year. In addition,
there wag an unulilised quantity of
29.885 metric tonnes carrieq over
from the previous year....”

He does not say, how much of 29,885
metric {onnes is undelivered. They
had only done the exercise of paper
work.

Thep he admits:

“Against this, utilisation reports
upto January, 1980, only have been
received and these indicate a total
utilisation of 1,57,278 metric tonnes.”

It represents 64 per cent of the cereals
supplied.

So, how could Mr. Birendra Singh
say that we have not provided the
utilisation certificate in due time and
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in th;lva manm;;?' 'rhen:; are M&‘
po but** He hag only &
Hpua:s and slandered my State éow
ermment.

About the politicking, 1 will show
just now.

This is the letter from Dr. Ashok
Mitra, Finance Minister and Develop-
ment and Planning Minister, D.O. No.
FDM-265/80 dateq the 12th November,
1980, to the Union Planning Minister;
he says:

“The total allotment of foodgrains
to the State under the Programme
during 1977-78, 1978-79 and 1979-30
amounteq to 416,000 tonnes. The
actual amount released to the State
Government out of this total allot-
ment was, hcwever, only 3743851
tonnes by the end of 1979-80; of this
quantity, the West Bengal Govern-
ment had submitted by Marach 31,
1980, utilisation reports coviring
320,912 tonnes. Thus, by March 31,
1980, utilisation reported was 77 per
cent of the allotments for the three-
year period and 86 per cent of the
actual releases.”

After that, how can any civilized
man say that they have not complied
with the guidelines, that utilisation
certificates have not been given? Let
there be a Joint Commission set up
with Central and State Government
representatives and let the matter be
thrashed out as to who is telling the
lie.

Mr. Chairman, you will realise this;
you are g mature politician. One can
give utilisation certificate provided one
gets the commodity in hand, We
cannot give utilisation eertificates
against paper releases or paper allot-
ments. Unless actually the cereals ape
received in hand, you cannot give any
utilisation certificate.

Then, Dr. Mitra says:

‘“Theoretically, the difference
between the total allotmenty during
the three preceding years and what

; **Expunged as ordered by the Chair.

ey
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were gactuslly ‘releagsed to us
amounting to 85,288 tonnes, was
available to us for utilisation during

" the current fiscal year, and to this
could be added the quantity of 20,000
tonnes released in May, making a
total of 1,15,288 tonnes. However,
of this amount, the Food Coipora-
tion of India has lill now releaged
only 86,373 tonnes. By the end of
September, the State Government
hag sent reporty of utiiisation cover-
ing 45,000 tonnes out of this quan-
tity, or for more than 52 per cent.
By yesterday (on 11-11-80), the
State Government has sent reports
to utilisation covering 53,000 tonnes,
or for more than 61 per cent. Thus,
in our humble view, the non-release
of foodgrains by the Union Minister
for Rural Reconstruction cannot be
said to be because of our failure to
send’ utilisation reports of at least
50 per cent of the stocks already
released.”

ThLerefore, Sir, I expect that you will
agree with me that 1 have made out
a foolproof case.
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MR. CHAIRMAN: In other wards,
you want to stress on what the Foed
Corporation of india had been doing.
Do you mean to say that?

SHR] JYOTIRMOY BOSU: There
are two things here—one is the paper
1elease and the other is the actual
release. Utilisation certificate can be
given only when actual release is made
and the responsible Minister. Number
2—the Finance-cum-Development
Minister—himself has categorically
stateg under his own gignature that
these certificates ure being given. Now
Mr. Rac has come here. I am more
inspired by the presence of my old
friend here. See how Mr. Rao Is
politicking. I shall show you one
example. In reply to starred question
No. 726 on the 28th of July, 1980—I
woulg only specak about the States
where the election wag due—you will
fing how the gallotment and release
beautifully match each other. You
start with your State to see how
votecatching gadget functioned during
the election per:ad.

-

Fondgra'ns all ‘cat-
ed 'inder Normal

Fo~dgrains re-
leased under

Foodgrains
re'eased under

Fo :d grains
a"ocated nde:

State Foad For Work No-mal Food for Special Food for Specia’ Fod for

Programme Work Programme Work Programme Work Programme
(1980-81)(M.Ts) (1980-81)(M.Ts.) (1980-81) (M.Ts.) (1980-81) (M.Ts)
(1) (2) (3 (9
Bihar . 40,000 40,000 70,000 F70,000

Madhya Piadesh

Take a train form Manghyr and come to Madhya Pradesh.

25,000 25,000 1,74,000 1,74,000
Come to Maharashtra, another election State.

Mabharashtra 25,000 25,000 15,000 15,000
Orisgsa 12,000 12,000 70,000 70,000

Rajasthan 30,000 30,000
1,00,000 1,00,000
U.P. i : i 50,000 50,0000 1,45,000 1,45,000

Now com= tc my step-mdther, son West Bengal
West

Bengal 20,000 S 50,000 20,000
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. Do you now see the double standards
and how beautifuly the food for work
programme is being utilised by thelr
vete catching gadget.

MR. CHAIRMAN: Mr. Bosu, you
mark the thing. Don’t you see our
Agriculture Minister here? When you
are on your legs, he has personally
come to listen to your arguments.

SHRI JYOTIRMOY BOSU: 71 have
high regard for him outside. Here he
becomes a different man.

ot sdifada @7 : NFG 757 TU
1 &1 w3 widy w1 o g AT
aq; & | § IV 974G AT § qAAT
g | R Fig a7 AT § I A q_A
wraT

Sir, 1 have talked aboui double
standards and 1 have given thc figures.
1f he wants 1 will lay a photostat copy
of the same on the Table of the
House,

Now, let us sec what they are
doing? Rural development is a State
subject and Lhe State government pays
one-third as cash component. Is that
1ight or not? Are we not partners in
‘Food for Work Programme’? And
what they are doing? They are
unilaterally and arbitrarily drafting
guidelines and the essence of the
guideling is to put the bureacrats—as
if they are godfathers—on top of the
elected representatives. The reason is
very simple. (Interruptions).

They want the district Magistrate to
control everything. The simple reason
is that they want to use the State
machinery—police and bureaucracy.
As they have no organisation of their
own worth the name that is why they
‘want the bureaucrats to cover their
political interestg thug encroaching on
our fundamental rights for political
purposes. This ‘Food for Work Pro-
gramme’, Rao Sahib, is it a property
of the Indira Congress party or a pro-
perty of the nation? Are you doing
a charity? (Interruptions).
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Sir, I was the Chairman of the
Public Accounts Committee angd 1 have
seen how Rs. 400 crores—if 1 remem-~
ber correctly—were squandered away
and it found its way into the pockets
of the s:zlecteq few in the EACP.
Then in respect of Rural Employment
Cagh Programme Rs. 250 crores found
its way in the pockets of the political
elements beautifully. The PAC re-
ports are available. (Intérruptionsg).

MR. CHAIRMAN: Mr. Bosu, my
suggestion to you would be that you
kindly keep your remarks confined to
the subject under discussion.

SHRI JYOTIRMOY BOSU: Sir, I
take your advice, or 18 years in
West Bengal they did not hold pan-
chayat elections Now, after seeing
the peoples’ mnod and mind they are
alarmed and panicky.

Sir, in most of the States—] dare
say—for the ‘Food for Work Pro-
gramme’ they are using contractors
and a big loot is guing on and the
vested interestg are jittery about it
as in West Bengal we use nobody else
except panchayats. T would like to
know from the Minister who checks
and audity the utilisation certificates
given by the States? (Interruptions).

18 hrs,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Do you
want that the people should elect the
magistrates or the bureaucrats? What
you are asking, I don't understand.
(Interruptions). You know nothing..

SHR] DARUR PULLAIAH (Ananta-
pur): Sir, Panchayats and party are
different. Parties are not elected.
(Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY: You always depend upon
the bureaucracy. (Interruptions),

AN HON. MEMBER: You connot
shout. (Intérruptions).

MR. CHAIRMAN: Bosu, kindly go
on.
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SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Mr. Cheair-
man, Sir, may I ask this: HNag Mr.
Bosu got the guts to demand a com-
mittee¢ of the House to go into the
question? (Interruptions). Let Mr.
Bosu have the guts to demand a com-
mittee of the House to go into the
question. The biggest scandal is there.
Let Mr. Bosu tell us about this, is it
true or not. Let him tell us whether
it is a fact or not that 135 of the
Panchayat Gram Sabhas have not sub-
mitted the returns for food-for-work
programmes. Sir, nine Anchal Pra-
dhans have been arrested. Let Mr.
Bosu take up this challenge. Let him
demand a committee of the House to
enquire into it. This iy CPI(M)'s
biggest scandal. Everything will be
unearthed. Mr, Bosu is only saying this
because his boss came to Delhi only
three days before and his bosg has
taken him seriously, saying, waat you
are doing in Parliament’? So, Mr.
Bosu is doing this. Let him accept
my challenge. 1 challenge you. Let
a committee go into the question.
This will prove to be the last nail in
the coffin of CPI(M) in West Bengal.
Let a committee go into the question.
The biggest scanda] will be unearthed.
(Interruptions).

MR. CHAIRMAN: All of you may
please take your seats. Mr. Jyotimoy
Basu, pleased continue,

(Interruptions)

MR. CHAIRMAN: When 1 stand
up, nobody shoulj sand up. Kindly
listen to Mr. Bosu.

{Interruptions)

aaIfa AT ;. wwE g7 Hifag
ey oY, WTW. W ¥ 99T @ av
7gf, wfFT v o) Fawer & fF
sy WET g2 § 8 N N d
st W
SHRI JYOTIRMOY BOSU: My
question to the hon. Minister is this—-
or, rather, one of my questions to the
hon. Minister is this. Who checks and

audits the utilisation certificates? Is
it done at all? ('Intermptions) West
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Bengal has new, enthusiastic, young
men handling these affairs mostly.
They have come to panchayats by -
people’s popular votes. You cannot
stop them. There may be a few errors
oy lapses, but we want decentralisa-
tion ang panchayat raj to function.
Do they or do they not want to
eliminate the strangle—hold of
bureaucracy and vested interests? Do
they want politicking with food,
because, it is most important? Sir,
there is full supervision of the per-
manent  adminisirative machinery
there. The District Magistrate, the
Chief Executive of the Steering Com-
mittee and the Convenor also, the Dis-
trict Planning Officer, District Pan-
chayat Officer, District Reliez Officer,
Executive Engineer, District Manager,
Food Corportion of India, Official re-
presentatives of the Development and
the Planning Dcepartment are members
of this Steering Committee. I do not
know where the officials are lacking.
Now, what is the place of the perfor-
mance? The place of performance of
West Bengal with regard to Food for
Work Programme is on the top. I will
readq out. It ig in reply to the Question
No. 793 dated 17-3-1380 regarding the
mandays generated. It is the prime
object of the Fcod for Work Pro-
gramme. Generation of employment
figures have been given. Bihar is the
highest. I congratulate. It is 641.21
lakhs, if....

MR. CHAIRMAN: In case of Bihar,
you say ‘if’. ..

SHRI JYOTIRMOY BOSU: If their
figure is correct, it is 641.21 lakhs. I
congratulate them. Gujarat—601 lakh
mandays; Haryana—30,03 lakh man-
days; Karnataka—44.71 lakh mandays;
Madhya Pradesh—416 lakh mandays;
Maharashtra—143 lakh  mandays;
Rajasthan—567.4 lakh mandeys; Uttar
Pradesh—228.88 lakh mandays and for
West Bengal, compared to the gize of
the State and the quantum of feod, it
is 533.2 lakh mandays.

(Interruptions)

In one year under the durable gssets
creation programme, 4,45,210 hectares



g17 Assam App¥. AGRAHAYANA 3, 1902 (SAKA)

heve been crested, More than one
lakh deres have been prought under
minor irrigation.

Then in reply to Unstarred Question
No. 912, it hag been mentioned in the
Statement No. 1 that the average
number of persons engaged per day in
Food for Work Programme is as
follows; In Bihar it is 4.72; Haryana—
0.02, Himachal Pradesh—0.4; Madhya
Pradesh—0.48; Orissa—3.55; Rajasthan
—17.65; Uttar Pradesh__4.65; West
Bengal-—-8.0 and for Jammu and Kash-
mir, figures are not available. For
Gujarat and Andhra Pradesh figures
are not available. Did you withhold
the supply of serials? (Interruptions).

THE MINISTER OF AGRICUL-

TURE AND RURAL RE-CONSTUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): West
Bengal ig 40 times of Haryana.

SHRI JYOTIRMOY BOSU: You
have gent 2 officers. (Interruptions).

MR. CHAIRMAN: In consultation
with all the Members present, the dis-
cussion had started at 5.45 pm. Now,
I find that only half-hour has been
ailotted for this discussion.

(Interruptions)

SHR; DARUR PULLAIAH: It 1s
only a Half-Hour discussion. You
are going on allowing him to speak.
(Interruptions).

MR. CHAIRMAN: Can we allow
him to continue his speech?

SHRI DARUR PULLAIAH: How
long? There ghould be some time-
limit. Two Officers were sent to West
Bengal to inspect on behalf of the
Headmaster. I have nothing againsc
them porsonally but, I am compelled
to say, I have seen another report,
most of it amounts to talking through
thelr hats because we have got 6,500
village panchayats and in three days
time, hardly three days time, they
made a survey and gave a report that
these are the lapses and said they went
out of their jurisdiction and Chief
Minister. had elesrly pcinted out re-
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garding what those officialy had said
in his letter dateq 28th of October;
1860. (Interruptions).

SHRI BIRENDRA SINGH RAO:
Sir, I have on geveral occasions tried
to clear the position in the House but
there seems to he some obsesgion with
Mr. Bosu and certin other friends
under which they have been working
and it may be beyond me to try and
cure them of thig obgession.

So far ag this Government is con-
cerned, we have been more than falr
in the case of West Bengal.

SHRI JYOTIRMOY BOSU: Genero-
sity.

SHRI BIRENDRA SINGH RAO:
The poor people of West Bengal, the
rural unemployed, are not the 3sole
responsibility of West Bengal Govern-
ment. Government of India is also
responsible for looking after them and
I would emphatically declare here that
even if West Bengal fails, the people
of West Bengal, the Centra] Govern-
ment, Government c¢f India will not
fail those people.

1 know you are not trying to help
the people. You are playing politics
with the people of West Bengal. I do
not know how far that will.... (In-
térruptions). This matter had been
discussed in the House. I had replied
to several questions ; had also replied
to discussions. There was even a
rrivilege motion raised againgt me.
There has been an endless correspon-
dence to try and satisfy some hon.
members; and the Chair was satisfled
that whatever 1 had stated earlier on
every occasion was true to every word.

SHRI JYOTIRMOY BOSU: I have
photostat copies with me. May 1 lay
them on the Table of the House?

SHRI BIRENDRA SINGH RAO: As
I have gtated earlier, in the beginning
I would like them to understand that
allocation of foodgrain under the food
for work programme was made on &
certain basis which had been accepted
by the Government of India in con-

'

.
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~ [Shri Birendra Singh Rao]

sultation with the Planning Commis-
sion. The number of families, poor
families and agricultura) labourers
were identitled; and on the basis of
population and the unmber of these
families, the glloctaion was made, ‘The
Minister of Agriculture or anybody for
that matter in the Government of India
does not have the authority to go
beyond those norms., The share of
every State is allotted and that share
goes to that State. But we have a
right to insist on certain guidelines to
be foilowed. That is what we have
been trying to convince about the
guidelines to be followed and sincerely
implemented by West Bengal Govern-
ment. But, unfortunately, in spite of
what they say in the House, they have
not bothered about the difficulties that
might have been experienced by the
people for whom thig foodgrain was
intended. At every time, they have
come forward to say that, inspite of
their not agreeing to our guidelines in
the interest of the people, some alloca-
tion should be made. We went out of
the way to give them more foodgrains.
On First April, they had a carry over
from the last year of 95,288 tonnes.
That was released this year. This
quantity wag relased to West Bengal.
1¢ it was not utilized by West Bengal,
it is not our responsibility. After that,
70,000 tonnes more of foodgrain was
allotted in April 1980. Out of this,
20,000 tonnes of foodgrain was released
for utilization, although requisite
certificate for 50 per cent utilization or
sbove was not furnished by West
Bengal Government.

SHRI JYOTIRMOY BOSU: That
is not true totally.

SHRI BIRENDRA SINGH RAO: If
you adg 95,000 plus 20,000 tonnes, it
comes to 1.16 lakh tonnes. A further
release could be made if they had
furnished a utilization certificale upto
50 per cent of the total allocation made.
That would have come to about 57,644
tonnes to be exact. A utilization certi-
ficate in respect of 57,644 tonnes should
have been furnished to the Govern-
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ment of ndia. But thizg was not dane,
(Interruptions) You can caleulate on
the basis of 50 per cent. Even the last
return which the West Bengal Gov-
ernment has gubmitteg to us shows
that only a quantity of 44,188 tonnes
hag been utilized.

SHRI JYOTIRMOY BOSU: Upto?

SHRI BIRENDRA SINGH RAO: Up
to end of August. Ang this return
too was furnisheq on 28th of October.
After that no return had been sent by
them. So, the total utilisation certi-
ficate with us was for 45,188 tonnes,
to be precise. This is a return, I have
got photostat copieg of it, they can
look at it and [ can even place it on
the Table. But in spite of this lapse
on the part of the West Bengal Gov-
ernment due to which we should not
have made any further release, one
Mr. Jyoti Basu, as a frienq asked me
whether we could allow the West
Bengal Government to purchase 20,000
tonneg of foodgrains for utilisation. I
told him, “Why do you want to pur-
chase? We have got foodgrains for
you. Why don’t you send us the
utilisation certificate? Instead of
20,000 tonnes we shall give you much
more.”” Sir, they wrote a letter
through their Secretary—Secretary,
Development West Bengal. No certi-
ficate was provided. Nothiiig. No
returns were submitted. He only
wrote a letter saying that” we have
utilised more thap 50 per cent of the
foodgraing released.”

SHRI SOMNATH CHATTERJEE
(Jadavpur): What wag the date?

SHR1 BIRENDRA SINGH RAO:
It was on I5th of October. Letter from
Secretary, Development Department,
West Bengal. In his letter saying that
50 per cent had been utilised hy West
Bengal Government, though the return
is only for 45,000 tonnes or so, he said
that some more releases should be
made. Only on the basis nf that leetter
we have releasej them 30,000 tonnes
more. 1{ this is not partiality to West
Bengal, what else can be partiality?
Sir, I stateq it before,....
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MR, CHAIRMAN: Partiality
because of your Intimate friendship
with Mr. Bosu? (Interruptions),

SHR]I BIRENDRA SINGH RAO:
I can never think that he can be so
unreasonable, He has not been
unreasonable outside the House, We
two are intimate friends. (Interrup-
tions). Outside the House he is also
a much better man. Inside the House
he acty as an advocate of West Bengal
Government ag a Party-man and I
don’t blame him for that but 1 am
duty bound to try and satisfy the
House.

AN HON. MEMBER: 1t is the right
spirit.  (Interruptions),

SHRI BIRENDRA SINGH RAO:
He has made insinuations that we have
discriminated against West Bengal
anq we have favoured others. I
brought the gtatement to him. He has
looked into that statement. There are
two kinds of schemes. One is normal
‘Food for Work' programme and the
other is ‘Special Food for Work’ pro-
gramme. Whatever additional alloca-
tions he quoted as having been given
to U.P., Orissa, Madhya Pradesh, Raj-
asthan, they were under the Special
Food for Work programme.

SOME HON. MEMBERS: What
sabout Andhra and Gujarat?

(Interruptions)

SHR1 BIRENDRA SINGH RAO:
What was given was given under., ..
Andhra also was given under normal
‘Food for Work’' programme. Not under
‘Special Food for Work’ programme.
.+ .«.. (Interruptions) Shall I read it
again?

SOME HON'BLLE MEMBERS: No,
No. (Interruptions). You have done

a good job.

SHRI BIRENDRA SINGH RAO: 1
am prepared to put these photostat
copies on the Table if my friend
wants to look into them. (Interrup-
tions)
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SHRI JYOTIRMOY BOSU: I am
satisfied with this,

SHRI BIRENDRA SINGH RAO:

Whatever I am saying is all truth and
nothing else.

(Interruptions)

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, a Sub-Committee of
this House should go into this question.

(Interruptions)

SHRI BIRENDRA SINGH RAO: The
irregularities—I may even go to the
extent of saying, the malpractices—
that were indulged in West Bengal
have been looked into py an evaluation
committee. The report was also widely
published and my friends xnow how
some of these foodgrains were ysed
against our guidelines. Mr. Bosu says
that we are against panchayati raj
system. Panchayati raj is part of my
ministry and we want to involve pan-
chayati raj system in gll development
work. This is being done in every
State. We want panchayats to take in-
creasing responsibilities in these mat-
ters and we have never objected to the
West Bengal Government executing
these schemes through the panchayats.
Our only request to them has been
that the panchayats are a large body
of people . ..

SHRI JYOTIRMOY BOSU: You did
not do election for 18 years in West
Bengal.

SHRI BIRENDRA SINGH RAOQO:
People of all views should be associateq
with the work that is carried out by
the panchayats. I do not know how far
they have done it. But to my mind,
they have not done it.

As regards the steering committee
at the district level, every other State
had been following our guidelines, ex-
cept West Bengal. They were not ac-
cepting our proposal that the District
Magistrate should be the convener of
the steering committee at the district
level, so that as a civil servant he
could be held responsible for anything
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that went wrong. They were refusing
to do it. Now I am very happy and I
am grateful that due to the good offi-
ces of Mr. Bosu and may ke other
friends also the West Bengal Goven-
ment has informed us that there is no
objection to putting the District Magi-
strate as the convener of the steering
committee. After that, this one main
objection of the Government of India
has been met.

There has been an allegation they
have made in the past—may be even
today, I was not here when Mr. Bosu
started speaking; I was attending a
Cabinet meeting—they have been say-
ing that there was no foodgrain in the
FCI godowns,

SHR! JYOTIRMOY BOSU: 1 have
not said that.

SHRI BIRENDRA SINGH RAO: The
responsibility for nat utilising properly
and fully the quantities released is
not that of the Government of India,
because we had enough foodgrains in
FCI godowns throughout the year in
West Bengal. I can give you those
figures also.

SHR1 M. M. LAWRENCE (Idukki):
There is not enough foodgrain in the
FCI godowns in Karala.

SHRI BIRENDRA SINGH RAO: I
am sorry he did not hear me properly.
I was talking about West Bengal.

BHR] JYOTIRMOY BOSU: 1 did
not say that today at all.

SHRI BIRENDRA SINGH RAO: I
am glad you have changed your stand
today. Now you are convinced that we
have been maintaining adequate food-
grain stocks in West Bengal through-
out and we have seen to it that 1t is
replenished. West Bengal Government
has been lifting huge quantities for the
public distribution system. No shortage
was ever allowed to occur in West
Bengal for the publiec distribution sys-
tem. T am glad you are not saying that,
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but i there was discrimination, thare
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ply of foodgrains.

SHRI BATYASADHAN CHAKRA
BORTY: We never said that. We sald
that that had not been released.

SHR] BIRENDRA SINGH RAO:
This 18 a very wrong insinuation.
There is no single complaint made by
the West Bengal Government, nobody
ever raised this question that the Food
Corporation was not releasing the food-
grains allotted to them. I challenge
you to prove on recorg that the West
Bengal Government ever said that the
FCI godowns were not releasing the
foodgrains. The godowns were full of
goodgrains. They dig not lift the food-
grains.

SHR] NIREN GHOSH (Dum Dum):
They had written to you that rice was
not available in the godowns. (Inter-
ruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: When Shri Mukherjee goes
to his constituency he says that you
are not getting food because the Cen-
tre is not releasing it. When he comes
over here, he supports the Centre. It is
very strange.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: It is not true.

SHR] BIRENDRA SINGH RAO: It/
is a baseless allegation that the West.i
Bengal Government has been discri-
minated against, The foodgrain stock
had been maintained in West Bengal
even throughout the drought period.
The position was much befter than in
any other State in that area. In Jan-
uary, we had 7.45 lakh tonnes of food-
grains in our stock in West Bengal. In
February, because of heavy lifting, {t
came down to 4.81 lakh tonnes. In
March, it was 4.42 lakh tonnes: in Ap-
ril-3.58, in May-4.57. In spite of heavy
consumption, we were supplying food-
grains and replenshing the stocks.



%o June, it came down to 4 lakh.

'ltober 2.73 and in November 2.75 lakh
anes.

Theteamzszmcentresotrcnn
West Bengal. That is comparatively
much more than in any other . State
in India. That is how we are looking
after West Bengal. Evm then they al-
lege dlscrinﬁnationa

For Public distribution system, they
have lifted 1.56 lakh tonnes from our
godowns in April, 1.82 in May, 1.72 in
June, 2.09 in July, 1.69 in August, 1.96
.in September and 1.77 lakh tonnes in
October.

It all this foodgrain was available to
the public distribution system, how
can they say that foodgrain was not
available for Food for Work program-
me But they never wanted to lift it.
They did not want to utilise the tood
grains properly,

- SHRI SATYASADHAN CHAKRA-
BORTY: There may be stock but the
question is this: whether it was made
avallable to the Government of West
3engal?

SHRI BIRENDRA SINGH RAO: If
...ere was any fault on the part of the
¥'CI In releasing foodgrain, you wvould

ave created a bigger hue and cry
~an what you are doing now-.

You never made any complaint about
*his. So, all your allegations are absolu-
«2ly baseless and malicious.

. SHRI JYOTIRMOY BOSU: Why
"should I be malicious?

SHRI BIRENDRA SINGH RAO I
ﬁb not know. You might be wanting to
&h political advantage of it. You

aroat.
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'Thity 'have ‘taken the wtand {hat It
is hiot 'possible to get ~the ‘Feturns of
utilisation from the panchayats in tifne.
This is one of their alibis. We are fdl-
lowing the same system all over the

- country.+All this work is being "doné

through the panchayats. If every other
State in India cin fummish the utill-"
sation certificate from the panthayat in
time, why cannot the West Bengal ‘Go--
vernment do it? It simply means thal
the administration in West. Bengal is"
wanting in this respect, it cannot get
the returns from the panchayats in
time. That s the fault with your Go-
vernment. You should ftry to imptpv‘e
your machinery. ‘

SHRI JYOTIRMOY BOSU: Do they ,
get the certificates audited?

SHRI BIRENDRA SINHG RAO 7V
Yes. 1 assure you that we get these
certificates right from the panchayats,
through the State Governments, In
time. Before we release any quantities
of foodgrains, under this Programme,
we always get certificates of 50 per
cent utilisation. There has been on de-
viation from this practice and we have
been doing the same with West Ben-
gal. But we have trled to show &
favour to them, making a certain al-
lowance. It was only in your case that
we have made an exceotion. In no.
other case have we done that.

MR. CHAIRMAN: There are four
names in my list. Each of them can aak
one question. .

SHRI. KRISHNA CHANDR HAL-
DER (Durgapur): Sir, I hope you, will
allow me a few minutes to frame my
question .. .. (Interruptions)

SHRI SUBASH CHANDRA BOSE
ALLURI (Narasapur): Sir, how long
are we sitting? .. (Intermphom) ‘

MR, CHAIRMAN: If he wants any
elaboration or clarification of thé
observations made by the Minister, he
may do s0. Eule 55(5) reads o ]

_ 'Pnov!ded that not more thﬁn tour
members who have: previously: !nti~
mated to the Secretary-Genefal.may
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be. permitted to .uk a question each
for the purpose of further elucidat-
ing any matter of fact”.

SHR] KRISHNA CHANDRA HAL-
DER: S8ir, I strongly protest against
the remarks of the Agriculture Minis-
ter, directed against the West Bengal
Government and its panchayats. They
are absolutely not true. There are no
malpractices in the Food for Work pro-
gramme implemented through the pan-
chayats . . . . .(Interruptions)

SHRI SOMNATH CHATTERJEE:
(Jadavpur): Sir, on a point of order.
You have been kind enough to re-
mind us of the rules. But should the
Member not be allowed to put the
question. Now the Members on the
other side suddenly weke up and pre-
vent a Member. ... (Interruptions)

MR. CHAIRMAN: Let him put the
question.

SHR] BIRENDRA SINGH RAO: It is
not a question. He is protesting against
my remarks.

SHRI SOMNATH CHATTERJEE:
That is a preface.to the question.

SHRI KRISHNA . CHANDRA
HALDER: He is always in the habit
of misleading the house and misquot-

ing figures.

He was saying that he wanted to
table the photostat copy of West
Bengal’'s communication. Regarding
land reforms and land distribution he
misguided the House, and he always
wants to misguide the House.

Earlier, my hon. friend Shri Jyotir-
moy Bosu -quoted the Food Secretary
of the Central Government as admitt-
ing on 8rd June that they have
recelved 64 per cent of the utilisation
certificates for the foed for work
programme. Again, the West Bengal
Finance Minister, Shri Ashok Mitra,
has said that up fo 81st March., 1980,
utilisation certificates for 77 per cent of
the allotments for the three year
period, 1.e. 80 per cent of the actual re-
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leases, have been furnished. These ax
convincing facts. So, what Mr. Ra
said earlier is not correct,

In 1978 when there was a flood; J
was the West Bengal Governmenr
which successfully tackled it throu:
the panchayats through the food <
work programme,

+

MR. CHAIRMAN: Please co-operat:
One hour has already elapseq Kind]
put a question.

SHRI KRISHNA CHANDRA HA
DER: Is it not a fact that the F«
Secretary, Central Government, on '
June wrote to the Chief Secretary ’
the West Bengal Government statir
that for 64 per cent of the release
utilisation certificates had been fw
nished? Is it not a fact that the We
Bengal Finance Minister, Shri Ashok
Mitra, has written to say that up to
31st March, 1980, utilisation certificates
covering 3,20,912 tonnes, i.e. for 77 per
cent of the actual releases for the
three year period had been furnished?
Is it not a fact that it comes to 80
per cent of the total actual releases?

SHR] BIRENDRA SINGH RAO: If
there is a specific question and the
wants a clarification, I can glve it, but
he cannot go on making a speech and
wasting the time of the House.

SHRI KRISHNA CHANDRA HA
DER: He talked about guideline
regarding the food for work program
me. The Zila Parishad Sabhapati is
the Chairman, and he has admitte’
that our State Government has sala
that the district magistrate will be the
convenor, Regarding your guidelines I
want to know how many States have
followed your guidelines. 1 want to
know the break up of the figures of
all the State Governments.

I want categorical answer. Being the
Central Minister for Agriculture, do not
try to mislead the House and the
Nation on the Floor of the Lok Sabha.
1f you mislead, it means you are attack-
ing the federal structure of our Consti-
tution. If you vilify and malign the
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State Governments and misquote the
figures on the Floor of the House, it will
not help the Centre-State relation.

MR. CHAIRMAN: You are not ask-
ing the guestion. You are making all
sorts of insinuations. (Interruptions)
You put one question.

(Interruptions)

MR. CHAIRMAN
your seat.

Please resume

SHRI KRISHNA CHANDRA HAL-
DER: How many States have followed
your guidelines?

SHRI ANANDA GOPAL MUKHO-
PA:DHAY: There is no quorum in the
House,

MR. CHAIRMAN: The bell may be
rung to ascertain whether there is
quorum.

Now the bell is ringing.
.(‘Lnterruptions)

MR. CHAIRMAN: The bell is ring-
ing and nothing will be recorded. . . .
I asked the quorum bell to be rung. It
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has been ringing for quite some time. Y
find still there is no gquorum.

One thing can be done. About Half-
An-Hour Discussion, there is Direction
19 which says:

“When half-an hour discussion under
sub-rule (1) of rule 55 is interrupted
for want of guorum or when there is
no time for the Minister to give a
full reply to the debate, he may.
with the permission of the speaker,
lay a statement on the Table of the
House.”

(Interruptions)

MR. CHAIRMAN: I am now asking
for the gquorum bell to bhe rung for
the second time. I.et the quorum bell
be rung. . . ... 1 find that there is no
guorum even after the bells were rung
twice.

1, therefore, adjourn the House till
11 AM. tomorrow.

1901 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Noge
vember 25, 1980/Agrahayang 4, 1902
(Saka)
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